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LOK SABRA DEBATES 

LOK SARHA 

Friday, August 17, 1990ISruvana 26. 
1912 (Saka) 

The £Ok Sab/ra met at Eleven of the 
Clock 

[MR. SPEAKER in the Chair] 

[English] 

OBITUARY REFERENCE 

MR. SPEAKER: I have to inform 
the House of the sad demise of one 
of our former colleagues Shri J. 
Matha Gowder, who was a member 
of the Fifth Lok Sabha during 
1971-77, representing Nilgiris cons-
tituency of Tamil Nadu. Earlier he 
had been a member of Tamil Nadu 
Legislative Assembly during 1957-60. 

An active trade unionist. Shri 
Gowder was associated with several 
organisations engaged in upliftment 
of the working class and weaker sec-
tions of the society. 

An able parliamentarian. Shri 
Gowder actively participated in the 
proceedings of this House and made 
valuable contributions thereto. 

Shri Gowder passed away at Coirn· 
ba~ on lZ August, 1990 at the age 
~.a~70. 

We deeply mourn the loss of this 
friend and I am sure the House will 
join me in conveying our condolences 
to the bereaved family. 

The House may now stand in til· 
ence for a short while as a mark of 
respect to the deceased. 

(The Members t/~1I stood in .)nen("'e 
for a short while.) 

[English] 

SHRI C. K. KUPPUSWAMY 
(Coimbatore): Sir. four Members have 
been arrested in Tamil Nadu and 
they have not been released. I wilJ 
sit on the floor near the Table. 

(At this stage SIlr; C. K. KUPPU· 
SW AMY came and Mt 011 the floor 
near the T abl~.) 

THE MINISTER OF INFORMA· 
TION & BROADCASTING AND 
MINISTER OF PARLIAMENTARY 
AFFAIRS (SHRI P. UPENDRA): 
Sir. they have already been released. 

MR. SPEAKER: Please go to your 
~eat. This has never been done. I am 
told by the Parliamentary Affairs 
Minister tha t those friends of Lok 
Sabha. who were imprisoned in Tamil 
Nadu. have been released. 

(At this stage Shri C. K. KUPPU· 
SWAMY went back to his seat.) 

11.04 Hrs. 
ORAL ANSWERS TO QUESTIONS 
[ Tmnslation] 

Directives to FfameJal IDridtudoaf; 
for Revival of Sick Units 

*123. SHRI SANTOSH KUMAR 
GANGW AR: Will the Minister of 
FINANCE be pleased to state: 
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(a) .,,:hetber.~t havo fakea ~ s~res that would need·to·be acJopted 
a decislOD to J&Sue directives to the 6-. WIth respect to JUch companies.· , . 
npciral institu!ions f~r. provi~' fO- I . 
cessary financial asSlSta1Ice 10' reme' ; 
the sick industrial units; (c) No specific instructions ItaVe 

been issued for grant of finaDclal 
(b) if so. the steps beiq taken in r assistance to sick units located In 

this- «Jft.fteCtioft; and ' t': Uttar Pradesh. 

:.~ (c) the number of sick: units. in Uttar i [Translation] 
I!r~ il\ regard to wbiQh instruc-' 
tions have '~ issued to provide ft-' 
nancial assistaDce? r SHRI SANTOSH KUMAR GAN-

. I GWAR (BareiJly): Mr. Speaker. Sir. 
1¥~1.· the. question . that. I ha~ raised re~· 

ardmg the sIck Industria1 units 1S 
THE MINISTER OF FINANCE very important.· The number of such 

(PROF. MADHU DANl>AVATE):. units is increasing by leaps' and 00-
(a) to (c) A statement is laid on the - unds. In 1987. their number stood 
Table of the House. ' at about 1.58,226 in the small scale 

I t sector while in the non-smaU scale 
STATEMENT J sector. it stood at· 1.Q-S7. Their num-

• bet' has been on the rise ever smce . 
. ta):and (b) In line with the impor- In this regard. I contacted and met 
~ a.ecbrded. by the Government ~n~ 9i!iciais _4ea.J~& wit4 such ,.in-
to. tM asPcet- of rev1wl· of potentially dustnes m order to get details about 
viable iic't units, die financial insti- the rehabilitation packages formu-
tu.ti~~ do provide nee(f based finan- tared to revitalize these industries. 
cal" aBSistance towarda rohabilitation The details- given to me here are quite 
of sick Jndustrlal units wherever such elaborate and many thinls are men-
units are found to be technically Md doned in that. but one ·thing th~' I 
mu,ncially viaple. However. Govern- an unable to comp'rehend is that 
~t .-have not issued any spe¢Uic despite provision. of District Indus-
~'!M as ftlCh to the- financial inl- tries Centre. 'Udyog Bandhu' and 
tit\ltioos. many other state institutions in each 

district to make recommendations 
. Detailed guidelines have been is-

sued by RBI from time to time re-
iarding formulation and implemen-
tatiWl of rehabilitation packages' in 
respect of sick/weak units which are 
Potentially viable. Broad parameters 
have also been evolved for providing 
reliefs I concessions under rehabilita· 
tiOn packages. These inter-alia in-
clude fttmii1l3 0{ existing dues of 
banks and financial institutions with 
the extended period for repayment 
thereof in a phased manner, interest 
cpuressionCJ, grant of fresh term loans 
as also working capital facilitie1i. 

_ In addition. the Board for Indus-
trial and Financial Reconstruction 
(BIFR) has been set up under the 
Sin. litdustrial Companies (Sp\!cial 
PWovWoes) Act, 1985 for expeditious 
determmaoo& 01· the- preventive. ame--
liorative. remedial and other mea-

regarding rehabilitation of sick small 
scale industdal units and non-small 
scale units, why due weightage is not 
given to the recommendations by the 
District authorities or the financial 
institutions like banks, through whom 
loans are distributed and why deci-
sions on such matters are taken arbi-
trarily by the financial institutions? 
It has been observed that banks pro· 
vide financial assistance for rehabili-
tation to only those units which are 
in their good books. I would like to 
know whether due consideration lS 
given to the recommendations made 
by the State level and District level 
institutions to rehabilitate such units: 

PROF. MADHU DANDAVATE: 
Mr. Speaker. Sir. there is a set pro-
cedure for the rehabilitation of sid( 
units. . As I mentioned _in my £eply 
ear1ier. the Government does not is~ 
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sue: any 'specifiC' directives as such to 
the fuiaacial institutions. but detailed 
guidelines have been issued by the 
Reserve .Bank of Innia, from time to 
t:in)c r.egarding formulation and im-
plementation of rehabilitation pack-
ages' in respect of si(;k units. These 
auidelines are issued to various banks, 
financial institutions and the Board 
for Industrial and Financial Recons-
truction (BIFR). .Matters concerning 
industries other than those of the 
small scale sector and also those of 
the medium scale industries are dealt 
witb by the B.tF.R. This board has 

"four benches working under it and 
each bench has got a Chairman and 
two members. Now, at many places. 
the responsibility of the Chairman 
has been entrusted to financial insti-
tutions, at one place it has been en-
trusted .to trade union activists and 
at many other places, reputed people 
from the banking industry have been 
entrusted, with this responsibility. On 
the baSis of. the recommendations 
made by these. people all the cases 
are referred to the concerned banks, 
with· the general c.on§ent of the Board 
and - sUbSequently they provide the 
necesSary assista~ce to the sick units 
Matters concerning the small scale 
sector do not come under the pur-
view of the B.I.F.R. Therefore. they 
are provided assistance through na-
tionalised banks. 

SHRI SANTOSH KUMAR GAN-
GW AR: My question was mainly 
with refert!I1ce to the small scale in-
dustrial units, because non-small scale 
units are able to manage themselves 
somehow. As far as I know, the 
Banks themselves take decisions about 
providing assistance to sick small 
scale units. 1 have not received an 
an$wer to the (C) part of my ques-
tion. Through that question, I want-
ed to know the number of sick units 
in Uttar Pradesh in regard to which 
specific instructions have been issued 
to provide financial assistance. Fur-
ther, I want to know the number of 
such small scale units in U.P. whose 
rehabilitation is under consideration 
of the Govemment and also the num-
ber of those units,. which have been 
previded assis~, over the past 
few years. 

PROF. MADHU DANDAVATE: 
I would like to answer both the 
questions. With regard to the num-
ber of such units, I would like to 
give the all India figures. The num-
ber of sick small scale industrial 
units stands at 2,17.436. The num. 
ber of technically and financiallv 
viable units among them is 12.954 
and the number of sick units which 
are being. provJded with assistance or 
reliefs I concessions through the Banks, 
in order to overcome their sickrles~ 
stands at 8.347. ,Your second quell-
tion was in regard to Uttar Pradesh. 
The number of sick uni~s there, in 
the small scale sectOr is 22.498, while 
the number of sick units in the nQn-
small scale sector sfands at 70. The 
number of weak qnits in the non-
small scale sector is 72. Regarding 
the number of people who h~ve been 
provided with such assistance. we 
don't have state wise ~gure$ ·9iitb. 'us.. 
We have with us, only the ill 1ll4j.a. 
figures. Therefore, I will' senQ, .is 
last piece of information in ~ 
to the hon. Member. later on,.. ':" 

(Interruptions) 

PROF. MADHU DANDAVATE:-
You are mistaken. The number"of 
sick small scale industrial units stands 
at 22499. while the number of sick 
and weak industrial units in the :oon 
sman scale sector which includes me .. 
dium and large scale industries as 
well. stands at 70 and 72 respectively, 

SHRl HARISH RAWAT: Mr. 
Speaker. Sir, the figures quoted by the-
hon. Mini~ter regarding the sick in'.-
dustrial units in Uttar Pradesh is in-
deed a matter of concern. In his 
statement, the hon. Minister has' -also 
referred to the benches working 'under 
the B.I.F.R. I would like to know 
from the hon. Minister, the number' 
of such cases in which he has issued 
specific directives to the B.I.F.R. re-
garding the formulation of rehabilita-
tion packages and I would also like 
to know as to how far they have 'been 
implemented by the banks. Is there 
any Cell in his Ministry to monitor 
all this? 1 am aware of many streh· 
cases where the various financial ins-
titution~ have not implementw the 
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rehabilitation packages formulated by 
the B.I.F.R. If these packages are 
not implemented in time. then there 
are chances of their getting outdated. 
Therefore~ I would like to know from 
the hon. Minister whether he has set 
up any monitoring ceJI in his Minis-
try to oversee whether the Banks and 
financial institutions are sincerely im-
plementing the rehabilitation packages 
formulated by the B.I.F.R.? 

PROF. MADHU DANDAVATE: 
Mr. Speaker. Sir. ] am in possession 
of the information the hon. Member 
has sought. J have with me the la-
test figures upto 30-4-1990. 848 cases 
were referred to the B.I.F.R. Operat-
ing agencIes were appointed and the 
number of units receiving assistance 
from financial institutions stands at 
422. 

[ElIgii5h] 

The numb.;r of cases on which the 
report is already received from the 
operating agency. 

(1 rmlJiation] 

The financial instItutions. stands at 
309. The number of such units. for 
whose rehabilitation. ameliorative. 
remedial and other measures have 
been approved and on which. work 
has started in right earnest is 94. 
There is a monitnring agency_ which 
constantly monitors the proper func-
tioning :it such units even after assis-
tance is provided to them by the fin-
ancial institutions on the recommen-
dations of the B.I.F.R. 

[Englijh] 

SHRI SANTOSH MOHAN DEV: 
The hon. Finance Minister knows 
very well that in the eastern .India 
i.e. We~t B~ngal. Assam and Tnpura, 
tea industry is one of the major in-
dustries. I do not know the latest 
position. but about sh months back. 
I know there were 110 tea gardens 
which were sick: and the tea indus-
trv is labour-based. 
_, . 
. The hon. Minister has referred to 
BIF~: unfo~un~tely. according to 

my information. of the projecu that 
have been sent to BIFR from the tea 
industry. none has been accepted. 
on the ground that these are not vi-
able. As a result~ it is creating a 
very serious situation. and unemploy-
ment in the area. (InterruptiOns) Be· 
cause tea industry is getting good 
prices in the internal as also inter-
national markets, this is the right 
time when it can be brought to 
health. 

Considering this. may I know what 
is the feedback with him ~ how 
many tea industries have applied. 
and Wh:ll is the action taken; or. 
if it is not there, will he kindly look 
into it and see that the tea industry 
is taken back to rails i.e. there is 
viability? 

PROF. MADHU DANDAVAIE: 
The hon. Member is right in assess-
ing that the situation of the sick units 
in some of the States in the north-
eastern regjon is very bad. For ins-
tance in Assam. as far as small scale 
units are concerned. the number of 
sick units is 11.438. and non-Sl sick 
units arc 4, and non-SSI weak units 
are 30. But generally we consider 
those units as sick. whereas in the 
major components we find that al-
most )OO~~ erosion of the network at 
the peak, is there. 

As far as weak units are concern· 
ed. they are those in which. in the 
cours~ of a particular period. thdr 
peak network has been eroded by 
50'::, ·-almost half. 

So. like that the picture is very 
gloomy, as far as Assam is concern-
ed. Tn Meghalaya, it is 657 and 
1.24; in Mizoram, it is 154 and 75.26. 
So. from these figures. it is very clear 
that what you have stated is correct. 
We will concentrate on the northern 
region and ensure that BIFR as well 
as other agencies which are meant 
for small scale industries, they will 
attend to the problem and try to era-
dicate the sickness of the industry. 

SHRIMATI MALINI BHATTA-
CfJARYA: The sickness in indus-
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tries we find is more often due to mis-
management. diversion of funds on 
the part of people who ran them than 
for any other reason. And yet when 
such sickness occurs, the people who 
suffer most are the workers. The pro-
cess of the workers getting their dues 
from the sick industry is so elabo-
rate, so complicated that most often 
the workers do not get their dues at 
all. This happens particularly in cases 
where there is a new promoter of an 
"industry who does not take in all the 
workers. -So. we find widespread 
despair" amQng the workers leading 
to suicide and death from semi-star-
vation and diseases. So, I would like 
to ask the Minister this question that 
in view of the fact that the Chairman 
of the BIFR. we know. has already 
offered a number of suggestions re-
garding the improvement and the WOf-
king of the Board, what is the Gov-
ernment's response to these sugges-
tions? Since there has been a fund 
also for the rehabilitation of workers 
in the textile sector. but its working 
again is so complicated that the wor-
kers cannot benefit from it. Is the 
Government thinking of settin~ up 
such boards in other sectors and sim-
plifying their working? 

PROF. MADHU DANDAVATE: 
The first part of the question is re-
garding the various causes for the sick-
ness. There are certain causes which 
are structural in nature and certain 
other causes which are operational, 
for instance, outmoded technology, 
mismanagement. certain frauds com-
mitted in the conduct of the indus-
try. non-availability of appropriate 
technology. In addition to that. some-
times it is due to the wrong choice of 
a site for a particular project that 
heavy losses are occurred. Therefore. 
whenever sickness is sought to be re-
moved as far as possible, these causes 
which are causing sickness. they are 
trying to be rooted out. As far as 
the second part is concerned, it deals 
with the conduct of the BIFR, that 
is Board. A ,lot of controversy is 
going on. On one side, even the 
Chairman of the BIFR has written 
articles making concrete suggestions; 
and one of the suggestions to which 
we .had referred is acfually a" mgges-

lion _from the Chairman of the BIFR. 
Another criticism is from the indus-
trialists, those who have committed 
frauds. those who have mismanaged 
the affairs: and as a result of that 
either they are not given the assis-
tance or they are asked to wind up 
their units. They themselves have 
rais~d this controversy; they say that 
injustice has been done to them. In 
fact. neither of these two allegations 
are correct. They are trying to take 
a balanced view. 

As far as a suggestion made by the 
hon. Member is concerned. there is 
no question of setting up of diffe-
rent boards for different industries. 
BIFR is a nodal agency for all the 
industries. We are only to see to it 
that there can be various cells that 
can take care of various sectors of the 
industry and try to eradicate the sick-
ness. 

SHRI BASUDEB ACHARIA: 
The sickness is more in the small scale 
sector. The Minister has stated that 
morc than two lakh small scale indus-
tries are sick and a large number of 
small scale units have also been clos-
ed down. There is a Board (BIFR) 
for large and medium industries. But 
there is no such body or board for 
small scale industry to suggest the 
revival of small scale industries which 
arc many more in numbers. 

May I know from the han. Minister 
whcth·er the Government will consider 
the constitution of a board for sman 
scale industires so that this board will 
suggest remedial measures for the revi-
val of small scale industries which 
number more than two lakhs? The 
hon. Minister has stated that moni-
toring is being done. I know that in 
West Bengal. the revival of Titagarh 
Paper Mill was with the BIFR for 
a long time and the BIFR has ~ug
gested some measures. One of these 
measures is waiving of customs duty 
and this proposal is with the Ministry 
of Finance. This customs duty runs 
to the tune of thousands of lalths of 
rupees. (Interruptions) 
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~. SPEAKER: He is putting the 
questJOn. 

~HRI BASUDEB ACHARIA: 
ThIs paper mill is one of the oldest 
paper mills of our country where 
more than five thousand workers are 
out of job. I want to know whether 
the Finance Ministry will consider the 
&U~estion made by the BIFR to 
waIve the customs duty which pro-
~I h~ been Jying for a number of 
years' WIth them? 

PROF. MADHU DANDAVATE: 
It is a long question. I may be per-
mitted to give a short answer. As far 
as his first suggestion is concerned. 
since small scale industries are scat-
tered over ]arlZe number of rural areas 
we do not want to have a centra-
lised machinery because that will make 
a mess of the probkm of eradication 
of sickness. And what has been done 
is, various financial institutions which 
are entrusted with the resp'onsibility 
and particularly the lead organisa-
tions, with the removal of sickness of 
big industries. they have set up vari-
ous cells and it is these cells that will 
monitor the task and actually all the 
jointly financed units of the ~m:.tll scale 
sector do not take the assistance only 
from one bank. They take from more 
than one bank. And. therefore. that 
bank which has offered the maximum 
assistance. that is a lead organisa-
tion. They take the responsibility and 
generally all the jointly financed units 
are divided amongst the 1DBI. lel-
CIt IFCl. and IRBI on the basis of 
the lead concept. and whichever is 
the largest contributor that takes the 
responsibility and Jooks after them. 

The last part of his question was 
hi& real question. He wants to know 
what will bappen about the paper 
mill in West Bengal. Already sug-
gestions have been made by the BIFR 
for waiving of the duty. We are al-
ready seized with the matter and you 
will be glad to know that we might 
very favourably consider that propo-
sition. 
{English] 

.. PROF. N. G. RANOA: .He wanted 
a board also to be a~ted. 

PROF. MADHU DANDAVATE: 
I have told him. 

[Trans/at ion] 

SHRI RAJENDRA AGNIHOTRI = 
Mr. Speaker, Sir. I just want an as-
surance from the hon. Minister. What 
he has said hu been' going on f()t _'a 
long time. There are virtually DO 
industries in the backward districts 
of Uttar Pradesh like Jhansi. Lalitpur, 
Hamirpur. 8anda~ Jalaun etc. More 
than half of the industrW : units. 
which wer~ set up in these districts 
have been closed down. The most im-
portant reason for this sorry state of 
affairs is that financial assistance and 
other facilities are not made available to 
these unit~ as promised by the State 
Government. The financial institu-
tions, no doubt. provide loans to these 
units. but other factors like the non-
availability of water and power makes 
things worse and interest on the loans 
go on increasing to the extent that its 
repayment becomes impossible. Al-
most all the industries in those dis-
tricts are lying sick due to these fac-
tors. I would like to get just an as-
~uranct! from the hon. Minister that 
he would get the whole thing thoro-
ughly examined and also that if the 
State Government is found responsi-
ble for the sickness of all the indus-
tries, then he would direct the State 
Government to once again provide 
financial assistance to the sick indus-
trial units so as to help them overcome 
their sickness. 

[Translation) 

PROF. MADHU DANDAVATE: 
Mr. Speaker. Sir. hon. Member has 
complained that due to lack of basic 
amenities. the sick industrial units 
are unable to get the benefit of the 
assistance provided by the financial 
institutions and the State Govern-
ments. I assure you that I would 
surely contact the Chief Minister of 
Uttar Pradtsh and place your com-
plaints before him so that the requisite 
basic amenities are made available 
and the financial mstitutions ~ able 
to hap tlte _sick iD.dtlltlial Ubitf. ' 
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[English} 

Export and Import Projections 
*124. SHRI S. KRISHNA 

KUMAR: Will the Minister of 
COMMERCE be pleased to state: 

(a) the. projected exports and im-
po~s during 1990-91; . 

, (b) whether Government have pre-
pared a p1an for import nianagement~ 
and ' 

(c) if so, the details thereof? 

'THE MINISTER . OF COM-
MERCE AND TOURISM (SHRI 
ARUN KUMAR NEHRU): (a) to 
(c) A Statement is laid on the Table 
of the House. 

STATEMENT 
(a) The export target for the finan-

cial year 1990-91 has been fixed at 
Rs. 36.000 crores. No .target is speci-
tied for imports. 

According to provision.}l figures. 
fndia's exports for the first quarter 
April-June of the financial year 1990-
91 are estimated at Rs. 7428 crores 
signifying an increase of 23.0'~:, and 
imports at Rs. 9305 crores with a 
!!fOwth of 19.7% over the corres-
ponding period of the previous year. 

(b) and (c) Imports <are governed 
under the Import-Export Policy for 
the period 1990-93. announced on 
31st March, 1990. The main objec-
tives of the policy are: to encourage 
rapid and sustained export growth; to 
facilitate availability of necessary 
imported inputs for sustaining indu-
strial growth; to simplify and stream-
line procedures for import licensing 
and export promotion; to sUPI?ort. re-
cognised indigenous R&D institutIOns 
for building up their scientific and 
technological capabiJity and to pro-
mote efficient import substitution and 
self-reliance. A number of steps have 
also been taken recently to-reduce 
non-essential imports and to keep the 
t.rade deficit to a mana2eable dimen-
sian. ~ .... ,,_, 

2-1 I;SS/ND/90 

SHRI S. KRISHNA KUMAR. : 
Sir. this Government started its eco-
nomic management with an infamous 
remark that the coffers are empty and 
specifically blaming the former Go-
vernment for the balance of payment 
position. The proof of pudding is in 
the I.?ating. What is the paforn)ance 
of this Government in the import ex-
port front and the balancet of payment 
position in the last seven to eight 
months? In the first six months of the 
previous fInancial year, April to Octo-
her.-these are the published 
figures---the trade deficit in ·dollar 
terms fell by 34.5 per cent. The trade 
deficit actu;l]ly fell because of vigo-
rous performance in exports and con-
taining the impmt bill. Compared to 
that. as j" evident from the answer to 
this question, as against a fall in de-
ficit in the corresponding period of the_ 
Jast year. during the IJst three months 
of this year. the deficit has grown_ by 
8.2 per cent under thi" Government. 
Now. let me take up exports. Where-. 
as in the corresponding period last 
year. exports rose by 16 per cent. The 
Government admits that the export 
has stagnated and the rate of incre'Jse 
has fallen to 13 per cent. As regards 
imports, the ~rl)wth r.ate in imp~rt is 
19.7 per cent while the import rise 
in the corresponding period last year 
was much Jess. Therefore. this Go-
vernment has signally failed in im-
proving the ex port position. cont.lin-
inJ unnecessary import and in spite of 
its prntestations. it has actually in-. 
creased the trade deficit. 

My first question is this. What is 
the explanation for the stagnation of 
exports. increase in unnecessary im-
ports 'and the increase in the deficit as 
against the corresponding period ot 
the last vear in snite of the protesta-
tions of "this Government that they 
will improve the balance of payment 
position? 

SHRI ARUN KUMAR NEHRU: 
Sir. I can als() use this opportunity of, 
giving the hon. Members severa] 
statistics. I think. the first lesson in 
any st.ltistics is that you cannot pick 
up a particular period and pass judge- , 
ment over a long period of- time on' 
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either exports or imports. If I have 
your indulgence. I would like to deal 
with some details in regard to the 
import export figures over the last 
three or four years. There is no ques-
tion of exports coming down and nei-
ther there is a question of import bill 
going up. If you suddenly pick up 
Q period January, February and say 
something corresponding to the pre-
vious year, it does not reflect the year-
ly trend ....... .. (Interruptions). 

You may kindly listen to me. 1 
am not yielding. Let me give you 
some facts and figures. 

In 1987. the export was Rs. 14.400 
crores and I am talking of the period 
January to December. In 1988. it 
went up to Rs. 18.000 crores. In 
1989, it went up to Rs. 25,000 crore8. 
In 1990. in the first six months. we 
have done Rs. 15.576 crores. We are 
aiming 18.1 an export target of Rs. 
36.000 crores which is 30% growth 
over the previous year. In the first 
three months of the year the exports 
are always lower and in the last three 
months of the year. the exports are al-
ways higher. The hon. Member has 
not noticed that in sheer dol1ar term~. 
even tod'ay the export rise is about 14 
pet' cent. So statistics can be quoted 
either way. But the fact is that the 
exports at the moment have got 30 
per cent growth rate and we a re very 
con'fident of maintaining it. As far as 
imports are concerned. the deficit 
figure as compared to 1989-90 was 
Rs. 7731 crores and in the previous 
vear it was Rs. 7892 crares, But the 
fi~re by itself does not mean any-
thin;~ because we have to take the 
figures in terms of total imports. If 
you see the overall statis:tics you will 
find that imports ,have come down 
slightly. The other thinlr that I would 
like to advise the hon. Member is that 
as far as imports are concerned, the 
House should know that there are 
imports of three categories. AS! far as 
the Commerce Ministry is concerned. 
the imports which we are directly 
concerned with are all those imports 
which are directly related to exports. 
When you export. you give cert'ain 
incentives like replenishment licence. 

advance licence, etc. But that consti-
tutes one-third only. About the two-
third: one is essential commodities 
like fertilisers. steel and other items 
on which various Ministries advise us 
and we import on their behalf. The 
other is capital goods for industrial 
development where for the new facto-
ries and for modernisation of existing 
factories they are allowed certain im-
ports. So there are three categories 
of imports which are taking place. I 
do not want to take too much time. 
But if you want I can read out to 
the hone Member certain measures we 
have taken to curb unnecessary im-
ports. It is a continuous process. 
We have already announced measures 
to save nearly Rs. 1.000 crores. 

'SHRI S. KRISHNA KUMAR: 
Government have announced certair 
measures to curb unnecessary imports. 
On the other hand. the same Govern-
ment has through. its new industrial 
policy by allowing unrestricted entry 
of multinationals in the consumer sec-
tor and automatic sanction of equity 
participation of multinationals upto 
40 per cent, opened the flood-gates of 
India's economy to multi-nationals 
which inter-alia will push up the im-
POrt bill in terms of obsolete techno-
logy which they will push into the 
country. What is the effect of the 
new industrial policy in the buoyancy 
of the import bill? Secondly. every 
dol1ar rise in the pet.roleum price is 
going to cost us Rs. 400 crores in 
extra import bill. Already the petro-
leum prices have risen by seven dol-
lars which is ~ing to cost us Rs. 
3.000 crores. We understand that 
this is not entirely within their control. 
But wbtat is their strategy about the 
netroleum bill ,that they have to pay 
in the coming months? Manyecono-
mists say that this is Q:oing to spiral 
into a totally uncontrollable situation. 

3HRI ARUN KUMAR NEHRU: 
As far as the hon. Member's com-
ments on multi-nationals 'and about 
the industrial policy are concerned. 
this is a matter which comes under 
the Ministry of Industry. But I do 
not mind replying to that in the sense 
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that if he can give a specific example 
of which multinational he is referrlog 
to, then 1 can respond to. 

SHRI S. KRISHNA KUMAR: 
Anybody can come. 

SHlU AR:UN KUMAR NEHRU: 
No, it is not Uke that. I think. he 
should study the things again. He is 
not aware of what the rules are. The 
other thing is, if you go carefully 
through it you will realise that any of 
these companies which come there is 

'an export obligation. So. if anyone 
comes in that manner. there may be 
some imports but the balance as far 
as we are concerned is always on the 
credit side because the exports will be 
more. There may be many companies 
which are coming into the 100 per 
cent export zone. So, there is no 
question of import BHl going up. In 
tact it works the other way round. 
The exports will go up. On the 
second issue as far as petroleum 
prices are concerned, you will appre-
ciate that it is not a question for the 
Commerce Ministry to answer, but 
there is no. doubt that every dollar 
rise is means Rs. 400 crores. We are 
importing a great deal. We are buy-
ing on the spot. 

Whatever price is ruling in the mar-
ket will apply to us. It applies to 
other countries, many countries in the 
Western World, they have already 
raised their prices of various fuels. It 
is very difficult to predict what the 
prices would be because it depends on 
the situation in the Gulf. 

SHRI K. S. RAO: The essential 
commodities like oil seeds, fertilisers, 
and allied steel which can be manu-
factured in this country are being im-
ported. Foreign exchange can be sav-
ed by increasing the production of the 
same in this country giving remunera-
tive prices to the manufacturers. 

SecondllY, in regard to the import of 
capital equipment to increase the pro-
duction and employment in this coun-
try in areas where some NRIs were 
to come forward to import second 
hand machinery or even indigenous 

manufacturers, local industrialists. 
will the Government permit such im-
port of second hand equipment which 
is costing 5 to 10 per cent of the new 
equipment, though obsolete in that 
country and not in this. country and as 
the human Il'esources aTe abundantly 
available here, utilising the same. tho 
manufactured product can compete in 
the international market thereby earn-
ing lot of foreign exchange? Will the 
Minister think in terms of importing 
such second h'3nd equipment? 

SHRI ARUN KUM'AR NEHRU: 
Sir, the fact is tpat as far as capital 
goods are concerned, we want to 
spend our foreign exchange on the 
best technology and the best techno-
logy does not necessarily mean buying 
the second hand machines. I do not 
want to generalise on it, if there are 
any cases like that they could be exa-
mined by Ministry of Industry and 
we would consider them on merit. 

[Trlms/alion] 

SHRIMATI SUBHASHINI ALI: 
Sir. my question is in two parts. The 
first part seeks the information about 
total import bill for defence and oil 
projects and second part is related to 
his statement that ,the multinationals 
ltave very little to import and their 
export obligations are many: I would 
like to know the number of companies 
which fulfil such obligations. I would 
also like to know about the proposed 
line of 'action against th9se companies 
which do not fulfil such obligations. 

[English] 

SHRI ARUN KUMAR NEHRU: 
Sir, I cannot give any reply as far a~ 
the Defence imports are concerned. It 
does not come under the purview of 
the Commerce Ministry. . .. (Inter-
ruptions). As far as the petroleum is 
concerned the import depends on the 
various price structurers. At the mo-
ment it is about Rs. 5,000 crores. It 
can go up because the prices are going 
up. As far 'as the multinationals are 
concerned again it is a very generalised 
question. The point is if multi-
nationals comes in for 100 per cent 
export unit then everything is export-
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ed. If they come in for something 
else then there is an export obligation 
and that they will have to fulfil... (In-
terruptions). 

HON. SPEAKER: No interrup· 
tions, , please. 
[TraJJSlat ion] 

SHRIMATI SUBHASHINI ALI: 
My question was '3bout the action 
proposed to be taken against those 
who do not fulfil such responsibilities. 
[English] 

SHRI ARUN KUMAR NEHRU: 
The question of allowing 25 per cent 
for 100 per cent export unit, I think 
there are only 2-3 cases where they 
have been allowed and they have not 
been allowed to multinationals. but 
they have been allowed to Indian 
Companies. AU these things are exa-
mined on merits. But the fact is that 
we are also operating in an interna-
tional environment. Today, we are 
talkim. of restrictions. We cannot 
bring - ourselves to a zero level. We 
have to think cf what is happe.n-
ing. in other countries also. Today. 
do not think there are people waiting 
to come in ... (/nlerruptiom). I am 
giving you the facts. You have to go 
and get people to come and invest in 
Indi~1. It is not so ~imp]e. And 
there are countries all around us 
whiCh are giving massive investment. 
We. as a policy. are not alJowinlr 25 
per cent sale in India but all countries 
around us are going even lip to fifty 
per cent. 
[Tran\lmioll] 

SHRIMA TI SUBHASffiNI ALI: 
My question was about the action pro-
posed to be taken against those who 
are not working properly. .. (Inter-
ruptions). 

SHRI DAULAT RAM SARAN: 
Mr. Speaker. Sir, it cannot be deni-
ed that import and export both are 
necessary as per OUf requirements. 
But 'a wide g,ap between import and 
export is dangerous for the nation. A 
higher import a~ainst a low export 
performance creates the problem of 
Balance of Payment. Presently, the 
Government is taking steps to pro-
mote export and for that purpose. the 

'money-bags' to the ·tune of billions 
of rupees are being given to the ex-
porters which has no justification. I 
would like to know from the hon. 
Minister whether he is prepared not 
to put this heavy tax burden on this 
poor country and to utilize that money 
for the general welfare of the poor. 

[T ramlation] 

SHRI ARUN KUMAR NEHRU: 
Mr. Speaker. Sir; one should clearly 
understand it that the exports carry a 
CJsh incentive scheme. You are also 
talking about the same thing. Under 
this scheme, local taxes and freight 
charges are calculated and retunled 
to the exporters. In the absence of 
such schemes and concessions the ex-
port prices would be higher and they 
would fail to compete with others in 
the intemational market. If the 
prices are higher by 10 to 15 or 20% 
then no one would buy our items of 
export. This gap that exists between 
our export and import ... (Interrup-
lioizs) ... I would like to say that it 
cannot be bridged without such incen-
tives. being if otherwise that gap 
would widen further. For instance, 
we are giving incentive of Rs. 2 only 
on a thing priced at Rs. 10 if its inter-
national price is Rs. 8. This is done 
in order to enable them compete in 
the international market. Therefore. 
if the government withdraws the in-
centive. then who will purchase their 
items. Therefore. if some concessions 
are given to exporters under the ex-
port policy, these are not aimed at 
hringing down the exports but to in-
crease the export. 

[English] 

SHRI A. R. ANTULAY: Sir. 
through you I would like to bring to 
the notice of the hon. Minister and. I 
am sure, the hon. Minister wiII appre-
ciate. the hon. Finance Minister win 
'31so appreciate, and the hon. Agricul-
ture Minister will also appreciate. 
that there is a vast potential for ex-
port of horticultural produce. espe-
cially 'Alfanso' mango. That is one 
area which. has remained untapped 
so far. Unfortunately. there is no in~ 
tegrated policy on the subject from 
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the stage of "Tending" to that of 
"Trading". There are many countries 
where 'alfanso' mangoes are not being 
exported. barring perhaps Middle-East 
and Gulf countries, though there is 
demand from France, Germany. USA. 
to some extent, and also from Japan. 
APEDA Chairman has done good 
spade work in this respect and I com-
pliment him. I would like to know 
whether we hav~ any integrated policy 
for the same from encouraging more 
plantation more produce to more pro-
cessed products for export. Now 
'Rs. 36.000 crores is the target but now 
much of it is earmarked for fresh al-
fanso mango export and how much 
for processed products. Is there any 
specific amount which is eJrmarked 
for that. and if not why not. Are we 
going to export the fresh fruit. a~ also 
the processed one or not. There IS de-
mand for both. The world ~)Ver and 
we alone monopolise. Besides. there is 
only one region area-if I am not very 
much wronQ-in the country wl1erc 
this 'Alfanso' manQO is produced and 
that is KonklO. because the climate is 
such and the soil is red that this area 
can monopolise thi~ king of fruits for 
our country in world market. Now-
where in the world it can be produced. 
barring a few exception perhap" ex-
cent Konkan. Then why can't we uti-
lis~ it fully for the sake of export. 
which will earn to our country '3 lot 
of foreign exchange? We enter com-
petitive market but are callous where 
there is no competition. where we hold 
monopoly. Isn't it paradoxical? 

SHRf ARUN KUMAR NEHRU: 
Sir. the hon. Member has made a very 
valid sug'!estion and he would be 
happy to know that in Konkan during 
the period from April to June 1988. 
whereas our sales were for Rs. 107 
crores. they had gone up to Rs. ] 3R 
crares over the corres"'onding period 
and in fact, as far as mangoes are 
concerned in Fran;::c there was a 
mango festival and allover. Europe 
they were having these festivals not 
only to promote 'Alhnzo' mango but 
also other varieties of mangoes. The 
exports of Alfanzo mangoes arc also 
pushing up the [lrices in the local 
markets and there (l re a lot of com-

plaints that they are exporting to 
foreign markets and ,that is why the pri-
ces are raising to the level to which they 
have iIll foreign countries. But it is our 
effort to increase our market share in 
the USA and in Japan. There have 
been some objections ral5ed in terms 
of various other problems. I think 
you are aware of the problems. They 
are trying to get Food Authorities to 
:<:lpprove this. But basically we are 
facing very very heavily on exports 
of fresh fruits. fresh vegetables, and 
they have shown a very sizeable in-
crease in the current year. Unfortu-
nately with the problems in the Gulf 
countries just now, we have a set 
back. But no doubt we have a very 
very large market. We are certain-
ly looking into it and mango festi-
vals are being held in Europe. It is 
a single largest market. What is 
a!so important is that we get the 
highest price realisation ~ler unit from 
the market. 

[T I'UII.\ I (II i() 11 J 

Scheme for increase in Steel 
Production 

*115. SHRI DALPAT SINGH 
PARASTE: Will the Minister of 
STEEL AND MINES be pleased to 
state: 

(3) whether the 5te~I Authority of 
India Ltd., has formulated a scheme 
to increase the prodUClil)n of steel 
during the year 1990-91: and 

(b) if so the details of proposed quan-
tum of increase in production vis-a-
vis ,the production achieved in 
1989-90'! 

(Ellgii.shl 

THE MINISTER OF STEEL & 
MINES AND THE MINISTER OF 
LA W & JUSTICE (SHRI DTNESH 
GOSWAMl): (a) and (b) A Statt\-
ment is laid on l!le Tahle of the 
House. 
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STATEMENT 
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(a) Yes. Sir. 
(b) The details are given below: 

Item 

Hot Metal 
Crude Steel 
Saleable Steel 

[Translation] 

J989-90 
Actua)s 

9·7 
8.3 
7.0 

1990 91 
Plan 

10.6 
9.8 
7.8 

SHRI DALPAT SINGH 
PARASTE: Sir, I wl)uld like to 
know from th~ hon. Minister whe-
ther the steel has to be imported 
from abroad on account of insufficient 
production by the plants of the Steel 
Authority of India Ltd., and if so, 
the amount of fl)reign exchange to be 
incurred on that account. 

[Ellgiish] 

SHRI DINESH GOSWAMl: Sir. 
J have also previously informed the 
House that we are still running a short-
fall. There is a gap of about two million 
tonnes between our demand and avail-
ability. We are now trying to increase 
our production in the Steel plants 
through a massive programmes of mo-
dernisation. There are three modernisa-
tion programmes current1y on the anvil. 
that is, Durgapur steel plant, Rourkela 
steel plant and the Burnpur steel 
plant. We will be able to improve 
our production substantially through 
the modernisation programme. But 
Mill I shall have to admit that con-
sidering the fact that demand in this 
country also increases even after the 
modernisation of these plants. there 
will be still a shortfalI of about two 
million tonnes of steel at the terminal 
year of the 9th Five Year Plan. 
Therefore, we are trying and we 
have liberalised the policy for pro-
duction in the privlte sector. We are 
with the Planning Commission and the 
Cabinet for the two new steel plants 
and to tkit extent if that is permit-

(Millions Tonnes) 

% Growth planned 
for 1990-91 over 
Actuals of 1989-90 

+9.6 
+18.4 
+10.1 

ted we will be able to make the de-
mand and supply position improve. 
Now, the gap of two million tonnes 
is there and with the amount that we 
are spending we will be able to im-
prove the position. 

[Tran..\ialion] 

SHRI DALPAT SINGH 
P ARASTE: Is the steel produced here 
of inferior quality as compared to 
that produced in U.K., Canada. France 
and Poland etc.? 

[English] 

SHRI DINESH GOSWAMI: Sir, 
it is not correct to say so. We com-
pJre very very favourable so far as 
the quality of our t.teel is concerned. 

[T"Oll.~/(ltivll ] 

SHRl JANARDAN YADAV: 1 
would like to know from the han. 
Minister the actual installed produc-
tion capacity of Bokaru Steel Plant 
and its present level of production. 

[English] 

SHRl DINESH GOSWAMI: So far 
as Bokaro is concerned, we are facing 
trouble in terms of proouctjon pri-
marily because of shortage of power 
and coal. We are facing a tremen· 
dous Shortage of coal and power. In 
fact, I can give certain figures. The 
contracted load that we had in the 
Dye, the daily contracted load, was 
for the supply of 145 MW. There 
was an understanding that at no point 
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of time. it will come UOWtl from 90 
MW. But in the last few months. it 
is widely varying tetween 60 MW 
and 30 MW and 1 can inform the 
House that for the last one week. we 
are being supplied below 60 MW of 
power on sustained basis. 

AN HON. MEMBER: What is 
the production? 

SHRI DlNESH GOS\VAM1: So 
far as the coal is cO:1cerned. the pro-
blem that we face is that today we 
"ave in our stock the lowest stock 
of coal which lasts virtually for a 
day. So, this power production also 
affected the production of coal and 
because of the shortage of coal and 
power, we are facing tremendous pro-
blems at Bokaro. As far as possible 
we are constantly monitoring the 
situation, but I must admit that because 
of these factors which are outSIde 
our control. our production was 
affected. (Interruptions.) 

SHRI NIRMAL KA1\VfI 
CHATTERJEE: Sir. is there a loca-
tional policy? Why I ask this ques-
tion is that if we nave the approach 
of freight equalisation alld have more 
of it, it does not matter whether a 
new steel factory is established at Sri-
nagar or Kanyakumari. But in terms of 
real costs, we can reduce the co~t of 
steel per unit to a ~3rge extent jf we 
have a proper Iocational policy where 
raw materials are availahle as in 
Bihar. Orissa and West Bengal. What 
T want to know. therefore. is: Do you 
have a ]ocational policv with a ,,:iew 
to see that the approach of frei~ht 
equa1isation is no lon!!er obtained aDd 
therefore to permit the private sec-
tor also to establish steel factories in 
this region only? 

SHRI DlNESH GOSWAMl: Sir. 
so far as the Ioeational policy is con-
cerned. the problem arises also from 
the need of power. If too many 
plants are concentrated in a particular 
area. then the power p"oblem arises. 
(Interruption'S). 

AN HON. ME,MBER: There is 
more power there. 

SHRI DINESH GOSWAMJ: How 
do we have more power? (lnterrllp-
tion5). 

SHRI NIRMAL KANTI 
eRA TIERJEE: Where there is 
more coal, let them ha ve more power 
also. 

SHRI DlNESH GOSW AMI: If my 
hon. friend can help me in getting 
more power. I will be very happy. 
(Interruptions.) 

Let me answer. Obviously the 
raw material is an important factor 
for the location of the steel plant. 
While we concede that. we are also 
trying to see that the plants are cis-
persed in various regions in this coun-
try. 

So far as the dispersal of new 
plants in private sector is concerned. 
firstly, the pressure on power in a 
particular region does not arise and 
second ly, the econOill ic bt:llefits flew 
to different regions. (Interruptions). 

SHRI BALGOPAL MISHRA: I 
would like to know from the hon. 
Minister when he !'.aid that the Go-
vernment is thinking of putting up 
steel plants. what ale those places. 
Secondly. he is talking of power 
shortage. but there is enough dep?sits 
of coal in Bihar. Bengal and Orissa. 
where they can put up captive power 
plants or thermal power plants hy 
other agencies. What are the prob-
lems because of whil:h they are not 
able to put of steel plants there? 

SHRI DINESH GOSW AMI : Sir. 
so far as the captive D.}Wer generation 
is concerned, the captive power genera-
tion in our plants is on the increase. In 
1987-88 the total MW Q:enerated wa~ 
270 which increased to 321 in 1988-
89 and that has now increased to 396 
in 1989-90. But the fact remains 
that no integrated ~[eel plant can he 
totally dependent on the caotive 
power. The integrated steel plants 
must get power from the grid and' if the 
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grid fails then we suffer immensely. 
There was virtual collapse, and my 
hon. friend. Mr. Chatterjee will know 
that there was a virtual collapse of 
the DVe power grid which created 
a problem because tbat affected the 
coal production. Therefore. even 
though we are increasing our captive 
power ...... (Interruptions). 

So that creates the problem. We are 
improving our captive power plants, 
but the limitation is that only through 
captive power olant we cannot run 
an integrated steel plant. So. supply 
from the grid is essl!ntial to run it. 

[Translation] 

SHRI RAGHA VJI : Mr. Speaker. 
Sir. I would like to know from the 
hon. Minister whether the proJuc-
tion cost of the steel rrnduced in our 
country is too high as compared to 
that in other countries and if so, the 
extent of cost difference. The second 
thing that I would like to know is 
whether the Gowrnment is making 
any effort to reduce the cost of pro-
duction of steel produced in the coun-
try so that the dome"tic consumers 
could get indigenous steel at a lower 
price. 

[En1?lishJ 

SHRI DINESH GOSWAMI: 
Sir. our cost of production compares 
favourably with other countries. OUf 
constant endeavour is to improve the 
production so that the price can be 
reduced. But there are a number of 
external factors also which add to 
the cost of production. For example. 
there is an incre·3se in freight char-
ges and input costs of coal and 
power. Therefore. we have no con-
trol so far as the external factors are 
concerned. The increa~e is about 
15 per cent in our own wage bi11. 
So. the cost of coal. p;)wer and freight 
charges affect our cost of proouction. 

SHRI P. R. KUMARAMAN-
GALAM: Sir, I would like to know 
from the Minister, if it is possible 

for him either to lay on the Table or 
the House or inform the House as 
to exactly which are the plants in 
which he is trying to increase the 
production for the period 1990-91. 
where he sets 18 per cent for steel 3nd 
10 per cent for hot metal. I would 
also like to know specilkally whether 
the Salem Steel Plant backward in-
tegration scheme]s part of the 
growth plan. 

SHRI DINESH GOSWAMI: Sir. 
cannot give the debits now. but J 

will supply the ddails to my hon. 
friend. My answer regarding the 
Salem Steel Plant is the same which 
I gave earlier. It is under active 
consideration of the Government. 

[Translation] 

SHRJ HARADHAN ROY: Mr 
Speaker. Sir. I would like to draw 
the attention of the hon. Minister 
through you to the fact that the 
modernisation of ISCO factory is 
being widely discussed in Banpur and 
there was a dialogue with a Japanese 
consultant to discuss modernisation 
plan and that they have submitted a 
project report in this regard. Simi-
larly discussions were held with Dastur 
& Company also and they have also 
submitted their project report. How-
ever. no announcement has been 
made in this regard by the Govern-
ment till date and as a result there 
is grea t restlessness among the wor-
kers there. Therefore. the hon. Mini-
ster may inform the House about the 
tentative date of announcement to 
this effect and the det3ils of the pro-
!!ramme relating to the modernisation of that factory. 

[EnglishJ 

SHRI DINESH GOSWAMJ: Sir. 
modernisation is absolutely on the 
cards. We have evaluated the Japa-
nese proposals and we found that the 
project cost was too heavy and se-
condly the investment return was too 
low. The T.R.R. was less than two 
per cent. i.e. about 1.69 per cent or 
so. Our evaluation has. been corn-
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pleted and we have decided to go in 
for a global tender. Now. the whole 
proposal is going to the PIB. I have 
kept myself to the target date and I 
feel that within the next two weeks, 
the proposals for the PIB clearanc~ 
will go from our Ministry to the PIB. 

[Translation] 

SHRI BANW ARILAL PURO-
HIT: Mr. Speaker9 Sir, though there 
is a general shortage of steel in our 
60untry but out of the various quali-
ties of it available, the actual produc-
tion of some of them is on a very 
high side while there is a heavy 
shortage of some other qualities. For 
example. I would like to refer to the 
production of tin plates. There is 
acute shortage of these in the coun-
try. At present tin plates are used 
in the packing of almost every com-
modity. But due to scarcity of tin 
plates. the small scale industry has 
been the worst sufferer since they do 
not get tin plates for manufacturing 
containers etc. As such. will the 
hon 'ble Minister take some steps so 
as to provide immediate relief to the 
tin plate industries? 

SHRI DINESH GOSWAMI: Sir. 
I do admit that there are varying 
degrees of shortages so far as diff-
erent items are concerned. We are 
facing external input problems also. 
However, we are trying to pump 
money in the massive modernisation 
programmes that we have. Within 
the sphere of shortage, we try to ob-
serve and try to maintain the indus-
try as far as possible. Within our 
limitations, we are trying to help 
them. Still, we have a check on the 
demand and supply position and what-
ever is possible from our end, we will 
try to do. 

3-1 LSSfND/90 

WRITTEN ANSWERS TO QUES-
TIONS 

[English] 

Improvement in News Bulletins 

* 126. SHRI D.M. PUTfE 
GOWDA: 

SHRI R. GUNDU RAO: 
Will the Minister of INFORMA-

TION AND BROADCASTING be 
pleased to state: 

(a) whether Doordarshan is plann-
ing extensive improvements in the 
news bulletins and their contents 
which would include a half-an-hour 
news bulletin each in Hindi and Eng-
lish in its national programme ins-
tead of 20 minutes at present; and 

(b) if so, the details thereof and 
the time by which a final decision 
in this regard would be taken? 

THE MINISTER OF INFORMA-
TION & BROAOCASTING AND 
MINISTER OF PARLIAMENTARY 
AFFAIRS (SHRI P. UPENDRA): 
{a) and (b). It is the constant endea-
vour of Doordarshan to improve the 
quality of its news bulletins. The 
duration of Hindi and English news 
bulletins telecast on Saturdays and 
Sundays in the evening on ~ational 
network has recently been increased 
from 20 minutes to 30 minutes. Ex-
tension of duration of news bulletins 
on other days will be considered 
later. 

Family Pension Scheme for RBI 
Employees 

*127. SHRI TEJ NARAYAN 
SINGH: Will the Minister of FIN-
ANCE be pleased to state: 

(a) Whether there is a demand 
from the employees of the Reserve 
Bank of India fOT introduction of 
family pension scheme as is appli-
cable to Central Government em-
ployees; and 

(b) if so, the response of Govern-
ment thereto? 
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THE MINISTER OF FINANCE reasonable basis for arriving at the 
(PROF. MADHU DANDAVATE): assessable value of motor-vehicles. 
(a) and (b). A draft scheme for in-
troduction of pension. including 
family pension. as a retirement bene-
fit, in lieu of Contributory Provident 
Fund. has been received by the Gov-
ernment from the Reserve Bank of 
India and the same is under consi-
deration in the Government. 

Import of Mercedez 

* 128. SHRI BASUDEV ACHA· 
RIA: Will the Minister of FIN-
ANCE be pleased to state: 

(a) the details of persons who im-
ported Mercedez D-240 cars from 
Japan during 1984; 

(b) the price of the Cars as per the 
invoice and Customs duty paid by 
each; 

(c) how the customs duty is valued 
on optiona,l accessories in the absence 
of invoice; and 

(d) in what cases and on what cri-
teria the world catalogue price is 
taken into consideration for assess· 
ing the customs duty and what is the 
rationale behind it? 

THE MINISTER OF FINANCE 
(PROF. MADHU DANDAVATE): 
(a) and (b). Information is being 
collected and will be laid on the 
Table of the House. 

(c) Valuation of optional accessor-
ies of cars is done in terms of the 
provisions of Section 14 of the Cus-
toms Act, 1962, read with Customs 
Valuation (Determination of Value of 
Imported Goods) Rules, 1988 framed 
thereunder, which also provide for 
valuation in cases where invoice is 
not available. 

(d) Assessment of value of motor-
vehicles in relation to manufacturer's 
price list I world car catalogue is re-
sorted to where assessment cannot be 
made in terms of Rules 4, 5, 6 & 7 
of the Customs Valuation (Determi-
nation of Value of Imported Goods) 
Rules, 1988. The manufacturer's 
price list/world car catalogue price 
represents the most authentic and 

CODStmcCion of tourist homes ia 
Maharadttra 

* 129. DR. DAULA TRAO SONUlI 
AHER : Will the Minister of 
TOURISM be pleased to state: 

(a) whether there is any proposal 
to construct a Tourist Home at Nasik 
and Trimsak in Maharashtra by the 
India Tourism Development Corpora-
tion for the convenience of pilgrims 
visiting there; and 

(b) if so, the time by which the 
construction work is likely to com-
mence and the target date of its com-
pletion? 

THE MINISTER OF STATE IN 
THE MINISTRY OF PARLIAMEN-
TARY AFFAIRS AND MINISTER 
OF STATE IN THE MINISTRY OF 
TOURISM (SHRI SATYA PAL 
MALIK): (a) No, Sir. 

(b) Does not arise. 
[ Translation] 

Farm loans to primary sedor 
* 130. SHRI DILEEP SINGH 

BHURIA: Will the Minister of 
FINANCE pleased to state the total 
amount of farm loans disbursed to 
primary sector through various natio-
nalised banks and co-operative banks 
during the years ending June. 1989 
and June, 1990, separately? 

THE MINISTER OF FINANCE 
(PROF. MADHU DANDAVATE): 
The amount of direct agriculture 
loans outstanding by Public Sector 
Banks stood at Rs. 12,920 crores as 
at the end of June. 1989. It rose 
to Rs. 15,082 crores as at the end of 
March, 1990 which is the latest avail-
able data. In the case of Coopera-
tives. the short tenn loans outstand-
109 as at the end of June, 1989 were 
Rs. 4,335 crores. The medium and 
long-term loans outstanding of Ca-
oneratives were Rs. 4.878 crares as 
at the end of this period. Similar 
data for June, 1990 for cooperatives 
are not available. 
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[English] 

IntenaatioDal FioaDce Corporation's 
InvesUnent 

*131. SHRI P. NARSA REDDY: 
Will the Minister of FINANCE be 
pleased to state: 

(a) whether the International Fi-
nance Corporation has decided to 
make investments in India in the 
coming years; 

(b) if so, the projects on which the 
'International Finance Corporation has 
agreed to make big investment in 
India; 

(c) whether any agreement with the 
IFC has been reached in this regard; 
and 

{d) if 00, the total investment the 
IFC proposed to make in India? 

THE MINISTER OF FINANCE 
(PROF. MADHU DANDAVATE): 
(a} to (d) International Finance 
Corporation is an affiliate of the 
World Bank and is guided in its ope-
rations by its Articles of Association. 
It invests in private enterprises in the 
developing member countries in the 
form of equity and loans without 
government guarantees. IFC's in-
vestment ill an enterprise does not 
generally exceed 25% of the project 
cost. The total investments approv-
ed by the IFC in projects in India 
since 1959 amount to $ 775.5 million 
in 53 Indian companies. 

Export Earning Remittances 
* 132. SHRIMA TI SUBHASHINI 

ALI: Will the Minis,ter of FINANCE 
be pleased to state: 

(a) whether Government propose to 
::!llow remittances in foreign exchange 
only as a percentage of profits earne;<! 
from the export earnings; and 

(b) if so, the details thereof? 

THE MINISTER OF FINANCE 
(PROF. MADHU DANDAVATE): 
(a) No, Sir. 

(b) Does not arise. 

[Translation] 

Irregularities in the New Bank of India 

*133. SHRI MADAN LAL KHU-
RANA : WiIl the Minister of 
FINANCE be pleased to refer to the 
reply given on March 30, 1990 to 
Starred Question No. 270 regarding 
Chairman and Managing Director of 
New Bank of India and state: 

(a) whether the enquiry into the 
irregularities detected in the New 
Bank of India has since been comple-
ted; and 

(b) if so. the adion taken against 
the erring officials? 

THE MINISTER OF FINANCE 
(PROF. MADHU DANDAVATE): 
(a) Yes, Sir. 

(b) Reserve B:mk of India has con-
ducted enquiries. lhe Bank has 
been advised to regularise! rectify the 
Jap'ies and irregularities and fix ac-
c\)untabil ity again:;t the erring offi-
cials. Chairman and Managing 
C irector has resigned with effect frum 
10-4-90. 

[English] 

Manganese Ore supply to MMTC 

* 134. SHRI RAM SAJIW AN : 
WiJI lhe Minister of COMMERCE 
be pleased to state: 

(a) whether during 198R-89 the 
Minerals and Metals Trading Corpo-
ration (MMTC) contracted for the 
ferro grade ore on FOB basis; 

(b) whether the same grade of ore 
was available from the Manganese 
Ore lndi~ Ltd. on same terms as 
contracted from abroad: and 

(c) if so, the reasons for giving pre-
ference to the ore supply from abroad? 
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THE MINISTER OF COM-
MERCE AND TOURISM (SHRI 
ARUN KUMAR NEHRU): (a) 
Yes. Sir. 

(b) and (c) Some grade of ore as 
contracted for export was available 
from MOIL, but MOIL did not accept 
the price offered by the MMTC and 
hence supplies had to be procured by 
the MMTC from other suppliers in 
India. No ore was procured from 
abroad by MMTC. 

T. V. TraD8mitter at Amalapuram 

*] 35. SHRI KUSUMA KRISHNA 
MURTHY: WiJI the Minhter of 
II\:FORMATION AND BROAD-
CASTING be pleased to state: 

(a) wh~ther Government are aware 
that ev\!n after raising the height of 
the low power TV transmitter at 
Amabpuram, th..: reception of the 
TV programmes covers less than an 
area of three kilometres; 

(b) if so, the corrective steps taken in 
this regard; 

(c) whether the technical e]"perts 
ar~ of the opinion that UHF band is 
not meant for places like Amalapu-
ram where thick vegetation and tall 
coconut plantations obstruct recep-
.ion: and 

(d) if so, the steps taken by Govern-
ment to replace UHF band with 
VHF band? 

THE MINISTER OF INFORMA-
TION & BROAOCASTTNG AND 
MINISTER OF PARLIAMENTARY 
AFFAIRS (SHRI P. UPENDRA): 
(a) to (d) A low Power TV Trans-
mitter, operating on channel 23 in 
UHF Band. was commissioned at 
Amalapuram in October, 1989. Its 
coverage was, however, severely limi-
ted because of the obstruction caused 
by the thick vegetation and tall coco-
nut plantations surrounding the trans-
mitter site. To overcome this handi-
cap to the extent possible. height of 
the mast on which the transmitting 
antenna is mounted, was increased 

from the earlier ] 00 feet to 150 feet. 
This resulted in appreciable improve-
ment in the coverage of the transmit-
ter. Reception of the transmitter 
has now been found to be satisfactory 
upto 12-15 Kms distance (inclusive 
of fringe areas) subject to availability 
of line of sight. In view of all plan-
tation in the area, receiving antennae 
of about 30-40 feet height are requir-
ed to be used for obtaining satisfac-
tory reception. Boosters are requir-
ed to be used for obtaining satisfac-
tory reception in fringe areas beyond 
8-]0 Kms. 

it is not, however. true that the 
situation can be overcome by the 
replacement of the existing TV trans-
mitter by one operating in Very 
High Frequency (VHf) Band. The 
reach of a TV transmitter depends on 
availability of clear line of sight ir-
respec6ve of the fact whether the 
transmitter is operating in VHF or 
UHF Band. It has also to be rec-
koned with that with the establish-
ment of a large number of TV trans-
mitter operating in VHF Band in 
the l:ountry, this lland has become 
<.:ong~sted making it imperative to 
establish UHF transmitters in certain 
Darts of the country to avoid frequen-
Cy interference from the neighbour-
ing transmitters. It is because of this 
constraint that establishment of a 
UHF transmitter at Amalapuram has 
been considered imperative. 

Transfer of bank accouo,ts of Kashmiri 
migrants 

*136. SHRI·· L.K. ADVANI: 
SHRI PYARELAL KHAN-
DELWAL: 

Will the Minister of FINANCE be 
pleased to state: 

(a) what instructions have been 
issued regarding withdrawal of money 
by the Kashmiri migrants from their 
bank accounts left behind in the 
Valley; 

(b) the number of applications 
which have been received so far by 
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the nationalised banks from the mig-
rants for transfer of their bank ac-
COl.&~ts from the. Valley; 

(c) the number of accounts which 
have actually been transferred and are 
SO operating; and 

(d) whether any monitoring is being 
done Centrally to eliminate delays in 
such transfer of accounts? 

THE MINISTER OF FINANCE 
(PROF. MADHU DANDAVATE): 
(a) to (d) With a view to enable 
tht Kashmir migrants to operate 
their accounts. Reserve Bank of India 
have issued instructions to banks to 
make expeditious arrangements for 
transfer of bank accounts/funds main-
tained with their branches in the 
Kashmir Valley to other branches 
outside the Valley. if so desired by 
the customers. 

Public sector banks received 4512 
(approximately) applicatiflns till 30th 
June. 1990 from the Kashmiri migrants 
for transfer of their accounts from the 
Valley. 4097 (approximately) ac-
:ounts have been transferred upto 
30th June, 1990 and are in (~peration. 

Regional / Zonal Offices of banks at 
Delhi. Chandigarh. Jammu and Sri-
nagar &Ie monitoring the process of 
transfer of accounts in order to elimi-
nate any delay in effecting such trans-
fers. Jammu Office of the Reserve 
Bank of India is also assisting banks 
in sorting out any difficulties in the 
matter. 

[Translalion.1 

Import of Edible on and Cement 

"'138. SHRI YAMUNA PRASAD 
SHASTRI: Will the Minister of 
COMMERCE be pleased to state: 

(a) the quantity of edible oil and 
cement imported from January. 1990 
to 30 June, 1990 and the Clmount of 
foreign exchange s~nt thereon; and 

(b) whether Government propose to 
import more quantity of edible oil 
during 1990-9l? 

THE MINISTER OF COM-
MERCE AND TOURISM (SHRI 
ARUN KUMAR NEHRU): 

(a) (i) Edible Oil: A quantity of 
2,15,570 tonnes of Palmolein at a total 
elF Value of Rs. 112.10 crares has 
been imported by the State Trading 
Corporation during the period 1st 
January, 1990 till 30th June, 1990. 

(ii) Cement: A quantity of 904 
tonnes of Cement for a value of Rs. 
19.29 lakhs has been imported during 
January, '90-May, '90. Datla for 
Cement are available upto May, '90. 

(b) Edible Oil: rurther imports of 
edible oils during 1990-91 will largely 
depend on the production of edible 
oils~cds in the ensuing kharif season. 
The other factors to be considered in 
d::ciding import of edible oils will be 
prices of indigenous oils, availability 
of foreign exchange and prices of edi-
ble oil in the international market. 
As su~h it is not possible to indicate 
the extent of further imports of edi-
bl~ oils for 1990-91. 

A.I.R. Centre in Khandwa, Madhya 
Pradesh 

*139. SHRI AMRATLAL VALLA-
BHDAS TARWALA: Will the 
Minister of INFORVIATION AND 
BROADCASTING be pleased to 
state: 

(a> whether A.l.R. Centre in 
Khandwa. Madhya Pradesh has been 
compJeted; 

(b) if not, the reasons for delay in 
its commissioning; and 

Cc) the time by which regular broad-
casting is likely to start? 

THE MINISTER OF INFOR-
MATION & BROAOCASTING 
AND MINISTER OF PARLIA-
MBNTARY AFFAIRS (SHRI P. 
UPENDRA): (a) Yes, Sir. 

(b) Does not arise. 
(c) The proposed radio station at 

Khandwa is expected to be commis-
sioned shortly. 
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Fudioaiog of Aizaw) T.V. Ceatre 

*140. DR. C. SILVERA: Will the 
Minister of INFORMATION AND 
BROAOCASTING be pleased to 
state: 

(a) whether complaints have been 
received regarding improper trans-
mission of National network pro-
grammes on T.V. in Mizoram despite 
expansion and increase in the power of 
Aizawl T.V. Centre; 

(b) if so, the reasons therefor; 

(c) whether Government pwpose to 
take action to ensure that programmes 
could be viewed clearly; and 

(d) if so the details of action taken 
in this regard? 

THE MINISTER OF INFORMA-
TION & BROADCASTI]\'G AND 
MINISl ER Of PARLIAMENTARY 
AFFAIRS (SHRI P. UPENDR~): 
(a) to (d) Comp:aillts about tne 
poor reception of TV S\!rvice in ~arts 
of Aizawl town have been receIved 
from lime to time. The high power 
(1 KW) TV transmitter installed at 
AizawI. in replacement of the low 
power (1 DOW) TV trans~itter earlier 
functioning there. has lts antenna 
mounted on a 40 Mctres high TV 
tower. as against the normal height. of 
100 Metres in ')uch cases, causmg 
thereby a limitation in its overall 
reach. It was not possible to con-
truct a TV tower of the requisite 
height of 100 Metres as the clearance 
given by the Standing Advisory Com-
mittee on Frequency Allocation 
{SACFA) was available only for a 
height of 40 Metre.::. 

Nevertheless. the overall TV cove-
rage in the area has considerably im-
proved on commissioning of the 1 
KW TV transmitter. However, recep-
tion at certain places which earlier 
received satisfaotorily service from the 
low power transmitter. has been ad-
versely affected due to formation of 

"Shadow Zones" caused by the inter-
vening hilly terrain. This situation can 
be rectified by establishment of addi-
tional transmitting' facility in t!_le 
"shadow area". The prOVision of 
this facility. however. depends on the 
availability of adequate funds for the 
purpose. 

Euise Frauds 

*141. PROF. VIJAY KUMAR 
MALHOTRA: Will the Minister of 
FINANCE be pleased to state: 

(a) the details of Excise frauds that 
have come to light during the last 
twelve months; -

(b) the action taken on these cases; 
and 

(c) the measures proposed to be 
taken to eliminate such m:llpractices? 

THE MINISTER OF FINANCE 
(PROF. MADHU DANDA V ATE): 
(a) During the period July, 1989 to 
June, 1990. 5419 cases of alleged eva-
shn of Central Excise duty involving 
an estimated duty of Rs. 1018 crores 
have been detected in respect of 
v'.Hious manufacturers all over the 
country. 

(b) Action has already been initia-
ted to investigate these cases and to 
i:,sue show cause notices demanding 
duty alleged to have been evaded by 
the manufacturers. 

(c) Detection of duty evasion is an 
. ongoing process. Anti-Evasion machi-
nery of the Government has been 
geared up to curb such malpractices. 
Recently, the strength of officers enga-
ged in detecting evasion of Central 
Excise duty has been increased. Field 
formations have been alerted and 
asked to further intensify patrolling, 
nakabandi, surveillance of suspected 
units etc. Guidelines on prosecution 
have also been revised to make them 
more meaningful and comprehensive so 
as to ensure that tax evaders are dealt 
with severely_ 
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Development of Tourism in Eastern 

Zone 

*142. DR. SUDHIR RAY: Will 
the Minister of TOURISM be pleased 
to state: 

(a) whether Union Government 
have any plans for the development 
of tourism in Eastern Zone viz. Pun-
Bhubneswar - Konark. Calcutta-
Sundarban-Digha, Darjeeling etc; and 

(b) if so. the details thereof? 

lHE MINISTER OF STATE IN 
THE MINISTRY OF PARLIAMEN-
TARY AFFAIRS AND MINISTER 
OF STATE IN THE MINISTRY OF 
TOURISM (SHRI SATYA PAL 
MALIK): (a) and (b) Development 
of tourism is primarily the responsi-
bility of the State Governments. How-
ever. the Ministry of Tourism in con-
sultation with the State Governments 
have prioritised a number of projects / 
schemes for central financial assist:.mce 
for the year 1990-91 in the various 
States inc1udine those in the Eastern 
Zone. ~ 

The following new Circuits have 
also been identified in consultation 
with the State Governments for pro-
motion in the Eastern Zone:-

. I. Bhubaneswar-Chilka Lake and 
Lalitgiri-Ra tnagiri 

2. Patna-Rajgir-Nalanda-Bodhgaya 

3. Calcutta-Sunderbans-Calcutta 

4. Calcutta-Shantiniketan-Vishnu-
pur-Calcutta 

5. Calcutta-Darjeeling-Kalimrong 

6. Calcutta- Patna- Rajgir-Nalanda-
Bodhgaya 

Export of Basmati Rice 

1414. SHRI RAJAMOHANA 
REDDY: Will the Ministe.r of COM-
MERCE be pleast!d to state: 

(a) the quantity of Basmati Rice 
exported to USSR, U.K. and Arabian 
countries during the last three years, 
yearwise; and 

(b) the foreign ex.change earned 
therefrom. country-wise? 

THE MINISTER OF COMMERCE 
AND TOURISM (SHRI ARUN 
KUMAR NEHRU): (a} and (b) The 
information is given in the statement 
below: 

STATEMENT 

Qty: Metric Tonnes 
Value: Rs. Crores 

1987-88 1988-89 1989-90 
---~-- -_-------

Qty. Value Qty. Value Qty. Value 
USSR 148205 113 130746 100.32 109982 86.76 
U.K. 20001 23.45 23018 26.89 15796 16.60 
Bahrain 12565 12.49 5825 6.37 9900 14·87 
Kuwait 32497 32.79 33890 37.06 4685? 54.03 
Oman. 25759 25.00 17925 16.65 12961 13.47 
Qatar 1249 1.26 1081 1.18 625 0.79 
Saudi Arabia 97908 98.34 108521 i07.65 15973<) 173.27 
U.A.E. 16073 17.38 16712 22.54 23374 27.16 

Source: Agricultural & Processed Food Products Export Development 
Authority. 
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[TranslatiOn), THE MI-;\IISTER OF STATE IN 
THE MINISTRY OF P ARLIAMEN-

Relay Ceatre at Dunprpur, Rajasthan TARY AFFAIRS AND MINISTER 

1415. SHRI GULAB CHAND 
KAT ARIA: Will the Minister of 
INFORMATION AND BROAD-
CASTING Ix pleased to state: 

(a) whether the TV programmes 
relayed from Doordarshan relay 
centre ~et up at Oungarpur (Rajas-
than) do not reach in most parts of 
the city~ and 

(b) if so, whether Government pro-
pose to shift the relay centre to some 
higher place so that a large number of 
people of this tribal area are covered 
by its transmission? 

THE MINISTER OF INFORMA-
TION & BROADCASTING AND 
MINISTER OF PARLIAMENTARY 
AFFAIRS (SHRI P. UPENDRA): (a) 
and (b) The low power (lOOW) TV 
transmitter at Dungarpur is not able 
to provide service to certain parts of 
the city falling within its service range, 
because of the shadow areas formed 
by the terrain conditions. Shifting: of 
this transmitter to an alternate site 
depends upon the availability of a 
suitabk: site with requisite infrastruc-
tural facilities to be made available 
by the State Government. 

[English] 

Promotion of Tourism in Andaman 
& Nkobar Islands 

1416. SHRI MANORANJAN 
BHAKAT A: Will the Minister of 
TOURISM be pleased to state: 

(a) whether Union Government 
sought financial assistance from any 
foreign country to promote tourism in 
Andaman and Nicobar Islands: 

(b) if so, the details th~reof: and 
(c) how much aid has a!ready been 

given by Union Government in Anda-
man and Nicobar Islands during the 
year 198~j90 upto date for the deve-
lopment ()[ tourism? 

OF STATE IN THE MINISTRY 
OF TOURISM (SHRI SATYA PAL 
MALIK): (a) No, Sir. 

(b) Does not arise. 

(c) Ouring year 1989-90 upto date 
an amount (If Rs. 110.87 lacs has been 
reieased to the Union Territory of 
Andaman and Nicobar Islands. 

[Translation ] 

EXJlOrt of Flowers 

1417. SHRI M. S. PAL: Will 
the Minister of COMMERCE be plea-
sed to state: 

(a) whether Government have esta-
blished agency for export of flowers 
purchased directly from the growers; 
and 

(b) if so, the details thereof? 

THE MINISTER OF COMMERCE 
A~D TOURISM (SHRI ARUN 
KUMAR NEHRU): (a) No, Sir. 

(b) Does not arise. 

[English] 

Settine up of Sponge Iron Units by 
-Sponge Iron India Limited 

1419. SH~I BAL VANT MAN· 
VAR: Will the Minister of STEEL 
A ND MINES be pleased to state: 

(a) whether the Sponge Iron India 
Limited (SIlL) proposes to set up 
sponge iron units in four States~ 

(b) if so, the names of the States 
and reasons for opening them in these 
States: 

(c) whether these units are being 
set up in industrially backward States; 
and 

(d) if so, the details thereof? 
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THE MINISTER OF STEEL & 
MINES AND MINISTER OF LAW 
& JUSTICE (SHRI DINESH GO-
SWAMI): (a) No, Sir. 

(b) to (d) Do not arise. 

0pe0iDg of T.V. Relay Centl'e$ during 
CIM'ftDt FHworiaI Year in Guj8l'8t 

1420. SHRI SHANTILAL PURU-
SHOTT AM DAS PATEL: Will the 
Minister of INFORMATION AND 
BROADCASTING be pleased to 
state: 

(a) the number of T.Y. relay sta-
tions likely to be set up in Gujarat 
during the curent financial year' and 

(b) the location of these centres dis-
trict-wise? 

THE MINISTER OF INFOR-
MATION & BROADCASTING AND 
~nNISTER OF PARLIAMENTARY 
AFFAIRS (SHRI P. UPENDRA): 
(a) and (b) Doordarshan's Annual 
Plan for 1990-91. inter alia, provides 
for establishment of a number of TV 
transmitters but their locations shall 
depend upon inter-se priority. for ex-
tension of TV service to different un-
covered parts of the country. 

[Translation] 

Minerals survey in Narshinghpur, 
Madhya Pradesh 

1421. SHRI S.C. VARMA: Will the 
Minister of STEEL AND MINES be 
pleased to state: 

(a) whether any survey has been con-
ducted in Narshinghpur district in re-
gard to exploration of minerals during 
the last three years~ 

(b) if so, the details thereof and if 
not. the reasons therefor; 

(c) whether Government have formu-
lated any scheme for the exploitation of 
limestone and iron-ure available in 
Narshinghpur district; and 

(d) if so, the time by which it is 
likely to be implemented? 

4-1 LSS/ND/90 

THE MINISTER OF STEEL & 
MINES AND MINISTER OF LAW & 
JUSTICE (SHRI DINESH 
GOSWAMI): (a) and (b) Yes, Sir. Sur-
vevs conducted by GSI have indicated 
o.:currences of Coal, Dolomite/Lime· 
stone and Iron Ore. A total of 7.83 mil-
IL"n tonnes of non-cokine coal reserve 
has been estimated in Mohpani COli 
field upto a depth of 300 m by Coal 
India Ltd. A possible reserve of 3.004 
million tonnes of limestone of BF grade 
i" also estimated in the district. The 
iron ore occurrences have not been 
found promising. 

(c) and (d) Preliminary investigations 
have indkated that the Iron Ore and 
Lime!'ltone occurrences arc not of eco-
nomic significance which would W'lr-
rant any large scale exploitation. 

Licensed Gnides in Rajasthan 

1423. SHRI GIRDHARJ LAL 
BHARGA VA: Wi11 the Minister of 
of TOURISM be pleased to state: 

(a) the number of tourist guides in 
Raiasthan who h:lVe been licensed by 
Un-ion Government and Rajasthan 
Government. separately: 

(b) the necessity of such guides in 
Rajasthan to whom licences have been 
issued by Union Government: 

(c) the reasons for such duplication 
in this regard; 

(d) whether unlicensed guides are 
prohibited from showing historical 
places: and 

(e) if so. the reasons thereof? 

THE MINISTER OF ST ATE IN 
THE MINISTRY OF PARLIAMEN-
TARY AFFAIRS AND MINISTER 
OF STATE IN THE MINISTRY 
OF TOURISM (SHRI SATYA PAL 
MALIK): (a) The Department of Tou-
rism. Government of India have issued 
licences to 56 tourist guides who are 
based at Jaipur, whose area of opera-
tion is the entire Northern Region of 
India. The Department of Tourism, 
Government of Rajasthan have been 
issued tourist guide licences. 
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(b) Rajasthan is one of the major 
tourist destination in India where a 
large number of foreign tourists come 
every year. These tourists require to 
have tourist guide service to explain 
various archaeological and historical 
monuments of Raja&than and many of 
these guides are qualified to speak 
different foreign languages other than 
English. 

(c) Licences issued to tourist guides 
by the Rajasthan Government are only 
valid for the centres for which these 
guides are trained. i.e. Udaipur, Jai-
pur and Jodhpur. while licences issued 
by the Government of India is valid 
for the entire Northern Region. 

(d) As per the Central Archaeologi-
cal Act and State Archaeological Act 
of the Government of R-ajasthan no 
unlicensed guides are allowed to enter 
archaeological monuments in Rajas-
than and function as guides. 

(e) This is because unlicensed guides 
are untrained and they cannot be re-
lied upon to give accurate information 
regarding the ancient monuments. 

[English} 

Purchase Tax on Coftee 

1424. SHRI B. RAJARA VI 
VARMA: Will the Minister of COM-
MERCE be pleased to state: 

(a) whether there is a demand for 
amendment to the Coffee Act to clarify 
that compulsory and statutory surren-
der of coffee to! the Board is not to be 
deemed as sale or purchase to exempt 
it from the purview of purchase/sales 
tax; and 

(b) if so, the reaction of Government 
thereto? 

THE MINISTER OF COMMERCE 
AND TOURISM (SHRI ARUN 
~UMAR NEHRU): (a) and (b) Yes. 
Sir. The matter was examined by the 
Government and it was decided not to 
pursue the matter for diverse reasons. 

[Translation} 

Developmell* 01 TouriSID iD BiJar 

+ 1425. SHRI BHOOENDRA JHA: 
Will the Minister of TOURISM be 
pleased to refer to the reply given on 
20 April. 1990 to Unstarred Question 
No. 5733 regarding development of 
certain places in North Bihar and 
state: 

.(a) whether the Government of 
Bihar has sent any proposal to Union 
Government to include Balirajgarh 
Ka~yaneshwar (Kalna). Gautamkund, 
AhIlyasthan, Bishpi, Akragarh etc. the 
places of ~chaeological importance in 
three. tounst ~entres along with Sita-
marhl rand VrushaIi; 

(b) ~f so •. the action taken by Govern, 
ment I.n this regard and the likely time 
by whIch these proposals will be c1ea,f-
ed; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN 
THE MINISTRY OF PARLIAMEN-
TARY AFFAIRS AND MINISTER 
OF STATE IN THE MINISTRY OF 
TOURISM (SHRI SATYA PAL 
MALIK): (a) The Ministry of Tourism 
h.ave. not. received proposals for priori-
tIsatIOn In respect of the places as 
menti~ned in the. Question except the 
followmg two proJects for consideration 
of Central financial assistance during 
1990-91 :-

1. Development of Abhishek Push-
kami in Vaishali 

2 .. Construction of Cottages at Vai-
shah 

(b) ~nd (c~ Detailed project propo-
sals WIth estimates are awaited from 
the State Government. 

[English] 

Export CoIIIIIIibnents of Companies 
1426. SHRI PROOL CHAND 

VERMA: Will the Minister of COM· 
MERCE be pleased to sta,te: 

(a) the names of companies who have 
not fulfilled their export commitments 
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during last three years; year-wise and 
company-wise; 

(b) whether· export commitments 
have been altered in the case of some 
companies after the issue of industrial 
licences during last three years; 

(c) if so, the names of such compa-
nies; and 

(d) whether Government propose to 
mqnitoJ.'1 the export commitments on a 
month to month basis to check the 
worsening balance of payment situa-
tion? 

THE MINISTER OF COMMERCE 
AND TOURISM (SHRI ARUN KU-
MAR NEHRU): 

(a) A consolidated statement is given 
below lis~ing units who failed to fulfil 
their export obligation during 1985. 
1986 & 1987. 

(b) The alteration of export obliga-
tion after issue of industrial licence is 
done by Ministry of Industry on the 
recommendation of the concerned Ad-
ministrative Ministries. As such this 
information is not maintained in the 
Ministry. 

(c) Does not arise in view of reply 
to part (b) above. 

(d) There is no such proposal at 
present. 

STATEMENT 

List-Non Fulfilment of eXpOrt obliga.-
tion during the year$ ending 31-12-85, 

31-12-86, 31-12-87. 

S. No. Name of the Firm 

1. MIs. Joshi Fomalabs P Ltd; 
2. Mis. SauIiashtra Chemicals 
3. Mis. Indian Dyestuffs Indus-

tries; 

4. Mis. Birla Cotton Spring of 
Weaving Mills Ltd; 

5. Mis. Datametive Consultant P 
Ltd; 

6. Mis. Tata Chemicals Ltd; 

7. Mis. T. Nameklal Mfg Co Ltd; 
8. MIs. The Indian Aluminium 

Co Ltd; 

9. Mis. Rustom llossery India 
Ltd: 

10. MIs. Indian Phanna Cabs of 
Chemicals Ltd; 

11. Mis. Batliboi & Co P Ltd; 
12. Mis. Mahendra Nath; 
13. MIs. Sen Adlterhaimer P Ltd; 
14. Mis. ISF Photokemi P Ltd; 

15. MIs. Constiment Software P 
Ltd; 

16. Mis. Pragyna K Seth; 
17. Mis. The Bombay Fine Wosted 

Mianufacturers; 
18. Mis. Usha Martin Black (Wire-

rope Ltd); 

19. Mis. Bengal Reptile Exporting 
Co (1958) Pvt. Ltd~ 

20. Mis. Metal Box Co. Op (India) 
Ltd; 

21. Mis. Hindustan Lever Ltd~ 
22. Mis. Mira Knitting Works P 

Ltd; 

23. Ms. Raghav Electronics In-
dustries. 

24. Mis. Sangemerer India P Ltd; 
25. Mis. Wadco Tool P Ltd; 
26. Mis. Orient Ceramic & Indus-

tries Ltd, New Delhi. 
27. Mis. K.G. Khoslla Compressors 

Ltd; 

28. Mis. Computer Dimensions In-
ternational; 

29. MIs. Rapa Relays P Ltd; 
30. MIs. E.O. P Finance & Mana-

gement Consultants P. Ltd .• 
New Delhi; 

31. MIs. Porritts & Spen~rs (Asia) 
Ltd; 

32. MIs. Sanjay Marbles Ltd; 
33. MIs. Amar Valves P. Ltd; 
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34. MIs. Continental Marbles P 
Ltd; 

35. MJs. International Data Mana-
gement P Ltd; New Delhi. 

36. MIs. Ranbaxy Labs Ltd; 
37. Shri Ashok Chandha. 
38. Mis. Khaitan Minerals P Ltd; 

Jaipur. 
39. Mis. Anupam Tiles P Ltd; 
40. MIs. Raghunandan P D &. 

Sons; 

41. Mis. Associated Stones Indus-
tries (K OT A) Ltd; 

42. Mis. Premier Venyl Flooring 
Ltd, Secunderabad. 

43. M / s. Can tech International Soft 
Wire Manufaoturing P Ltd; 

44. Mis. Surjichem Products P 
Ltd; 

45. Manag Marketing P Ltd: 

46. Mis. Marvlex Construction P 
Ltd; 

47. MIs. Modi A.R.C. Electrodes Co .. 
48. Mis. Barega Nirping fastners. 
49. Mis. Universal Magnetic P 

Ltd; 

50. Mis. Indian Aluminium Cables 
Ltd; 

51. Mis. Indian Shaving Prod ucts 
Ltd: 

52. Mis. M.B. & Co Ltd: 
53. Mis. Noida Stones Co. P. Ltd; 

54. Mis. Infotek Consultants P 
Ltd; 

55. Mis. Tristar Industries (Felting) 
P Ltd: Delhi. 

56. Mis. Stallion Shox Ltd; 
57. Mis. Avanti Leathers. 
58. Mis. Swapnika Tiles P Ltd; 

59 Mis. Vineet Udyog Ltd; 

60. Mis. Newar Marble Industries 
Ltd: 

61. MI s. Tirupati Granite P Ltd; 
62. MIs. R.A.S. Construction P 

Ltd; 
63. MJs. R.S.R.K. Marbles Ltd; 
64. Vineet Udyog Ltd; Udaipur. 

65. Mis. H.H. Marbles & Granite 
Ltd; 

66. Mis. Global Granitmarme Ltd~ 
67. Mis. Rajendra Dying and Mfg. 

Mills Ltd; Ahmedabad. 
68. MIs. Monogram Mills Co Ltd; 
69. Mis. Atul Products Ltd; 
70. Mis. Deepak Rubber Industries. 
71. Mis. Cystar Jewellery Mafg. 

Co. 

72. M / s. New Deommercial Mills 
Ltd; 

73. Mis. Vishal Malleabbs. 
74. Mis. Shree BaLlabh Glass 

Works Ltd; 
75. Mis. Mahendra Electricals Ltd; 

76. MIs. The New India Industries. 

77. MIs. Himsons Textiles Engg. 
Ind. 

78. Mis. Britania Industries Ltd; 
79. Mis. Appolo Tyres Ltd; 

80. Mis. Southern Vaneers & 
Works Ltd; 

81. Mis. Saura Marble Industries. 

82. Mis. Govt Bemina Woollen 
Mins. 

83. Mis. All India Granite Works. 

84. Mis. Diamond Dies Manufac-
turing Corp. 

85. MIs. Graves Cotton & Co. Ltd. 

86. Mis. Arnold Publishers (1) P 
Ltd; 

87. Mis. Industrial Cables (1) Ltd; 
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88. MIs. Hindustan Lever ltd; 

89. MIs. A~tt Labs (India) Ltd; 
90. MIs. Indian Metals & Ferro 

Alloys Ltd; 
91. MIs. Haryana Tan~.eries Ltd; 
92. MIs. Guest Keen Williams Ltd; 

93. MIs. Bharat Linder P Ltd; 
94. MIs. Gardon Woodroffe Ltd. 
,.95. MIs. International instruments 

Ltd; 
96. Mis. Cadbury India Ltd; New 

Delhi. 
97. Mis. Gordon WooJrotfe Ltd; 

Mladras. 
98. Mis. Eimcoelecon (I) Ltd; 

99. Mis. Beya India Ltd; 
100. Mis. Kishco Cutlery Ltd; 
101. Mis. Cement Distributors Ltd; 

102. MI s. Biocon Ltd; 
103. MIs. Dr. Beck Co India Ltd: 
104. Mis. Guest Keen Williams Ltd; 

105. Mis. Colour Chern Ltd; 
106. MIs. Cadbury India Ltd; 

107. Mis. G E C, Calcutta. 
108. Mis. Deccan Leather Ltd; 

Hyderabad. 
109. Ingersoll Rand (I) Ltd; 
110. MIs. Associated Cement Com-

panies. 
111. MIs. Grindwell Motor Ltd; 

112. Mis. Color Carton Ltd; 
113. Mis. Bastern Cbemafarb Ltd; 

114. Mis. Ingersoll Rand (1) Ltd: 
115. MIs. Hindustan Ciba Geigy 

Ltd; 
116. Mis. Indian Splicing (Mechani-

cal) Accessories Ltd; Calcutta. 

117. MIs. Hindustan Gas & Indus-
tries Ltd; 

118. MIs. Dagger Forst Tools Ltd; 

119. MIs. Bharat Radiators P. Ltd; 
120. MIs. Exports (India); 

121. MIs. Audco India Ltd; 

122. MIs. Indian Duplicator Co. Ltd; 

123. MIs. Ingersoll Rand (I) Ltd; 
124. MIs. Harbans Lal Malhotra & 

Sons; 

125. Mis. Bharat Radiators P. Ltd; 
126. Mis. Hindustan Ciba Geigy. 

127. MIs. Akbar Leather Ltd; Mad-
ras; 

128. MIs. C. Abdul Rehman & Co; 

129. Mis. Food Specialities Ltd; 
130. MIs. C. A. Akhtar & Co; 

131. Mis. Conkon Fisheries P Ltd; 
132. Mis. Escorts Ltd; 
133. Mis. Business Machines (1) Ltd; 

134. Mis. Farida Shoes P Ltd; 

135. Mis. London Star Diamond 
India Ltd: 

136. Mis. Marshall Sons & Co (1) 
Ltd: 

137. Mis. J.N. Marshall Engg P Ltd; 

138. M! s. New Standard Engg. Co. 
Ud; 

139. Mis. Needle Industries Ltd; 

140. Mis. May & Baker (1) Ltd; 

141. Mis. Vidyut Metallics Ltd; 

142. Mis. The Raymonds Woollen 
Mills Ltd; 

143. Mis. Sandoz India Ltd; 

144. Mis. Ingersoll Rand (India) P. 
Ltd; Bombay. 

145. Mis. Sahyadri Dyestuff & 
Chemicals. 

146. Mis. Sarabhai Chemicals Ltd; 

147. MIs. Star Textile Engg. Works 
Ltd; 

148. MIs. Perfect Fastners P Ltd; 
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149. Mis. Sahyadri Dyestuff & 
Chemicals. 

150. Mis. Ranipet Leather Finishing 
P Ltd; 

151. Mis. Mafudal Plywood indus-
tries. 

152. Mis. Union Carbide India Ltd; 
153. Mis. M.J. Pharmaceuticals. 
154. Mis. National Engg. Industries. 
ISS. Mis. KHbro Elbert Cloves Co 

Ltd; 
156. Mis. Microwave Products India 

Ltd; 

157. Mis. Mayfair Leather India 
Ltd; 

158. Mis. Sethu Shoes P Ltd; 
]59. Mis. Sun ship Ltd; -
160. Mis. Maharashtra Leather Ltd; 
161. Mis. Indian Rayon Corpn 

Ltd; 
162. Mfs. Jameel Leathers & Up-

pers. 
163. Mis. Hoechest Dyes & Chemi-

cals. 
164. Mfs. Glazo Laboratories (India) 

Ltd; 

165. Mis. Leather Craft India P 
Ltd: 

166. Mis. Shriram Pistons & Rings 
Ltd; 

167. Mis. J C Glass Ltd; 
168. Mis. Namesta Leather Gar-

ments Ltd; 
169. Mis. Special Steels Ltd; 
170. Mis. T. I. Millers Ltd; 
171. Mis. Roche Products Ltd; 
172. Mis. Shri Dinesh Mills Ltd; 
173. Mis. Gujarat State Fertilizers 

Co Ltd; 

177. Mis. Thirupati Granite P Ltd; 
178. Mis. Specta Ceramic P Ltd; 
179. Mis. South East Tanning Co. 
180. Mis. Bimetal Bearing Ltd; 

181. Mis. Padma Electronics P Ltd; 
182. Mis. South East Footwear Ud; 
183. Mis. Lucas TVS Ltd; 

184. Mis. Greaves Cotton & Co Ltd; 
185. Mis. Sumac Engg. Lucknow. 
186. Mis. Metal Box India Ltd; 
187. Mis. Voltas Ltd; 
188. Mis. GEC Ltd; 
189. Mis. B. R. Kumar. 
190. Mis. Indrol Chemicals Ltd; 
191. Mis. Electro Mobiles Ltd; 
]92. Mis. Merkj Sharp & Dohme of 

India Ltd; 

193. Mis. Merkj Sharp & Dohme of 
India Ltd; 

194. MIs. Res Chemol P Ltd; 
195. Mis. Pneumatic 

Equipment P Ltd: 
Control 

196. Mis. Pioneer Leather Finishers 
P Ltd; 

Lk-ences for steel production in 
Maharnshtra 

1427. DR. VENKATESH KABDE: 
Will the Minister of STEEL AND 
MINES te pleased to state: 

(a) whether new licences have been 
issued for steel production in the State 
of Maharashtra in the last three years; 
and 

(b) if so, their location. production 
capacity and profit making ability? 

THE MINISTER OF STEEL & 
MINES AND MINISTER OF LAW 
AND JUSTICE (SHRI DINESH 

174. Mis. Indian Rayon COI1pn Ltd~ GCSWAMI): (a) Yes, Sir. 
175. Mis. Lodha M;trtles. 

176. Mis. Lodha Marbles. 
(b) One Letter of Intent was issued 

to MIs. Indian Seamless Steel & Alloys 
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Ltd. for setting l,lp J project at Jejuri 
in Pune (Maharashtra) with a capacity 
of 1.50.000 M.T. p.a. to manufacture 
continuously cast steel round billets. 
The profitability of such projects is 
assessed by the financial institutions 
before sanction of financial assistance. 

FERA VioiatioD 

1428. SHRI K A ILASH 
MEHGWAL: 
SHrnU ASHOK ANAND 
RAO DESHMUKH: 

Will the Minister of FINANCE 
be pleased to state: 

(a) the details of the business 
houses aHeged to have violated the 
provisions of FERA during the last 
three years. year-wise; 

(b) the specific charges against 
each of them; and 

(c) the progress of the enquiry, in-
vestigation, etc. in each case? 

THE DEPUTY MINISTER IN 
THE MINISTRY OF FINANCE 
(SHRI ANIL SHASTRI): (a) to (c) 
Information is being collected and 
will be laid on the Table of the 
House. 

Gnmt of Mining !Lease in 1989 

1429. SHRI PRAKASH BAPU 
VASANTRAO PATIL: Will the 
Minister of STEEL AND MINES 
be pleased to state: 

(a) the number of mining leases 
granted by Government during 1989. 
till now. State-wise; 

(b) the number of applications sti1l 
pending with Government for want of 
clearance from environmental angle 
upto 31 July. 90; and 

(c) by what time these pending 
applications are likely to be cleared? 

THE MINISTER OF STEEL AND 
MINES AND MINISTER OF LAW 
AND JUSTICE (SHRI DINESH 
GOSWAMI): (a) to (c) The informa-
tion is being collected and will be 
laid on the Table of the House. 

Proposal to set up separate ToudIt 
. PoI(le F~ 

1430. SHRI SRIKANT A DATI A 
NARASIMHA RAJA WADIYAR: 
Will the Minister of TOURISM be 
pleased to state: 

(a) whether Government have a 
proposal to set up separate tourist 
police force; 

(b) whether the funds would be 
pnovided by Union Government to 
the State Government to bear the ex-
penses of setting up the police force 
exclusively for tourists; and 

(c) if not. the details of the pro-
posal of Government in that regard? 

THE MINISTER OF STATE 
IN THE MINISTRY OF PARLIA· 
MENTARY AFFAIRS AND MINI-
STRY OF STATE IN THE MINIS-
TRY OF TOURISM (SHRI SATYA 
PAL MALIK): (a) No. 

(b) and (c) Delhi Police have 
recently introduced a skeleton police 
force to assist tourists at important 
centres. like the airports. railway sta-
tions. bus terminus out of their own 
funds and staff. However, there is no 
proposal as such for the creation of a 
separate tourists police force funded 
by the Ministry of Tourism. 
[Translation]1 

Film 00' Life of Sbyamji KrNma 
Verma 

1431. PROF. RASA SINGH RA-
WAT: Will the Minister of INFOR-
MATION AND BROAOCASTING 
be pleased to state: 

(a) whether any film documentary 
relating to the life of Shyamji Krishna 
Verma, a great revolutionary has 
been made with the permission of 
government; 

(b) if so, the reasons for delay in 
its release so far; 

(c) the names of the great revolu-
tionaries on whose lives films docu-
mentaries have been made so far; 
and 
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(d) the occasions on which these 
tilms are shown and whether Govern-
ment propose to telecast these films 
on Television? 

TIlE MllNISTER OF INFOR-
MATION AND BROADCASTING 
AND MINISTER OF PARLIA-
MENT ARY AFFAIRS (SHRI 
P. UPENDRA): (a) No. Sir. 

(b) Question does not arise. 

(0) As per the statement given 
below. 

(d) These films are generally shown 
or telecast on Doordarshan when 
there is such occasion, as example. 
birth I death anniversary of the con-
cerned national leader/freedom figh-
ter or the date of any particular 
event in which a particular national 
leader or freedom fighter was 
involved. 

STATEMENT 
1. BHAGAT SINGH -- 1970 
2 .. BAGRA JATIN - 1977 

(JATINDRANATH MUKHER-
JEE) 

3. A SONG FOR BIRSA - 1981 
(SENAPATI BAPAT) 

4. CHANDRASHEKHAR AZAD 
-1983 

S. VEER SAVARKAR - 1983 
6. BABA JUSSA SINGH 

AHLUWALIA - 1985 

[English] 

Fraud in Central Bank of India 

1432. SHRI SANAT KUMAR 
MANDAL: Will the Minister of FIN· 
ANCE be pleased to sta te: 

(a) whether the Central Bank of 
India was defrauded by about Rs. 47 
Iakhs through fake demand drafts; 

(b) if so, the modus \")perandi of 
the fraud; 

(c) whether the culprits have been 
apprehended and if not, the reasons 
therefor; and 

(d) the preventive measures being 
taken to countenance such situations 
arising in other nationa.lised banks 
also? 

THE DEPUTY MINI~R IN 
THE MINISTRY OF FINANCE 
(SHRI ANIL SHASTRI): (a) and (b) 
Central Bank of India has f'!ported 
that 5 forged Demand Drafts were 
presented and paid at 2 o~ their 
offices at Calcutta amount.mg to 
Rs. 47.06 lacs. 2 more forged Drafts 
were paid at their Sholapur branch 
amounting to Rs. 11. 74 lacs. ~n 
MICR Demand Draft book contalD-
ing 50 leave., has been found stolen 
from the stock at Girgaum branch, 
Bombay. Making use of these Draft 
leaves, the c:Ilprits prepared Demand 
Drafts favouring fictitious firms drawn 
on Calcutta and Sholapur branches 
of the Bank. 

(c) The Bank has filed First Infor-
mation Reports at all the centres 
mentioned above. Internal investiga-
tion has been taken up to find out 
staff lapses. 

(d) RBI had advised oommercial 
banks vide their circular flated 1-10-
1977 that bank draft forms should 
be treated as security item and kept 
in the custody of authorised super-
vising officials. Banks are expected 
to adhere to the procedure laid down 
for prevention of such frauds. 

FlIIlctioaing of IIPT and LPT in 
KeraJa 

1433. SHRI MULLAPPALLY 
RAMACHANDRAN: 

SHRI P.C. THOMAS: 

Will the Minister of INFORMA-
TION AND BROADCASTING be 
pleased to state: 

(a) the number of high power and 
low power T.V. transmitters function-
ing in Kerala; 

(b) whether Government propose 
to set up any more low or high 
power T. V. transmitters in Kerala; 

(c) if so, the details thereof; 
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(d) whether Government have any 
proposals to ensu,re that all the hilly 
areas in Cannanore and Wayanad 
districts of .K~rala are covered by 
T.V. transmISSIon; and 

(e) if so. the details thereof? 

THE MINISTER OF INFORMA-
TION & BROAOCASTING AND 
MINISTER OF PARLIAMENTARY 
A,FFAIRS (SHRI P. UPENDRA): 
(a) There are at present two high 
power (10 KW) and 13 low power 
(lOOW) TV transmitters functioning 
in Kerala. 

(b) and (c) A high power (10KW) 
TV transmitter is already under im-
plementation at C&icut as a spill-
over scheme of the Seventh Plan. 
However. the YIn Plan allocation 
not having been made by the Plann-
ing Commission so far. it is: not possi-
ble to indicate the details of the TV 
projects to be set up in the State 
under the VIII Plan. 

(d) and (e) Whereas two low 
power (100W) TV transmitters, one 
each at Tellicherry and Cannanore. 
and one low power (100 W) TV 
transmitter at Kalpetta are at present 
functioning in the districts of Can-
nanore and Wayanad respectively. 
TV service in these districts is ex-
pected to improve on the commi~sion
ing of the high power (10 KW) TV 
transmitter under implementation at 
Calicut. It is the endeavour of the 
Government to extend TV service to 
the remaining uncovered parts of 
these districts also, as expeditiously 

as possible, depending upon the avai-
lability of adequate resources for 
this purpose. 

0peniDc 01 Safe Centres Abroad 

1434. SHRI B.N. REDDY: Will 
the Minister of COMMERCE be 
pleased to state: 

(a) whether Government propose 
to open sale centres in various 
foreign countries to help India's ex-
ports; and 

(b) if so, the details thereof? 

THE MINISTER OF COM-
MERCE AND TOURISM (SHRI 
ARUN KUMAR NEHRU): (a) No, 
Sir. 

(b) Does not arise. 

0cmpaDcy of ITDe Hotels 

1435. SHRI ASHOK ANAND-
RAO DESHMUKH: Will the Mini-
ster of TOURISM be pleased to state 
the occupaney of the hotels being 
run by the India Tourism Develop-
ment Corporation during the last 
three years, year-wise and hotel-
wise? 

THE MINISTER OF STATE. IN 
TIlE MINISTRY OF PARLIAMEN-
TARY AFFAIRS AND MINISTER 
OF STATE IN THE MINISTRY OF 
TOURISM (SHRI SATYA PAL 
MALIK): The requisite information 
is given in the statement below. 

STATEMENT 
The Percentage Occupancy of ITDC Hotels during the last Three years 

S.No. Name of the Hotel 1987-88 1988-89 1989-90 

1 2 3 4 5 

1. Ashok Hotel, New Delhi 75 80 84 

2. Hotel Ashok, Bangalore . 53 60 61 

_ 3,' Kovalam Ashok Beach Resort, Kovalam . 66 72 74 

4. Quta~ H~tel, New Delhi 82 80 77 

5-1 LSS/ND/90 
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S. No; . Name of the H ot~l 1987-88 1988-t9 1989··90 

1 2 3 4 5 

S. Lalitha Mahal Palace Hotel, Mysore 53 55 61 
-6. Hotel Airport Ashok, Calcutta 58 58 59 
7. Samrat Hotel, New Delhi 77 80 79 
8._ Kanishka Hotel, New Delhi 79 74 74 
9; Janpath Hotel, New Delhi 84 80 84 

10. Hotel Varanasi Ashok, Varanasi 42 40 4] 
II. Hotel Jaipur Ashok, Jaipur 68 69 64 
1.2. Laxmi Vilas Palace Hotel, Udaipur . 66 61 65 
13. Hotel Agra Ashok, Agra ·58 70 73 
14. Lodhi Hotel, New Delhi 68 63 71 
15. Ranjit Hotel, New Delhi 72 62 65 
16. Temple Bay Ashok Beach Resort, Mamallapuram 51 55 64 
17. Hotel Madurai Ashok, Madurai 38 47 47 
1'8. Hotel Kahnga Ashok, Bhubneswar 37 41 46 
19. Hotel Hassan Ashok, Hassan . 32 39 48 
20. Ashok Yah i Niwas, New Delhi 85 84 86 
21. Hotel Jammu Ashok, Jammu . 36 40 36 

22. Hotel Khaiuraho Ashok, Khajuraho 33 34 39 
23. H~tel Pataliputra Ashok, Patna 49 48 60 
24. Hotel Bodhgaya Ashok, Bodhgaya 35 34 

25. Hotel Aurangabad Ashok, Aurang~bad 45 45 48 

TOTAL . 70 70 72 

Trade widl Australia THE MINISTER OF COMMER· 
1436. SHRIMATI VASUND- CE AND TOURISM (SHRI ARUN 

HARA RAJE: Will the Minister ot KUMAR NEHRU): (a) Yes. Sir. 
COMMERCE be pleased to state: (b) A statement is given below. 

(a) whether Government propose to (c) India and Australia have signed 
step up Indo-Australian trade: Memoranda of Understanding for 

cooperation in the sectors of Rail-
(b) if so, the programme drawn ways, Telecommunications which in-

up for the next five years; and ter-alia include encouragement of 
. joint ventures. Besides other areas 

. (c) the various fields in which joint like mining. wool, energy, food pro-ventures are proposed t('l ·be set up cessing etc.. -have- bee~ id~ntified·· as 
.b)r -both -1he_ a:mntries_? _ _ _ . ___ possibl~ areas for colla1?oration. _ . __ 



6S W,ittnfAnswers SRAVANA U;·1912(SAKA) . Wriire1i:An.,wers 

STATEMENT 

(b)· The following steps inter-alia 
have been I are being taken to pro-
mote trade between India and Aus-
tralia:-

(i) Increasing contacts between 
Indian and Australian busi-
nessmen through the forum 
of regular meetings of the 
India-Australia Joint Busi-
ness Council. 

(ii) Holding of annual trade 
. talks through established 
mechanism of Joint Trade 
Committee (lTC). 

(iii) Holding of meeting of the 
J oint Ministerial Commis-
sion with Australia. 

1437. SHRI JANARDHANA 
POOJARY: 

SHRI JAGANNATH 
SINGH: 

Will the Minister of FINANCE be 
pleased to state: 

(a) whether Government have 
conducted any survey to find out the 
black money generated by property 
dealers in Delhi: 

(b) if so, the detaIls and the out-
come thereof; and 

(c) the amount realised by Govern-
(iv) Increased participation in ment as Income tax from property 

international exhibith:ms held dealers in Delhi in the years 1987-88, 
in AustraUa. ] 988-89 and 1989-90? 

(v) Holding of exclusive dis-
plays of Indian products in 
Australia through the assis-
tance of Market Advisory 
Service of Australian Gov-
ernment. 

(vi) Holding of Buyt>r-Seller 
Meets in Australia. 

(vii) Exchange of Trad.! Delega-
tions between the two coun-
tries. 

THE DEPUTY MINISTER IN 
THE MINISTRY OF FINANCE 
(SHRI ANIL SHASTRI): (a and (b) 
Surveys, as per the following details, 
have been conducted in Delhi under 
the provisions of Section ] 33A and 
1338 of the Income-tax Act at the 
various premises where business or 
profession is carried on, which also 
include the premises of property 
dealers: . 

Financial Year Survey u/s 133 A (No. of 
premises) 

Survey u/s 133B (No. 
of premises) 

1989-90 
1990·91 
(upto June 1990) 

167 

160 

Appropriate follow up action is 
taken in these cases after completion 
of survey_ 

(c) For finding out the income-tax 
collected from property dealers in 
Delhi. which msy include property 
agents. builders and promoters. who 
may be assessed as individuals, com-
panies. firms etc.. assessment records 
of each and every assessee of Delhi 

1,03,999 
1,118 

deriving income from business would 
be required to be '.!xamined before 
the information can be compiled for 
the three years. The effort and time 
required to be put in to compile this 
information may not be commensu-
rate with the results sought to be 
achieved. However, if information 
about any specific case of property 
dealer is required, the same can be 
made avaiJable. 



67 Writttn.Muwers AUGUST 17, 1990 Written Answers 68 

....... f. Fonfp CoDaborado. by (e) the terms of the agreement; 
ITDC (f) the advantages that ITDC would 

1438. SHRI G.M. BANATWAL- derive from such agreements; and 
LA: Will the Minister of TOU· (g) the procedure and the basis of' 
RISM be pleased to state:· choice of the foreign collaborations? 

(a) whether India Tl}Urism Deve-
lopment Corporation (ITDC) has en-
tered into any agreement for foreign 
collaboration; 

(b) if so. the details thereof; 
(c) the purposes and period of such 

agreements; 
(d) the ITDC hotels which would 

be affected by these agreements; 

THE MINIsrER OF STATE IN 
THE MINISTRY OF PARLIA-
MENTARY AFFAIRS AND MI-
NISTER OF STATE IN THE MI-
NISTRY OF TOURISM (SHRI 
SATYA PAL MAUK): (a) Yes. Sir. 

(b) to (g) The requisite informa· 
\ tion is given in the statement below: 
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Incrl! Iliac of relay powel' of 

Triftlldnua 1'. V ~ Centre 

1439. SHRI KODIKKUNNIL 
SURESH: WiJtl the Minister of INFOR-
MATION AND BROADCASTING 
be pleased to state: 

<a) whether Government are aware 
that Malayalam programme which is 
relayed from Trivandrum Doordarshan 
is not available to all the places of 
Pathanam Thitta district of Kerala 
even after raising its relay power; and 

(b) if so, the steps taken by Govern-
ment jn this regard? 

THE MINISTER OF INFORMA-
TION & BROAOCASTING AND 
MINISTER OF PARLIAMENTARY 
AFFAIRS (SHRI P. UPENDRA): 
(a) and (b) Yes, Sir. There is, how-
ever, n'() proposal at present to link 
the low power (100 W) TV transmit-
ter operating at Pathanamthitta with 
the Doordarshan Kendra. Trivandrum. 
for relay of these programmes. 

Export of Diamonds 

1440. SHRI GOPI NATII GAJA-
PATIn: WHI the Minister of COM-
MERCE be pleased to state: 

(a) the total value of diamonds ex-
ported during the Seventh Plan period; 

(b) whether Government propose to 
increase the export of diamonds during 
the Eighth Plan period: and 

(c) if so, the target fixed and the steps 
taken to achieve the target? 

TIlE MINISTER OF COMMERCE 
AND TOURISM (SHRI ARUN 
KUMAR NEHRU): (a) As per provi-
sional estimates exports of cut and 
polished diamonds during the Seventh 
Plan Period were Rs. 14,954 crores. 

(b) and (c) Export planning in the 
sector would have to proceed from year 
to year ha.ving regard to market con-
ditions, prices and availability of dia-

monds. The export earnings are. how-
ever, expected to increase consistent 
with India's position as the prime ex-
porter of cut and polished diamond~. 

In order to improve diamond exports 
the Government has already taken a 
series of measures including placement 
of tools, equipment and accessories of 
manufacture on Open General Licence 
for imports at concessional duty, im-
provement in bank credit facilities. 
exemption of profits earned from ex-
ports under - Section 80 HHC of the 
Income Tax Act and notification of 
appropriate rates of import replenish-
ment against exports. Ihe Government 
also maintains 'a close watch on the 
progress of ex,ports with a view to pro-
vide adequate input support, whenever 
necessary. 

ModernisatioD of Durgapur Steel 'hutt 
by Bma Technical' services 

1441. SHRI AMAL DATIA: Will 
the Minister of STEEL AND MINES 
be pleased to state: 

(a) the details of in-house capabili-
ties. the Birla Technical Services had 
for providing engineering design of 
equipments at the time of submission 
of the bids for Durgapur Steel Plant 
modernisation: 

(h) the details of in-house capabi-
lity of Birla Technical Servkes now 
and to what extent the services of pro-
viding engineering design is being pre-
pared by them through their employee 
and to what extent they are getting such 
designs from their sub-contractors; and 

(c) the details of the mechanism 
which the Durgapur Steel Plant autho-
rities have for checking such designs 
provided by Birla Technical Services? 

1HE MINISTER OF STEEL AND 
MINES AND MINISTER OF LAW 
AND JUSTICE (SHRI DINESH 
GOSW AMI): (a) The engineering de-
sign of equipment is provided by the 
equipment manufacturers. At the time 
of submission of bids. Birla Technical 
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Services (BTS) had indicated that re-
puted sub-vendors like Siemens (I) 
Ltd.. Mis. HEC. M !s. DHEL Mis. 
MAMC, MIs. Jessops, and Mis. L & T 
etc., would .provide the engineering 
designs for equipment. BTS themselves 
did not have capability in this field. 

(b) The basic engineering. design 
and detailed engineering for civil and 
structural works is being carried out 
by BTS using their own employees. The 
en'gineering design of equipment is done 
by their sub-vendors of equipment. 

(c) The design and engineering pre-
pared by BTS are first checked and 
cleared by the respedive consortium 
Jeaders. Upon submission. these are 
checked and commented upon by the 
Project Management Consultant, MIs. 
Metallurigcal and Engineering Consul-
tants (MECON)/DSP and approval 
accorded, wherever necessarv. In 
addition. MECON are frequently 
interacting with Mis. Bir;a Technical 
Services to ensure the progress and 
quality of design and engineering. 

Import of Rubber 

1442. SHRI P. C. THOMAS: Will 
the Minister of COMMERCE be plea-
sed to sta tc : 

(a) the grade-wise quantity 0f rubber 
imported during the current financial 
year so flar and further imports pro-
posed to be made this year: 

(b) the quantity of imported rubber 
released to industrialists this ye::tr so 
far, grade-wise; 

(c) whether the release of SMR grade 
of imported rubber has seriously affec-
ted the crumb rubber units: and 

(d) if so, the action taken by Govern-
ment in this regard? 

THE MINISTER OF COMMERCE 
AND TOURISM (SHRI ARUN 
KUMAR NEHRU): (a) Out of 40.000 
tonnes of natural rubber authorised so 
far for imports during the current finan-
cial year. 31,700 MT has already been 

6-1 LSSfND/90 

imported comprising of 25,700 MT ()f 
RSS 3 and 6.000 MT of SMR 20. The 
grade-wise break-up of the balance 
quantity cannot be furnished till actual 
imports have be{'ll tDade. 

(b) So far 32.000 MT of natural 
rubber have been released out of which 
27.469 MT are of RSS 3 grade and 
the ha:ance being Jf SMR 20. 

(c) No. Sir. 

(d) Does not arise. 

Rorket attack on Air Station, of J & K 

J443. SHRI PIYARE LAL 
HANDOO: Will the Mini!;ter of IN-
FORMATION AND BROADCAST-
I NG be pleased to state: 

(a) whether the transmission station 
of All India Radio of J & K was 
recently suhjected to rocket attack: 

(b) jf so. !he extent of damage 
caused: and 

(c) whether the station is opera-
tional? 

THE MINISTER OF INFORMA-
TION & BROADCASTING AND 
MINISTER OF PARLfAMENTARY 
AFFAIRS (SHRI P. UPENDRA): (a) 
The High Power Trammitter of A1R 
at Narbal, Srinagar. elme under rocket 
attack recently. 

(b) The high tension room wall was 
p]rtially damaged. 

(c) Yes, Sir. 

Coal Smuggling 

1444. SHRI SHANT ARAM POT-
DUKHE: Will the Minister of FIN-
ANCE be pleased to state: 

(a) whether coal worth crares of 
rupees was being smuggled into Paki-
stan via Gujarat from nearly two 
hundred private godowns at the 
Ghughus colliery site under Western 
Coalfields Limited, situated in Chan-
drapur District of Maharashtra; 
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(b) if so, the details/facts of the 
case and action taken thereon ~ and 

(c) the preventive measures taken in 
this regard? 

THE DEPUTY MINISTER IN 
THE MINISTRY OF FINANCE 
(SHRI ANIL SHASTRI): (a} to (c) 
Available reports do not indicate 
large scale smuggling of coal from 
Gujarat into Pakistan at present. The 
Customs authorities remain alert 
against smuggling. Close co-ordina-
tion is being maintained between all 
the agencies concerned with the detec-
tion and prevention of smuggling. 

Price List under Central Excise Rules 

1445. SHRI HARIN PATHAK: 
Will the Minister of FINANCE be 
pleased to state: 

(a) whether approval of price list 
under Central Excise Rules are not 
being promptly approved by Collecto-
rates of Delhi and Chandigarh Re-
gion: and 

(b} the details of the price list pend-
in!! with these Collectorates and the 
reaction of Government in the 
matter? 

:fHE DEPUTY MINISTER IN 
THE MINISTRY OF FINANCE 
(SHRI ANIL SHASTRI): (a) The 
price lists are being approved prompt-
ly by the Delhi and Chandigarh Cen-
tral Excise Collectorates. 

{b) In Collectorate of Central Ex-
cise. Delhi total No. of Price lists 
pending as on 31-7-90 was 1266 ?ut 
of which 1258 price lists were pendmg 
for less than 3 months & only 8 price 
lists were pending for more than 3 
months. In Collectora.te of Central 
Excise, Chandigarh total No. of Price 
lists pending as on 31-7-90 was 109. 
out of which 108 Price lists were pend ... 
ing for less than 3 months & only 1 
Price list was pending for more than 
3 months. Considering the quantum 
of work-load relating to this item of 

work, this pendency is quite reason-
able. 

FunctiooiDg of Ahvar T.V. Relay Sm-
tioD 

1446. KUMAR! UMA BHARATI: 
Wil1 the Minister of INFORMA nON 
AND BROAOCASTING be pleased 
to state: 

(a) whether T.V. programmes from 
Alwar T.V. relay station during the 
period from February to April, 1990 
could not be viewed clearly: and 

(b) if so. details thereof and action 
taken in the matter? 

THE MINISTER OF INFORMA-
TION & BROAOCASTING AND 
MINISTER OF PARLIAMEN-
TARY AFFAIRS (SHRI P. 
UPENDRA): (a) and (b) The TV 
Transmitter at Alwar relayed pro-
grammes via ARABSAT Satellite 
during the period from 21st January. 
1990 to 7th August. 1990. The qua-
lity of service derived from this satel-
lite waS somewhat inferior to that 
derived from INSAT-IB satellite used 
earlier for reLay of TV Service. How-
ever. the quality was of acceptable 
viewing standards. The transrnirtter at 
Alwar is now relaying service via 
INSAT -ID and there has been dis-
cernible improvement in the quality 
of the Service. 

Indo China Joint Group on Trade and 
Economic Relations 

1447. SHRI MANIKRAO 
HODLYAGAVIT: 

SHRI R.N. RAKESH: 
SHRI MADHAVRAO 

SCINDIA: 

Will the Minister of COMMERCE 
be pleased to state: 

(a) whether an Indo-China Joint 
Group on Trade and Economic Rela-
tions has been e&tablisbed to discuss 
the steps to improve bilateral trade 

• 
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and co-operation in several spheres 
including setting up of joint projects; 

(b) if so, the details thereof; 

(c) when was its meeting held and 
the names of members who partici-
pated in the meeting; and 

(d) the details of the discussion 
held and decisions taken, if any? 

THE MINlSTER OF COM-
MERCE AND TOURISM (SHRI 
ARUN KUMAR NEHRU): (a) to 
(c) Yes, Sir. During the ex-Prime 
Minister's visit to China in December, 
1988, an India-China Joint Group on 
Trade and Economic Relations and 
Science and Technology was set up. 

The first meeting of the group was 
held in New Delhi during the 18th to 
20th September '89. The Chinese 
delegation was led by their Minister 
for Foreign Economic Relations and 
Trade. The Indian side was led by 
the then Commerce Minister. Lists 
of the delegations are given below in 
statements-I and II. 

(d) Discussions during the meeting 
focussed on the ways and means to 
increase trade between the two coun-
tries, further strengthening of ties in 
the areas of economic co-operation. 
Science and Technology. At the con-
clusion of the meeting. the agreed 
minute:. and the trade protocol cover-
ing the period 20th September 1989 to 
J 9th September 1990 was signed. 

STATE~ENT I 

1. H.E. Mr. Zheng Tuobin 
Mini~ter of Foreign Economic 
Relations and Trade 

2. Mr. Chen Zhixiao 
Director, 2nd Deptt. for Regional Afl'airs. 
Ministry of Foreign Economic 
Relations and Trade (MOFERT) 

3. Mme. Ye Lingyun 
Deputy Director, Import and Export Dept!., 
MOFERT 

4. Mr. Wang Zhixi 
Deputy Director, Dept. for Technology 
Import and Export, MOFERT 

5. Mr. Chu Baotai 
Deputy Director, Deptt. for Foreign 
Investment Administration, MOFERT 

6. Mr. He Wei 
Commercial Counsellor, Embassy of People's 
Republic of China in India 

7. Mr. Yu Guoxun 
Vice President, 
China Metallurgical Raw Materials Corp. 

8. Mme. L in Yunhe 
Vice President, 
China National Silk Import and Export Corp. 

Ll:adcr 

Member 

Do. 

Do. 

Do. 

Do. 

Do 
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9. Mr. Hu Guocai, 
Divisional Chief, 2nd Deptt. for 
Regional Affairs, MOFERT 

10. Mr. Zhang Changyou 

Member 

Do. 
Division Chief, Deptt. for International 
Economic Cooperation, MOFERT 

STATEMENT 11 

1. H. E. Shri Dinesh Singh, 
Commerce Minister. 

2. Shri A. N. Varma, 
Commerce Secretary. 

3. Shri S. K. Singh, 
Foreign Secretary. 

4. Dr. V. Gowariker, 
Secretary, Science and Technology. 

5. Mr. C. v. Ran~anathan, 
Indian Ambassador to Chma. 

6. Mr. M. R. Sivaraman, 

Leader 

Member 

Do. 

Do. 

Do. 

Do. 
Joint Secretary, Ministry of Commerce. 

7. Mr. P. G. Mankad, 
Joint Secretary, Mini~try of Finance. 

Expenditure in Directorate of Adver-
tking and Visual Publicity 

1~8. DR. LAXMINARAYAN 
PANDEYA: 

SHRI MANORANJAN 
BHAKATA: 

SHRI GANGA CHARAN 
LODHI: 

Will the Minister of INFORMA-
TION AND BROADCASTING be 
pleased to state: 

(a) whether attention of Govern-
ment has been drawn to para 13 of 
the Report of C&AG of India for the 
year ended 31st March. 1989 (No. 1 
of 1990) regarding Infructuous Ex-
penditu,re in the Directorate of Ad-
vertising ;and Visual Publicity 
(DAVP); 

Do. 

(b) if so, the reaction of Govern-
ment thereto; and 

(c) the remedial action being taken 
in the matter? 

THE MINISTER OF INFORMA-
TION & BROAOCASTING AND 
MINISTER OF PARLIAMENTARY 
AFFAIRS (SHRI P. UPENDRA): 
(a) to (c) Yes, Sir. The infructuous 
expenditure was due to unavoidable 
circumstances as per details given 
below in the statement. Now all the 
three duly fabricated Vans are on the 
road putting up Government exhibi-
tions / programmes. 

STATEMENT 
Reasons for lnlructuous Expenditure 

in D A V P 
The C A G in its report for the 

year 1988-89 stated ,that an infructuous 
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expenditure of Rs. 5.88 1akh had 
been incurred due to delay in the 
body building of 3 exhibition vans 
meant for Itanagar. Aizw::l} and Cal-
cutta Units (Mobile Van Units) of 
DAVP. While the van uni.ts at Ita-
nagar and Aizwal were commissioned 
under the 6th Plan Scheme. the van 
meant for Calcutta was for replace-
ment of the old van which had been 
declared unserviceable and subse-
quently auctioned. 

2. There had been delay in fabrica-
tion of these vans on account of:-

(a) Procurement of Van's Chassis, 
(b) Preplfation of technical specifi-

cations/design and model and 
finahsation of the same, 

(c) Inviting of tenders, 
{d} Finalisation of lowest tenderer, 
I c) Assigning the job to the lowest 

tenderer. 
(0 Periodical inspection and scru-

tiny of the fabrication job as 
per specifications. 

(g) Withdrawing of 3rd chal:>sis 
from the contractor when it 
was noticed that the party was 
delaying the fabrication job, 

(h) Awarding the job to another 
contractor by floating fresh ten-
ders and observing all the 
fornnlities. 

3. The C A G, in its report. had 
observed that the expenditure incurr-
ed towards pay and allowances of the 
staff members was infructuous since 
the units could not perform exhibition 
activities. 

4. The Staff members of the Cal-
cutta Van Unit soon after the V::ln 
became inoperative, were deployed for 
conducting general exhibition pro-
grammes (as a General Unit). 
Throughout the period. the unit re-
mained occupied while action at Head-
quarters went on for providing the 
new v:an to the units. 

5. The staff members of other re-
maining two units were employed 

before receiving the vans to do preli-
minary work. They had to be paid 
their salary as they were in position. 

Autonomy Exercised by BBC aad 
Americaa Televisioll Network 

1«9. SHRI MADHAVRAO 
SCINDIA: Will the Minister of 
INFORMATION AND BROAD· 
CASTING be pleased to state: 

(a) Whether during his recent visits 
to USA ::md UK. he took the oppor-
tunity to study the. working of electro-
nic media there including the BBC 
and the American Television network: 
and 

(b) If so, the outcome thereof, indio 
eating the extent of autonomy exercis. 
ed by them and the nature and extent 
of Government control on them? 

THE MINISTER OF INFORMA· 
TION & BROADCASTING & MINI· 
STER OF PARLIAMENTARY 
AFFAIRS (SHRI P. UPENDRA) (a) 
Yes, Sir. 

(b) The visit was utilised to study 
the working of BBC and the American 
Television network. 

The functioning of BBC is govern-
ed by the Royal Charter :and a licence 
and Agreement executed with the 
British Government. According to 
the provisions of these documents, 
Government can exercise considerable 
control over the Broadcasting Cor-
poration. 

The American Television Network 
is mostly privately owned and not 
subject to Government controls. 

[Tramlation] 

Central Trade Service 

1450. SHRI NANDLAL MEENA: 
Will the Minister of COMMERCE be 
pleased to state: 

(:a) the objective of creating Centra] 
Trade Service; 
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(b) whether the candidates belong-
ing to Scheduled Castes and Schedul-
ed Tribes are given priority at the 
time of posting in foreign countries; 
and 

(c) the percentage thereof in the 
service at present? 

THE MINISTER OF COM-
MERCE AND TOURISM (SHRI 
ARUN KUMAR NEHRU): (a) The 
Central Trade Service was created 
with the following objectives:-

(i) To make available to the Im-
port and Export Trade Control 
Organisation a regularly consti-
tuted and organised service 
which would help the morale 
of the officers and enable them 
to function with greater confi-
dence and initiative. 

(ii) To remedy the defects in the 
then existing situation and to 
make possible to plan recruit-
ment. training and deployment 
of personnel in a better way so 
as to meet the various growing 
needs of the organisation. 

(iii) To gradually encampass within 
its fold other cognate activities 
where professionalisation in 
the matters of trade and com-
merce is called for. 

(b) and (c): No Sir. as the officers 
belonging to the Central Trade 
Service are not being deployed 
in our foreign missions at pre-
sent. 

[EngU.S'h~ 

SITE For SlJip Breaking Yard in 
Konkan Region 

1452. PROF. RAM GANESH 
KAPSE : Will the Minister of 
STEEL AND MINES be pleased to 
state: 

(a) whether the Managing Director. 
Development Corporation of Konkan 
Limited, Bombay have identified site 
at Navapur near Tarapur in Ucheli 

creek for development of sbip break-
ing yard in Konkan region; 

(b) if so, the steps taken by the con-
cerned agency (viz. Mis. Steel Shark 
Ship-breakers, Bombay) in the matter 
so far? 

THE MINISTER OF STEEL & 
MINES AND MINISTER OF LAW 
& JUSTICE (SHRI DINESH GOS-
W AMI): (a) and (b) Development 
Corporation of Konkan Ltd., Bombay. 
(OCKL) who are the nodal agency 
appointed by the State Government 
for development and allotment of 
plots for ship-breaking in the state. 
have identified a site at Navapur near 
Tarapur in Th30e District for develop-
ment of a ship-breaking yard and ap-
proached the State Government for 
securing necessary approvals in this 
regard. 

Indo-Itrer.ch .Joint Business Meei 

1453. SHRT PRAKASH KOKO 
BRAHMBHATT: Will the Minister 
of COMMERCE be pleased to state: 

(.a) whether the Indo-French Joint 
Business Council met for the Eighth 
time in Paris in June. 1990: 

(b) if so. the main points discussed 
and the decisions taken in the meet-
ing; and 

(c) to what extent the trade bet-
ween two countries will be improved? 

THE MINISTER OF COM-
MERCE AND TOURISM (SHRI 
ARUN KUMAR NEHRU): (a) to 
(c) A delegation of the Federation of 
Indian Chambers of Commerce and 
Industry (FIeeD had visited Paris on 
7th and 8th June 1990 for the 8th 
meeting of the Indo-French Joint Busi-
ness Council. FlCeT has reported that 
discussions were held generally to pro-
mote Indian exports to EEC specifi-
cally with reference to the French mar-
ket. The discussion had also focussed 
on the investment policy of the Govern-
ment of India. scope for joint ventures 
involving transfer of French techno-
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logy besides improvement of bilateral THE MINISTER OF COM-
trade and tourism. This meeting MERCE AND TOURISM (SHRI 
would facilitate closer interaction bet- ARUN KUMAR NEHRU): (a) The 
ween Indian and French enterprises official estimates on production of 
and contribute to the volume of trade Almonds are not available as reported 
between the two countries. by the Agriculture Ministry. 

ProductioD and Import of Almonds 

1454. SHRI K.C. TY AGI: 

SHRI JAG PAL SINGH: 

'Will the Minister of COMMERCE 
be pleased to state: 

(a) the production of almonds dur-
ing the last three years, Stltewise and 
year-wise; 

(b) the quantity of almonds and 
other dry fruits imported from 
different countries during the same 
period and the amount involved there-
in year-wise: 

( c) the details of licences for im-
port of almonds issued to the actual 
dry fruit dealers during the above 
period: 

(d) the quantity and value of al-
monds proposed to be imported this 
year under "Export Incentive 
Scheme"; 

(e) whether there is any subsisting 
agreement with U.S.A. for import of 
almonds, if so, the details thereof; 

(f) whether the import of almonds 
has adversely affected the production: 
and 

(g) if so, the remedial steps taken 
or proposed by Government in this 
regard? 

(b) A statement is given below. 

(c) Firm-wise import licensing data 
is not maintained. However. the par-
ticulars of all import licences are re-
gularly published in the "Weekly 
Bulletin of Import Licences. Export 
Licences and Industrial Licences" and 
copies of which are made available 
in the Parliament Library. 

(d) Under the Import Policy for 
Registered Exporters, import of Dry 
Fruit including almonds is permitted 
against the export of Apricot Kemel~1 
Wialnut Kernels upto 10% of the fob 
value of exports. Import of almonds 
is also permitted against Additional 
Licences issued to Export Houses/ 
Trading Houses, upto 5% within the 
overall value of such licences. How-
ever, any forecast on the value of the 
item will not be possible as such im-
port. depends on the individual's 
options. 

(e) In terms of the Record of 
Understanding between the Govern-
ment of India and the Government of 
the U.S.A., the Government agreed to 
set its global authorisation of almonds 
(shelled and unshelled) for the period 
ending 31st March, 1991 at US $ 20 
Million annually. It also agreed to 
increase the minimum value of licens-
ing to at least Rs. 20,000. 

(0 No, Sir. 

(g) Does not arise. 
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Conversion of Vice RepI LodRe at 

ShimIa Jato a Hotel 

1455. SHRI INDRAJIT GUPTA: 
Will the Minister of TOURISM be 
pleased to state: 

(a) whether povemment are con-
sidering a proposal to convert the 
historic Vice-Regal Lodge at Shimla, 
housing the Indian Institute of Ad-
vanced Study into a hotel; 

(b) if so, the details thereof and the 
reasons therefor; 

(c) whether objections are being 
taised from different quarters against 
the conversion of this historic baUd-
ing; and 

(d) if so, the reaction of Govern-
ment thereto? 

THE MINISTER OF ST ATE IN 
THE MINISTRY OF PARLIA-
MENTARY AFFAIRS AND MINI-
STER OF STATE IN THE MINI-
STRY OF TOURISM (SHRI SATYA 
PAL MALIK): (a) and (b) With a 
view to rehabilitate the building ear-
lier known as Vice-Regal Lodge at 
Shimla, it has been decided that the 
entire campus comprising 127 acres 
may be developed as a major tourist 
resort by ITDC. with the stipulation 
that main building will not be used 
for tourist purposes. 

(c) and (d) Since the Government 
i~ interested in restoring the prestine 
glory of the old historic building 
which has run down for want of pro-
per maintenance. the objections being 
raised in this regard are not tenable. 
There is no proposal to make any 
structural changes in the main build-
ing of Vice-Regal Lodge. The inte-
riors of the building would be preserv-
ed as they are and historical signifi-
cance of the building will be maintain-
ed. 

Year· 

1989. 

7-11SSfND/90 

Country 

. Nigeria 
Ghana 

Global Sum", Network: of ForeI-
gners in Mumbai 

1456. SHRI YADVENDRA 
DA TT : Will the Minister of FIN-
ANCE be pleased to state: 

(a) whether a global smuggling net-
work by foreigners has made 'Mum-
b::li' an important transit point of 
drug, smuggling; 

(b) if so, the details with reasons 
thereof; 

(c) the quantity of heroin seized in 
the city of 'Mumbai' in 1989 and upto 
April. 1990; 

(d) the number of foreigners arrest-
ed for smuggling drugs, countrywise; 
and 

(e) the steps taken by Government 
to check this drug smuggling in 
'Mumbai'? 

THE DEPUTY MINISTER IN 
THE MINISTRY OF FINANCE 
(SHRI ANIL SHASTRI): (a) and 
(b) Due to her geographically sand-
wiched situation between two major 
il licit sources of Opiates and Cannabis 
Resin. the 'Golden Crescent' in the 
Middle East Region and the 'Golden 
Triangle' comprising Burma, Laos 
and Thailand, India has been increas-
ingly facing; transit traffic in heroin and 
hashish (Charas). and is being used as 
a conduit. p3rticularly through Delhi 
and Bombay. 

(c) The quantity of heroin seized in 
the city of Bombay in 1989 and upto 
April, 1990 is as given below: 

Year Quantity of 
Heroin Seized 

(Kgs.) 
1989 . . 934.023 
] 990 (upto 30th April). 544.061 

(d) The number of foreigners ar-
rested country-wise, is given below: 
(In Bombay). 

No. of Persons 
Arrested 

43 
6 
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Year Country No. of Persons Arrested 

UAE 2 
Afghanistan 2 
Kenya 2 
South Africa . 2 
Germany 2 
Tanzania 1 

1990 (upto 30th 
April) Nigeria 40 

Ghana 3 
Mali I 
Senegal 1 
Guinea 1 
South Africa 1 

-- - ------ -- - ----------------
(e) The Government have taken 

various steps such as improving en-
forcement, strengthening of Narcotics 
Control Bureau, improving liaison 
with national and international agen-
cies, such as INTERPOL, Interna-
tional Narcotics Control Board. Cus-
toms Co-operation Council, Drug En-
forcement Administration of USA 
etc. 

Smuggling of Crocodile Skin 

1457. SHRI N. DENNIS: Will 
the Minist~r of FINANCE be pleased 
to state: 

(a) whether the skin of crocodile is 
being smuggled out on large scale 
from Port B1air in Andamans in recent 
times: 

(h) if so, the details with reasons 
thereof: and 

(c) the steps taken by Government 
to check it? 

THE DEPUTY MINISTER IN 
THE MINISTRY OF FINANCE 
(SHRI ANIL SHASTRI): (a) to (c) 
Large scale smUggling of crocodile 
skins out of Port Blair in Andamans 
have not been noticed in recent times. 
However. the Customs authorWes re-
main alert against smuggling of con-
traband goods. Close co-ordination 
is being maintained between all the 
agencies concerned with the -detection 
~~d_ preye!ltion _ of smuggling. 

[Translation] 

B-2 City Status to Chandigarh 

1458. PROF. PREM KUMAR 
DHUMAL: Will the Minister of 
FIN A NCE be pleased to state: 

(a) whether Government have taken 
any decision to grant Chandigarh, 
8-2 City status~ 

(b) if so. the date by which it is 
likely to be implemented; and 

(c) if not. the reasons therefor? 

THE DEPUTY MINISTER IN 
THE MINISTRY OF FINANCE 
(SHRI ANIL SHASTRI): (a) to (c) 
Yes, Sir. Government have decided 
to upgrade Chandigarh as a 'B-2' city 
for the purpose of grant of House 
Rent Allowance also with effect from 
July 1, 1990. Chandigarh is already 
a 'B-2' city for ,the purpose of Com-
pensatory (City) Allowance. 

{English] 

Ban on Import of Lac 

1459. SHRI KARIA MUNDA: 
Will the Minister of COMMERCE be 
pleased to state: 

(a) whether Government propose to 
ban the import of Lac during the 
current year: and 

(b) if so, the details in this regard 
and if not. the reasons therefor? 
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THE MINISTER OF COM- ~HRI SRIKANTA DATIA 
MERCE AND TOURISM (SHRI NARSIMHA RAJ A 
ARUN KUMAR NEHRU): (a) WADIYAR: 
Seed Lac/Shellac appears in the list ~H I 
of restricted items in the current . R KALP NATH RAI: 
policy and its import is not normally '-;HRI DHARMESH PRA-
allowed. SAD VARMA: 

(b) Does not arise in view of (a) 
above. 

[Translation] 
Development of Tea in 

Areas 
u.P. Hilly 

1460. SHRI HARISH RAWAT: 
Will the Minister of COMMERCE 
be pleased to state: 

(a) whether any comprehensiw 
scheme has been prepared for the de-
velopment of tea estat~s in hilly areas 
ot Cttar Pradesh; 

(b) if so, the amount proposed to 
be srent on this scheme dunng the 
current year~ 

(c) whether existing tea estates will 
also be developed under this scheme: 
and 

(d) if so. the extent of amount pro-
posed to be incurred thereon? 

THE MJNISTER OF COMMER-
CE AND TOURISM (SHRI ARUN 
KUMAR NEHRU): (a) to (d) To 
rejuvenate the existing tea gardem 
and to identify areas suitabk for tea 
cultivation in U.P., the Government 
of U.P. has appointed a Consultancy 
Firm to undertake a Fea~ihility-cum
Pre-Investment study including pr'> 
paration of a project report and the 
funds required for the purpose. The 
Tea Board has provided an assistam'e 
of Rs. 9.5 lakhs to thl.' Govt,rnment 
of U.P. towards cost 01 the said Con-
Sultancy Project. 

[English] 
Pending Cases in Supreme Court/ 

High Courts 

1461. DR. A. K. PATEL: 
SHRI UIlA YSlr-\GHRAO 

GAIKWAD: 
SHRI SHANKERSINH 

VAGHELA: 

~HRI K. PRADHANL 

SHRI KESHARI LAL: 

Will the Minister of LAW AND 
JLSTlCE be pleased to state: 

(a) th~ numb.:r of cases and writ 
petitions pending disposal in various 
Hi~h CJurts and the Sl~prem~ Court 
111 each of the last three YCJrs as on 
July 31. 1990: 

(b) the ::,leps taken by Government 
to tackle tilt; r-robkm of arrears in 
the St..preme CourtlHi!!h Courts; 

(c) the results achic",~cl so far: and 

(ell the lurther measures contem-
plated by GOVl.:rnment in this regard? 

THE MINISTER U1 STEEL & 
MINES AND MINISl ER OF LAW 
& JUSTICE (SHRI Dlr\ESH GOS-
WAM)): (a) A stall~mer.t is given 
below. 

(b) lksicics increasi ng the Judge 
strength, varinus steps, trom time to 
til~l~'. like grouping ,jf cases i:1volv-
Ing commOJl que:)til.);] of law and 
-:onstitution 01 spxial benches have 
heen taken for reduciill! the arrears 
in CO~lrt~. 

(i') Ihe (ptai number 01 cases dis-
posed of every year, ha-: incrl!asl!d 
elVer the )cars. 

(d, A Committee ',f three Chief 
Justices of High Courts has been 
constituted by the (itJVerl'ment in 
Janu:uy, 1989 to make an indepth 
study of problem of arrears in Courts 
and to suggest remedial measures. 
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Reaio- lba'aJ Banks (c) the extent to which smaLl scale 
units in the country would be bene-
fited as a result thereof; and 1462. SHRI BALGOPAL MISHRA: 

Will the Minister of FINANCE be 
pleased to state: 

(a) the total number of regional 
rural banks in the country; 

(d) the other measures Government 
have taken to encourage small scale 
units? 

(b) the total deposits in the afore-
said banks as on June 30. 1990; and 

(c) which regional rural bank in 
O1jssa has incurred the highest loss 
during the Jast three years'? 

THE DEPUTY MINISTER IN 
THE MlNISTRv OF FINANCE 
(SHRI ANIL SHASTRl): (a) There 
are 196 Regional Rural Banks (RRBs) 
in the country at present. 

(b) The National Bank. for Agri-
culture and Rura.l Development has 
reported that the total deposits mobi-
lised by all the Regional Rural Banks 
as on 30-09-89 (latest data avai1able~ 
amounted to Rs. 3467.99 crores. 

(c) While Puri Gramin Bank in-
curred highest losses during the years 
1986 and 1987. Bolangir AIIchalik 
Gramin Bank incurred highest loss 
during 1988-89 (15 months perio~) in 
Orissa. 

WorIdng Capital Assistance to Small 
Scale Sector 

1463. SHRI BANWARILAL PU-
ROHIT: 

DR. LAXMINARAYAN 
PANDEYA: 

SHRI PHOOL CHAND 
VERMA: 

Will the Minister of FINANCE be 
pleased to state: 

(a) whether the Reserve Bank of 
India (RBI) has recently issued ins-
tructions to aliI banks to deal with 
the proposal for working capital .as-
sistance to the small scale sector With-
in a time-frame; 

THE DEPUTY MINISTER IN 
THE MINISTRY OF FINANCE 
(SHRI ANl:L SHASTRI): (a) to (d) 
RBI has reported that guidelines have 
been issued to commercial banks 
!aying down. inter-alia. that direct 
ioan applications under the priority 
sector including SSI sector upto a 
credit limit of Rs. 25,000 should be 
disposed of within a fortnight and 
those for over Rs. 25.000 within 8 to 
9 weeks. These guidelines are aimed 
at enforcing a strict time discipline 
in dealing with all priority sector cre-
dit proposals including those receiv-
ed from the SSI sector. The guide-
lines also envisage issue of acknow-
ledgement with date of receipt of ap-
plications and evolving and effective 
system for monitoring the timely dis-
posal of cases. 

A major step in this direction is 
the setting up of Small Industries 
Development Bank of India (SIDBI), 
as the principal financial institution 
for the promotion, financing and de-
velopment of industry in the smaN. 
scale sector. It has become opera-
tional with effect from 2-4-90. S]DBI 
has already liberalised Single Window 
Scheme by raising the limit on pro-
ject cost and working capital eligible 
under the scheme from Rs. 5 lakhs 
and Rs. 2.5 lakhs to Rs. 10 lakhs and 
Rs. 5 lakhs respectively. 

Nationa,l Equity Fund Scheme. 
which was hitherto operated by public 
sector banks and certain designated 
institutions only, has since been ex-
tended to all State Financial Corpo-
rations, private sector banks and sel-
ected urban co-operative banks as 
well. Besides, the scope of the sche-
me has been enlarged to cover the 
service activities in addition to ma-
nufacturing activities. 

(b) if so, the details of the instruc-
tions issued by the RBI in this re-
gard; 

The steps outlined 'lbove are in-
tended to facilitate the flow of timely 
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credit to the units in the small scale [English] 
sector. 

[Translation] 

Inc:rea6iD& Money Supply 

1464. SHRI MANJA Y LAL: 
SHRI PROOL CHAND 

VERMA: 

Will the Minister of FINANCE be 
pleased to state: 

. (a) whether money supply is con-
tinuously increasing in the count!:"y 
for the last tew years; 

(b) jf so, the pt!rcentage increase 
therein during 1987-83. 1988-89 and 
1989-90~ 

~c) whether there has been more 
increase in the money supply during 
June, 1990; 

(d) if so. the details thereof: and 

(e) the concrete steps laken by Go-
vernment to restrict supply of money 
during the current year? 

THE DEPUTY MINISTER IN 
THE MINISTRY OF FINANCE 
(SHRI ANIL SHASTRI): (a) and 
(h) The rates of growth in money 
supply (M3) in the last three years 
were as indicated below: 

198"-88 

1988-89 

1989-90 

" 1 5 . 9 per cen t 

• - 17. 7 per cent 

- 19.1 per cent;! 

~c) to (e) Money supply (M3) re-
corded a smaller increase (.-.f R~. 175 
crores during June (i.e. between June 
1 and 29) 1990 than that of Rs. 1045 
erores during the month of May (i.e. 
between May 4 and June J) .199~. 
The stance of the monetary polley IS 
to moderate the rate of g;.-owth in 
money supply in the ~urrent financial 
year to well bdow the rate recorded 
in the last financial year through both 
general and selective credit control 
measures. 

Newsprint 

1465. SHRI NARSINGRAO SUR· 
YAW ANSHI: Will the Minister of 
JNFORMATION AND BROAD-
CASTING be pleased to state: 

(a) whether Government propose 
to allow Newspapers to buy News-
print from a source of their own 
choice; and 

(bl if so. when? 

THE ~INISTER OF INFORMA-
TION & BROADCASTING A~D 
MINISTER OF PARLIAMENTARY 
AFFAIRS (SHRI P. \jPENDRA): 
(a) Newsprint is obtained by news-
papers from State Trading Corpora-
tion and lor indigenous mills on au-
thorisations issued by t:le Registrar 
of Newspapers for India, as per the 
Newsprint Allocation Policy. There 
is no proposal to change this policy 
at present. 

(b I Does not arise. 

[Trans/ulion] 

Use of Grants and Loans by Indus-
trial Houses 

1466. SHRI HUKUMDEO NAR-
_ A Y AN Y ADA V: Will the Minister 

of FINANCE be pleased to state: 

(a) whether industrial houses pro-
perly utilise the grapts and loans; 

(b) whether lnstances of utilisation 
of the said amount for some other 
purpose~ have <.:ome to the notice of 
Government during the last two years 
and upto July. ] 990, if so, the de-
tails thereof: 

(c) whether Government pr?P?se 
to constitute high level commISSIon 
to enquire into this~ and 

(d) if so, by when and if not, the 
reasons therefor? 
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THE DEPUTY MINISTER IN 
THE MINISTRY OF FINANCE 
(SHRJ ANIL SHASTRI): (a) to (d) 
The All India Term Lending Institu-
tions do not provide grants to indus-
trial houses. As regards loans gran-
ted by the Institutions. lOBI has re-
ported that it has been their expe-
rience that the Industrial Houses have 
been utilising the loans provided by 
the institutions for the purpost's for 
w~ich the loans have been granted. 
No instances of utilisation of the loans 
provided by IDBI for the purpose 
other than for which the loans 
were intended forr havl! come to their 
notice. As such, it is not currently 
contemplated to constitute a high level 
commission for this purpmie. 

Number of Films Produced and Re-
leased in 1989 and 1990 

1467. SHRI RAJVEER SINGH: 
Will the Minister of INFORMA-
TION AND BROADC' ASTTNG be 
pleased to state: 

(a) the total number of films pro-
duced and released in 1989 and upto 
June. 1990 and the number of films 
under production at present: 

(b) whether the production of vi(leo 
films has adversely affected the in-
come of cinema halls: and 

(c) if so, the concrete steps being 
taken by Government to e~rn mNe 
profit from films? 

THE MINISTER OF lNFORMA-
TION & BROADCASTING AND 
MINISTER OF PARLIAMENTARY 
AFFAIRS (SHRI P. UPENDRA): 
(a) Government does not maintail) 
any record of films produced or 
under production in the country. How-
ever, the number of films certified by 
the Central Board of Film Certifica-
tion during 1989 and 1990 (upto June 
J 990) was 781 and 421 respectively. 
The corresponding number of fea-
ture films in video are 62 and 22 res-
pectively during the above period. 

- . (b)· No. Sir. Production of video 
filins has not affected the income of 

cinema halls in a big way though the 
screening of feature films on videO 
and video piracy has affected their 
income. 

(c) The High-Powered Committee 
set up by the Governm~nt on prob-
lem~ of film industry have made cer-
tain recommendations to curb video 
piracy. These recommendations in-
clude-

(i) Licensing of video parlours by 
State Governments. 

(ii) Setting up of c;pecial Police 
cells by State Gov~rnments. 

(iii) Amendment to the Copyright 
Act. 1957 etc. 

These recommendations have been 
accepted by the Government a,!ld 
have been referred to the respective 
authorities for implementation. 

[English] 

Discovery of Gold Deposits in Has-
san DisOict of Kamataka 

1468. SHRI H. C. SRIKANTA· 
IAH: Will the Minister of STEEL 
AND MINES be pleased to state: 

(a) whether Government have dis-
covered gold deposits near Channa-
rayapatna in Hassan District in Kar-
nataka: 

(b) if so, the details of area where 
the gold deposits are found and the 
ctiL2ted deposits of gold: 

(C) the lIumber of viUagers in the 
area likely to be affected thereby and 
whether any action has been taken 
to rehabilitate these villagers: 

(d) whether any exploration work 
has heen taken up hy Government; 
and 

(e) whether Government have dec-
lared the above place as a prohibit-
ed place? 
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THE MINISTER OF STEEL & 
MINES AND MINISTER OF LAW 
& JUSTICE (SHRI DINESH GOS-
WAMI): (a) and (b) Geological Sur-
vey of India has been carrying out 
exploration for gold in Kempjnkote 
and Gollarahalli areas near Channa-
rayapatna. Hassan district, where 
there are old workings for gold. De-
tailed exploration by the Mineral 
Exploration Corporation Limited has 
indicated a reserve of 0.515 million 
tonnes of gold ore of 2.96 grams; 
tonnes grade in the Kempinkote pros-
pect. 

(c) The techno-economk viabHity 
of exploitation of the gold prospect 
at Kempinkote has not yet been esta-
blished. Part of Kempinkote and 
Hulageri villages are likely to be aff-
ected in case of mining. 

(d) Yes, Sir. 

(e) Bharat Gold Mines Limited has 
only submitted an application for 
grant of mining lease to the State. 
Government. The area has been un-
der exploration / investigation by 
MECL and GSI. No order is r~qui
red for dedaring the area as prohi-
bited for the purpose of e"rrying out 
mineral exploration / investigation. 

Proposal to raise Emolument Ceifings 
for Bonus 

1469. SHRI SARJU PRASAD 
SAROJ: Will the Minister of FIN-
ANCE be pleased to state: 

(a) whether GovernmcI~.t. propose 
to raise the emoluments ceIlmgs (Pay 
+D.A.) for grant of bonus to Gov-
ernment employees keeping in yiew 
the revision of pay scales and mcr-
ease in the amount of Dearness A 1-
lowance; 

(b) if so. the details thereof~ and 

(c) if not. the reasons therefor? 

THE DEPUTY MINISTER IN 
THE MINISTRY OF FJNANCE 
(SHRI ANIL SHASTRI):· ·(a) No, 
Sir. 

(b) Does not arise. 

(c) The present ceiling is on the 
basis of the relevant provisions of the 
Payment of Bonus Act, 1965, and is 
considered adequate. 

[Translation] 

Fraudulent Withdrawal of Money 
from Banks throogh Bank DnIf1s 

147f). SHRI DAULAT RAM 
SARAN: Will the Minister of FIN· 
ANCE be pleased to state: 

(a) the amount of money with-
drawn from various nationalised banks 
fraudulently by presenting fake de-
mand drafts during ,last one year; 

(b) the number of cases registered 
in this regard; 

(c) the amount of money recover-
~d so far; 

(d) the number of cheats against 
whom prosecution has since been 
launched; 

(e) the number of those who haye 
so far been convicted and the details 
of sentence awarded to them; 

(0 the number of cases ~n which 
the bank staff was found mvolved; 
and 

(g) the measures taken to check ~e 
incidents of fraud and forgery 10 
banks? 

THE DEPUTY MINISTER IN 
THE MINISTRY OF FINANCE 
(SHRI ANlL SHASTRI): (a) to (g) 
The infonnation relating to amount 
of money withdrawn from various 
nationalised banks fraudulently by 
presenting fake Dem~nd Drafts ~nd 
other details sought 10 the QuestlOn 
is not readiJy available with Reserve 
Bank of India (RBI). However. as 
per the information readily available 
with Reserve Bank of India. a to~ 
number of 1586 cases of frauds In· 
cluding draft fraud -cases· were repor-
ted, by the. 28 public. sector· banb 
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during 1989. The amount involved sector banks during 1989 to their de .. 
was Rs. SO.23 crores. The details of linquent officia1s found involved in 
punishment awarded by the public fraud cases arc as under:-

(1) No. of employees convicted . 73 
(2) No. of employees given major/minor penalties . 725 
(3) No. of employees out of (2) above dismissed/discharged! 

removed 299 
(4) No. of employees against whom prosecution is pending in 

the Court 666 
(5) No. of employees against whom departmental proceedings 

are pending . 1324 

Several measures been taken by the (d) the time nonnally taken to cer-
public sector banks and RBI to reduce tify a film? 
the incidence of frauds and to bring 
needed improvement in the working 
of the banks. These measures in-
clude periodic inspections, strengthen-
ing of vigilance machinery in each 
bank. issue of comprehensive guide-
lines by RBI advising banks to streng-
then the control mechanism, detailed 
review by the Boards of Directors of 

THE MINISTER OF INFORMA-
TION & BROADCASTING AND 
MINISTER OF PARLIAMENTARY 
AFFAIRS (SHRI P. UPENDRA): 
(a) to (d) The information is being 
collected and will be laid on the Table 
of the House as early as possible. 

the banks of the fraud cases, train- [English] 
ing of operational personnell in re-
gard to the procedures, etc. It has Divorce Cases peDding in D~Dd 
been impressed upon the banks that CoUl'ts 
la serious view must be taken of irre-
gularities if any committed by its em- 1472. SHRI KAMAL CHAU-
ployees and action initiated to inflict DHRY: Will the Minister of LAW 
deterrent punishment on the delin- AND JUSTICE be pleased to state: 
quent staff. 

Number of Film for Certification 
dnriDg last three years 

1471. SHRI RAM PRASAD 
CHAUDHARY: 

PROF. MAHADEO SHI-
WANKAR: 

Will the Minister of INFORMA-
TION AND BROAOCASTING be 
pleased to state: 

(a) the total number of film receiv-
ed for certification during the last 
three years (upto I July, 1990) by the 
Central Board of Film Certification; 

(b) the number of films certified 
without censor cuts and number of 
films certified with such cuts; 

(c) the number of films still await-
ing certification with details thereof; 
and· 

·1--1 LSS/ND/90 

(a) the number of cases relating to 
divorce and annulment of marriage 
under Hindu Marriage Act pending 
in Delhi Courts for more than five 
years: and 

(b) the steps taken by Government 
for speedy disposal of such old cases? 

THE MINISTER OF STEEL & 
MINES AND MINISTER OF LAW 
& JUSTICE (SHRI DJNESH GO-
SW AMI): (a) The information is be-
ing collected and will be laid on the 
Table of the House. 

(b) Steps have been taken by Delhi 
Administration to set ur 10 Family 
Courts in the Union Territory of 
Delhi. Tn addition, besides increas-
ing the Judge strength in Delhi 
Courts, various steps have been taken 
in general by the Government. from 
time to time, to reduce pendenc¥ of 
cases in the Courts. A CommIttee 
of 3 Chief Justices of High Courts 
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has been constituted by the Govern-
ment in January, 1989 to make an 
indepth study of the problem of ar-
rears in Courts and to snggest re-
medial measures. 

[Translation] 

Semi-Node Pictures ill Indian Film 
Magazine& 

]473. SHRI RAMESHWAR PATI-
DAR: Will the Minister of INFOR-
MATION AND BROADCASTING 
be pleased to state: 

(a) whether Government are aware 
that the Indian Film magazines pub-
lish nude. semi-nude pictures of 
women and obscene rna terial on the 
lines of foreign film magazines like 
HoUywood and Playboy; 

(b) if so, the steps being taken by 
Government to censor them so that 
Indian culture, civilization and the 
dignity of women couJd be upheld; 

(c) whether Government propose 
to constitute a Censor Board in this 
regard; 

(d) whether code of conduct has 
been prepared in this regard; 

(e) if not, whether Government 
propose to prepare it and ~ 

(f) if so. when it is likelv to be 
prepared? -

THE MINISTER OF INFORMA-
TION & BROADCASTING AND 
MINISTER OF PARLIAMENTARY 
AFFAIRS (SHRI P. UPENDRA): 
(a) to (f) Nude/obscene representa-
tion of women in books I magazines 
is already punishable unner the In-
d ian Penal Code. Action in this re-
gard can be taken by the respective 
State Governments/Union Territories 
accordingly. 
[English] 

E-qNmditure Oil! Foreign Offices 

1474. SHRI M. V. CHANDRA 
SHEKARA MURTHY: 

SHRI V. SREENlV ASA 
PRASAD: 

Will the Minister of FINANCE 

be pleased to state: 

(a) whether his Ministry has re-
cently taken some steps to curtail 
expenditure on its foreign (lffices etc; 

(b) if so. the facts and details 
thereof; 

(c) whether some of the senior 
posts have also been abolished; and 

(d) if so, the expected foreign ex-
change likely to be saved due to this 
austerity measure? 

THE DEPUTY MINISTER IN 
THE MINISTRY OF FINANCE 
(SHRI ANIL SHASTRI): (a) to (d) 
Yes. Sir. it is proposed to close down 
the overseas offices of Indian Invest-
ment Centre in Tokyo. New York. 
London. Frankfurt, Abu Dhabi and 
Singapore. The annual savings from 
thi~ are likely to be to the extent of 
Rs. 2.80 crores (based on IIC's Bud-
get estimates of 1990-91). 

ITDC Hoteh ill Orissa 

1475. SHRI D. AMAT: Will the 
Minister of TOURISM be pleased to 
state: 

{a) the number of hotels construc-
ted by the India Tourism Develop-
ment Corporation in Orissa during 
the ,Jast three years; 

(b) whether the present capacity of 
hotels situated in Orissa are suffici-
ent to meet the growing need and 
accommodation for tourists; and 

(c) if not. what are the proposals 
of the State Government in this re-
gard'? 

THE MINISTER OF STATE IN 
THE MINISTRY OF PARLIA-
MENTARY AFFAIRS AND MI-
NISTER OF STATE IN THE MI-
NISTRY OF TOURISM (SHRl 
SATYA PAL MALIK):· (a) ITOC 
has constructed a new joint venture 
hotel Nilachal Ashok. Puri in colla-
boration with Orissa Tourism :Deve-
lopment Corporation Ltd. The HOtel 
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was partially commissioned in Nov-
ember 88 with 36 rooms and essen-
tial public areas. On <;ompletion the 
hotel will have 46 rooms. Besides, 
ITDC has also expanded its existing 
28 room Hotel Kalinga Ashok. Bhu-
baneshwar by addition of 36 rooms. 

Place 

I 

Bhubaneswar 
-Do.-
-00.-
-00.-
-·Do.-

Cuttack 
Puri . 

-00.-

Gopalpur on sea 

Total . 

The expanded block. was commis-
sioned on 23rd April, 1987. 

(b) and (c) The following appro-
ved hotels are functioning in the 
State of Orissa:-

Star No. of No. of 
Category Hotel Rooms 

2 3 4 

5-D 1 72 
5 72 
4 51 
3 Nil Nil 
2 2 74 
2 30 
2 22 

Awaiting 2 90 
Classifica-
tion 

2 20 

10 431 
--------------"-~------

Orissa would require additional 
hotel rooms with the growth of tou-
rist traffic. For this, private sector 
is being encouraged to set up hotels 
by providing various incentives both 
by Central and State Governments. 
CoDStroction of floating Hote:s in' 

MBhanshtra 

1476. SHRl RAM, NAIK: Will 
the Minister of TOURISM be pleased 
to state: 

(a) whether Government of Maha-
rashtra proposes to set up 'floating 
hotels' in the Arabian sea near 
Mumbai (Bombay)~ 

(b) if so, the detail., thereof; 
(c) whether any financial or other 

assistance have been sought by the 
State Government in tbis regard or 
Union Government propose to give 
some advice in this regard; and 

(d) if so, the-details thereof? 
THE MINISTER OF STATE IN 

THE MINISTRY OF PARLIAMEN-
TARY AFFAIRS AND MlNISTER 

OF STATE IN THE MINISTRY OF 
TOURISM (SHRI SATYA PAL 
.MALIK) : (a) The Central Depart-
ment of Tourism has net received any 
propo~al f1'l._)m the Governml!nt of 
Maharashtra for setting up 'floating 
hotels'. 

(b) to (0) Does not arise. 

(Trtillsla{iOlJ] 

Doordarshan Relay Centre at Katihar, 
Bihar 

1477. SHRI YUVRAJ: Will the 
Mmister 01 INFORMATION AND 
BROADCASTING be pleased to 
state: 

(a) wh-:iher construction work car-
ried out at Doordarshan relay centre 
at Katihar. Bihar is being done with 
obsolete machine (If Agra Kendra 
since 1988; and 

(b) if so, the time by which trans-
mission is likely to be started from 
there? 

:: -
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THE MINISTER OF INFORMA-
TION &. BROADCASTING AND 
MINISTER OF PARLIAMENTARY 
AFFAIRS (SHRI P. UPENDRA): 
(a) and (b) The original transmitter 
released from Agra was decided to 
be installed at Katihar as a measure 
of optimal utilisation of resources. 
The equipment installed at Katihar is 
in perfect working condition and well 
within its useful life span. The 
transmitter at Katmar is expected to 
be ready for being commissioned into 
service shortly but it has been decid-
ed to put it to regular operation only 
after it is fully establisned that it is 
functioning satisfactorily in all res-
pects. 

SettinR up of T.V. Tower in lllmadaal 
Pradesb 

1478. SHRI MAHESHWAR 
SINGH: Will the Minister of IN-
FORMATION AND BROADCAS-
TING be pleased to state: 

(a) whether Television programmes 
are not properly viewed at various 
places in Himachal Pradesh and Uttar 
Pradesh due to diverse conditions in 
hilly areas and sever,al representa-
tives of the people have made a re-
quest to set up T.V. Towers at seve-
lal places; 

(b) if so, the names of places in 
Himachal Pradesh where setting up 
of T.V. towers have been requested 
during the period from 2 December, 
1989 to 15 July. } 990~ alJ(~ 

(c) the reaction of the Government 
thereto'! 

THE MINISTER OF INFORMA-
TION & BROADCASTING AND 
MINISTER OF PARLIAMENTARY 
AFFAIRS (SHRI P. UPENDRA): 
(a) Parts of Himachal Pradesh and 
Uttar Pradesh are, at present, not 
covered by TV service. As TV sig-
nals travel in straight lines. reception 
from TV transmitters depends on the 
availability of clear line of sight. Tn 
hilly areas, certain places. though 
within the coverage zone of the TV 
transmitters installed there, do not 
receive satisfactory service due to 

"shadow" caused by the terrain ~ 
ditions. Requests for improvement 
of the TV service in hilly areas of 
Himachal Pradesh and Uttar Pradesh 
have been received, from time to time, 
from various quarters. 

(b) Requests for extension of TV 
service to the following places in 
Himachal Pradesh have been received 
during the period under reference: 

1. Palampur 
2. Baijnath 
3. Joginder NagaI 
4. J aisinghpur 
5. Sunder Nagar 
6. Dbarampur 
7. Rohru/Jubbal 
8. Kelokar 
9. Dev-Bradwa 

to. Mata Chatubhurja (Basahi 
Dhar) 

11. Gadhwali Mata-Mandir 
(Ehju) 

12. Awahdevi 
13. Tira 
14. Jachch 
15. Area between Baijnath & 

Ghatasani 
16. Chopal tehsil 
17. Sarkaghat & Chachyot. 

(c) The VITI Plan allocation not 
having been made so far by the Plan-
ning Commission, it is not possible 
to indicate the extent to which the 
aforesaid requests can be complied 
with. under Doordarshan's VIII Plan. 

Proposal 101' settiDg up of a opium 
factOi'y in, Maharashtra 

1479. SHRI HARI BHAU SHAN-
KAR MAHALE: Will the Minis-
ter of F1NANCE be pleased to state: 

(a) whether Government propose to 
give leasehold rights to poppy culti-
vators in Maharashtra; 
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(b) if so. when and if not. the rea-
sons therefor; 

(-c) whether Government propose to 
set up an opium factory in Maha-
rashtra; and 

(d) if so, when and if not, the rea-
sons therefor? 

THE DEPUTY MINISTER IN 
THE MINISTRY OF FINANCE 
(SHRI ANIL SHASTRI): (a) and 
(b) Cultivation of opium poppy is 
presently not permitted in the State 
of Maharashtra. 

(c) and Cd) There is no such pro-
posal. 

[English] 

World Cup FootbaD Toumament 
1990 

1480. SHRI MANDHATA 
SINGH: Will the Minister of IN· 
FORMATION AND BROADCAST-
ING be pleased to state: 

(a) whether during the World C~p 
Football Tournament 1990 certam 
aspects of the matches were telecast 
in the name of ~idelight produced by 
Open Air Communication which was 
telecast on the National Programme~ 

(b) if so, whether the said firm got 
an exclusive invitation to do so or 
other agencies were also invited on a 
competitive basis; and 

(c) the terms laid down for this 
facility? 

THE MINISTER OF INFORMA-
TION & BROADCASTING AND 
MINISTER OF PARLIAMENTARY 
-\FFAIRS (SHRI P. UPENDRA): 
(a) Yes, Sir. 

(b) The proposal was made by the 
producer at his own initiative an~ 
was accepted by Doordarshan as It 
was of topical interest. 

(c) The programme was telecast by 
Doordarshan as per standard terms 

and conditions applicable to 'spon-
sored' programmes. 

Maaagemeat of Quota alIocafioD! IIIlCI 
Demaad Regis1mtion of Steel 

1481. SHRI ANBARASU ERA: 
Will the Minister of STEEL AND 
MINES be pleased to state: 

(a) whether the quota allocation 
and demand registration scheme is 
being managed by the Development 
Commissioner. Iron and Steel; 

(b) if S0, whether Steel Authority 
of India Ltd. has any role in this 
reiaro; and 

~c) if so, the details thereof? 

THE MINISTER OF STEEL & 
MINES AND MINISTER OF LAW 
& JUSTICE (SHRI DlNESH GO-
SWAMI): (a) to (c) For supplies 
of Iron and Steel items by the main 
producers, the users have to register 
their demands with the main produ-
cers in term" of the provisions of the 
distribution guidelines of the Joint 
Plant Committee (JPC). The Devo-
Jopment Commissioner for Iron and 
~teeI makes allocations for distribu. 
tion of pig iron amongst various users 
and iron and steel to the State Small 
Scale Industries Corporation. 

Proposal to impose financial emer-
gency 

1482. SHRI UTTAM RATHOD: 
SHRI KALP NATH RAI: 

Will the Minister of FINANCE be 
pleased to state: 

(a) whether there is proposal to im-
pose financial emergency for price 
freeze followed by wage freeze to tide 
over present difficult economic situa-
tion in this country; and 

(b) if not, the steps Government are 
considering to face the financial 
constraints ? 
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THE DEPUTY MINISTER IN Export ProIit Radtet 
THE MINlSTR Y OF FINANCE 
(SHRI ANIL SHASTRI): (a) and 
(b) There is no proposal to impose 
financial emergency as contemplated 
under Article 360 of the Constitution. 

(2) The Government have taken 
the following measures to contain ex-
penditure: 

(i) all the Government Minis-
tries/Departments have been 
asked to absorb additional 
commitments on Dearness 
Allowance within the provi-
sion made for establishment 
expenditure; 

(ii) the Ministries / Departments 
have been asked to locate 
savings within their budget 
to match the supplementa-
ries sought for by them; 

(iii) the Ministries I DepartmenlS 
have also been requested to 
review the whole Tang~ of 
functions being perfOlmed 
by them with a view to re-
ducing functions and activi-
ties which are no longer re-
levant or can be performed 
more economically in some 
other way; 

(iv) Ministries/Departments have 
been asked to wind up the 
foreign offices of promotional 
agencies under their control; 

(v) instructions have been issued 
to cut foreign travel expen-
diture so as to limit the total 
expenditure this year to 75 
per cent of the actual ex-
penditure in 1989-90 or the 
current year's budget provi-
sion whichever is If'ss: 

(vi) instructions have also been 
issued to reduce consumption 
of petrol and diesel in 
Government vehicles by 20 
per cent over the consump-
tion during the year 1989-90: 

(vii) Additional DA for officers 
drawing a basic pay of 
Rs. 3500 and above would 
be impounded. 

1483. SHRI HET RAM: 
SHRI RAM BAHADUR 

SINGH: 
SHRI S.B. THORAT: 
SHRI KAILASH MEGH-

WAL: 

Will the Minister of FINANCE be 
pleased to state: 

(a) whether a multi-crore export 
profit r:acket involving certain com-
panies claiming lOOper cent tax ex-
emption on profits from their exports 
which have actually been effected by 
other companies have corne to light; 

(b) if so, the details thereof; and 
(c) the action taken by Government 

against the companies involved in the 
racket? 

THE DEPUTY MI:r-..lJSTER IN 
THE MINISTRY OF FINANCE 
(SHRI ANIL SHASTRI): (a) No. Sir. 

(b) and (c) In view of (a) above, 
questions do not arise. 

Appointment of Judges in Hi&b 
Colll'ts 

1484. SHRI NANDU THAPA: 
Will the Minister of LAW AND 
JUSTICE be pleased to state: 

(a) whether the policy to appoint 
the Chief Justices of the High Courts 
and one third of the judges in each 
High Court from other States has 
been implemented in Sikkim High 
Court for appointment as High. Court 
Judges from outside the State: and 

(b) if not, the reasons therefor? 

THE MINISTER OF STEEL & 
MINES AND MTh1JSTER OF LAW 
& JUSTICE (SHRI DlNESH GO-
SWAMI): (a) and (b) The Govern-
ment's policy of having the Chief 
Justice and some puisne Judges from 
outside the State has been implement-
ed in the Sikkim High Court: . 



121 Written Answers SRAVANA 26, 1912 (SAKA) Written Answers 122 

Raick Oft puultry (anus 

1485. SHRIMATI GEETA MU-
KHERJEE : Will the Minister of 
FINANCE be pleased to state' 

(a) whether raids were conducted 
all over the country in July. 1990 at 
the premises of leading poultry farms 
for tax evasion etc.; 

(b) if so, the details thereof; and 

(c) whether any further action is 
proposed to be taken against those 
involved in evasion of taxes. Customs 
duties, Sales tax etc.? 

THE DEPUTY MINISTER IN 
THE MINISTRY OF FINANCE 
(SHRI ANIL SHASTRI): (a) to (c) 
The information is being collected and 
will be laid on the Table of the House. 

Increase in rate of interest on G.P. 
Fund 

14M. SHRI RAM SAGAR 
(SAlDPUR): Will the MIDister of 
FINANCE be pleased to refer to the 
reply given on 20th April, 1990 to 
Unstarred Question No. 5715 regard-
ing rate of interest on G.P.F. and 
state : 

(a) whether the rate of interest on 
G.P. Fund has since been fixed; and 

(b) if so, the details thereof? 

THE DEPUTY MINISTER IN 
THE MINISTRY OF FINANCE 
(SHRI ANIL SHASTRD: (a) and 
(b) Yes, Sir. The rate of interest on 
G.P. Fund for the year 1990-91 has 
been retained at J 2% per annum. 

[Translation] 

Readjusdng rupee-rouble Exchange 
rate 

1487. SHRI CHITTA BASU: Will 
the Minister of f1NANCE be pleased 
to state: 

(a) whether Government propose to 
readjust the Rupee-Rouble exchange 

rate in context of the devaluation of 
Rouble in terms with dollar; and 

(b) if so, the steps taken in that 
regard? 

THE DEPUTY MINISTER IN 
THE MINISTRY OF FINANCE 
(SHRI ANIL SHASTRI): (a) and 
(b) The Rupee Rouble exchange 
rate is governed by the inter-govern-
mental protocol entered into in 
November, 1978. The exchange rate 
parity between the Rouble and Dol-
lar has no bearing on the Rupee-
Rouble exchange rate. 

[English] 

Winding up of p1aDDing investmeDt 
Bureau 

1488. SHRI C. P. MUDALA 
GIRIYAPPA: 

SHRI V. KRISHNA RAO: 
SHRI KALP NATH RAI: 

'Vill the Minister of FINANCE be 
pleased to state: 

(a) whether in a conference of the 
Chief Ministers held in New Delhi 
recently, some of the Chief Ministers 
suggested for winding up the P I B 
(Planning Investment Bureau); 

(b) whether they have suggested 
some other machinery in place of 
P I B which can take quick deci-
sions; and 

(c) if so, the reaction of Union 
Government in this regard? 

THE DEPUTY MINISTER IN 
THE MINISTRY OF FINANCE 
(SHRI ANlL SHASTRI): (a) During 
the recently held N D C. some of the 
Chief Ministers referred to the Public 
Investment Board (P I B) procedures 
in the context of delays in deciding 
investment decisions of certain pro-
jects and requested for greater free.-
dom in this respect. 

(b) No, Sir. 
(C) Does not arise. 
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Sa .... from Public Sedo~ 

1489. SHRI LALIT VIJOY 
SINGH: Will tbe Minister of 
FINANCE be pleased to state 

(a) whether savings from the public 
sector and the corporate sector has 
declined continuously from 1986 to 
date; 

investment for 
opportunities? 

creating more job 

THE DEPUTY MINISTER IN 
THE MINISTRY OF FINANCE 
(SHRI ANIL SHASTRI): (a) The 
savings of public sector at current 
prices bas declined continuously from 
19~6-87 to 1988-89. But the savings 
of private corporate sector has shown 

(b) if so, the reasons therefor; and a rise, from 1986-87 to 1988-89 as 
indicated in the table below published 

(c) whether this will not affect ad- by the Central Statistical Organisa-
vcrsely the quantum and quality of tion. 

Savings (Gross) 

1. Public Sector 
2. Private 

Corporate Sector 

* Quick estimate. 
AA The main reason for decline in 

the public sector saving is continuous-
ly rising negative savings by public 
authorities which include eove-roment 
administration and departnlental com-
mercial enterprises. 

(c) As total 53Villg of the economy 
has not fallen over the period 1986-87 
to 1988-89, the quantum and quality 
of investment for creating more job 
opportunities is unlikely to be adver-
sely affected. 

Budgetary Deficit 

1490. PROF. PJ. KURIEN: Will 
the Minister of FINANCE be pleased 
to state: 

(a) whether it is a fact that the de-
ficit projected in the budget is in-
creasing; 

(b) if so, the details thereof; and 
(c) the steps taken to control the 

deficit? 

THE DEPUTY MINISTER IN 
THE MINISTRY OF FINANCE 
(SHRI ANIL SHASTRI): (a) and 
(b) No, Sir. 

(c) For controlling budgetary defi-
cit Government have imtiated steps to 

(at Current Prices (Rs. crores) 

1986-87 1987-88@ 1988 89* 

7981 6861 6346 

5098 5715 7090 

@ Provisional estimate. 
maximise revenue receipts and red ace 
expenditure. All Ministries IDepart-
ment" have been advised to make 
sustained efforts for reducing the bur-
den of administrative expenditure and 
exercise careful scrutiny of all ongoing 
programmes and schemes. They 
have also been advised that they 
should not sponsor any supplementary 
demand proposals unless these are 
matched by corresponding savings 
or increased receipts. 

[Translation] 

Grant to Five Star Hotels 

1491. DR. SHAILENDRANATH 
SHRIVASTAV A: 'Vill the Mims-
ter of TOURISM be pleased to state: 

(a) the particulars of five-star 
hotels granted financial assistance by 
Government during 1989-90 and the 
amount given to each Hotel; 

(b) whether Government have a 
proposal to formulate any policy for 
the development of private hotels; 
and 

(c) if so, the salient features there-
of?· 
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THE MINISTER OF STATE IN GOSWAMI): (a) There are six inte-
THE MINISTRY OF PARLIAMEN- grated steel plants and about 180 
TARY AFFAIRS AND MINISTER Electric Arc Furnace Units for pro-
OF STATE IN THE MINISTRY OF ducing mild stee1. 
TOURISM (SHRI SATYA PAL 
MALIK): (a) to (c) Government (b) Abollt 13 million tonnes of finish-
does Dot give direct financial assis- ed steel was produced in 1989-90. 
tance to hotels. However, !lavern- (c) On an average about 1.S million 
ment offers several incentives to the MTs of steel is imported annually. 
hotel industry. These include hilZher 
depreciation allowance, interest sub- (d) No, Sir. 
sidy on loans advanced by Industrial 
F1nance Corporation <'f India, [English] 
Tourism Finance Corporation of India 
amI State Financial Corporations; 
concessional customs duty for project 
import, certain income tax rebates, 
etc. 

Steel Import 

1492. SHRI HARI KEWAL 
PRASAD: WiU the Minister of 
STEEL AND MINES be pleased to 
state: 

(a) the number of steel plants ope-
rational at present in the country; 

(b) the annual production of steel 
by these plants; 

(c) the quantum of steel being im-
ported annually; and 

(d) whether Government propose to 
offer some exemption on the import 
duty being imposed on imported steel? 

THE MINISTER OF STEEL & 
MINES AND MINISTER OF LA W 
& JUSTICE (SHRI DINESH 

Calendar Years 

Mica: 1988 
1989 
1990 
(Upto June 1990) 

Soapstone: 1988 
1989 
1990 

Mica & Soap Stone Mines in 
Bhilwara (Rajasthan) 

1493. SHRI HAMENDRA SINGH 
BANERA : Wi1l the Minister of 
STEEL AND MINES be pleased to 
state: 

(a) the number of Mica and Soap 
Stones Mines in operation and their 
production as on 1st July, 1990 in 
Bhilwara district of Rajasthan; and 

(b) the val]ue and quantity of Mica 
and Soap Stones respectively produced 
during calendar years 1988, 1989 and 
1990 (up to June)? 

THE MINISTER OF STEEL & 
MINES AND MINISTER OF LAW 
& JU~TICE (SHRI DINESH 
GOSWAM1): fa) [he number of mica 
and soapstone mines in operation on 
1 st July, 1990 are 24 and 21 respec-
tively. 

(b) The value and quantity of pro-
duction of mica and soapstone are as 
follows: 

Production Value in 
in metric Rs. 
tonner Crores 

499.5 0.30 
537.4 0.48 
218.2 0.16 

70,643.2 2.37 
76,215 2.67 
41,354 1.58 

(Upto June, 1990) 

9-1 LSS/ND/90 
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[Tran\·lation 1 

Doordllrrhan Kendra in MadJlya 
Pradesh 

1494. SHRI SATYANARAYAN 
JATIYA: Will the Minister of INFOR-
MATION AND BROADCASTING 
be pleased to state: 

(a) the coverage given to various 
programmes and activities undertaken 
ill Madhya Pradesh vis-a-vis other 
States, in the news bulletins and other 
programmes of Doordarshan since 
January, 1990, tm date month-wise; 

(b) the steps being taken by Govern-
ment for giving llue coverage to 
Madhya Pradesh on Doordarshan: 
and 

(c) the number of Dl)ordarshan stu-
dios in Madhya Pradesh in comparison 
to other States? 

THE MINISTER OF INFORMA-
TION & BROADCASTING AND 
MINISTER OF PARLIAMENTARY 
AFFAIRS (SHRI P. UPENDRA): (a) 
and (b) Doordarshan, within the limi-
tations of its existing resources, gives 
due coverage to events Dnd activities 
taking place throughout the country 
including Madhya Pradesh. The in-
formation on relative coverage given 
to different States over a period of 
time is not maintained as such. 

(c) Whereas a full-fledged TV Stu-
dio Centre and a Programme Genera-
tion Facility (PGF) Centre are under 
implementation at BhGpal and Raipur 
respectively in the State of Madhya 
Pradesh, two Electronic News gather-
ing (ENG) units have been stationed 
at Raipur for field coverages. 

The programme generation facility 
ex,ists at present in 15 States and the 
Union Territory of Delhi. 

Poor Reception of T. V. Transmitter 
Surat. Gujalat 

1495. SHRI KASHIRAM CHHA-
BILDAS RANA : Will the Minister 
of INFORMATION AND BROAD-
CASTING be oleased to state: 

- . (a) whether Governlfient ate aware 

of the poor reception capacity of the 
lowpowered television transmitter com-
missioned at Sural; 

(b) if so, the steps taken by Govern-
ment to improve the quality of trans-
mission; 

(c) whether Government propose to 
increase the power of existing televi-
sion station; and 

(d) if so, when? 

TIlE MINISTER OF INFORMA-
TION & BROADCASTING AND 
MINISTER OF PARLIAMENTARY 
AFFAIRS (SHRI P. lJPENDRA): 
(a) and (b) While the TV transmitter 
at Surat is reported to be functioning 
normally, the reception of TV signals 
in certain parts of the city has deterio-
rated because of the obstruction caused 
by some tall building; constructed in 
the immediate vicinity of the trans-
mitter site. This situa.tion can be rec-
tified to a great extent by increasing 
the height of the mast carrying the 
transmitter antenna. With this in 
view. Doordarshan has obtained the 
clearance from competent authorities 
for increasing the mast height from 
the existing 100 feet to 200 feet. The 
follow up action to increase the mast 
height accordingly has also been ini-
tiated. 

(c) and (d) The establishment of a 
TV transmitter of a higher rad~ating 
power depends upon the availability 
of funds for the purpose. 

[English] 
Opeaing of Tuurist offices iD 

Foreign Countries 

1496. SHRI T. BASHEER: WiN 
the Minister of 10URJ8M be pleased 
to state~ 

(a) the steps taken to open more 
tourist offices in foreign countries to 
disseminate touri~t information and 
a ttract tourists; 

(b) the number of offices opened so 
far; country-wise; and 

. (c) the number of offices likely to 
be opened during the next five years? 
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mE MINISTER OF Sf ATE IN MALIK): (a) to (c) At present. there 
niB MINISTRY OF PARUAMEN- is no proposal to open any more tou-
TARY AFFAIRS AND MINISTER rist office abroad. As on date, there 
OF STATE IN THE MINISTRY OF are 18 overseas offices, as per details 
TOURISM (SHRI SATYA PAL below:-

Country Place No. of 
offices 

1. U.S.A. New York and Los Angeles 2 
2. Canada 
3. U.K. 
4. Germany 
5. Switzerland 
6. France 
7. Italy 
8. Spain . 
9. Sweden 

10 .. Netherlands 
11. Australia 
12. Malaysia 
13. Singapore 
14. Thailand 
15. Japan 

Toronto. 
London 
Frankfurt 
Geneva 
Pari" 
Milan 
Madrid 
Stockholm 
Amsterdam 
Sydney 
Kuala-Lumpur 
Singapore 
Bangkok 
Tokyo 

1 
1 

1* 
I 
1* 
I 
I'" 
I 

16. U.A.E. Dubai and Bahrain 2 

(*These offices arc being clos~d down due to economy measUIes). 

Raising of Capital by Banks 

1497. SHRI BABANRAO DHA-
KANE: Vv-i;l the Minister of FI-
NANCE be pleased to state: 

(a) whether banks top in raising 
capital during the year ended March, 
1990; and 

(b) if so, the details of the share of 
the nationalised banks, private sector 
banks and foreign merchant banks, 
separately? 

THE DEPUTY MINISTER IN 
TIlE MINISTRY OF FINANCE 
(SHRI ANIL SHASTRI): (a) and (b) 
Presumably the Hon 'ble Member is 
referring to the deposits raised by 
Commercial Baitks *"fb India. As on 
23rd March, 1990 the total of the ag-
gregate deposits of all Scheduled Com-

merciai Banks was Rs. 166066.2 
crores. 

The break-up of the same, bank 
group wise was as under: ---

Public Sector Banks 
Other Scheduled 

Commercial Banks 
Foreign1Banh 

[Transilllioll ] 

(Rs. ill crores) 
14731 L 3 

10765.1 
7988.8 

N umber of serials and documentaries 
pending for Approval 

L498. SHRI HARISH PAL: 
SHRl NATHU SINGH: 
SHRI SHANTILAL PURU-

SHOTTAM DAS PATEL: 
Will the Minister of INFORMA-

TION AND BROADCASTING be 
pleased to state: 
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<a) the n~r of ~V se~ls/d~ 
montaritB pendmg WJth his MiDlstry 
for approval. with the reasons for pen-
dency; 

from time to time in the tight of various 
factors including the balance of pay-
ments situation. 

(c) and (d) Loans and grants 
(b) out of these the names of the made by foreign countries to India are 

serials I documentaries cleared for teIe- not directly linked to the import 
cast during next six months; policy. 

(c) the names of serials/documen-
taries rejected during last one year; 
and 

(d} the steps taken by Government 
to approve the pending serials; docu-
mentaries at the (;~t1lie~rJ 

THE MINlSTER OF INFORMA-
TION & BROADCASTING AND 
MIN1STER OF PARLIAMENTARY 
AFFAIRS (SHRI P. UPENDRA): (a) 
to (d) The proposals for telecast of 
TV serials and documentaries are re-
ceived at different Doordarshan Ken-
dras on a continuing basis and no 
centralised list of su~h proposals re-
ceived is therefore, maintained. 
[English] 

Liben.lisadon of Imports 

Letters ill Hindi by Baaks 

1500. SHRIMATI JAYAWANTI 
NAVINCHANDRA MEHTA: Will 
the Minister of FINANCE be pleased 
to state the number of letters written 
in. Hindi from May 1, 1990 to May 31. 
1990 in Head-Offices of the Central 
Bank of India, the Canara Bank and 
the Vijaya Bank separately'] 

THE DEPUTY MINISTER IN 
TIIE MINISTRY OF FINANCE 
(SHRI ANIL SHASTRI): Central 
Bank of India, Canara Bank and Vijaya 
Bank have reported that during the 
period from 1st May. 1990 to 31st 
May, 1990 their Head-Offices have 
written 6530. 7607 and 4322 letters res-
pectively in Hindi. 

Seafood Exports! from Om. 

1499. SHRI R. PRABHU: Will the 1501. SHRI LOKANATH CHOU-
Minister of FINANCE be pleased to DHURY: Will the Minister of COM-
state: MERCE be pleased to state: 

(a) whether Government propose to 
Iiberalise imports; 

(b) if so, the effect of such libera-
lisation on the baln!lCe of payment 
situation; 

(c) whether the foreign countries 
have assured Government to give more 
loans and aids to enable the liberalised 
imports; and 

(d) if so. the iletails thereof? 

THE DEPUTY MINISTER IN 
THE MINISTRY OF FINANCE 
(SHRI ANIL SHASTRI): (a) and 
(b) The Government policy on im-
ports is governed by the three year im-
port-export policy, April 1990 to 
March 1993. which may be modified 

(a) whether Government had con-
vened a meeting of the leading sea-
food exporters of the country on 24 
April, 1990; 

(b) if so, the problems raised by 
them to increase the export C'f sea-
food and specific problems raised by 
the seafood exporters of Orissa; and 

(c) the action so far taken/proposed 
to be taken to solve their difficulties 
to improve the seafood exports from 
Orissa? 

THE MINISTER OF COMMERCE 
AND TOURISM (SHRI ARUN 
KUMAR NEHRU): (a) A meeting 
of the leading seafood exporters had 
:been convened at New Delhi by the 
Marine Products Export Development 
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Authority (MPEDA) on 24th Aipril, 
1990. 

(b) and (c) A statement is given be-
low. 

STATEMENT 

(b) A number of problems had been 
raised hy the exporters including ex-
porters from Orissa. These in-
cl,ude:-

(i) Evolvement (If suitable land 
allotment policy by the State 
Govenments: 

(ii) Provision of adequate reefer 
sailing ihciJiries at Patadip 
Port, 

(iii) Supply of adequate prawn 
seeds to f,;rmers in West Ben-
gal, Orissa etc. in peak pro-
duction per ind, and 

(iv) Inclusion of representatives 
of Orissa exporters in the 
MPEDA Board, 

(v) Inorease in the Replenish-
ment (REP) percentage for 
marine products e~ports 
from 5% as shown in the 
Import-Export Policy. 

k) Action taken by the Government 
to solve these problems are:-

(i) The Chief Ministers of coas-
tal State Governments were 
requested to expedite evolve-
ment of suitable land allot-
ment policy for prawn farm-
ing a(.~ivity. 

{ii) The case for providing reefer 
sailing facilities at Para dip 
was taken up with the Shipp-
ing Corporation of India. 
wilich did not find it econo-
micalily viable to provide the 
same due to inadequate 
quantum of marine products 
being exported from Orissa. 

(iii) MPEDA has already taken 
action to synchronise the pro-
duction in the Orissa Prawn 
Hatchery with the actual de-
mand of the farmers. 

(iv) The Board of MPEDA had 
already been reconstituted 
from November 1989 for a 
period of 3 years. 

(v} Necessary Public Notice had 
been issued for increasing the 
REP percentage from 5 % to 
15 % of FOB value of ex-
ports. 

[Translation] 

IANms adTaDced by NatiouUsed 
Banks to Fanners, Artisans and. Api-

cultural Labourers 

1502. SHRI CHHITUBHAI DEV-
JJBHAI GAM IT: Will the Minister 
of FINANCE be pleased to state: 

(a) whether Union Government 
have directed nationalised banks to 
grant special loans to farmers, rural 
artisans and agricultural labourers: 

(b) if so, the percentage of total loan 
to be granted under the above cate-
gory; 

(c) the year-wise details of loans 
granted by the State Bank of India. 
the Bank of Baroda, the Dena Bank 
and the Bank of India from 1987 to 
June. 1990 in Surat district of Gujarat 
to farmers, artisans and agricultural 
labourers; 

(d) whether the nationalised banks 
in Surat district were able to achieve 
the targets assigned to them in regard 
to loans advanced to above categories 
jf not. the reasons therefor: 

(e) whether Government will issue 
any special directive to these banks 
to fulfil these targets; and 

(f) if so. the details thereof? 

THE DEPUTY MINISTER IN 
THE MINISTRY OF FlNANCE 
(SHRI ANIL SHASTRI): (a) and (b) 
Banks have been asked to raise the pro-
portion of their credit to priority sec-
tor to 40% of their net bank credit; 
18 % of the total credit in respect of 
direct finance extended to agriculture 
(inoluding allied activities) by March, 
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1990; and the advances to weaker sec-
tions, which includes small and mar-
ginal farmers and landless cultivators 
and artisans. are to reach a level of 
10% of total credit of 25 per cent of 
the priority sector advances; 

(c) The information is being col-
lected and to the extent av~dlable wi1I 
be laid on the Table of the House. 

(d) to (fJ As mentioned. at (a) ~nd 
(b) above, the banks have to achie~e 
the prescribed targets on an all-India 
basis; and no district-wise targets are 
fixed for this purpose. A number of 
steps have been taken ",:ith a view to 
increase the flow of credIt to smalI and 
marginal farmers and weaker sec.tions 
such as concessional rate of interest at 
10% per ann~. non-compo~n~ing of 
interest on current du.es, nOll-InSIstence 
on third party guarantee, or collateral 
security in respect of loans upto Rs. 
10,000. In case of short term crop 
Jo,ans to smalJ farmers, the interest de-
bited is not to exceeJ the principal 
amount. In case of crop failure. 
amount due is re-scheduled over a 
period of 3 to 5 years and fresh loans 
are given to fanners. 

In view of the above, the question 
of issuing any specia 1 directive. at pre-
sent. does not arise. 

Retiring Judges in High Courts/ 
Supreme Court 

1503. SHRI BALASAHEB VIKHE 
PA TIL: Will the Minister of LAW 
AND JUSTICE be pleased to state: 

(a) the post of judges filled during 
the past six months in High Courts 
and the Supreme Court: 

(b) the number of judges in the Sup-
reme Court and High Courts due to re-
tire during the next three years as per 
existing rules: 

(c) the number of new posts likely 
to be created; and 

(d) the steps taken or contemplated 
to fill the vacant posts? 

& JUSTICE (SHRI DINF3H 
GOSWAMl): (a) Since 1-1-90 till 
13-8-90, 93 fresh appointments in the 
High Courts and one appointment in 
the Supreme Court have been notified. 

(b) From 1-8-90 tiJI 30-6-93, 12 
Judges of the Supreme Court and 153 
Judges of the High Courts would re-
tire on attaininlg the age of 65 years 
and 62 years respectively. 

(c) As on 13-8-90, the creation of 
83 new posts of Judges/Additional 
Judges in the High Courts has been 
agreed to; this is over and above the 
sanctioned strength of 443 Judges/ 
Additional Judges. 

(d) The process of consultation 
among the constitutiona! autholities is 
on for filling up the vacant posts of 
Judges. 

Condid0D8 for Foreign aid for De-ye-
lopmental Proj«ts 

1504. DR. BENGALI SINGH: 
Will the Minister of FINANCE be 
pleased to state: 

(a) whether any conditions have 
been laid down in respect of the 
foreign aid to be provided for various 
developmental projects in the country; 

(b) if so, the details thereof; and 

(c) the details of the countries from 
whom grants were received during the 
last six months. for various projects? 

THE DEPUTY MINISTER IN 
THE MINISTRY OF FlNANCE 
(SHRI ANIL SHASTRI): (a) and (b) 
The details regarding terms and condi-
tions of foreign aid to be provided will 
be determined only after the aid ne-
gotiations are finalised with each donor 
agency. 

(c) The details of the countries from 
whom grants were !:eceived during 
1989-90 and likely to be received dur-
ing 1990-91 are given below. Informa-

THE MINISTER OF STEEL & 
"MINES AND MINISTER OF LAW 

- tion for the broken part of the finan-
cial year is not available: . 
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STATEMENT 
Utilisation of Grants during 1989-90 & 1990-91 

CountryfInstitution 

Cllnada . 
-Denmark 
France 
F.R.G .. 
Japan . 
Netherlands . 
U.S.A. (a) Aid Loans 
Switzerland 
U.K. 
I.S.O. 
E.E.C. 
Abu Dhabi 
Sweden 
Spain 
Norway 
Australia 
U.N.F.P.A. 
U.N.I.C.E.F .. 
U.N.D.P. 
W.H.O. 
U.N.E.S.C.O. 
I.L.O. 
F.A.O .. 

[English] 

TOTAL 

Number of T. V. Serials Awarded by 
Doordarshan 

1505. SHRI SHIKIHO SEMA: 
Will the Minister of INFORMATION 
AND BROADCASTING be pleased to 
state : 

(a) the number of T.V. serials 
awarded by Doordarshan during the 
last six months; 

(Rs. Crores) 

Grants Grants (D.E.) 
During 1989-90 During 1990-91 

2 3 

23.55 111.65 
12.75 18.SO 
51.42 
0.93 3.01 

46.54 20.09 
68.45 49.99 
15.43 53.SO 

1.08 14·08 
125.89 218.05 

111.20 15.44 

162.24 56.65 

19.65 35.62 
O. ]0 
3.98 28.64 

~ 1 .2f1 39.17 

0.08 
0.03 

0·21 
0·01 

------_. 
664.71 684.56 

(I) out of them the number of 
serials gone to enlistec.l producers/non-
listed producers; and 

(c) the criteria adopted for selecting 
serials both under commissioned pro-
grammes and sponsored programmes? 

THE MINISTER OF INFORMA-
TION & BROADCASTING AND 
MINISTER OF PARLIAMENTARY 
AFFAIRS (SHRI P. UPENDRA) : 
(a) The TV serials telecast by Door-
darshan cover a wide ranse- of subjects 
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and the projX)Sals for their produc-
tion are received at different Kendras 
under different schemes. No centralised 
list of proposals which have finally 
been accepted and assigned is, there-
fore, maintained. 

(b) The empanelm\!nt of producers/ 
directors has been made only in res-
pect of telecast of 'sponsored' progra-
mmes over the national network of 
Doordarshan and this list has not so 
far been operated upon. 

(c) The broad criteria observed for 
sl:Ilection are: 

(i) Story line and its contemporary 
relevance; 

(ii) Treatment of the theme; 
(iii) Overall competence of the tech-

nical crew; and 
(iv) Relevance to Doordarshan's 

programme requirements. 

Savings by GuvernJDeDt 

1506. SHRI J. CHOKKA RAO : 
Will the Minister of FINANCE be 
pleased to state: 

(a) the amount Government propose 
to save during this year; and 

(b) the measures contemplated to 
effect savings by way of reducing ex-
penditure? 

TIlE DEPUTY MINISTER IN 
THE MINISTRY OF FINANCE 
(SHRI ANIL SHASTRI): (a) and (b) 
The Government has taken the follow-
ing measures to contain expenaiture:-

(i) all the Government Ministries! 
Departments have been asked 
to absorb additional commit-
ments on Dearness Allowance 
within the provision made for 
establishment expenditure; 

(ii) the Ministries/Departments have 
been asked to locate savings 
within their budget to match the 
supplementaries sought for by 
dum; 

(iii) the Ministries/Departments have 
also been requested to review 
the whole range of functions 
being pedormed by them with 
a view to reducing functions 
and activities which are no 
longer relevant or can be per-
formed more economically in 
some other way; 

(iv) Ministries/Departments have 
been asked to wind up the 
foreign offices of promotional 
agencies under their control: 

(v) it has been decided to close 
Supply Missions in Washington 
and London. 

(vi) instructions have been issued 
to cut foreign travel ex-
penditure so as to limit the 
total expenditure this. year to 
75 per cent of the actual expen-
diture in 19tJ9-90 or the cur-
rent year's budget provision 
whichever is less; 

(vii) instructions have also been 
iS$ued to reduce consumption 
of petrol and diesel in Govern-
ment vehicles by 20 per cent 
over the consumption during 
the year 1989-90. 

Full impact of these measures will 
be known only over a period of time. 

Special Grants to l'ripura to Imple-
ment Relief Scheme for Fanners, 

ArtisIuw aad Weavers 
1507. SHRI SONTOSH MOHAN 

DEV: Will the Minister of FINANCE 
be pleased to 'state: 

(a) whether Union Government 
have announced the debt relief scheme 
in respect of farmers, artisans and 
weavers; 

. (b) ~hether ~ve~ent of Tripura 
IS facmg constramts m compensating 
the cooperative banks for the imple-
mentation of this scheme; 

(c) whether Union Government 
propose to give special grant to the 
State for the proper implementation 
of this Scheme; and 

(d) if so~ the· amount of special 
grant proposed to be given? . 
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1HE DEPUTY MINISTER IN THE DEPUTY MINISTER IN 
THE MINISTRY OF FINANCE THE MINISTRY OF flNANCE 
(SHRI ANIL SHASTRI): (a) to (d) (SHRI ANIL SHASTRI): (a) Yes, Sir. 
Government of India have formulated 
a Scheme known an 'Agricultural and (b) The Enforcement Directorate 
Rural Debt Relief (ARDR) Scheme has recently started an investigation 
1990' for providing debt relief to far: to find out whether any FERA viola-
mers, landless cultivators. artisans tion has taken place. 
and weavers upto Rs. 10,000 /- by 
public sector banks and regional rural (c) and (d) Do not arise. 
banks. In so far as the banks in co-
operative sector are concerned, State [Engli.\h) 
Government including Tripura have 
been requested to frame schemes on Charges and Fees levied by Foreign 
a similar pattern. Excbange Banks 

The Centra! Government will bear 
full responsibility of debt relief in 
respect of loans taken from pubHc 
sector banks and regional rural banks. 
In respect of Cooperative Banks and 
Land Development Banks, in order to 
assist the' State Governments in re-
gard to debt relief scheme on Central 
pattern. the Central Government will 
bear 50% of the burden of relief on 
10ans taken from these banks in the 
State sector. The Government of 
India have also advised the State 
Governments in June 1990 that the 
State Cooperative Banks can aJso 
avail concessional loan from the Na-
tional Bank for Agriculture and Rural 
Development to meet their share of 
50% of the cost of debt relief of the 
Cooperatives. 
[TrallSlaIJOn] 

Sale of Shafts of Jokai Tea 
Holdings Ltd,. 

1508. SHRI BRIJ BHUSHAN 
TIWARI: Will the Minister of FIN-
ANCE be pleased to state: 

(a) whether Government are aware 
.)f the fact that the shares of J okai 
Tea Holdings Limited lying mortgag-
ed with the Punjab National Hank are 
being sold to an offshore company, 
the Faroha Holdings; 

(b) whether Government have 
made investigations into the matter; 

(c) if so, the outcome thereof; and 

(d) if not, whether Govermn~nt pro-
pose to get the matter inwstlgated? 

10-1 LSS/ND/90 

1509. PROF. K.V. THOMAS: 
SHRI RAMESHWAR 

PRASAD: 

Will the Minister of FINANCE be 
pleased to state: 

(a) whether the Foreign Exchange 
Dealers' Assooiation of India (FE-
DAl) has, with the approval of the 
Reserve Bank of India (RBI), pres-
cribed rules regarding charges and 
fees to be levied by the Foreign Ex-
change Banks from their constituent 
exporters for advising Export Letters 
of Credit, Transfer of Letters of 
Credit, handling of export documents, 
etc.; 

(b) whether the FEDAI Rules 
have been officially released to them; 

(c) if not. the reasons therefor: 

(d) the remedy available to aggri. 
eved exporters who are overcharged 
by the foreign incorporated banks; 
and 

(e) if no such remedy is available 
to exporters, whether Government 
propose to open a ~elI in the RBI, 
to take speedy actIon on exporters 
complaints? 

THE DEPUTY MINISTER IN 
lHE MINISTRY OF FINANCE 
(SHRI ANIL SHASTRD: (a) to (e) 
I< eserve Bank of India (RBI) has re-
Pi )rted that the Foreign Exchange 
Dealers' Association of India (PEDAl) 
has in consultation with RBI, pres-
cribed rules covering charges and 
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fees to be levied by the a uthorjse~ 
dealers in foreign exchange on theIr 
constituents for advising Letters ?f 
Credit. transfer of Letters of Credlt. 
handling of export documents etc. 
These rules are meant only for the 
banks. 

According to RBI, FEDAI. has 
since segregated the rules r:lat1Og to 
charges collected by authorJs~d dea-
lers on various foreign exchange 
transactions as applicable to general 
Public. These rules wi}.} be circulat-
ed to the public in due course. RBI 
has also reported that the exporters 
have been approaching the Bank for 
redressal of their complaints. Expor-
ters/importers also seek remedy 
through all India organisations like 
Associated Chambers of Commerce 
and Industry of India, Federation of 
Indian Chambers of Commerce and 
Industry and Federation of Indian 
Export Organisations on the levying 
of the charges. These are sorted out 
through periodical meetings held by 
these organisations where representa-
tives from FEDAI and RBI are also 
present. 

Involvement of S«oodary Sector in 
the Steel Industry 

1510. SHR IMATT BASA V A RA-
JESWARI: Will the M'inister of 
STEEL AND MINES be pleased to 
state: 

(a) whether Government propose 
to intr0duce a scheme for greater in-
volvement of the secondary sector in 
the steel industry of the country: 

(b) if so, by what time, the final 
decision in this regard is likely to be 
taken: and 

(c) to what extent, this decision will 
help the steel industry? 

THE MINISTER OF STEEL & 
MINES AND MINISTER OF LA W 
& JUSTICE (SHRI DlNESH GOS-
WAM!): (a) and (b) It has been de-
cided to allow creation of additional 
steel makiDgi capacity in the private 

sector with unit capacity upto one 
million tonnes based on electric arc 
furnace! energy optimising technolo-
gies including small blast furnaces. 
Entrepreneurs will have the option to 
decide the plant size keeping in view 
the product mix and technology to be 
adopted. 

(c) It is expected that this decision 
will help to increase the production 
of steel from the secondary sector to 
meet the demand supply gap. 

Export Etlot1s by TDA 
1512. SHRI J.P. AGARWAL: 

Will the Minister of COMMERCE 
be pleased to state:, 

(a) whether Trade Development 
Authority was set up to augment ex-
port efforts through trade; 

(b) if so, the major achievements 
made by the Authority; 

(c) the amouni spent on its work-
ing tiU now; 

(d) whether the Authority is work-
ing along the lines assigned to it: 

(e) whether any evaluation of its 
working has ever been made; and 

(f) if so, results thereof? 

THE MINISTER OF COMMER-
CE AND TOURISM (SHRI ARUN 
KUMAR NEHRU): (a) and (b) Yes, 
Sir. It has evolved a number of tech-
niques to boost India's exports of 
specific products in specific markets 
by specific exporters e.g. India Pro-
motion Programmes with prestigious 
Department Stores, participation in 
specialised overseas trade fairs, 
buyer-seller meets. contact promo-
tion/integrated marketing programmes, 
etc. It collects and disseminates in-
formation on latest marketing deve-
lopments. 

Capital expenditure Rs. 78 lakhs 
total expenditure upto 1989-90 is as 
under-

Capital expenditure Rs. 78 lakhs 
Revenue expenditure Rs. 3236 lakhs 
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(d) Yes. Sir. 

(e) TDA's working is continuously 
reviewed by its Steering Committee 
and the Standing Committee. 

Besides, the Government of India 
appointed a Group in 1986 to review 
the functioning of Trade Development 
Authority, Indian Institute of Foreign 
Trade and Trade Fair Authority of 
India. 

,(f) The Group has noted the im-
portance of catalytic role of lDA. 
Most of the rooommendations mac~ 
by the Group in respect of TDA have 
been accepted by the Government. 

[T ramlalion] 

Waiver of Agricultural Loans 

1513. SHRI RAGHAVJI: 
SHRI MANIKRAO 

HODLYA GAVIT: 
SHRI R.N. RAKESH: 
SHRI Y.S. RAJASEKHAR 

REDDY: 
SHRI K. MURALEEDH-

ARAN: 
SHRI KODIKKUNNIL 

SURESH: 

Will the Minister of FINANCE be 
pleased to state: 

(a) the names of the Statel) which 
have submitted their debt relief sche-
mes to Union Government; and 

(b) the total amount of loans pro-
posed to be waived and the num~er 
of beneficiaries under the debt rehef 
scheme of Government. bank-wise 
and State-wise? 

THE DEPUTY MINISTER IN 
THE MINISTRY OF FINANCE 
(SHRI ANIL SHASTRI): .(a) Th.e 
following States have submltted th~lr 
debt relief schemes for cooperatn:e 
banks to the National Bank for Agn-
culture and Rural Development 
(NABARD): 

f Assam; 
2. Bihar; 

3. Gujarat; 
4. Himachal Pradesh; 
5. Maharasbtra; 
6. Madhya Pradesh; 
7. Rajasthan; 
8. Tamil Nadu: 
9. Uttar Pradesh; 

to. West Bengal. 

(b) It is not possible at present to 
make any estimates bank-wise and 
state-wise about the number of bene-
ficiaries who are likely to be benefitt-
ed by the Debt Relief s..:heme. The 
quick estimates made by NABARD 
and Rcs:!rvc Bank of India indicate 
that the amount lik~~> !" be written 
ofT might be around Rs, ·tOOO crores. 

lEllgiisll] 

Permissioll to PeerJes~ to sell its 
Certificates Abroad 

1515. DR. DEBI PROSAD I'AL: 
Will thl: Minister of FINANCE be 
pleased 10 state: 

(a) wht:ther the Pl:erle~s General 
Finance and Investment Company 
Ltd. has approached Governm~nt 
seeking permission to sell its certIfi-
cates outside the connlr\,: 

(b) if so, the details thereof: 

(c' whether such pcrmi~sion to sell 
the certificates nas h'f'n gIven or pro-
posed to be give;1 to the Company: 
and 

(d) if not, the rea~on; therefor? 

THE DEPUTY MINISTER IN 
THE MINISTRY OF FINANCE 
(SHRI ANIL SHASTRI): (a) to (d) 
Reserve Bank of India (RBI} has re-
ported that M /1) -Peerless General 
Finance and !nvcstme~t Con:p~ny 
Limited had sou~ht Bank s permJ~S10n 
for selling certiti{>lt,~" 10 non-resIdent 
Indians and fOl opening of sterling 
accounts abroad. !h~ Ba}~k h~d .ear: 
lier given its no nLJectJOn. m-pflllclpl~ 
t() the Company ~or selling tl;c certJ-
ficates abroad !lubJect to certaIn terms 
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and conditions. RB;. has not given 
final approval as yet. However. it 
came to the notice of the RBI that 
the Company has already issued En· 
dc:wment Certificates to certain non· 
ruident Indians even before obtaining 
RBI's formal pe1"Jl1ission. The Com-
pa: .. !}, has been ac'vised that tm it gets 
RBI s final approval it should not 
sell such certificate~ any further. In 
order to mitigate the hardships of the 
non-resident l.Dve ;tors, the Bank has 
permitted the Company to credit the 
maturity proce~J:~ o~ cel1ificates, aI·· 
ready i~sued, tl) the Non-Resident 
Ordinary Accounts of the non-resi-
dent investors. 

Exports to Rupee Paymeot Area 
Countries by EPZ Units 

1516. SHRI RAMESffiVAR 
PRASAD: 

PROF. K.V. 1HOMAS: 

Will the Minister of COMMERCE 
be pleased to state: 

(a) whether any restnctlOns are 
currently imposed on Units in Ex-
port Processing Zones who export 
their finished products to USSR! 
Rupee Payment Area countries and 
import raw materials from dollar 
General Currency Area; 

(b) if so. the details thereof in-
cluding the date since when these 
restrictions have been imposed; 

(c) the reasons for applying such 
restrictions ~ and 

(d) the provisions of law, statutory 
order or public notice permitting 
such a practice? 

THE MINISTER OF COM-
MERCE AND TOURISM (SHRI 
ARUN KUMAR NEHRU): (a) No, 
Sir. However. while approving propo-
sals the Board of Approval attempts 
to ensure balancing of the inflow and 
outflow of free foreign exchange with 
a view to conserving foreign ex-
change, promote domestic industry 
and enhance direct trade with 
USSR. 

(b) to (d) Do not arise. 

SeUiuc up • PadioB on Beadles of 
Pul'lWPada ~ iD Alleppey 

1517. SHRI VAKKOM PU~ 
RUSHOTHAMAN: will the l\-linis. 
ter of TOURISM be pleased to state: 

(a) whether Kerala Government 
has sent any proposal to set up a 
permanent paviJ.ion on the banks of 
~vnamada Kayal in Alleppey dis~ 
tnct, where the Nehru Trophy Boat 
race is held; and -

Cb) if so. the action taken by 
Union Government thereon'! 

THE MINISTER OF STATE IN 
THE MINISTRY OF PARLIAMEN-
TARY AFFAIRS AND MINISTER 
OF STATE liN THE MINISTRY 
OF TOURISM (SHRI SATYA 
PAL MALIK): (a) The State Govt. 
have not requested to prioritise this 
proposal for 1990-91. 

(b) Does not arise. 

Survey for Uevelopment of Tourist 
Spots in Aadhra Pradesh 

1518. DR. VISWANATHAM: 
Will the Minister of TOURISM be 
pleased to state: 

(a) whether there are any plans to 
develop new tourist spots in the 
State of Andhra Pradesh; 

(b) if so, the details of the pro-
jects. and the places surveyed and 
selected. particularly spots in the 
district of Srikakulam; and 

(c) if not, the criteria to be ful-
ll1ed to undertake such a survey for 
the development of such projects? 

THE MINISTER OF STATE IN 
THE MINISTRY OF PARLIA~ 
MENTARY AFFAIRS AND MI-
NISTER OF STATE IN THE MI-
NISTRY OF TOURISM (SHRI 
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SATYA PAL MALIK): (a) to (c) In 
consultation with the State Govt. the 
following projects have been prioritis-
cd for consideration of central finan-
cial assistance during 1990-91. 

l. Wayside facilities at Mawala. 
Addilabad. between Vijawada 
and Vishakapatnam. at Venu-
konda. and at Ellur. 

2. Floodlighting of Borra Caves 
with public convenience. 

3. Restaurant at Anupu. 
4. Development of cult!lral com-

plex at Sardar Mahal. 
5. Restaurant at Warangal Fort. 
6. Craft Complex around Huss-

ainsagar Lake. 
7. Snack Bar at Kondapalli Fort. 

The Survey of Tourist Spots is 
taken up on the recommendations of 
the State Government which depends 
upon the tourism potential of the 

Category of advances 

Total Priority Sector advances 
Of which 

(i) Retail Trade . 
(ii) Small business 
(iii) Self Employed and Professionals 
(iv) Small Scale Industries 
(v) Agriculture 
(vi) Small Road Transpc-rt Operators 

[EnglishJ 

Upgradation of Oties 
1520. SHRI PRATAPRAO BA-

BURAO BHOSLE: Will the Mini-
ster of FINANCE be pleased to ~tate: 

(a) the details of towns and cities 
upgraded recently; 

(b) whether uP!Wadation will en-
able the Central Government emp-

place. However. no survey has been 
made for places in district of Srika-
kulam. 

[Tralls/alion] 

Loans Advanced by Banks in Delhi 

1519. SHRI KALPNATH SON-
KAR: Will the Minister of FINANCE 
be pleased to state the details of loans 
disbursed to the traders, unemploy-
ed youths and others by Banks in 
Delhi during the last seven months 
category-wise and bank-wise? 

THE DEPUTY MINISTER IN 
THE MINISTRY OF FINANCE 
(SHRI ANIL SHASTRI): The data 
reporting system from banks does 
not generate information in the 
manner called for. fhe total out-
standing advances under Priority 
Sectors of lending by all scheduled 
commercial banks as on last Friday 
of December, 1988 Oatest data avail-
able) in Delhi were as under:---

No. of Balance 
accounts outstan-

(in lakhs) ding 

2.11 

0.33 
0.47 
0.25 
0.41 
0.19 
0.13 

(Rs. in 
crores) 

1509.16 

29.29 
28.09 
21.25 

974.86 
126.63 
103.83 

loyees to get enhanced house rent and 
city compensatory allowance from 1 
July, 1990; 

(c) if so, the details thereof; 

(d). the backgroUiI1d for upgrada-
tion of. the town and cities; and 

(e) the expenditure expected to be 
incurred on this account? 
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. THE DEPUTY MINISTER IN 
THE MlNISTR Y OF FINANCE 
(SHRI ANlL SHASTRI): (a) to (e) 
As per the statement given below. 

lation estimates on the analogy of a 
similar exercise undertaken during 
1979. The matter was considered 
and Govt. orders were issued on 5th 
July, 1990 to upgrade 48 cities, 
whose population fell short of the 
required mark for upgradation to the 
next higher class by 10% as per 1981 
census, on the basis of their current 
population estimates. This decision 
is effective from 1-7-1990. The de.-
tails of the cities covered under this 
decision are as follows:-

STATEMENT 
The Staff Side of the National 

Council (JeM) raised a demand for 
re-classification, upgradation of cities! 
towns for the purpose of grant of 
House Rent Allowance (HRA)/Com-
pensatory (City) Allowance (eCA) on 
the basis of their mid-census popu-
(A) (i) Cities/towns upgraded to 'B-1' class for the 

purpose of House Rent Allowance only. 

State/ Union Territory 
Bihar 
Gujarat . 

(ii) City Upgraded to '0--1' for both House Rent 
Allowance and Compensrztory (city) Allowance 
purposes:-

Gujarat 

(B) (i) Cities/towns upgraded to 'B-2' class for tlte 
purpose 'l.{ House Rent Allowance only. 

Chandigarh 
Raja~than 

(ij) Cities/towns upgraded to 'B -2' class for the 
purpose of both House Rent Allowance and 
Compensator), (city) Allowance. 

Andhra Pradesh 
Uttar Pradesh. 

(iii) City upgraded to 'B ·-2' class for the purpose of 
Compeflsatory (city) Allowa';ce O'7Zl'. 

Maharashtra 
(C) Cities/towns upgraded to 'C class for purpose ')f 

House Re'lt Allowance. 
Andaman & Nicobar Island 
Andhra Pradesh 

Bihar 
Gujarat 

Haryana 

City 
1. Patna (U.A.) 
2. Surat (U.A.) 

1. Vadodara (U .A.) 

1. Chandigarh (U.A.) 
2. Ajmer 

1. Guntur 
2. Gorakhpur (U.A.) 

J. Thane (U.A.) 

1. Port Blair 
2. Kavali 
3. Manglagiri 
4. Narasapur 
5. Palacole 
6. Chaibasa 
7. Petlad 
8. Savarkundla 
9. Viramgam 

10. Visnagar 
11. Palwal 
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Karnataka 12. Dandeli 

13. DoddabalJapur 
14. Karwar 

Madhya Pradesh IS. Bala6hat 
16. Datia 
17. Dhar 
18. Sarni 
19. Betul 

Maharashtra 20. Parli 
21. Ratnagiri 

Punjab 22. Kot Kapura 
23. Nabha 

Rajasthan 24. Banswara 
25. Jhunjhunun 
26. Nagaur 

Tamil Nadu 27. Arani 
28. Chengalpettu 
29. Krishnagiri 
30. Kumarapalayam 
31. Mettur 
32. Pattukkottai 
33. Ramanathapuram 
34. Tenkasi 

Uttar Pradesh. 35. Balrampur 
36. Baraut 
37. Mughal Sarai 
38. Shikohabad 

West Bengal" 39. Bishnupur 
40. Rani Ganj 

(2) The employees will get higher 'A', 'B· 1'. 'B·2' and 'C' class cities 
rates of HRA & CCA appropriate to as indicated below:-

Ratet of Allowances 
(1) Compensatory (City) Allowance 

Pay Range in the revised scales of pay 

"Below Rs. 950 . 

Rs. 950 and above but below Rs. 1,500 

Rs. 1,500 and above but below Rs. 2,000 

Rs .. 2,000 amI 'above . 

Amount of CC A in dass of 
Cities (Rs. p.m.) 
'A' B-1' 'B-2' 

30 
45 

7) 

100 

25 
35 
50 

75 

20 

20 
20 

20 
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Pay Range in the revised scales of pay Rs. Am?unf 0/ H.R.A. (in Rs.p.m.) 

750-949 

950 -1,499 
1,500-2,799 
2,800 -3,599 

3,600- 4,499 
4,500 and above 

3. As the number of employees 
posted in the cities/towns covered 
under this Govt. order dated 5th July, 
1990 is not centrally available. it is 
not possible to estimate the expendi-
ture on this account. 

TV Traosmitters commissioned 
during 1988-89 in Tamil Nadu 

152l. SHRI P.R.S. VENKATE-
SAN: Will the Minister of INFOR-
MATION AND BROADCASTING 
be pleased to sta te: 

(a) the names of the places where 
T.V. Transmitters have been commis-
sioned in Tamil Nadu during 1988 
and 1989 separately with capacity 
thereof; 

(b) whether Government propose 
to commission more high power flow 
power T.V. Transmitters during the 
current year; and 

(c) if so, the details thereof? 

THE MINISTER OF INFORMA-
TION & BROADCASTING AND 
MINISTER OF PARLIAMENT-
ARy AFFAIRS (SHRI P. UPEN-
DRA): (a) The requisite infO! ma-
tion is given below in the statement. 

---------------
'A', 'B-1' 'C~ class Une/ass;-
and 'B-2' cities fied 
cities places 

150 70 30 

250 120 50 

450 220 100 

600 300 150 

800 400 200 

1.000 500 300 

STATEMENT 
I. TV transmitter commissioned in 

Tamil Nadu during 1988 
High power (10 Kilo Watt) trans-

mitter for Second Channel TV 
Service at Madras. 

II. TV Transmitters commissioned 
in Tamil Nadu during 1989 
(i) Low Power (lOOWatt) Trans-

mitters: 
J. Courtalam 
2. Cuddalore 
3. Rameshwaram 
4. Thanjavur 
5. Thiruvannamalai 
6. Tindivanum 
7. Tiruchendur 
8. Tirullelveli 
9. Tirupattur 

10. Tuticorin 
11. Vaniyambadi 
12. Villupuram 
(ii) TranspOser (2 X 10 Watt): 

1. Kanchipuram 
2. Udhagamandalam 

(b) and (c) Doordarshan's Annual [Translll1ion] 
Plan for 1990-91, inter alia, provides Proposal fOl\ Setting up of a Steel 
for the establishment of a number of St ard J .n._ .. 
TV transmitters buf their JocatioJls oct Y at 0 ......... 
shall depend upon inter-se priority 1522. SHRI GUMAN MAL 
for extension of TV service to diff- LODHA: WiN the Minister of STEEL 
erent uncovered parts of the.-eountry .. - AND MINES be pleased to state; 
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(a) whethor there is a proposal to 

set up a stee'·stock yard at Jodhpur 
Railway Station; and 

(b) if so, the details thereof and if 
not, the reasons therefor? 

THE MINISTER OF STEEL & 
MINES AND MINISTER OF LAW 
& JUSTICE (SHRI DINESH GO-
S\V AMI): (a) No, Sir. 

'(b) The current level of supplies in 
and around Jodhpur area do not jus-
tify setting up of a separate stock-
yard at Jodhpur. 

Pmmodous in Iacome Tax Depart-
meat 

1523. SHRI GOPAL PACHER-
WAL: Will the Minister of FIN-
ANCE be pleased to c;tate: 

(a) whether 40 point roster at the 
time of promotions in the Income-
tax Department is implemented: 

(b) if not. the reasons therefor; 
(c) whether the Scheduled Castel 

Scheduled Tribe candidates have 
been promoted in their respective 
points, during the Jast three years; 

(d) if not. the reasons therefor: 
(e) whether the reserved posts of 

Inspectors in the Income tax Depart-
ment, Delhi were filled up from gene-
ral category inspite of the availability 
of suitable SCIST candidates; 

(f) if so, the details thereof during 
the last three years and the justifica-
tion thereof: and 

(g) the action proposed to be taken 
by Government in this regard? 

THE DEPUTY MINISTER IN 
THE MINISTRY OF FINANCE 
(SHRI ANIL SHASTRI) : (a) Yes. 
Sir. 

(b) Does not arise. 
(c) and (d) Yes. Sir, except in very 

few cases where suitable SC / ST can-
didates were not available. 

(e) No. Sir. 
11-1 LSS/ND/90 

~f) and (g) Does not arise. 

[English 1 
Liberalisation of Steel PoHcy to 

eorourage Growth, of Steel Units in 
Private Sector 

~524. SHRI VASANT SATHE: 
WJll the Minister of STEEL Al'lD 
MINES be pleased to state: 

(a) whether Government have lib-
eralised the steel policy with a pro-
VISIon to encourage growth of steel 
units in private sector: 

(b) if so, the details thereof~ 

(c) the number of applications rece-
ived State-wise for industrial licence 
for setting up such units and how 
many have been cleared so far; and 

(d) the details of such proposal re-
ceived from the State of Maharashtra, 
estimated cost of the proposals sub-
mitted. proposed, cleared and pend-
ing? 

THE MINISTER OF STEEL & 
MINES AND MIN1STER OF LAW 
& JUSTICE (SHRI DINESH GO-
SWi\MI): (a) and (b) It has been 
decided to aI,low creation of addi-
tional steel making capacity in the 
private sector with unit capacity upto 
one million tonnes based on electric 
arc furnace/energy optimising tech-
nologies including small blast fur-
naces. Entrepreneurs will have the 
option to decide the plant size keep-
ing in view the product mix and tech-
nology to be adopted. 

(c) and (d) Applications are being 
invited. 

Setting up of Nodal Agency fOl' Pig 
Iron Distribution 

1525. SHRI S.B. THORAT: Will 
the Minister of STEEL AND MINES 
be pleased to state: 

(a) whether Government are consi-
dering to set up a Nodal Agency for 
Dig-iron distribution; 

'b) if so, the details thereof; and 
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(c) the time likely to be taken for 
final decision in this regard? 

THE MINISTER OF STEEL 
& MINES AND MINISTER OF 
LAW & JUSTICE (SHRI DINESH 
GOSW AMI): (a) No, Sir. 

(b) and (c) Do not arise. 

Export Potential of Export Processing 
Zones 

1526. SHRI C. SRINIVASAN: Will 
the Minister of COMMERCE be 
pleased to state: 

(a) whether any study has been 
made on the export potential of Ex-
port Processing Zones; 

(b) if so, the details thereof; 
(c) the steps contemplated by Gov· 

emment to stimulate the exports of 
these zones; and 

(c.l) the total investment made on the 
setting up of these zones? 

THE MINISTER OF COMMER-
CE AND TOURISM (SHRI ARUN 
KUMAR NEHRU: (a) and (b) The 
Indian Institute of Foreign Trade in 
its study on "Free Trade Zones" in 
selected developing countries has 
noted that exports from the six Ex-
port Processing Zones during 1988.89 
was Rs. 516 crores i.e. about 2.6% 
of our total exports. The Study has 
stated that the zones have a positive 
role to play in expanding net foreign 
exchange earnings from manufactured 
exports. To fully .!xploit their export 
potential, a number of suggestions have 
been made which, il1fer-allia, include 
improvement of infrastructure, stream-
lining of procedures, setting up of a 
national authority for the zones and a 
more liberal incentive package. 

(c) Steps have been taken to re-
vamp the Scheme of Export Process-
ing Zones with a view to improve the 
incentives and to simplify the rules 
and procedures to further stimulate 
exports from these zones. 

(d) The total investment made by 
Government on the setting up of the 
zones since inception is Rs. 99.20 
crores. 

Aid by CODSCiousDess International 
FOUDdation 

1527. SHRI DHARMESH PRASAD 
VARMA: Will the Minister of 
FINANCE be pleased to state: 

(a) whether the Consciousness In-
ternational Foundation has included 
India in thei,r impressive plan to aid 
the poor and the destitute throughout 
the w0rld; 

(b) if so, the details thereof; and 
(c) to what extent the poor and the 

destitute persons will be benefitted by 
their plan? 

THE DEPUTY MINIS fER IN 
THE MINISTRY OF fINANCE 
(SHRI ANIL SHASTRI): (a) No 
information on this subject is availa-
ble with the Ministry uf Finance. 

(b) and (c) Does not arise. 

Fina&cW aid to Small Rubber 
Growers 

1528. SHRI PALAI K.M. 
MATHEW: Will the Minister of 
COMMERCE be pleased to state: 

(a) whether Government propose to 
increase the financial aid to small rub-
ber growers for the first seven vears 
of cultivation; 

{b) if so, the details thereof and by 
what time the scheme is likely to be 
implemented; and 

(c) if not, the reasons therefor? 

THE MINISTER OF COMMER-
CE AND TOURISM (SHRI ARUN-
KUMAR NEHRU): (a) to (c) The 
Rubber Board has proposed for the 
enhancement of subsidy for the benefit 
of all rubber growers in the 8th Plan 
proposals submitted by them. The 
details of assistance prop0sed to be 
granted are pending finalisation of the 
8th Plan outlays. 
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[Translation] 

Comaptioa cases apiDst gazetted 
0f6cers 

1529. SHRI JANARDAN TIWA-
RI: Will the Minister of FINANCE 
be pleased to state: 

(a) the number of gazetted officers 
in his Ministry against whom cases of 
corruption. irregularities and embez-
zlement etc. were dete-;ted during 1987, 
1988, ]989 and upto June, 1990: and 

(b) the action taken by Government 
thereon with full details in this re-
gard'! 

THE DEPUTY MINISTER IN 
THE MINISTRY OF FINANCE 
(SHRI ANIL SHASTRI): (a) and 
(b) The information is being collected 
and \\111 be laid on the Table of the 
House as soon as possible. 

[Englisft] 

Earnings from world cup soccer 
Toomameut 

(a) the total amount of foreign ex· 
change involved in televising the World 
Cup Soccer tournament through sate}· 
lites; 

(b) the total percentage of viewers 
of this game in India; 

(c) the total revenue collected 
through sponsorships of the matches; 
and 

(d) the revenue colle<.ted through 
various advertisements made during 
the televising of the matches? 

THE MINISTER OF INFORMA· 
TION & BROADCASTING AND 
MINISTER OF PARLIAMENTARY 
AFFAIRS (SHRI P. UPENDRA): 
(a} The expenditure incurred in 
foreign exchange in televising the 
World Cup Foot-Ball 1990 matches 
was equivalent to Rs. 18,15.309.00 in 
Indian currency as per details given 
below: 
(i) TV Rights Fee: Rs. 17.32,424.00 
Oi) Operational Cost: Rs. 82,885.00 

(b) The details are given below in 
the statement. 

(c) and (d) The gross revrnue 
1530. SHRI E.S.M. PAKEER earned by Doordarshan from the span-

MOHAMED: Wi1l the Minister sor~hip and commercial advertisements 
of INFORMATION AND BROAD- was Rs. 202.45 lakhs and Rs. 71.00 
CASTING be pleased to state: lakhs respectively. 

STATEMENT 

The Viewership of World Cup Football 1990 Matches 

D~te Time Channel Details All India 
viewership 

(%) 

2 3 4 5 

8-6-90 10.35 PM I ARGVS CAM 19 
8-6-90 8.15 PM II ARGVSCAM 18 
9-6-90 8.1S PM II COLOMBIA VS UAE NA 
9-6-90 10·45 PM I HIGHLIGHTS 22 
9-6-90 00.15 AM I ITALY VS AUSTRIA 13 

10-6-90 8.15 PM II U.S.A. VS CZECH NA 

10-6-90 2.30 PM I RECORDING 15 

10-6-90 10.20 PM HIGHLIGHTS 20 

10-6-90 00.15 AM 1 BRAZIL VS SWEDEN 16 
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1 2 3 4 5 

11-6-90 8·15 PM II C. RICA VS SCOT NA 
11-6-90 8.05 AM I WORLD CUP RECORDINGS 5 
11-6-90 10·20 PM I HIGHLIGHTS 20 
11-6-90 OO.15AM I ENG VS IRELAND 15 
12-6-90 8.15 PM II BELG VS S. KOREA NA 
12-6-90 8.05 AM I WORLD CUP RECORDINGS 8 
12-6-90 10·40 PM I HIGHLIGHTS 19 
12-6-90 00.15 AM I HOLLAND VS EGYPT 9 
13-6-90 8.15 PM II URUGVS SPAIN NA 
13-6-90 8.05 AM I WORLD CUP RECORDINGS 4 
13-6-90 10·20 PM I HIGHLIGHTS 23 
13-6-90 00.15 AM I ARG VS U.S.S.R. 12 
14-6-90 8.15 PM II CAMER VS ROMANIA NA 
14-6-90 8.05 AM I WORLD CUP RECORDINGS 6 
]4-6-90 10·20 PM I HIGHLIGHTS 20 
14-6-90 00.15 AM I ITALY VS U.S.A. 11 
15-6-90 8.15 PM II AUSTRIA VS CZECH NA 
15-6-90 8.05 AM I WORLD CUP RECORDINGS 8 
15-6-90 10.20 PM I HIGHLIGHTS 12 
15-6-90 00·15 AM I ITALY VS AUSTRIA 8 
16-6-90 8.05 AM I RECORDING 5 
16-6-90 8-15 PM II BRAZIL VS COSTARICA NA 
16-6-90 10.45 PM I HIGHLIGHTS 20 
16-6-90 00.15 AM T HOLLAND VS ENGLAND 11 
17-6-90 8·15 PM It IRELAND VS EGYPT 
17-6-90 10·20 PM I HIGHLIGHTS 20 
17-6-90 00.15 AM I BELGVS URUG 11 
18-6-90 8.05 AM I RECORDING 9 
18-6-90 10.20 PM I HIGHLIGHTS 22 
18-6-90 00.15 AM I ARU VS ROMANIA 14 
19-6-90 8.05 AM I RECORDING 3 
19-6-90 8·15 PM II GERM VS COLOMBIA NA 
19-6-90 10·40 PM I HIGHLIGHTS 21 
19-6-90 00.15 AM I ITALY VS CZECH 14 
20-6-90 8·05 AM I RECORDING 6 
20-6-90 10.20 PM I HIGHLIGHTS 24 
20-6-90 00.15 AM I BRAZIL VS SCOT 13 
21-6-90 8·05 AM I RECORDING 7 
21-6-90 8.15 PM II URUG VS KOREA NA 
21-6-90 10.20 PM I HIGHLIGHTS 27 
21-6-90 00·15 AM I IRELAND VS HOLLAND 14 
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1 2 3 4 5 

22-6-90 8.05 AM I RECORDINGS 7 

22-6-90 10.20 PM I HIGHLIGHTS 23 

23-6-90 8.15 AM H CAMER VS COLOMBIA NA 

23-6-90 00.15 AM I CZECH VS C. RICA 12 

24-6-90 8.15 PM II ARGN VS BRAZIL NA 

24-6-90 10.20 PM I HIGHLIGHTS 20 

24-6-90 00.15 AM I W. GERM. VS HOLLAND 8 

25-6-90 8.05 AM RECORDING 5 

25-6-90 8.15 PM II IRELAND VS ROMANIA NA 

25-6-90 10.20 PM I HIGHLIGHTS 22 

25-6-90 00.15 AM URUG VS ITALY J J 

26-6-90 8.05 AM RECORDINGS 5 

26-6-90 8.15 PM II YUGOS VS SPAIN NA 

26-6-90 10.40 PM 1 HIGHLIGHTS 22 

26-6-90 00.15 AM ENG VS BELGIUM 10 

27-6-90 8.05 AM RECORDING 6 

27-6-90 10.20 PM HIGHLIGHTS 15 

30-6-90 8.15 PM II ARGN VS YUGOS NA 

30-6-90 11.45 PM I SIDELIGHTS 17 

30-6-90 00.15 AM I IT AL Y VS IRELAN D 10 

1-7-90 8.15 PM II W. GERM VS CZECH NA 

1-7-90 to.50 PM 1 HIGHLIGHTS 18 

1-7-90 11.50 PM 1 SIDELIGHTS 10 

1-7-90 00.15 AM I ENGVS CAMER 8 

2-7-90 8.05 AM 1 RECORDING 3 

2-7-90 10.20 PM [ HIGHLIGHTS 21 

3-7-90 10.50 PM 1 SIDELIGHTS 23 

3-7-90 11.15 PM 1 ITALY VS ARGENTINA 21 

4-7-90 8.05 AM I RECORDING 5 

4-7-90 10.20 PM HIGHLIGHTS 19 

4-7-90 10.50 PM I SIDELIGHTS 16 

4-7-90 11.15 PM J ENGLAND VS W. GERMANY 19 

5-7-90 8.05 AM RECORDING 5 
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1 2 3 4 5 

5-7-90 10.45 PM I HIGHLIGHTS 20 
5-7-90 11.15 PM I SIDELIGHTS 14 
7-7-90 10.30 PM I SIDELIGHTS 15 
7-7-90 11.15 PM I ITALY VS ENGLAND 15 
8-7-90 10.20 PM I HIGHLIGHTS 23 
8-7-90 10.50 PM I SIDELIGHTS 23 
8-7-90 11.15PM I FINAL 28 
9-7-90 8.05 AM 1 RECORDING 3 
9-7-90 10.20 PM I HIGHLIGHTS 23 
9-7-90 10.50 PM I SIDELIGHTS 19 

NOTE: NA means 'Not Available' 
Source: MRAS TV Viewership Audit. 

[Tr<J.tj:,latiunJ 

Hindi Medium in Central Training 
Institutes 

1531. SHRI RAJENDRA AGNI-
HOTRI: Will the Minister of 
INFORMATION AND BROAD-
CASTING be pleased to state. 

(a) whether the Central Official Lan-
guage Implementation Committee had 
taken a decision on 11 September. 1987 
to impart training through Hindi me-
dium in all central training institutes 
w.e.f. 1 January, 1989: 

(b) whether the Indian Institute of 
Mass Communication has implemented 
the said decision: 

(c) if not. the reasons therefor; 

(d) wht;ther the ar.ademic council 
of the Indian Institute of Mass Com-
munication had taken a decision on 
21 December, 1988 to make Hindi 
as alternative medium in courses of 
the Institute along with Eng1ish~ 

(e) if so, whether the said decision 
has since been implemented: and 

(f) if not. the reason therefor? 

THE MINISTER OF INFORMA-
TION & BROADCASTING AND 
MINISTER OF PARLIAMENTARY 
AFFAIRS (SHRI P. UPENDRA): 
(a) and (b) The details afC given in the 
statement below. 

(c) Question dol.:s not arise. 

(d) and (~) Yes. Sir. 

({} Quc~[ion does not arise. 

STATEMENT 

As per the decision taken in the 
meeting of the Central Official Lan-
guage Implementation Committee 
held on 11th September, 1987 under 
the Chairmanship of Secretary, Depart-
ment of Official Language, in the pro-
grammes where the trainees desiring 
training through Hindi are not suffi-
cient in number and a sufficient num-
ber of trainees desire to have training 
through English then necessary arran-
gements for training through English 
should be made for them. Further. that 
a provision should alsb be made that 
in a training institution where it. is 
not possible to impart training through 
Hindi. the training might be imparted 
in mixed language. The Committee 
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also decided that the training material 
should be available in bilin2ual form. 
It was also decided in the ~aid meet-
ing that the question papers should be 
bilingual and there should be option 
for the trainees to answer tnem in 
Hindi or English. The Indian Insti-
tute of Mass Ccmmunication have 
implemented the above decision of 
the said Committee in as much as that 
the medium of instruction for their 
Post-graduate Ciplom,l course in 
Journalism (Hindi) is exclusively 
Hindi, for other courses wherever it 
is not possible to impart training 
exclusively in Hindi, the IIMe have 
made arrangements for imparting 
training in English and alternativ~ 
medium has been kept as Hindi. 
[English] 

Trade Deficit 

1532. SHRI G.S. BASA V ARAJ : 
SHRI MANDHAT A 

SINGH: 

Will the Minister of COMMERCE 
be pleased to state: 

(a) whether there has been a decline 
in the trade deficit during 1989-90: 

(b) if so, to what extent the same 
has been reduced and the factors res-
ponsible therefor~ 

(c) the position of balance of trade 
at present; and 

(d) the efforts made to reduce the 
trade deficit? 

THE MINISTER OF COMMER-
CE AND TOURJSM (SHRI ARUN 
KUMAR NEHRU): (a) and (b) Ac-
cording to current estimates, India's 
trade deficit during 1989-90 at Rs. 7731 
crores is less by Rs. 161 crores as 
compared to Rs. 7892 crores in 1987-
88. The main factor responsible is a 
higher growth of 36.5 ,)~ achieved in 
India's exports while imports regis-
tered an increase of 27.9 o,{, • 

. (c) According to the provisional 
figures, India's trade deficit during 
the. first Quarter (April-June) of the 

current financial year 1990-91 amount-
ed to Rs. 1877 crores as compared 
to Rs. 1734 crores during April-June. 
1989. 

(d) The Government has taken a 
series of initiatives to increase exports 
by making exports commercially viable, 
viable. through upgrading industrial 
efficiency, ensuring supply of raw 
materials at competitive prices. streng-
thening the infrastructure and sim-
plifying procedures. At the same 
time. steps have been taken to pro-
mote efficient import sub~titution and 
to reduce non-essential imports. 

r Traas/atioll] 

Setting up of Doordarshan Kendra in 
Banka, Bihar 

1533. SHRI JANARDAN 
Y ADA V: Will the Minister of IN-
FORMATION AND BROADCAST-
ING be pleased to state: 

(a) whether Government propose to 
set up a Doordarshan Kendra in 
Banka (Bihar): and 

(b) if so, the time by which it is 
likely to be set up? 

THE MINISTER OF INFORMA-
TION & BROADCASTING AND 
MINISTER OF PARLIAMENTARY 
AFF AI RS (SHRI P. UPENDRA): 
(a) and (b) There is no approved 
scheme at present to set up a TV 
transmitter at Banka in Bihar. It is. 
however, the endeavour of the Gov-
ernment to strengthen TV service in 
the area, as expeditiously as possible. 
d~pending upon the availability of 
adequate resources fer this purpose. 

[English] 

Mineral Deposits in Orissa 

1534. SHRI NAKUL NA YAK: 
Will the Minister of STEEL AND 
MINES be pleased to state: 

(a) the names of different kinds of 
minerals available in Phulbani. Kala-
handi and Koraput districts of Orissa; 
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(b) whether the Geological Survey 

of India has discovered any new 
mineral depoc;its recently in these dis-
tricts; 

(c) if so, the approximate deposits 
of those minerals; and 

(d) the steps taken to exploit them? 

District 

THE MINISTER OF STEEL" 
MINES AND MINISTER OF LAW 
& JUSTICE (SHRI DINESH 
GOSWAMJ): (a). The names of mine-
rals available in Phulbani. Kalahandi 
and Koraput districts of Orissa are as 
follows: 

Names of Minerals 

Phu1bani 
district. 

Bauxite, Graphite, quartz, felspar, limestone and pre-
cious and ~emi ·precious stones. 

Kalahandi 
district. 

Bauxite, manganese ore, Graphite, lead ore, quartz, 
silica sand, limestone and gemstones. 

Koraput 
district. 

Iron ore, manganese ore, Bauxite, quartzite, silica sand, 
limestone and dolomite, tin, mica, Graphite and china 
clay. 

(b) Geological Survey of India has 
been carrying out investigations for 
Manganese ore in Koraput district 
and for Graphite in the districts of 
Koraput, Phulbani and Kalahandi in 
the recent past. 

(c) A total reserve of 14.06 million 
tonnes Manganese ore with 25-32;:, 
manganese content has been estimated 
in the district of Koraput. Besides, 
45 Graphite bodies ranging from 
small to medium have been located 
in the districts of Koraput, Phulbani 
and Kalahandi. 

(d) Graphite is being worked in all 
the three districts and Manganese ore 
U. being mined in the district of Kora-
put. Limestone is being mined in 
the districts of KOI1a.put and Kala-
handi. Bauxite is being mined in the 
district of Koraput. Quartz and Quar-
tzite are being mined in all the three 
districts. Tin ore is being worked in 
the district of Koraput. Orissa Mining 
Corporation have taken exploratory 
mjning on a limited scale in respect 
of precious and semi-precious stones. 

Foreign Debt 

1535. BABA SUCHA SINGH; Will 
thc Minister of FINANCE be pleased 
to statc: 

(a) the extent of foreign debt on 
India at present~ 

(b) the names of the countries and 
the amount of their share; 

(c) the amount of debt to the agri-
cultural and industrial sectors; 

(d) the amount of annual repay-
ment; and 

(e) the share in repayment of the 
agricultural and industrial sectors? 

THE DEPUTY MINISTER IN 
THE MINISTR Y OF FINANCE 
(SHRI ANIL SHASTRI): (a) The 
total external debt outstanding as on 
31-3-90 is ~timated to be Rs. 80132 
crores at the prevailing exchange rate. 

(b) Information is given below in 
the statement. 

(c) and (e) The accounts of the 
Government are kept on single loan 
basis and some times the single loan 
caters more than one sector. It is, 
therefore, not possible to segregate the 
debt outstanding and the share af its 
repayment to a particular sector. 

(d) The amount of repayment of 
loan and payment of interest during 
1989-90 is estimated to be Rs. 4808 
crorcs and Rs. 3559 crores respectively. 
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STATEMENT 
External Debt outstanding as on 31-3-90 

Sl. 
No. 

Country/ Institution 

1 2 

1. Austria 
2. Belgium 
3. Canada 
4. Denmark. 
5. France (Govt. Account) 

(Non-Govt. A/C) 
6. F.R.G. (Govt. Account) 

(Non-Govt. A/C) 
7. Italy. 

Italy 
8. Japan 
9. Netherlands 

10. U.S.A. 
11. l.B.R.D. (Govt. A/C) . 

(Non-Govt.) 
12. I.D.A. 

I.D.A. 
13. I.F.A.D. 
14. A.D.D. (Govt. Account) 

A.D.B. (Non-Govt. A/C) 
15. Switzerland 
16. Kuwait Fund 
17. O.P.E.C. . 
18. Saudi Fund 
19. Czechoslovakia 
20. U.S.S.R. 
21. I.M.F. Trust Fund 

I.M.F. (E.F.F.) 
22. Iran • 
23. Poland 

12-1 LSSIND/90 

Rupees 
Crores 

(£\'Iimated) 

3 

77.00 
179.95 
981.40 
259.72 

1940.38 
4.55 

4835.06 
434.75 
209.04 
139.81 

4532.20 
1650.22 

4484.32 

9693.82 
1083.07 

13962.51 
707S.17 

265.01 

63.19 
234.15 
59.90 

321.14 

176.17 

123.54 
35.96 

1703.52 
164.1 t 

2362.00 

423.21 
0.02 
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1 1 
24. U.A.E. 
25. U.L 
26. I.S.O. 
27. E.B.C. (SAC) 
28. Abu Dhabi 

29. Sweden 
Sweden 

30. Spain , 
31. U.S.A. (Non-Oovt. A/C) 
32. E.C.B. . . . . . 

(External Commercial Borrowings) 

Total 

• 

rEnBfi.rhl 

• 

3 

41.13 
458 •• 

9.78 
89.85 
12.43 
14.11 
82.30 
29.92 
6.52 

• 21912.00 

• 80131.94 

MIIdIa ....... _11. StIlI .., ra.a.l. tl1t I 

HI 1531. SIIIU MAIIBNDRA SINGH 1536. SHRI RAM LAL RA : MBWAIl: Wit die ....... of 
WilJ tbe Minister of STBI!L AND TOURISM be ..... to ... : 
MINES be pIcued to state: 

<8> whether Govet'DlDtDt propose to 
increase the steel proclucdon by suita-
bly amendins the steel policy; 

(b) if 10. die detaiJa thereof; and 
(c) if not. the rtaIODI therefor? 

THE MINISTER OF STBBL a 
MINES AND MINISTER. OF LAW a JUmCE (SHRI DINESH 
OOSWAMl): <a> and (b) It has been. 
decided to allow creation of additional 
steel making capacity in tbe private 
sector with unit capacity upto one 
mjlJian tonnes based on eJectric arc 
lumace/Mergy opti_miring t«}molo-
.. iDclOOm, sman bJast furnaces. 
BIItrepreneurs will have the option 
to deCide the plant size keeping in 
view th, product mix and technology 
to be adopted. 

(c) Dots not arise. 

<a) the .,. ...... to COOftIi. 
_tl the efrOlU of vano. a~ 
.1%.. airIiDe$. taUwa,s, cbe hOtel ia. 
dusuy ucI oda« eoacemed with .he 
i~ for tilt ~ of 
tourism with reIJ*.'t Co both domestic 
and foreip tollJisCS; 

(b) die step''' beiaa takoa to eo-c:oumae mtnpreDeUII 'lieU as (joy. 
ermnental CIltftiel to IxleAd better 
facilities; and 

(c) die apecific -steps tIken for co-
ordiDadoD in tho ~ fA auth-
entic ~ aDd anthropoJoai-
cal .bc:ritaF aDd file promotioa.« foil-
ri6lll? 

THE MINlSTBR OF STATE IN 
THE MINISTRY OF PARUA· 
MENTARY AFFAIRS AND MlNIS-
TER OF STATE IN 11IB MINISTRY 
OF TOURISM (SHRI . SATYA 
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PAL MALIK): (a) The Depart-
ment of Tourism. is in constant 
touch with the various agencies. like 
the airlines. railways. the hotel in-
dustry, etc. to see that both domestic 
and foreign tourists are catered to in 
the most satisfactory manner. The 
Department liaises with the airlines 
and the railways to have special trains 
and bogies as well as increase in flights 
to selected destination when the need 
arises. Dose touch is also maintained 
with the hotel industry with regard 
to services as well as tariff. 

(b) The Government of India has 
recently liberalised the investment 
policy for non-resident Indians in the 
hotel industry making' it much easier 
for them to invest in setting up new 
hotels. Also, the State Governments 
are funded by the Department of 
T onrism to set up specific projects., 
like Beach Resorts, Motels, Yatn 
Ni'Nases, ctc. Government is also con-
sidering introducing a Paying Guest 
~I«;heme all over the country. The De-
partment is running guide training 
programmes all over the country to 
provide well trained guides for ~ou
rists. To ensure comfort to toUtlsts, 
both domestic and foreign, the Govern-
ment has recently decided to import 
300 A.C. units for coaches. 

(c) It may be stated that monu-
ments of National importance are 
under Central protection and these are 
being looked after and maintained by 
the Archaeological Survey of India. 
It is always the endeavour of the 
Archaeological Survey of India to en-
sure that adequate attention is paid. 
particularly to the monuments of tou-
rist importance and wherever neces-
sary such coordination/liaison is main-
tained with the authorities concerned 
with the promotion of tourism as is 
needed. 

lIRA to female employees tiviDg in 
SeparadoD 

1538 .. SHRI . SUKHENDRA 
SINGH: Will the Minister of FIN-
ANCE be pleased to state: 

(a) whether female Government em-
ployees who are living separately from 
their husbands are not entitled to 
House Rent Allowance if their hus-
bands are allottees of Government re-
sidential accommodation; 

(b) whether Government are aware 
that divorce cases take considerable 
time in the Civil Courts subjecting 
such employees to tremendous hard. 
ships; 

(c) whether Government have receiv-
ed representations from female Gov-
ernment employees and Women's Or-
ganisations against Rule 5(C) of House 
Rent Allowance Rules~ and 

(d) the action Government propose 
to remove the anomaly and the respon-
se of Government to the representa-
tions received in this regard? 

THE DEPUTY MINISTER IN 
THE MINISTRY OF FINANCE 
(SHRI ANIL SHASTRI): (a) Yes, Sir. 

(b) Courts are expected to decide di-
vorce cases as expeditiously as possi-
ble. 

(c) Yes, Sir. 

(d) The existing position is not con-
sidered anomalous, and there is no 
proposal for effecting any change in 
the present procedure. 

Trade with SpaiD 

1539. SHRI K.S. RAO: Will the 
Minister of COMMERCE be pleased 
to state: 

(a) the volume ()f trade with Spain 
during the last three years: 

(b) the details and break-up of the 
commodities exported to Spain during 
the above period; 

(c) whether there is a pro~sal ~or 
establishing joint ventures WIth Spam; 
and 

(d) if so, the details thereof? 
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THE MINISTER OF COM-
MERCE AND TOURISM (SHRI 
ARUN KUMAR NEHRU): (a) and 
(b) A statement is given below: 

(c) and (d) At present there are 26 
joint ventures with Spanish Collabo-
rations in India. Government of 
IIKJia's policy is to encourage establi-
shment of such joint ventures with 
Spain and other countries. 

STATEMENT 

(A) The volume of trade with Spain during the last three years is as follows: 
(Rs. crores) 

1987-88 

1988·89 

1989-90 
(Source: OGCI & S, Calcutta) 

257.62 

266,26 

393.15 

(B) Major commoditywise exports to Spain are as follows: 

Commodity 

1. Raw Hides & Skin Leather . 

2. Articles of Apparels & Cotton Fabrics 

3. Pearls, Precious & Semi Precious Stones 
& Immitation Jewellery 

4. Organic Chemicals 

5. Coffee (raw) 

6. Pepper & Chillies Spices (Cardamom) 
Saffron Bay leaves 

7. Carpets, Mats, Tapestry, Lace & Embroi-
dery material 

8. Leather Products 

9. Other made ups Textile Articles/ 
Garments. 

10. Tea . 

1987 

2 

1,158 

990 

312 

234 

194 

142 

135 

143 

28 

112 

(Source: Embassy of India, Madrid, Spain) 

(Million Pesetas) 

1988 1989 

3 4 

1,356 1,502 

1,280 2,172 

374 562 

525 605 

210 304 

389 211 

311 274 

511 538 

1,280 2,172 

155 125 
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FICtitious Accounts ia Banks 

1540. SHRI K.S. RAO: Will the 
Minister of FINANCE be pleased to 
state: 

(a) whether increasing number of in-
stances have come to the notice of 
Government where deposit a:::C0unts 
in fictitious names have been opened 
in banks and black money transac-
tions routee' through them; 

" 

(b) if so, whether tl~e Reserye B.ank 
of India has recently Issued dIrectIons 
to banks to ensure that deposit accounts 
parti~ularly those of short duration are 
not opened in fictitious names: and 

(c) if so, full jetails of the instruc-
tions i~~ucd by the Reserve Bank of 
India to the banks in this regard'! 

THE DEPUTY MINISTER IN 
'J HE MINISTRY OF FINANCE 
(SHRI ANIL SHASTRI): ea) to (c) 
Reserve Bank of India (RBI) has 
reported that the banks have ,been i~
pressed upon. tim~. and agam to In-
variably obtam s::'.tlsf:!ctory ~nd pro-
per introduction in respect of all de-
posit accounts including short term. de-
posits, The banks have been adVIsed 
t·) record the full address of the depo-
-;itors in their books. The banks have 
",Iso been advi~ed to incorporate a 
_ertificatc in the account opening form 

JIl respect of a1l deposit accounts ex-
IHessly confirming the identity. o~cu
pation and J.ddress of th~ ~eposltors 
by the introducer. RBI III Its recent 
instructions issued in October. 1989 
hdS rdkrated its earlier in!'.tructions in 
the matter. The banks have been told 
that any violation of the RBI's in-
structions would be viewed seriously. 
The banks have 'llso been advised to 
take appropriate departmental action 
againt their erring staff members. 

Exploitation of B1a~k Granite in A.P. 

1541. SHRI RAJ AMOHAN 
REDDY: \Vill the Minister of 
STEEL AND MINES be pleased to 
state: 

(a) whether black granite produced 
in Chittoor and some other districts 
of Andhra Pradesh is being exported; 

(b) if so, the (h.:t~\ils thereof; 

(c) whether Union Government pro-
pose to explore possibilities to im-
prove production of black granite and 
help the State Government in this 
regard; and 

(\.I) if so, the details thereof? 

THE MINISTER OF STEEL & 
MIN ES AND MINISTER OF LAW 
& JUSTICE (SHRI DINESH 
GOSWAMl): (a) Yes, Sir. 

(b) During the year 1986-87 Andhra 
PI adesh produc..:d 18.800 tonnes of 
black !.!ranitc mo;t of which was ex-
ported~ both as rough blncks and 
pi oce5s.::d blocks. 

(c} and (d) The Central Government 
has taken the fulluwing measures for 
prl)l1loting grvwth of export oriented 
granite industric~: 

(u) Allowing the export of granite 
stones through the Export 
Polky. 

(b) Import of Capital goods, equip-
ment, tools. consumables and 
spares. 

(c) Development of stone industry 
under the liberalised licensed 
procedure. of the lOO,/{, export 
oriented units scheme. 

(d) Encouragement for setting up 
medium-scale industries in 
backward areas and providing 
cash subsidies to those indus-
tries. 

(C) Providing export finance at con-
ccssional interest to achieve 
better exports. Financial assis-
tance for Term Loan is also 
provided. 

(f) Liberalhed fcreign collabora-
tion and foreign loan borrowal. 

(!!} Excise duties on indigenous 
~ equipment has been waived for 
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the purchases made by the 
100% Export-oriented units. 

[Translation] 

Trade Delepdous to foreip countries 

1542. SHRI M.S. PAL: \ViII the 
Minister of COMMERCE be pleased 
to state: 

(a) whether Government propose to 
allow the delegations of traders to 
accompany the official group as its 
part during the visits to foreign coun-
tries to boost trade and industry; and 

(b) if 50, the details thereof? 

THE MINISTER OF COMMER-
CE AND TOURISM (SHRI ARUN 
KUMAR NEHRU): (a) and (b) In-
clusion of non officials to accompany 
the official groups during visits abroad 
for promotion of iwde and industry 
is considered on case to case basis 
depending on requirements. 

[Engli~'hl 

Construction of Yatri Niwas to 
Kumaon Hills (U.P.) 

1543. SHRI M.S. PAL: Will the 
Minister of TOURISM be pleased to 
state: 

(a) whether there is any proposal 
under consideration of Government 
for construction of a Yalri Niwas in 
Kumaon hills (U.P.). 

(b) If so, the location thereof; and 

(c) the time :by which funds are 
likely to. be sanctioned therefor? 

THE MINISTER OF STATE IN 
THE MINISTRY OF PARLIAMEN-
TARY AFFAIRS AND MINISTER 
OF STATE IN THE MINISTRY OF 
TOURISM (SHRI SATYA PAL MA-
LIK): (a) No, Sir. 

(b) and (c) Does not arise. 

[Translation} 

RepIaeemeat 01 Low Pow.. '.liM&-
mittel' located at Nuital, U.P. 

1544. SHRI M.S. PAL: Will the 
Minister of INFORMATION AND 
BROAOCASTING be pleased to 
state: 

(a) whether Government propose to 
shift the lower power television relay 
transmitter located at NainitaI; 

(b) if so. whether Government have 
received any memorandum in this 
regard; and 

(c) the progress made in this regard 
so far andl by what time the task o.f 
shifting the television transmitter is 
likely to be completed? 

THE MINISTER OF INFORMA-
TION & BROADCASTING AND 
MINISTER OF PARLIAMENTARY 
AFFAIRS (SHRI P. UPENDRA): 
(a) Yes, Sir. 

(b) Yes, Sir. 

(c) The development of the new site 
selected for the purpose has been com-
pleted and the construction of the 
transmitter building is in progress. 
The project is envisaged to be com-
pleted during 1991. 

[English] 

Bank Fraud Involving Rs. 12 Crores 

1545. SHRI KAILASH MEGH-
W AL: Will the Minister of FINANCE 
be pleased to state: 

(a) whether the Bank of Baro.da, 
the United Bank o.f India and a num-
ber of other banks have been defraud-
ed of about Rs. 12 crores by some 
Calcutta based firms; 

(b) if so., the details thereof; and 

(c) the latest position of action taken 
by Government in the ma·tter? 
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THE DEPUTY MINISTER IN 
THE ,MINISTRY OF FlNANCE 
(SHRI ANIL SHASTRI): (a) and 
(b) RBI has reported that certain 
fraudulent transactions were perpet-
rated in accounts of several concerns 
at 3 Calcutta branches of Bank of 
Baroda and some other branches of 
other banks at Calcutta between June 
1983 and March 1984. Bank of 
Baroda has filed suits against 25 
parties for recovery of the dues. 

(~) The parties involved are RK. 
Jain land Poddar Group of Calcutta. 
The CBI has investigated the matter 
and recommended prosecution against 
5 officials of the Bank and depart-
mental action on 4 other officials. In 
the departmental proceedings. the 
bank exonerated the then DGM in-
charge of Inspection. who retired 
from service in 1988. The then Chief 
Manager (Inspection) wa:, compulso-
rily retired on 24-4-88. The then 
Manager was dismissed from the 
bank's service. Another officer was 
warned. Disciplinary proceedings have 
been taken up in respect of other 5 
officials. 

SCjST Employees or R.Z.L. at 
Udaipur 

1546. SHRI KAILASH MEGH-
W AL: Will the Minister of STEEL 
AND MINES be pleased to state: 

(a) whether Government policy of 
providing reservation in promotions 
is followed fully by Hindustan Zinc 
Limited. Udaipur; andl 

(b) if not. the reasons therefor? 

THE MINISTER OF STEEL & 
MINES AND MINISTER OF LAW 
& JUS1 ICE (SHRI DINESH GO-
SWAMI): (a) and (b) The information 
is being collected and shaH be laid 
on the Table of the House. 

TFAI Plan for Setting Up more 
Centres 

IS47. SHRI PRAKASH BAPU 
VASANTRAO PATIL: Will the 

Minister of COMMERCE be pleased 
to state: 

(a) whether the Trade Fair Autho-
rity of India (fF AI) plans to set up 
more centres like the one at Pragati 
Maidan in Delhi; 

(b) if so, the names of the places 
where such centres are proposed to 
be set up: and 

(c) In wbat way the exhibition in-
frastructure at the Pragati Maidan in 
Delhi is proposed to be utilised to the 
optimum capacity round the year? 

THE MINISTER OF COMMERCE 
AND TOURISM (SHRI ARUN 
KUMAR NEHRU): (a) and (b) Trade 
Fair Authority of India aims at Of-
ganising trade fairs not only in Delhi 
but also in other important cities and 
State capitals. Though there are cer-
tain proposals to develop exhibition 
infrastructure in the metropolitan 
cities like Bombay, no definite project 
has emerged. 

(c) In order to utilise the infra-
structure available at Pragati Maidan 
TF AI plans to increase specialised 
commodity fairs with ex'port thrust. It 
also plans to encourage outside agen-
cies to hire out exhibition space in 
Pragati Maidan for exhibition purpo-
ses. 

EXIWrt and Import of Minerals 

1548. SHRI PRAKASH BAPU 
V ASANTRAO PATIL: Will the 
Minister of COMMERCE be pleased 
to state: 

(a) the export figures of minor and 
major minerals during 1988-89 and 
1989-90 along with the names of the 
countries to which the minerals were 
exported; and 

(b) the details of imports of mine-
rals during the above mentioned pe-
riod along with the names of the 
countries from which such minerals 
were imported? 
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THE MINISTER OF COMMER- minerals and ores (both major & 
CE AND TOURISM (SHRI ARUN minor minerals) duTing 1988.89 and 
KUMAR NEHRU): (a) Exports of 1989-90 were as under:-

Item 

Iron ore 

Mica 
Coal 

Other minerals & ores inc1uding 
processed minerals. . . 

Source: nGCI & S 

The main countries to which these 
minel'131s and ores have been exported 
are Japan, South Korea, Romania, 
Italy, Bangladesh. China. Hungary, 
Qatar, USA etc. 

Item 

Metaliferrous and met::).l scrap 
Coal, Coke & Briquitter.; 

Source: nGCI & S 
The main countries from which 

these minerals have been imported are 
Canada, USSR. Am.tralia. Cuba. Cze-
choslovakia, France. West Germany, 
Peru, Netherlands. Singapore, United 
Arab Emirates, UK. USA. China. 
Poland etc. 

Sick Iron Ore M~ in Kamataka 

1549. SHRI SRIKANTA DAT-
TA NARASIMHA RAJA WADI-
Y AR: Will the Minister of STEEL 
A ND MINES be pleased to state : 

. (a) the names of iron ore mines, fal-
len sick in Karnataka in last three 
years; 

1988-89 (Prov.) 

Qty. Vallie 

2 3 

32,974 67250.47 

47 2872.97 
175 1271. 00 

NA 31319.21 

Qty: in '000' tonnes 

Value in Rs. lakhs 

1989-90 (Prov.) 

Qty. Vallie' 

4 5 

35558 92755.67 

38 3000.50 

225 1682.51 

NA 40571.91 

(b) Imports of minerals during 
1988-89 and 1989-90 are given below: 

1988-89 (Prov.) 

Qty: in '000' tonnes 
Value in Rs. lakhs 

1989-90 (Prov.) 
-_---- ------~ -----~--

Qty. Value Qty. Value 

2 3 4 5 

NA 67742.01 NA 88295.68 

4843 41971 .06 4912 56915.17 

(b) the number of workers who have 
been thrown out of employment fol-
lowing the closure of those mines; 

(c) the reasons of their sickness: 
and 

(d) the steps taken to reopen those 
mines? 

THE MINISTER OF STEEL & 
MINES AND MINISTER OF LAW 
& JUSTICE (SHRI DINESH GO-
SWAMI): (a) to (d) The information 
is being collected and will be laidl on 
the Table of the House. 
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Ped ..... ,........_;e of Iadiu Baab iB 

I.Gt.Ion 
·ISSO. SHRI SANAT KUMAR 

MANlDAL: Will the Minister of 
FINANCE be pleased to state: 

(a) whether the performance of the 
branches of the Indian banks in Lon-
don is satisfactory; 

(b) if not. the reasons therefor; 

(c) whether the capital adequacy ra-
tio of the above branches is very low 
as compared to other internationaJ 
banks. if so, the reasons therefor; 

(d) whether any monitoring of the 
functioning of these branches is done 
by the Reserve Bank of India (RBI); 

(e) if so. the reasons for not taking 
corrective measures in time; and 

(t) the action proposed to be taken 
by the RBI to set right the working 
of these branches? 

THE DEPUTY MINISTER IN 
THE MINISTRY OF FINANCE 
(SHRI ANIL SHASTRI): (a) to (f) 
At present six Indian banks tare ope-
rating 33 branches in the United 
Kingdom. Their total Balance Sheets 
(exclud~ng contra items) which were 
Rs. 5098 crores as at the end of De-
cember, 1987 aggregated to Rs. 7271 
crores as at the end of March, 1990. 
The Indian banks having foreign ope-
rations are by and large of a small 
size by international standards and 
have a low capital base. Government 
have been contributing more funds to 
the capital of the nationalised banks 
to bring their capital ratio to the de-
sired leyels. 

The performance of the overseas 
bl'lanches of the Indian lbank is con-
tinuously monitored by the Re-
served Bank of India. During 
the last few years steps have 
been taken to strengthen the 
system of operations of the overseas 
sector in the areas of personnel po-
licy, pr.udential norms for credit ex-
~. '. ~inforcing. of internal and 
~sory conttols, introduction of 

1~ 1 (' """Tf"'" " 

system of portfolio inspections of in-
tematinal divisions in India of banks 
having overseas operations. Banks 
have also closed some of their bran· 
ches which were consideredl non-via-
ble. 

Study of GeoenIfsed System 
of Preferentet 

1551. SHRI SANAT KUMAR 
MANDAL : Will the Minister of 
COMMERCE be pleJased to state: 

(a) whether any systematic study 
has been made of the extent to which 
the Generalised System of Preferences 
(GSP) increases trade and how far it 
has proved. beneficial to India; 

(b) if so, the outcome thereof; and 

(c) it not, the re:lSons thereof? 

THE MINISTER OF COMMER-
CE AND TOURISM (SHRI ARUN 
KUMAR NEHRU): (a) No. Sir. 

(b) Does not arise. 

(c) The complexity of the schemes 
implemented by the principal indus-
trialised countries under the GSP with 
extensive use of quotas. ceilings and 
maximum country amounts as well as 
lack of complete data from the donar 
countries ffiI:lke it difficult to estimate 
the beneficial effects by way of trade 
creation or acceleration of industria-
lisation for a particular country. 

Import and ft!Iease of Natural 
Rubber by STC 

1552. SHRI MULLAPALL Y RA-
MACHANDRAN: Will the Minis-
nister of COMMERCE be pleased to 
state: 

(a) the total quantity of natural 
rubber released by STC to the actual 
users during the first six months of 
1990; 

. -(b) -the corresponding -- figures for 
t4~ fi~t sjx months-- of 1989; 
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(c) the quantity of natural rubber OF STATE IN THE MINISTRY OF 
imported, during 1989 and the first six TOURISM (SHRI SATYA PAL 
months of J990: and MALIK): (a) and (b) Air India 

has been promoti~ In~ia prac~· 
(d) the total quantity of natural cally since the InceptiOn of Its 

rubber proposed to be imported during intemationalservkes and works closely 
199O·91? with the Dept. of Tourism and Travel 

Industry in India. Thii has been an 
on going process. Air India has been 
offering special promotional fares from 
most tourism generating areas ~nd 
other special packages for promotIon 
of tourism like Stopover Tours etc. 
Special Schemes have also been 
launched along with Department .of 
Tourism to promote traffic to IndIa. 

THE MINISTER OF COMMERCE 
AND TOURISM (SHRI ARUN KU-
MAR NEHRU): (IJ) and (b) The to-
.tal quantity of natural rubber released 
by STC to the actual users during the 
first six months of 1990 and the cor-
responding figures for the first six 
months of 1989 are 27,000 MT and 
20.000 MT (including 4.27f) MT of 
domestic rubber} respectively. 

(c) The quantity of natural rubber 
imported during 1989 land tl.e first six 
months of 1990 are 27.005 MT and 
30,000 MT respectively. 

(d) The total quantity of natural 
rubber proposed to be imported dur-
ing 1990-91 is 40.000 MT. Bllt the 
entire qU'lmtity may not be released 
which depends upon the market situa-
tion from time to time. 

New Schemes for Air Travel J'acllitv 
to Prom9te Tourism ~ 

1553. SHRI MULLAPALL Y 
RAMACHANDRAN: Will the Minis-
ter of TOURISM be pleased to state: 

(a) whether Air India has proposed 
any new schemes for providill~ air tra-
vel faciHties to promote tourism; 

(b) if so, the details thereof: 

(c) whether there hav~ been many 
cancellation of tickets under tourism 
promotion schemes this year and if so, 
the details thereof: 

(d) whether G\. vernment have intro-
duced Multi entrY Visa svstem for 
tourists: and' • 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN 
THE MINISTRY OF PARLIAMEN· 
T ARY AF'f' AIRS AND MINISTER 

for example ~.Se.ason Promo.tion. 
Special Destinatlon Promotions, 
Familiarisation Tours etc. 

(c) During the period April/June 
t 990, Air India Offices in Germany, 
France and Japan have reported seve-
ral cancellations of inbound tourist 
groups. The total estimated loss during 
this period in terms of passenger num-
bers is 4250. 

(d) Yes, Sir. 
(e) Visa rul~s hJve been liberalised 

to issue multiple entry visa valid for 
duration of 5 years to foreign trav~l 
agents and foreign tourists. visitin.g 
India frequently and also foreIgn bUSI-
nessmen coming to India to establish 
industrial/1business ventures. On each 
visit, foreign tourist~ and travel age~ts 
would be entitkc.1 to stay fOI a duratIon 
not exceedinC1 six months. These facili-
ties are nof arp~ic:1ble to Pa~istan. 
Bung!adesh and Sri Lankan natIOnals. 

Harassment to Women Employees of 
Air Ahmedabad 

] 554. SHRI SAL V ANT MANY AR: 
Wi11 the Minister of INFORMATION 
AND BROADCASTING be pleased to 
state: 

(a) whether Government have recei-
ved any representation from the em-
ployees of All India Radio, Ahmeda-
bad regarding harassment faced by 
women employees; and 

(b) if so, lhe action taken thereon? 

TIlE MINISTER OF' INFORMA· 
T10N & BROADCASTING AND 
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MINISTER OF PARLIAMENTARY 
AFFAIRS (SHRI P. UPENDRA): 
(a) Yes, Sir. 

(b) An enquiry was conducted in the 
matter and on the basis of findings of 
the enquiry. the contract of the em-
ployee at fault has been terminated. 

Rise in SlDuggiiag 8(.1ilities 

been geared up. Close co-ordination is 
being maintained befween all the agen-
cies concerned in 1 he detection and 
prevention of smu~gling. The anti-
smuggling formations have been equip-
ped with vessels, vehicles, X-ray machi-
nes, metal detectors. night vision bino-
culars, fire-arms and telecommunication 
facilities wherever LOllsidered neces-
sary: 

1555. SHRI ASHOK ANANDRAO Year 
D.ESHMUKH: Will the Minister of 
FINANCE be pleased to state: 

Va'ue of contraband 
seized 

(Rs. in crores) 
(a) the details of the comparative 

percentaJge of rise in the smuggling of 
contrahand goods during 1988, 1989 
and 1990 till date: 

(b) the identified routes found to he 
vulnerable for smuggling; and 

(c) the further steps taken to stn:ng-
then those weak spots? 

THE DEPUTY MINISTER IN 
THE MINISTR Y OF FINANCE 
(SHRI ANIL SHASTRI): (a) t? .(c) 
Smuggling being a c1andestJlle actIVIty, 
it is not possible to eslirn,lte whether 
the quantum of smuggling of contra-
band goods has increased or decreas-
ed over the last three years. How-
ever. the value of seizures of contra-
band effected throughout the country 
during 1988. 1989 and 1990 (upto 6th 
August) as given in the. table show 
an increasing trend. ThIS !teed not 
necessarily indicate a spurt m smug-
gling activitie~ but cc.:u1d b~ clue to 
intensified antI-smugglmg efforts. 

Available reports and seizures made 
indicate that both the West Coast and 
the East Coast of the country and t~e 
borders of India l11d Pakistan, IndIa 
and Nepal, India .lnJ Banglades~ and 
India and Burma as well as the mter-
national airports and seaports a.ll con-
tinue to be sensitive to s.mugglmg. I.n 
order to combat '3omuggllllg,. the ~nt1: 
smuggling drive has been mten~lfieo 
and the anti-smuggling machmery 
throughout the country induding those 
on the vulnerable spots of the coast-
line and the land borders and at the 
international airports and sea ports has 

1988 
1989 
"* 1990 up to 6-~-90 

*rigurcs an,; p:nvisional 

2 

443'14 
554'59 
387·78 

Ope~jng of duly fu'c shop~ 

1550. SHRI ASHOK ANANDRAO 
DESHMUKH: Will tIl.' Minister of 
Fl NANCE be pleased to state: 

(a) whether his Ministry have opeIied 
duty free shops at c~rtail1 places in the 
country; 

(b) it so, the details thereof as on 
30th April, 1990: 

(c) the details of it~rns being sold at 
t;~os.; shops: 

(d) whether Government propos~ to 
set lip su~h more shops during th~ ~~r
rent veJr and next year for the faCIlIties 
of n)mmon people: a!l.l 

k) j[ ~O, the details thereof and if 
Ilt}t, the rea ~on!> theref or'! 

THE DEPUTY MINISTER IN 
THE MINISTRY OF FINANCE 
(SHRI ANIL SH~STR1): (a) ~~r
mission has been gIven by. the MJ~~s
t of Finance to IndIa TOUrIsm 
6eve:opment Corporatio~ and Jn~e.r
national Airports Authonty of l~dla 
to open duty frec shops at specIfied 
places. 

(b) As on 30th April. 1990, duty. free 
shops are in operatIOn at International 
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Airports at Bombay, Delhi, Madras, 
Calcutta and Trivandrum. 

(c) Items sold in these shops include 
Cigarettes, liquors. electronic items. 
watches and perfumes. 

(d) and (e) Permission has been 
granted for opening one more duty free 
shop at Dabolim airport. Goa. It IS 
also proposed to set up show rooms! 
retail outlets at the international air-
ports at Delhi and Bombay for the sale 
of jewellery to foreign tourists. 

WitIIholdiag profit to CiDe Workers 
Welfare F'1Uld 

1557. SHRI K. S. RAO: Will the 
Minister of INFORMATION AND 
BROADCASTING be pleased· to state: 

(a) the grounds on which co-pro-
ducers of 'Gandhi' film withheld pay. 
ment of 5 percent of the net profit on 
'Gandhi' rum meant for Cine Workers 
Welfare Fund; 

(b) at what stage did he object to 
the payment of share of profit to the 
Cine Workers Welfare Fund; 

(c) whether Government pointed out 
at any time that the Cine Workers 
Welfare Fund cover the Cine-artiste~ 
also as per the Act of the Parliament ~ 
and 

(d) if so, the reaction of the CV-PlO-
ducer thereto? 

THE MINISTER OF INFORMA· 
TION & BROADCASTING AND 
MINISTER OF PARLIAMENTARY 
AFFAIRS (SHRI P. UPENDRA): (a) 
The g:rounds on which Co-'producers 
of the film 'GANDHI' are objecting to 
the transfer of 5 % of net profits are 
as under: 

(i) The Co-production and Fin-
ance Agreement provides for 
transfer of 5 % net profits to 
Cine Artistes Welfare Fund. 
No such fund existed at the 
time of signing the Agree-
ment. 

(ii) Even the Cine Workers Wel-
fare Fund was not in existence 

at the time of signina the 
Agreement. 

tiii) The Cine Workers Welfare 
Fund does not have the same 
character which Sir Richard 
Attenborough had in mind at 
the time of signing the Agree-
ment. 

(iv) The Cine Workers Welfare 
Fund can be utilised for the 
welfare of Cine Workers-
skilled, nnskilled, manual 
supervisory, technical. artistic 
or otherwise. for all, and is 
thus very broJ.d based, v. here-
as the intention at the time of 
signing the Agreemeht was to 
utilise the funds for the wel-
fare of Cine Artistes only. 

(b) The initial objections were raised 
by the Trustees who wanted to satisfy 
themselves that the profits are trans-
ferred strictly in accordance with the 
terms of Agreement. However, it was 
only in 1987 that after protracted cor-
respondence, Sir Richard Attenborough 
objected to the payment of the amount 
by Trustees to the Cine Workers Wel-
fare Fund. 

(c) Yes, Sir. 

{d) Objections have been raised 
to the transfer of 5 ~~ profits on the 
grounds mentioned in the answer to 
part 'a' of the question. 

Interest free loans to farmers . 

1558. SHRI B. RAJARAVI 
VARMA: Will the Minister of 
FINANCE be pleased to state: 

(a) whether Government propose to 
give interest free loans to all farmers; 
and 

(b) if so, the details thereof? 

TIlE DEPUTY MINISTER IN 
THE MINISTRY OF FINANCE 
(SHRI ANIL SHASTRij: (a) No, Sir. 

(b) Does not arise. 
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GNap III ate SdteIae for Im'ler 
AadeultaraI Labearers 

1559. SHRI B. RAJARAV1 
VARMA: Will the Minister of 
FINANCE be pleased to state: 

SHRI BALESHWAR 
YADAV: 

SHRI MADHA VRAO 
SCINDIA: 

Will the Minister of FINANCE 
be pleased to state: 

(a) whether the operation of Group (a) the comparative percentage of the 
Insurance Scheme for landless agricul- smuggling of drugs into the country 
tural labourers has been suspended; if since the beginning of 1990 upto July, 
so. the reasons therefor; and 1990, monthwise: 

(b) the action proposed to be taken 
by Government for revival of the 
Scheme? 

THE DEPtJTY MINISTER IN 
THE MINISTRY OF FINANCE 
(SHRI ANIL SHASTRI) : (a) No. 
Sir. 

(b) Does not arifle. 

Establishment of Family Courts 

1560. SHRI K. S. RAO: Will the 
Minister of LAW AND JUSTICE be 
pleased to state: 

Ca) whether Family Courts have been 
set up in Delhi~ 

~b) if so, the details thereof: 
(c) if not, the reasons therefor and 

the time by which the Family Courts 
are likely to be established in Delhi; 

(d) the number of such matrimonial 
cases pending in Delhi Courts~ and 

(e) the steps being taken for disposal 
of these cases expeditiously? 

THE MINISTER OF STEEL & 
MINES AND MINISTER OF LAW 
& JUSTICE (SHRI DINESH GOS-
WAMI): (a) to (c) Steps have already 
been taken by Delhi Administration to 
set up 10 Family Courts in the Union 
Territory of Delhi. at an early date. 

(d) to (e) The information is being 
colleoted and will he l:iid on the TabJe 
of the house. 

SJDUMIing of Drugs 

1561. SHRI SHANTILAL PURU-
SHOITAM DAS PATEL: 

(b) the quantity of drugs and other 
smuggled goods seized since the begin-
ning of 1990 upto July, 1990: 

(c) the areas identified where smug-
gling of drugs into the country is car-
ried out~ 

(d) to what extent the Narcotic 
Drugs and Psychotropic Substances 
Act, 1989 has proved deterent in cur-
bing the drug smuggling: and 

(e) the measures ~onsjdered by Gov-
ernment to enforce the law rigidly to 
check drug smuggling? 

THE DEPUTY MINISTER IN 
THE MINISTRY OF FINANCE 
(SHRI ANIL SHASTRI): (a) and (b) 
The quantity of drugs and other 5imug-
gIed good seized m the period 
1-1-1990 to 30-6-1990 are:-
OPIUM 546 Kgb 
Heroin 1049 Kgs 
Morphine 2 Kgs. + 1388 ampules 
Ganja 762 Kgs. 
Hashish 1564 Kg<;, 
Cocaine 1 Kg. 
Methaqualone 682 Kf 

Other contraband goods 
valued at Rs. 379.87 crores 
sional). 

seized 
(Provi-

(c) SmuggHng of drugs into the 
country is normally done from across 
the land borders with Pakistan, Nepal 
and Burma. Rajasthan. Punjab and 
Jammu & Kashmir States are vulner-
able for Heroin and Hashish smug-
gling. as also Mizoram, Manipur and 
Nagaland for Heroin smuggling. Indo-
Nepal border is sensitive for Ganja and 
Hashish. Stray incidents of smuggling 
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at other sectors of the borders also take 
place from time to time. 

(d) and (e) The Narcotic Drugs & 
Psychotropic Substances Act, 1985 as 
amended in 1988 provides a powerful 
tool to combat illicit drug trafficking 
in the country as also drug smuggling 
from across the borders. The penal 
provisions are very harsh. The drive 
against drug smuggling is a continuous 
process where all the ~nforcement agen-
cies as well as the BSF and the State 
Police ale involved. It is a continuous 
process which is being closely moni-
tored. The Narcotics Control Bureau, 
the nodal agency, has been strengthen-
ed and the State Governments have 
also been asked to !ltrengthen their en-
torcement agencies. 

[Tlllnslation] 
Ameudmeats in BaDks Fifth 

Bipartite Settlement 

1562. SHRI SANTOSH KUMAR 
GANGW AR; Will the Minister of 
Fl"'l'ANCE be pleased to state: 

(a) whether Government plopose to 
incorporate some amendments in the 
fifth Bipartite Settlement between the 
banks employees' unions and banks' 
management; 

i,b) if so, whetller Government have 
~I)ught the approv~l of various. org~
nisatio,ls of banks employees 10 thIS 
regard~ and 

~c) by what time GovernmeJ?t PIa-
pose tu initiate action to reVIse the 
pay-scales of banks employees and to 
lift the ban on recruitment? 

THE DEPUTY MINISTER IN 
THE MINISTRY OF FINANCE 
(SHRI ANIL SHA.STRl):. . (a) to (c) 
The Indian Banks ASSOCIatIOn who 
negotiates on behalf of public sector 
bank managements is reported to have 
signed a settlement with three industry 
level unions on 29th june, ] 990 modI-
fying eel tain provisions of the ':' 
Bipartite Settlement dated 10th Apnl. 
1989. ~eperate approval of unions 
is not necessary. 

There ts no ban on recruitment in 
banks. 

Nzu • doa of .... 1idU ___ of 
B08I'ds 4tf RecioaaI RaraI Baks 

1563. SHRI SANTOSH KUMAR 
GANGWAR: Will the Minister of 
FINANCE be pleased to state: 

(a) whether Government are contem-
plating to change non-official members 
nominated on the Boards of Directors 
of various regional rural banks; 

(b) jf so, the time by which the noULi-
ndtion process is lik.ely to start; and 

(c) the norms fixed by Union Gov-
ernment in regard t'J the nomination 
of its non-official HI ;mbers on Boards 
of Directors of va d IUS regional rural 
banks? 

THE DEPUTY MINISTER IN 
THE MINISTRY OF FINANCE 
(SHRI ANIL SH;'\~TRI): (a) to (c) 
In accoroance with the provisions of 
the Regional Rural Banks (RRBs) Act. 
1976 (as amended;, two non-offkhl 
directors are to be nominated by the 
C en tra I Governmen t on the Board of 
Diredors of each RRB. Persons having 
knowledge of Agri.:ulture. Small Scale 
1 ndw:try and other related fields and 
belonging to the !lfea of operation of 
the RRB concerned are being nomina-
ted as non-oflicial directors on the 
Boards of Regional Rural Bank.s by 
the Central Gover mem. further as 
per provisions of he aforesaid Act. 
the non-officials '. 'minated as direc-
tors on the Boa I (L of Regional Rural 
Banks shal1 hOld office for a period 
110t exceeding fWO years. ihe non-
official direcWl S will be repla-:ed by 
Government un the expiry of their 
term. A non-offidal director will. how-
ever. continue to :told office until his 
sUl,;cessor is nominated 

[English] 

NRI Investmeut in India 

1564. SHRI UDAYSINGRAO GAI-
KWAD: 

PROF: K. V. THOMAS: 
Will the Minister of FINANCE be 

pleased to state: 
(a) the total NRI investment in IndIa 

as on date; 
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(b) whether with a view to encourage 

NRI inve-stment Government have fOt-
mulated any Policy to seek their par-
ticipation in the form of collaboration 
with small scale ind'lStries; and 

(c) if not, whether Government pro-
pose to do so in the near future? 

THE DEPUTY MINISTER IN 
THE MINISTRY OF FINANCE 
(SHRI ANTL SHASTRI): (a) Accord-
il1gj to the Reserve Bank of India, the 
information available regarding the 
total NRI investments in India since 
April 1982 is as follows: 

Rupees in Crores 
(i) Direct Investment in 

Indian companies 
(ii) Portfolio Investment 
(iii) Deposits received by 

Indian companies 
(iv) Bank Deposits 

1815·92 
77'40 

28'95 
18378'00 

(b) and (c) The NRI investment 
policy is kept under review. Govern-
ment have constituted a Consultative 
Committee in the Department of Eco-
nomic Affairs which looks into the 
various policy and procedural issues 
connected with NR T investments. As 
a result of the deliberations of this 
Committee, several Policy and proce-
dural issues such as visa norms for NRI 
entrepreneurs, opening of suhscription 
collection account at the overseas loca-
tion and refund of money therefrom 
without bringing to India. foreign cur-
rency denominated bO!1ds on non-repa-
triation basis. invf!stments in Hotels 
and Air Taxis etc. have been initiated 
with a view to improving the Invest-
ment climate in India. 

RUing Intlcarion 

1565. SHRI S. KRISHNA KUMAR: 
SHRI T. BASHEER: 

SHRI JANARDA" TIWARI: 

Will the Minister of FINANCE be 
pleased to state: 

(a) whether there has heen a steadv 
rise in inflation Juring the pali;t six 
months: 

(b) if so, the detai:s thereof~ 
Cc) the rate of inflation during the 

corresponding months last year; and 
(d) the measures tak~'1 to contain 

inflation and the rec;uit thereof? 

TIlE DEPUTY MINISTER IN 
THE MINISTRY OF FINANCE 
(SHRI ANIL SHASTRI): (a) to (d) 
The requisite information in terms of 
monthly variations in the WPI (1981-
82=100), during the last six months 
is given below: 

Month elld Percentage Change over 
previous month end 

/990 198<, 

February 0·4 o 1 
Match }·2 O'(l 

April 1.4 J. S 
May 0·6 1'0 
June 1·7 1'0 
July 0·7 }. 3 

Government has initiated several 
steps to contain the price rise. These 
include contaiaing the budget deficit. 
introducing economy measures to 
curb Government expenditure main-
taining supplies of essential commodi-
ties through PDS and strict action 
against hoarders and blackmarketeers. 

Setting up of Cashew Board 

1566. SHRI S. KRISHNA 
KUMAR~ 

PROF. P. J. KURIEN; 

Wil1 the Minister of COMMERCE 
be pleased to state: 

(a) whether ther~ is a proposaJ 
to set up a Cashew Board: 

(b) if so, the details thereof; 

(c) whether Kerala Government bas 
objected to the formation of the 
Board: and 

(d) if so, the details of the objec-
tions and the reaction of Union Gov-
ernment thereto? 
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mE MJ NISTER OF COM-
MERCE AND TOURISM (SHRI 
ARUN KUMAR NEHRU): {a) Yes, 
Sir. 

(b) to (d) A revised draft proposal 
is under consideration by the Govern-
ment of India in consultation with the 
Government of K erala. 

I.asuraDce Scheme of AutoDomoae 
BocUes Employees 

1567. SHRI S. KRISHNA-
KUMAR: Will the Minister of 
FINANCE be pleased to state: 

(a) whether Government of Kerala 
has requested Union Government to 
amend the Life Insurance CorpoliV 
tion Act. 1956 to enable it to carry 
out insurance scheme among the em· 
ployees of s. atutory boards, corpora· 
tio~. co-opr. rative societies, etc; and 

(b) if so • .the decision of Union 
Government ,thereon? 

·THE DEPUTY MINISTER IN 
THE MINISTRY OF FINANCE 
(SHRI ANIL SHASTRI): (a) and 
(b) The Government of Kerala re-
quested Government of India to ex-
tend the scope of its two Schemes 
viz. Family Benefit Scheme. 1977 
and Keraht State Employees Group Tn· 
surance Scheme. 1984 so as to cover 
the empluyees of Boards, Corpora-
tions. Private Schools / Colleges. etc. 
As per the provisions of LIC Act, 
1956 any independent insurance 
scheme for the employees of such 
local bodies, who are not Govern· 
ment servants, cannot be instituted 
outside the purview of Life Insurance 
Corporation of India. Accordingly, 
the Ketala Government's above reo 
quest could not be acceded to. 

[TrQlUlotion] 

Export of Tea 

1568. SHRT DALPAT SINGH 
PARASTE: Will the Minister of 
COMMERCE be pleased to statt:: 

(a) tho total quantity of tea expor-
ted durina 1989·90 and- the amount-of 

foreign exchange earned therefrom; 
and 

(b) the target fixed for its export 
for 1990-91? 

THE MINISTER OF COM· 
MERCE AND TOURISM (SHRI 
ARUN KUMAR NEHRU): (a) The 
estimated level of quantum of ex-
port of tea during 1989-90 was 
202.81 M. Kgs. and the amount of 
foreign exchange earned therefrom 
was estimated at Rs. 862.45 crores. 

(b) For export of tea during 1990· 
91, a target of 230 M. Kgs. has been 
kept. 

Import of Edible 011 

1569. SHRI DALPAT SINGH 
PARASTE : Will the Minister of 
COMMERCE be pleased to state: 

(a) whether Government propose to 
import edible oil using the earnings 
from export of milk powder; and 

(b) if-so, the details in this regard? 

TIlE MINISTER OF COMMERCE 
AND TOURISM (SHRI ARUN 
KUMAR NEHRU): (a) and (b) Yes, 
Sir. It is proposed to export 30,000 
tonnes of milk powder linked to im· 
port of edible oil of equal value. 

[English] 

S«urity of· ~ 0tIidaI8 
DoIiDg Raids 

1570. SHRI D. M. PUITE 
GOWDA: 

SHRI BANW ARILAL 
PUROHIT: 

SHRI M. V. CHANDRA 
SHEKARA MURTHY: 

SHRI V. SREENIVASA 
PRASAD: 

Will the Minister of FINANCE be 
pleased to state: 

(a) whether -assistanCe of- central 
Reserve Police Force is being sOiljht 
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for the security of Income Tax offi-
cials during raids: 

(b) if- so, whether a number of in-
cidents of assault on raiding tax offi-
cials have been noticed re:ently during 
the current year; 

(c) if so, the details and facts there-
of; 

(d) whether Government have also 
issued instructions / guidelin~s to State 
Governments to establish special courts 
to deal with offenders: 

(e) if so the details in this regard: 

(f) the number of cases of econo-
mic offences pending in each court 
(State-wise) as on 30 june, 1990; 

(g) whether the Union Government 
have provided any help to the State 
Governments to set up such courts in 
their respective states: and 

(h) if so, the details thereof and 
further steps taken by Government to 
dispose of such cases? 

THE DEPUTY MINISTER IN 
THE MINISTRY OF FINANCE 
(SHRT ANTL SHASTRI): (a) Yes, 
Sir. 

(b) and (c) During the calendar year 
1990, one incident of assault on 
income-tax officials participating in 
search operations at Bajragad near 
Bhopal has been reported. 

Cd) to (h) The establishment of spe-
cial courts comes within the purview 
of State Governments. The Central 
Government has been requesting the 
various State Governments to establish 
special courts for dealing with the 
cases of offences under the Direct Tax 
Laws. 

Such special courts have already 
been established at Hyderabad. 
Muzaffarpur, Delhi, Bangalore, Indore, 
ErnakuIam, Cuttack, Jaipur, Madras. 
Madurai. Allahabad. Kanpur and 
Ahmedabad. 

Efforts are being made to establish 
-more special courts for dealing with 
cases of offences under the Direct 

14-1 LSS/ND!90 

Tax Laws at other places also SOl that 
these cases are disposed of expedi-
tiously. 

No sep:lrate statistics is being main-
tained with regard to «(lurt-wise pen-
dencyof proceedings lelating to econo-
mic ()tfences. However. it is reported 
that 35981 proceedings relating to 
offences under the Direct Tax Laws 
are pending in various courts through-
Ollt the country as on 30-6-90. 

ConMgnment Tax 

1571. SHRI D. M. PUTTE 
GOWDA: Will the Minister of 
FINANCE be pleased to state: 

(a) the number of States which are 
charging consignment tax for products 
sold in other States and the percentage 
of taxation: 

(b) the major products attracting 
consignment tax ancl whether there is 
additional sales tax charged at the 
selling point causing double taxation: 

(c) if so. the reasons therefor: 

(d) whether Union Government 
propose to consult all the State 
Governments to bring unifolmity in 
the consignment tax allover the 
:.-ountry: ~ and 

(c) jf so. thl' details thereof? 

THE DEPUTY MINISTER IN 
THE MINISTRY OF FINANCE 
(SHRI ANIL SHASTRI): (a) Con-
signment tax is not being levied in the 
country. 

(b) to (e) Do not arise in view of 
answa to (a) above. 

Lease by Trade Fair Authority of 
India 

1572. SHRI TEJ NARAYAN 
SINGH: Will the Minister of COM-
MERCE be pleased to state: 

(a) the terms and conditions on 
which Trade Fair Authority of India 
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has given some area to a private com· 
pany for starting Appu Ghar in Delhi; 

(b) whether a shopping complex 
has been set up within the Appu Ghar 
premises: 

(c) if so, whether this was in contra-
vention of the provisions of the agree-
ment entered into with the company; 
and 

(d) if so, the action taken in this 
regard? 

THE MINISTER OF COMMERCE 
AND TOURISM (SHR[ ARUN 
KUMAR NEHRU): (a) A state-
ment is given below. 

(b) No. Sir. 

(c) and (d) Do not arise. 

STATEMENT 

The area has been giv~n by Trade 
Fair Authority of India on licence 
basis to M/s. International Amusement 
Ltd., under an Agreement for an initial 
period of three years. from 14th 
November, 1984 and subsequently re-
newed for additional five vears. The 
broad terms and conditions are as 
follows: 

(I) Licence fce of Rs. 16.50 lakhs 
fcr the first two years and 
Rs. ] 8.15 lakhs for the third 
year. Subsequently, for the 
extended period of five years. 
the licence fee will increase 
every year and reach the maxi-
mum of Rs. 25 lakhs in the 
year 1991-92. In addition. 
Trade Fair Authority of India 
is entitled to 50% of the Gate 
money. 

(2) All local taxes, levies, cesses 
etc. in respect of the Appu 
Ghar Complex shall he the 
sole responsibility of the licen-
see. 

(3) The electricity, and water 
charges shall be the liability of 
the licensee on actual basis. 

(4) Complete maintenance of civil. 
electrical. horticulture works 
and security in the licensed 
area shall be the responsibility 
of the licensee. 

(5) The licensee shall be liable 
for conformity with all labour 
laws and payment of labour/ 
staff in accordance with the 
various Acts. 

(6) The licensee is subject to the 
jurisdiction of the Estate Offi-
cer of Trade Fair Authority of 
India and to the Courts at 
Delhi. 

(7) That the licensee shall not as-
sign. sub-let or transfer the 
licensed premises. 

(8) That the licensee shall pay Rs. 
1.000 per kiosk/shop per 
month. 

(9) Renewal/extension of the licence 
is at the discretion of the 
Trade Fair Authority of India. 

Inclusion of Iorome from Royalty 
in Inrome-mx retoms 

1573. SHRI BASUDEB ACHA-
RIA: Will the Minister of FINANCE 
be pleased to state: 

(a) whether a number of complaints 
against some high officials for non-in-
clusion of the income from royalty on 
books in their Income-tax returns, have 
been received by the Commissioner of 
Income-tax. New Delhi: 

(b) if so, the details thereof: and 

(c) the action taken or proposed to 
be taken by Government in this re-
gard? 

THE DEPUTY MINISTER IN 
THE MINISTRY OF FINANCE 
(SHRI ANIL SHASTRI): (a) to 
(c) The information is being collected 
and will be laid on the Table of the 
House. 
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[Translation] 

Paymeats JIIoIlCIe to Banks in respect 
of Agricultural Loans written 011 

1574. SHRI DILEEP SINGH 
BHURIA : Will the Minister of 
FINANCE be pleased to state: 

(a) whether the amount of waived 
agricultural loans has been provided 
to the various nationalised banks and 
regional rural banks; if so, the details 
of the amount provided to each of the 
banks; 

(b) whether most cf the ::-~ial banks 
are running in losses and are ~ot .a~le 
to maintain the Statutory LIqUldlty 
Ratio and have generally stopped 
giving loans; 

(c) whether Government .p~opose to 
provide the amount of waIvmg loans 
to these banks to salvage them from 
this situation and to provide crop 
loans to the fanners and people be-
longing to weaker sections imme-
diately; 

(d) if not, the steps propo~ed to b.e 
taken to improve the finanCIal condI-
tion of these banks; and 

(e) whether Govern~ent propose !o 
continue the debt rehef scheme 111 
future? 

THE DEPUTY MINISTER IN 
THE MINISTR Y OF FINANCE 
(SHRI ANIL SHASTRI): (a) The 
financial burden on account of debt 
relief provided by public sector banks 
and regional rural banks under t~e 
Agricultural and Rural Debt Rehef 
(ARDR) Scheme, 1990 will .be borne 
by the Government of IndIa: The 
scheme is under implementatIOn and 
the amount of debt relief to be pro-
vided by individual banks and the 
compensation given by Government of 
India to them will be known only. at 
the final stage of the implementatIOn 
of the Scheme. 

(b) to (d) 150 out of 196 regional 
rural banks (RRBs) incurred losses 
during the year ending 31 st March, 

1989. The total loans issued by 
RRBs during the period of 12 months 
upto September. 1989 amounted to 
Rs. 1064 crores. In order to improve 
the liquidity of RRBs, National Bank 
for Agriculture and Rural Develop-
ment (NABARD) advised that ad-
vance payments would be made to 
them towards debt relief. As and 
when applications are received from 
them. a portion of the estimated 
amount eligible for relief would be 
given as advance and the balance 
amount would be made available to 
them on receipt of claim statements 
after providing the rdief to the bor-
rowers. As on 9th August. 1990, 
NABARD has sanctioned Rs. 102.19 
crores to 99 RRBs as advance. In the 
case of lxndlciaries under debt relief 
scheme. fresh credit will be given to 
them after providing rdid under the 
s~heme and the heneficiaries repay-
ing the balance dues. if any. 

(e) No. Sir. 

New Bank of India Files 

1575. SHRI MADAN LAL 
KHURANA: Will the Minister of 
FINANCE be pleased to state: 

(a) wh,'ther GoverIlJncnt have re.:ei-
veu reports to the elfc~t that some i~
portant files of tlie N:~w Bank of IndJa 
have heen stolen i,1 Delhi: 

(h) if so, the facts of the case; 

(c) the names of the firms/persons 
to whom these files were connected; 

(d) the name of the police statJon 
where F.l.R. in J"e.!:lrd to the said theft 
has been lodged; and 

(e) the action being taken by Gov-
ernment in this regard? 

THE DEPUTY MINISTER IN 
THE MINISTRY OF FlNANCE 
(SHRI ANIL SHASTRI): (a) and 
(b) Yes, Sir. New Bank of India has 
reported that 4 files wele stolen from 
its office. In this connection FIR 
No. 138 dated 2-6-90 has been regis-
tered under Section 380, IPC at 
Police Station Prasad NagaT. New 
Delhi. 
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(c) The files related to MIs. KYJCC 

(P) Ltd. and M / s. Sunaina Sis Enter-
pnses. 

(d) and (e) FIR has been lodged 
wi,th Police Starion. The Watchman 
has been suspended by the Bank with 
effect from 5-6-90. Subsequently. when 
the office was opened on 26-6-90. 
these files wer~ found to have been 
thrown inside th! ofI-ice room through 
a window. This !'P-:ltter was also repor-
ted to the police. by the bank. 

[English] 

Notes in Circulation· 
1576. SHRI MADAN LAL 

KHURANA: Will the Minister of 
FINANCE be pleased to state: 

(a) whether there has been a sharp 
decline, in the circubtion of notes dur-
ing the week ending 29 June, 1990 and 
how does the same Cl)r..lpare with the 
notes in the cir~ulation during the last 
three months; and 

(b) if so, the details thereof togethe!-
with re.1~ons for derline in the circula-
tion of notes and its effect on the eco-
nomy. inflation etc? 

THE DEPUTY MINISTER IN 
THE MINISTR Y OF FINANCE 
(SHRI ANIL SHASTRI): (a) and (b) 
No. Sir. The notes in circulation re-
corded a decline of only !.~ I per cent 
in the week ending June 29. 1990. 
However, as the statement given 
below shows, they were higher than 
notes in circulation in the weeks end-
ing April 6 and May 4, 1990. Fur-
ther. notes in circulation started rising 
again from the week ending July 6. 
1990. They are C'nly one of the 
components of money supply (M3) 
which recorded a rlse of 3.7 per cent 
in the fortnight ending June 29, 1990 
over its level on Murch 23, 1990. 

Week ending 

April, 6, 1990 
May 4,1990 

STATEMENT 

Notes in 
circulation 

(Rs. crores) 
2 

47,529 
49,939 

Variation 

(Per cent)l_ 

3 

5,07 

June 1, 1990 

June 22, 1990 

June 29, 1990 

July 6, 1990 

July 13, 1990 

2 

50,659 

50,745 

50,082 

50,519 

50,595 

3 

1.44 

0.17 
(-) 1.31 

0.87 

0.15 

Deposits in Nationalised Banks 

1577. SHRI MADAN LAL 
KHURANA: 
SHRI CHHlTUBHAI 
DEVJIBHAI: 
SHRI GAMIT: 

Will the Minister of FINANCE be 
pleased to state: 

(a) whether deposits in the nation-
alised banks have hlkn sharply; 

(b) if so, the rt!aSOllS therefor toge-
ther with details of steps taken to im-
prove the situati011 and to make more 
funds available for investment in the 
planning process/developmentaJ acti-
vities; 

(1:) the details of the areas from 
where nationalised banks are getting 
maximum deposits; 

(d) whether th~re is any proposal to 
ellhance the bank interest rates: and 

(e) if so, the details thereof? 

THE DEPUTY MINISTER IN 
THE MINISTRY OF FINANCE 
(SHRI ANIL SHASTRI): (a) No, 
Sir. 

(b) Does not arise. 

(c) The areas and sectors of activi-
ties from where the banks obtaill depo-
sits varies from time to time depending 
on the overall growth of the economy. 

(d) and (e) The currently applicable 
interest rates on bank deposits are 
considered appropriate at present. The 
structure of deposit rates remain 
under continuous review of the Re-
serve Bank of India. 
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Foreign Exchange Outgo 

1518. SHRI RAM SAJIWAN: 
SHR I MAT I SUBHASHJNI 

ALI: 

Will the Minister of COMMERCE 
be pleased to ~tate: 

(a) the export earnings Llp..d foreign 
exchange outgo of the Cvigate Palmo-
live Company since 1988, year-wise; 

(b) whether the amount of foreign 
exchange sent 9Y the Colgate Palmoliw 
is in accordance with the law: and 

(c) if not, the action tJken or con-
templated to stop foteign e)l.change 
drain by the company? 

THE MINISTER OF COM-
MERC.E AND TOURlSM (SHRl 
ARUN KUMAR NEHRU): (a) to 
(c) Information is being collected 
and will be laid on the Table C'f the 
House. 

Abolition of (~old Control 

1579. SHRI KUSUMA KRISHNA 
MURTHY: 
SHRI AJIT PANJA: 

Will the Minister of FINANCE be 
pleased to state: 

(a) how far the objedive of c1boli-
tion of Gold Control Act has been achi-
eved and the existing position of gold 
market in India; 

(b) whether fJ::he! nm~nt have evcl-
ved any scheme to allow import of gold 
in the form of jewellery by Non-Resi-
dent Indians visiting India; 

(c) if so, the details thereof: 

(d) whether gold jew~llery exporters 
are facing acute shortage of raw mate-
rial: and 

(e) if so, the reasons thereof? 

THE DEPUTY MINISTER IN 
THE MINISTRY OF fINANCE 
(SHRI ANIL SHASTRI): (a) Gold 

Control (Repeal) .\ct, J 990 came into 
the force on 6th June 1990 hence it 
is too early to assess the impact of 
abolition of Gold (Control) Act. 1968. 

(d) Yes, Sir. 

(c) In view I..)f ~b) above, question 
does not arise. 

(d) Y:s, Sir. 

(e) Shortage of guld is being experi-
enced by gold j\!welkry exporters due 
to nOIl-a vailability of gold with the 
~tate Bank of India ant! prohlems exis-
!1l1,:! at the Gov:.:rnment of India Mint 
which serves State B.lnk of j ndia and 
other customers Viithi,., the limitations 
of available capacity. 

Export targets set by Engineetjing 
Export Promotion Council 

1580. SHRI KUSUrvlA KRISHNA 
\1URT HY: Will the Mini~icr ()f COM-
MERCE he ple,lsed to state: 

(a) th~ targds laid down by the 
Engineering Expurt Promotion COU11-
cil (EE PC) for :.' '(rort of en!:,inet!ring 
goods till 1994-lf5: 

(b) where docs India ~talld ill the 
matter of prouudillil of qualitative 
engineering goods for the world mar-
ket'? 

(c) the amOU'lt 01 foreign e,\change 
spent for importing engineering good~ 
and the amount Ol f(!reign eXl:hange 
eatned through c\port of engineering 
goous Juring the last five years; and 

(d, whether 31lY new export targets 
were recently iJentified by any Gov-
ernment agency and if so, the details 
thereof? 

THE MINISTER OF COMMERCE 
AND TOURISM (SHRJ ARUN KU-
MAR NEHRU): (a) Engineering Ex-
port Promotion CounciL a Govern-
ment sponsored orga;~isa~ion. set up to 
promote export of engineering goods 
and services, has set itself the follow-
ing target<; for export from engineering 
sector during jQ90-(.)l to !9()4-95: 
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Yellr 

1 

1990-91 
1991-92 
1992·93 
1993·94 
1994-95 

Export Target 
in Crore Rs. 

2 

3400 
3725 
4675 
5350 
6450 

(b) India's export of engineering 
items to the different world markets 
has been steadily going up over the 
years reaching Rs. 2350 crores in 1989-
90. However. the share of Indian engi-
neering export in total world engineer-
ing exports is tow and stands at about 
0.11 % at present. 

(c) The export of engineering items 
and the import of engineering Hems 
during 1985-86 to ] 989-90 were as 
fo]]ows:-

(In crore Rs.) 

Year Expur! Import 

1 2 3 

1985-86 979 4285 

1986-87 1044 5467 

1987-88 1105 6566 
1988-89 1589 6939 

1989-90 2350 7251 

(d) No, Sir. 
Survey for Assessing Domestic Demand 

of Mild Steel 

1581. SHRI KUSUMA KRISHNA 
MURTHY: Will the Minister of 
STEEL AND MINES be pleased to 
state: 

(a) whether any survey has been 
conducted to assess the domestic de-
mand of mHd 5.teel for the next five 
years; 

(b) whether and plan has been 
evolved to meet the domestic demand 
for mild steel without importing; and 

(c) if so, the details thereof'! 

THE MINISTER OF STEEL & 
MINES AND MINISTER OF LAW 

& JUSTICE (SHRI DINESH GO-
SW AMY): (a) to (c) The VITI Plan 
WorIcing Group has estimated the de-
mand of all types of mild steel to be 
about 22.0 million mnnes by the end 
of the VIII Plan (1994-95). Private 
Sector is being encouraged to increase 
production of steel; SAIL Plants are 
being modernised to increase their 
production and produc>tivity. Some im-
ports will still be necessary with these 
efforts. 

National Judicial CommMsioa 

J 582. SHRI KUSUMA KRISHNA 
MURTHY: 

SHRI !NDRAJIT GUPTA: 
SHRI PRAKASH KOKO 

BRAHMBHA TT : 
PROF. K.V. THOMAS: 
SHRI B.N. REDDY: 
SHRI EDUARDO FALEl-

RO: 
SHRI bANWARlLAL 

PUROHIT: 

Will the Minister of LAW AND 
JUSTICE be pleased to state: 

ta) whether Guvernment are aware 
of the reservations expressed by the 
~hief justice of India in I egaro to the 
~etting up of the National Judk'jal 
Commission; and 

(b) if so, the reaction of Govern-
ment thereon? 

THE MINISTER OF STEEL & 
MJNES AND MINISTER OF LAW 
.. " JUSTICE (SHRI DINESH 
GOSWAMI): (a) and (b) The Gov-
ernment have intruduced the Consti-
tution (Sixty Seventh Amendment) 
Bill, 1990 in the Lok Sabha on 
18-5-90 regarding the setting up of a 
National Judicial Commission for ap-
pointment of Judges of the High Courts 
find the Supreme Court ~tfld for trans-
fer of Judges of the High Courts. Ear-
lier, the Chief Justice of India had 
expressed certain reservations about 
the proposed National Judicial Com-
mission. He has now intimated that 
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the Conference of Chief Justites con-
vened by him on 31st August and 
1st September, 1990 will also consider 
the matter of appointment of Judges, 
and has requested the Government to 
await the views of the Chief Justices' 
Conference on the proposed Commis-
sion. 

The request of the Chief Justice of 
India is receiving the attention of the 
Government. 

[Translation] 

Poor Reception of DoonIarshan in 
Khaodwa, M.P. 

1583. SHRI \MRATLAL VAL-
LABHDAS TARWALA: Will ,the 
Minister of INFORMATION AND 
BROADCASTING be pleased to 
state: 

(a) whether Doordarshan program-
mes cannot be viewed clearly in 
Khandwa, (M.P.): and 

(b) if so, the reasons thereof and 
the steps being 1 aken to remove tht:se 
defects and the time by' which these 
are likely to be removed? 

THE MINISTER OF INFORMA-
TION & BROADCASTING AND 
MINISTER OF PARLIAMENTARY 
AFFAIRS tSHRI P. UPENDRA): 
(a) No, Sir. The low power TV trans-
mitter at Khandwa is rep0rted to be 
functioning nonnal1y and is providing 
satisfactory service within its service 
area. 

(b) Does not arise. 

[English] 

Waiver of Agricultural loaDs iD 
Mizoram 

1584. DR. C. SILVERA: Will 
the Minister of FINANCE be pleased 
to state: 

(a) whether Government have decid-
ed to waive agricultural loans up to 
Rs. 10.000/-: 

(b) if so, the number of persons in 
Mizoram who :Lre eligible for debt 
relief under the above scheme. dis-
trict-wise; . 

(c) whether Government will bear 
the total amount involved in waiver 
of such loans granted to people of 
Mizoram since Mizoram is a non-
industrial State and f,~rmed as a spec-
cial category State; and 

(d) if so. the details thereof and if 
not, the reasons therefor'! 

THE DEPUTY MINISTER IN 
THE MINISTRY OF FINANCE 
(SHRI ANIL SHASTRI): (a) to (d) 
The Agricultural and Rural Debt Re-
lief (ARDR) Scheme. 1990 formulated 
by Government of T ndia provides for 
oebt relief to the extent of Rs. 10.000/-
to eligible borrowers from public sec-
tor banks and regional rural banks. 
The State Governments inc1uding 
Mizoram have been advised by Cen-
tral Government to formulate a simi-
lar scheme in respect of cooperative 
banks. 

The scheme is unifl)rm!y applicable 
to whole of India, and as such, the 
question of I:ategorising the States ac-
cording to their :;tatus of development. 
industrially or othl![wisc, does not 
arise. While the burden of debt re-
lief to be provided under the scheme 
by public sector banks and regional 
rural banks will be borne by the Cen-
tral Government, that in respect of co-
operative sector will be shared 
equally by the Central and State Gov-
ernments. The exact number of benefi-
ciaries and quantum of relief provided 
under the Scheme wi11 be known only 
at the final stage of implementation of 
the Scheme. 

[TmtJ'S/a(ion] 

LoaM Adl1Hlced by State BaDk of 
India to induMriaJ units 

1585. SHRI HARISH RAWAT: 
Will the Minister of FINANCE be 
pleased to state: 

(a) the total amount of loans ad-
vanced by the State Bank of India to 
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indu<:trial units which was outstand-
ing as Gn June 30. 1990; 

(b) whether the financial position of 
some of these units is not sound and 
they are lying closed; 

(c) if so. the numb~r of ~uch units 
and thl! ameunt ('f loan,;; provided to 
these unit~; 

(d) whether the Board for Industrial 
and Financial Rccomtrudion (BIFR) 
has chalked out certain plans for the 
revival of these nnits; and 

(e) if 50. the number of these units? 

THE DEPUTY MINISTER IN 
THE MINISTRY OF FINANCE 
(SHRI ANIL SHASTRI): (a) State 
Bank of India has reported that the 
tctal amount of loans advanced by 
th~ SBI to Industrial units including 
small scale units whkh was outstand-
ing as on June 30, 1990 is Rs. 16.497 

-crores. 

(b) and (c) The number of units, in-
cluding SST units, whose 1inancial 
position is not sound are reported to 
be 70.799 and loans sanctioned to 
these unit,; amount to Rs. 413 crores. 

(d) BIf R. which has been establish-
ed under Section 4 of the Sick Indus-
trial Companies {Special Provisions) 
Act. 1985 has jurisdiction for rehabili-
tating sick companies which are in 
the non-SSI sector. In the case of all 
such units the law provides that en a 
reference being made to them. BI~R 
must take cognii'ance of such i'rlm_ 

panies in order to attempt their reha-
bilitation in accordance \dth the said 
Act. 

(e} 181 units, uf which: 

(i) rehabilitation 
packages finalised 

(ii) winding up notices 
issued 

(iIi) rejected or yet be 
registered 

(iv) hearing is in progress 

38 

20 

50 
73 

SettiDg up of a Pit SOIII aod --
DtrisioD in Pithoragark, U.P. 

1586. SHRI HARISH RAWAT: 
Will the Minister of INFORMATION 
AND BROAOCASTING be pleased 
to state: 

(a) whether Government propose to 
sct up a unit of Song and Drama, Divi-
~ion in Pithoragarh district of Uttar 
Pradesh; and 

(b) whether this unit is likely to be 
set up during 1990-91 '? 

THE MINISTER OF INFORMA-
TION & BROAOCASTJNG AND 
MINISTER OF PARLIAMENTARY 
AFFAIRS (SHRI P. UPENDRA): 
(a} No, Sir. 

(b) Does not arise. 

Doordarshan Tower at Pitborapl'h 
(Uttar Pradesh) 

1587. SHRI HARISH RAWAT: 
Will the Minister of INFORMATION 
AND BROADCASTING be pleased 
to state: 

{a) whether Government are aware 
that the transmission of the Ooordar-
shan Tower at Pithoragarh in Uttar 
Pradesh has been poor for quite a long 
period: 

(b) if so, the details of the com-
plaints received in this connection: 

(c) whether steps have been taken 
to remove these complaints; and 

(d) if so. the details thereof? 

THE MINISTER OF INf'ORMA-
TION & BROADCASTING AND 
MINISTER OF PARLIAMENTARY 
AFFAIRS (SHRI P. UPENDRA): (a) 
The low power TV transmitter at 
Pithoragarh, is reported to be function-
ing normally, but its coverage is some-
what limited because of the obstruc-
tions caused by the hilly terrain of 
the area. 

Total 181 (b) to (d) Complaints regarding poor 
----- coverage of the transmitter have been 



221 Written Answers SRAVANA 26, 1912 (SAKA) Written Answers 222 

rec~ived, from time to time, from 
yan~us quarters.. !he TV cowrage 
~n Plthora~arh dlstnd is expected to 
unprove WIth the commissioning of the 
very low power transmitkr under im-
plementation at Munsiari. Further im-
provement in TV coverage in the dis-
trict depends upon the availahility of 
resources for the purpose. 

SlIJ.DRIIing of foodgrains on Indo-
Nepal Border 

1588. SHRI HARISH RA W AT: 
Will the Minister of FINANCE be 
pleased to state: 

(a) whether Government have re-
ceived any complaint in regard to the 
large scale smuggling of foodgrains 
etc. from Nainital and Pithoragarh 
districts of Uttar Pradesh into Nepal: 

(b) if so, the number of cases of 
smuggling detected during last one 
year; and 

(c) the further action taken thereon? 

THE DEPUTY MINISTER IN 
THE MINISTRY OF FINANCE 
(SHRI ANIL SHASTRI): (a) to (c) 
Available reports do not indicate any 
instances of smuggling of foodgrains 
from Nainital and Pithoragarh dis-
tricts of Uttar Pradesh into Nepal in 
the recent past. However, the En-
forcement agencies r-:main alert against 
smuggling activities throughout the 
country including those on the Indo-
Nepal border. Close co-ordination is 
being maintained between all the 
agencies concerned with the detection 
and prevention of smuggling. 

[English] 

Tax Evasion by Tobacco and DrIll 
Companies 

1589. SHRI KARIA MUNDA: 
Will the Minister of FINANCE be 
pleased to state: 

(a) whether some foreign share 
holding companies, particularly to-
bacco and drug companies. have evad-
ed huge Excise duty and other taxes 

15-1 LSS/ND/90 

and op~ned their otlice ~Ibroad to 
legalise their black money: 

(b) if so, the action taken by Gov-
emment in this regard: 

(c) whether Government prop,~se to 
dired these companies to close their 
of1ice~ abroad to meet shortage of 
foreign exchange: and 

(d) if not, the l'ea'iOns therefor? 

THE DEPUTY MINISTER IN 
THE MINISTRY OF FINA NCE 
(SHRI ANIL SHASTRI): (a) to (d) 
Information is being t:ollcct~d and will 
be laid on the Table of the House. 

Mis-UtiliAtion of Foreign ExchaDge 
Allotted to companies in Delhi 

1590. SHRI KARIA MUNDA: 
Will the Minist~r of FINANCE be 
pleased to state: 

(a) the fon::ign exchange allotted to 
Mis. ITe Ltd.. Glaxo Ltd.. Asian 
Paints Ltd. and to 5·Star Hotels in 
Delhi during tr,e last two years. 

(b) whether Instances of misutilisa-
tion of the foreign exchange by the 
above companies/h,)tels have come 
to the notice of Government; and 

{c) if so. the cetails therl~of and 
the action tahn (Jr proposed to be 
taken by Government in this regard? 

THE DEPUTY M JNISTER IN 
THE MINISTRY OF FINANCE 
(SHRI ANIL SHASTRI): (a) Infor-
mation is being collected and will be 
laid on the Table of the House. 

(b) and (c) No case of misutilisation 
of foreign exchang~ released to the 
named companies and five star hotels 
in Delhi has come to the notice of 
the Enforcement Directorate during 
the last two years. 

Hotels with Foreigu Share HoIdmp 
1591. SHRI KARIA MUNDA: 

Will the Minister of TOURISM be 
pleased to state: 

(a) the names of hotels in India 
with foreign share holdings; 
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(b) whether Government propose to eases' peacJiDg in J&K High CCMB't 
fully Indianise such hotel; 

(c) if so, the details in this regard: 
and 

(d) if not. the reasons therefor? 

THE MINISTER OF ST A TE IN 
THE MINISTRY OP PARLIAMEN-
TAR Y AFFAIRS AND MINISTER 
OF STATE IN THE MINISTRY OF 
TOURISM (SHRI SA TY A PAL 
MALIK): (a) to (d:) There are no 
share holding in hotels as such but in 
Companies that may own hotels, 
Foreign hotel chains are ,allowed 
equity participation under joint colla-
boration agreement with Indian Com-
panies with prior approval of Govern-
ment of India. There are no proposal 
to reduce foreign share holdings. 

Development of Pilgrimace places in 
Bihar 

1592. SHRI KARIA MUNDA: 
Will the Minister of TOURISM be 
pleased to state: 

(a) the names of the pilgrimage 
places in Bihar proposed to be deve-
loped during the Eighth Plan period: 
and 

(b) the estimated expenditure and 
the target fixed to complete the deve-
lopment work at these places? 

THE MINISTER OF ST ATE IN 
THE MINISTRY OF PARLIAMEN-
TAR Y AFFAIRS AND MINISTER 
OF STATE IN THE MINISTRY OF 
TOURISM (SHRI SATYA PAL 
MALIK: (a) and (b) During the 
first year of Eighth Five Year Plan, 
the Government of Bihar suggested in-
clusion of following pilgrim centres 
for infra structural development: -
Vaishali. Gaya. BOOh Gaya, Valmiki 
Nagar, Nl1anda and Raj-gir. 

The State Government has not yet 
submitted specific proposals. 

1593. SHRI PIYARE LAL 
HANDOO: Will the Minister of 
LAW AND JUSTICE be pleased to 
state: 

(a) the number of cases pending 
disposal in Jammu and, Kashmir High 
Court as on 1 July. 1990 l:lnd their 
break up into civil original. criminal 
(Appeals & References) with original, 
writs (appellate) and Miscellaneous; 
and 

(b) the steps being taken by Go-
vernment for the disposal of these 
cases expediciously~ 

THE MINISTER OF STEEL & 
MINES AND MINISTER OF LAW 
& JUSTICE (SHRI DINESH GOS-
W AMI): (a) The pendency of oases 
as on 1st July, 1990 in J&K High 
Court is not available, However, as 
on 31-12-1989, 42099 cases were 
pending in Jammu & Kashmir High 
Court, the break-up of which is as 
follows: 

Civil OrigInal 
Criminal (Appeals and 

References) 
Other Main Criminal 

Cases 
Writ Petition 
Miscellaneous cases 

7971 

1140 

1664 
9519 

21805 

(b) Various steps like grouping of 
cases involvin~ common questions of 
hw, constitution of special benches 
etc. have been taken to reduce pen-
dency of cases in the High Courts. A 
Committee of 3 Chief Justices of 
High Courts has been constituted by 
the Government in January, 1989 to 
study the problem of arrears in Courts 
and to suggest remedial measure. 

Recovery of over payment fOl' export 
of Frozen Meat 

1594. SHRI Y ADVENDRA 
DATT: Will the Minister of COM-
MERCE be pleased to state: 

(Ia) whether the attention of Go-
vernment bas been drawn to the ob-
servation of the C&AG contained in 
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para 8 of his report on Union Go-
vernment (civil) for the year ended 
31 March, 1988 (No. 13 of 1990) re-
garding irregular payment of cash 
assistance on exports of frozen meat 
below minimum export price; and 

(b) if so, the details thereof and 
action taken by Government to reo 
cover the over payment made to the 
parties concerned? 

THE MINISTER OF COM-
MERCE AND TOURISM (SHRI 
ARUN KUMAR NEHRU): la) and 
(b) Yes, Sir. The Compt'_llller & 
Auditor General of India has referred 
to the irregular payment of Cash As-
sistlllce totalling Rs. 28.4Y lakhs on 
the export of Frozen Mea t below the 
minimum export price. These pay-
ments re1ated to 49 cases for the 
period 1977-78 to 1984-85 involving 
six firms. The matter is under investi-
gation and steps are being taken to 
recover the amount from the firms 
concerned wherever the payments are 
found to be irregular. 

~stablisbment of Vijaynapr Steel 
Plant 

\595. SHRI SRIKANTA DATTA 
NARASIMHA RAJA WADIY AR : 
Will the Minister of STEEL AND 
MINES be pleased to state: 

(a) whether the establishment of 
steel plant at Vijaynagar in Kama-
tak,] has been delayed: 

(b) if so, the reasons thereof; 

(c) the progress made so far in the 
establishment of the plant; 

(d) whether it could be set up dur-
ing the Eighth Plan; and 

(e) if so. the steps taken therefor? 

THE MINISTER OF STEEL & 
MINES AND MINISTER OF LAW 
& JUSTICE (SHRI DINESH GOS-
WAMI): (a) to (e) Vijayanagar 
Steel PI'lnt in Karnataka could not be 
implemented as adequate resources 

were not available in the VII Plan. 
Implementation of the project during 
the VIII Plan will also depend upon 
allocation of resources. 

Trade \\itb South Korea 
1596. SHRI SRIKANTA DATTA 

NARASIMHA RAJA WADIYAR: 
Will the Minister of COMMERCE be 
plel)sed to state: 

(a) whether steps have been taken 
by Government to increase trade with 
South Korea: 

(b) if so, the major items being ex-
ported to South Korea and foreign 
exchange earned therefrom during the 
last three year~: 

(c) the foreign ex~:hange outgo due 
to imports from South Korea during 
the S'Jme period: 

(d) whether any new proposal for 
trade agreement has come from South 
Korea: and 

(e) if so, the detail.-; thereof? 

'i HE Mil\' ISTER OF COM-
MERCE AND TOlJRISM (SHRI 
ARliN KUMAR NEHRU): (a) 
Yes. Sir. Government have taken 
various steps to hoo!'>! trade with 
South Korea, 

(b) and (e) Iron un:, engineering 
~OO(_l<;. textiles. chernio.lls and phar-
maccL,ticah. oil meals. leather and 
manufactures are the major items of 
Indian exports to South Korea. As 
per DGCI&S's statistics, Indian ex-
ports to South Korea IJnd imports 
therefrom during the last three years 
were as under: 

(Value in Rs. ('fores) 

Y~ar 

1987-8~P 

19~8-IN* 

1989-90* 

(* Pf()vi-,iona:) 
(d) No. Sir. 

Imports 

2 

329.30 
432.12 
:'57.24 

(v) Does not arise. 

Exports 

3 

140.82 
182.56 
268.11 
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UDeIII'tIIiDg of NOD-Ferrous meCals 
Racket by CeaanI Emaomic 1DteIIi-

geaee B_eau 

1597. SHRI BANWARILAL 
PUROIDT: Will the Minister of 
FINANCE be pleased to state: 

(a) the Central Economic Intelli-
gence Bureau has unearthed a major 
racket cornering non-ferrous metals 
meant for actual users and, their sale 
in the black market during June 1990; 

(b) if s<). the details of the searches 
oarried out by the Bureau on the 
firms; 

(c) the details of the frauds commit-
ted by the"'e firms; and 

(d) the further action contemplated 
by Govern ment against the involved 
officials? 

THE DEPUTY MINISTER IN 
THE MINISTRY OF FINANCE 
(SHRI ANIL SHASTRI): (a} to (c) 
The Central, Economic Intelligence 
Bureau searched in December 1989, 
the business and residential premises 
of three persons allegedly involved in 
the Slale of non-ferrous metals, obtain-
ed from MM'rC under the guise of 
actual users. Investigations revealed 
that a number of fictitious firms were 
set up by these persons and the pur-
chase of non-ferrous metals was fin-
anced through bank credit. The me-
tals were sold at a premium in the 
open market by misusing the facility 
available to actual users under the 
Import and Export Control Policy. 
The cases so far detected, involve 
lifting of non-ferrous metals to the 
tune of Rs. 8.5 crores in 1988-89 
from MMTC. Three persons have 
been arrested under the Customs Act. 
1962. 

(d) Investigations at this stage do 
not indicate the involvement of go-
vernment officials. 

Developmeat of Toudsm 'fIIna&It 
private sector 

1598. SHRI BANW ARILAL 
PUROIDT: 

DR. ASIM BALA: 
SHRI P.R.AK.ASH- KOKO 

BRAHMBHATT : 
SHRI GOPI NAffi GAJA-

PAlHI: 

Will the Minister of TOURISM be 
pleased to state: 

(a) whether it is proposed to pro-
mote tourism in the country through 
private sector during the Eighth Plan 
period; 

(b) whether State Governments have 
chalked out any plans / schemes to 
develop tourism in the private sector; 

(c) if so, the details thereof; and 

(d) what will be the contribution of 
priVlate sector in this regard? 

THE MINISTER OF STATE IN 
THE MINISTRY OF PARLIAMEN-
TARY AFFAIRS AND MINISTER 
OF STATE IN THE MINISTRY OF 
TOURISM (SHRI SATYA PAL 
MALIK): (a) It is proposed to 
continue the stress on encouraging 
private sector investment in develop-
ing tourism in the country during the 
8th Plan period.. 

(b) land (c) Both Central and State 
Governments have announced a num-
ber of incentives for attracting private 
investment in the tourism sector. As 
many I3S 14 State Governments and 3 
Union Territories have declared 
tourism as industry and 4 State Go-
vernments have declared hotels as in-
dustry which enables them to get 
various physical and financial bene-
fits. The State Governments also pri-
vide basic infrastructure facilities like 
roads. water supply, electricity etc. 

(d) The contribution of the private 
sector will be in the development of 
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hotels. restaurants. travel facilities and 
other tourism related activities. 

[English] 

[Translation) 
Development of piIgrimaae ceaCre ia 

states 

CODTenioD of partDership firm ha . 
liability or a NaJioMIise4 baat in;:: 

private Ltd. concern 

1600. SHRI PYARELAL 
KHANDELWAL: 

SHRI PHOOL CHAND 
\'ERMA: 

1599. SHRI PYARELAL KHAN-
DELW AL : Will the Minister of 
F?-NANCE be pleased to state: 

Will the Minister of TOURISM be 
pleased to state: 

(a) whether any partnership firm 
having liability of any nationalised 
bank can Clmvert itself into a private 
limited concern without seeking per-
mission from the concerned b:mk; 

(a) the names of pilgrimage centres 
developed in Madhya Pradesh. Raja-
sth~n. Himachal Pradesh and Qujarat 
durmg the Seventh Plan period with 
central assistance: 

(b) if not. the number of such part-
nership firms, which have converted 
themselves into private limited con-
cerns without the permission of the 
Central Bank of India in Madhya 
Pradesh particularly in Vidisha and 
Raisen districts during the last three 
years: and 

(c) the action taken against these 
firms? 

THE DEPUTY MINISTER IN 
THE MINISTRY OF FINANCE 
(SHRI ANIL SHASTRI): (a) Nor-
mally, it is expected that before 
change in constitution such as con-
vershm of a partnership firm into a 
private limited COJllP.lllY, prior permis-
sion of the financing bank will be 
required. 

(b) Central Bank of India has re-
ported that only one partnership firm 
was converted into a Private Ltd. 
company during the last three years in 
Vidishia and Raisen districts. The 
branch and the Regional Office of the 
bank had given permission for the 
above conversion and continuance of 
the limit since all the assets and liabi-
lities were taken over by the company 
and there was no reduction in their 
net worth. 

(c) Does not arise. 

(b) the details of pilgrimage centres 
proposed to be developed in these 
States during the Eighth Plan Period: 
and 

(c) the amount earmarked for the 
development of each of these centres? 

THE MINISTER OF STATE IN 
THE MINISTRY OF PARLIAMEN-
TARY AFFAIRS AND MINISTER 
OF STATE IN THE MINISTRY OF 
TOURISM (SHRI SATYA PAL 
MALIK): (a) The Centrnl Departme-nt 
of Tourism have I}f(wided financial 
assistance for inirastructural and 
other developmental schemes for the 
following pilgrim centres in States of 
Mldhya Pradesh. Rajasthan. Hima-
chal Pradesh and Gujarat:-

1. Madhya Pradesh: Amar-
kantank. Chitrakoot. Onkaresh~ 
war, Bhoramdeo and Sanchi. 

2. RajaJtlwll: Ranakpur, Tala-
vriksha, Osian. 

3. Hinwdlal pradesh: Chamun-
dadevi, Rawalsar, Chintpumi. 

4. Gujarat: Dwarka, Byet 
Dwarka, Somnath. Tithal. 
Dakor, Pawagarh and Patan. 

(b) and (c) The list of proposals 
to be taken up during Eighth Five 
Year Plan has not yet been finalised. 
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[Trans/alioll] 

Loaos Advaaced by BraDdleS of 
Central Bank of India in Ratsen aad 

Vidisha Districts 

1601. SHRI PYARELAL KHAN-
DELWAL: Will the Minister of 
FINANCE be pleased to state: 

(a) the number of partnership firms 
and Private Ltd. concerns in Raisen 
and Vidisha districts against which 
the officers of the Central B3nk of 
India have made complaints during 
the last two years in regard h) the 
irregularities committed by them ill 
their stocks: 

(b) whether, in spit<.; uf that, the 
branches of the Central Bank of India 
in the above districts h:lVe provided 
the loan facilities to the said firms; 
and 

(c) if so, the reasons therefor? 

THE lJEPU-1 Y MINISTER IN 
THE MINISTRY OF FINANCE 
(SHRI ANIL SHASTR I): (a) to (c) 
Central Bank of India ha~ reported 
that there wa/) no specific comp1aint 
agaimt any partnership ~)r. Priva~e I:td. 
firm in Ralsen and Vtdlsha dIstrIcts 
regarding irregularities committed by 
such firms on their stocks. However. 
performance of one of the firms enjoy-
ing credit facilities with its Vidisha 
branch was adversely affected due to 
continuous drought condition from 
1986 to 1988 resulting in accumulation 
of stocks. de1'lyed realisation of receiv-
ables, etc. However. need-based 
credit requirements were extended to 
it from time to time by the appro-
priate authorities of the bank. 

Opening of Bank Branches in 
Himadlal Pradesh 

1602. PROF. PREM KUMAR 
DHUMAL: WilI the Minister of 
f1NANCE be pleased to state: 

(a) the number of licences issued 
during the last one year for opening 
the branches of nationalised banks in 

Hamirpur, Una, Bilaspur and Kangra 
districts of Himachal Pradesh; 

(b) the number of branches opened 
out of these so far; 

(c) the number of branches that 
could not be opened indicating the 
reasons therefor; and 

(do) the time by which these bran-
ches are likely to be opened? 

THE DEPUTY MINISTER IN 
THE MINISTRY OF FINANCE 
(SHRI ANIL SHASTRI): (a) and 
(b) The number of licences issued 
during the last one year. i.e. from 
J -4-89 to 31-3-90 and the number of 
branches opened in the districts of 
Hamirpur. Una. Bihspur and Kangra 
in Himachal PradeSh are as follows: 

Name oj the 
Districts 

I. Hamirpur 
'") Una 
-. Bila..,pur _i. 

4. Kangra 

Total 

No. o{ 
Iicel1~'es 
issued 

No. of 
hranciles 
opened 

.2 3 

4 3 
5 3 
n 

to f) 

25 l-l 

(c) and (d) Licences for the re-
maining branches could not be utilis-
ed because of non availability of in-
frastructu1'3l facilities such as pre-
mise~, connected roads. communica-
tion and security arrangements. The 
validity period of the licences has 
been extended upto 30-9-1990 to en-
able the banks to open branches at the 
remaining centres, 

[Engli~h] 

Deposits and Waos advanced by baoks 
in Himachal Pradesh 

1603. PROF. PREM KUMAR 
DHUMAL: Will the Minister of 
FINANCE be pleased to state: 

(a) the details of deposits in the 
nationalised banks in Hamirpur. Una. 
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Bilaspur and Kangra districts of Hi-
machal Pradesh; 

(b) whether the credit depasit ratio 
of nationalised banks in the above dis-
tricts is below the national credit de-
posit ratio: and 

(c) if so, the details thereof? 

THE DEPUTY MINISTER TN 
THE MINTSTR Y OF FINANCE 
(SHRI ANIL SHASTRI): (a) to (c) 
The aggregate deposits. and the Credit 
Deposit (C: D) Ratio of all scheduled 
commercial banks in the following 4 
districts of Himachal Pradesh as on 
the last Friday of March, 1990 (latest 
available d:lta) are as under:-

(Rs. il1 crores) 

Dcposif." C:D 
Rrlfio(Oo) 

1. HamlTpur 106.54 16.1 
2. LTnq 97.40 46.4 
3. Bilaspur 19.H5 28.9 
4. Kangra 2Q').R3 21.3 

The C: D ratio for Himachal Pra-
desh on that date was 38.6 % while the 
All India figure was 65.8%. How-
ever, the C: D ratio in an are3 is not 
an accurate indicator of the adequacy 
or otherwise of credit deployed in that 
area. The same is influenced by the 
level of economic activity. the extent 
of deposit mobilisation land the avail-
ability of suitable investment opportu-
nities. 

[Translation] 

POOl' Reception of Doordarshan Pro-
grammes in Distriru of Hamirpur 

and Kangm 

1604. PROF. PREM KUMAR 
DHUMAL: Will the Minister of 
INFORMATION AND BROAD-
CASTING be pleased to state: 

(a) whether Government hwe recei-
ved complaints from people of dis-
tricts Hamirpur and Kangra in Hima-
chal Pradesh re.garding poor reception 
of Doordarshan Programmes; 

(b) whether there is a demand for 
setting up of a LPTs at Ashapuri of 
Kangra and another one in Sujanpur 
Tihra of Hamirpur. Himachal Pra-
desh: and 

(c) if so. the steps taken in this 
regard? 

THE MINISTER OF INFORMA-
TION AND BROADe ASTING AND 
MINISTER OF PARLIAMEN-
TARY AFFAIRS ~SHRI P. UPEN .. 
ORA): (a) Yes. Sir. 

{b) Yes. Sir. 

(c) It is the endeavour of Door-
d.lrshan to extended TV service espe-
Cially tn hilly arcas as expeditiously 
as possible but this objective can be 
achieved only in a phased manner 
depending upon availability of fund. 

Foreign Tourist Visit 

1605. PROF. PREM KUMAR 
DHUMAL: Will the Minister of 
TOURISM be pleased to state: 

(11) the number of foreign tourists 
visited India this year upto 3l May. 
199{); 

(b} the extent of increase or de-
crea~e in their number in comparison 
to figures of foreign tourists visiting 
1ndia during the corresponding period 
la<,t year: and 

{c) the reasons therefor? 

THE MINISTER OF STATE IN 
THE MINISTRY OF PARLIA· 
MEN r ARY AFFAIRS AND MINI-
STER OF STATE IN THE MINI· 
STRY OF TOURISM (SHRI SATYA 
PAL MALIK): (a) to (c) The 
n urn ber of foreign tourists who visit-
ed India during January-May, 1990 
were 5,53,334, excluding the nationals 
of Pakistan and Bangladesh. The 
arrivals during the above period re-
gistered an increase of about 6.4% 
over the corresponding period of the 
previous year due to promotional 
efforts in the overseas markets. 
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Import of Gold 

1606. SHRI MANJAY LAL: 
SHRI Y.S. RAJASEKHAR 

REDDY: 

Will the Minister of FINANCE be 
pleased to state: 

(a) whether Government's attention 
has been drawn to the news-item ap-
pearing in the Times of India dated 
25 July, 1990 captioned "Ministries 
differ on gold import scheme". 

(b) if so, whether any final decision 
has been taken regarding import of 
gold; and 

(c) if so, the details thereof? 

THE DEPUTY MINISTER IN 
THE MINISTRY OF FINANCE 
(SHRI ANIL SHASTRI): (a) Yes, 
Sir. 

(b) No, 'Sir. 

(c) In view of (b) above, question 
does not arise. 

[Englisil] 

Purchasing Power of Rupee 

1607. SHRI MANJAY LAL: Will 
the Minister of FINANCE be pleased 
to state: 

(a) whether the purchasing power 
of Indian rupee is declining con-
tinuously; 

(b) if so, the position with regard 
to purchasing power of rupee by the 
end of 1987-88, 1988-89 and 1989-90; 

(c) whether the purchasing power of 
rupee has further declined in the 
country during the past six months; 
and 

(d) if so, the specific steps taken to 
stabilise the rupee and with what 
success? 

THE DEPUTY MINISTER IN 
THE MINISTRY OF FINANCE 
(SHRI /\NIL SHASTRI): (a) to 
(d). The movements in purcbtasing 

power of the rupee defined as the reci-
procal of the Consumer Price Index 
for Ind.ustrial Workers (1982=100) 
by the end of 1987-811, 1988-89 and 
1989-90 and during the months 
January to June, 1990 are given 
below: 

Period 

Yeor end 
1987-88 
1988-89 
1989-90 

Months 1990 
January 
February 
March 
Ai1ril 
May 
June (late~t available) 

Purcha-
sing 
Power of 
Ru?el' 
(in 'p'lise) 

65.3f) 
60.24 
56.40 

57.47 
57.14 
56.50 
55.5f) 
54.95 
54.05 

Government have initiated several 
steps to prevent erosion in purchasing 
power of rupee as a result of rise in 
prices. These include containing the 
budget deficit. introducing economy 
mOlsures to curb Government expen-
diture, maintaining supplies of essen-
tial commodities through PDS and 
strict action against hoarders and 
blackmarketeers. 

Utilisation of Foreip AID 

1608. SHRI NARSINGRAO 
SURY A W ANSHI : Will the Minister 
of FINANCE be pleased to state: 

(a) whether Government's attention 
bas been down to the news item cap-
tioned "unutilised foreign aid piling 
up fast" appearing in the Deccan 
Herald dated 6 April, 1990; 

tb) if so, the details with reasons 
thereof; and 
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(c) the further steps taken by Go-
vernment in this regard for full utili-
sation of foreign aid? 

THE DEPUTY MINISTER IN 
THE MINISTRY OF FINANCE 
(SHRI ANIL SHASTRI): (a) Yes, 
Sir. 

(b) and (c) A number of factors 
have contributed to less than antici-
pated utilisation of external loans I 
credits. These include delay in secur-
ing mandatory approvals.· resolution 
of technical issues, procurement and 
implementation delays and inade-
quate availability of counter-part 
funds. 

The progress of projects fin'anced 
with foreign assistance are constantly 
being reviewed. Procedures for ap-
provals have been simplified and pro-
gress of projects is being monitored 
with a view to imprJving the disburse-
ment of loans / crCl1its already commit-
ted. 

Waiver of agricultural loans in Anda-
maD aDd! Nicobar Islands 

1609. SHRI MANORANJAN 
BHAKATA: Will the Minister of 
FINANCE be pleased to state: 

(a) whether the agricultural loans 
advanced to the farmers in Andaman 
and Nicobar Islands would be written 
off: 

(b) if so, the total amount involved 
in nationalised banks and co-opera-
tive banks, separately; 

(c) whether the entire amount for 
Andaman and ~icobar Islands WGuld 
be borne by Union Government, it 
being a Union Territory; 

(d) if so, whether necessary direc-
tions have been issued in this regard; 

(e) if so, the details thereof; and 

(f) if not, the reasons therdor? 

THE DEPUTY MINISTER IN 
THE MINISTRY OF FINANCE 
(SHRI ANIL SHASTRI): (a) to (f) 
The Agricultural and R ural Debt 

16-1 LSSfND/90 

Relief (ARDR) &heme, 1990 formu-
lated bv the Central Government 
covers -the whOle country induding 
Union Territory of Andam:lfl and 
:r-.;icobar Islands. While the burden 
of debt rdief to be provided under 
the scheme by publk sector banks 
wi!! be borne by Central Government, 
that In respect of co-operative l'anks 
V\ ill be shared cquaUy from the Cen~ 
tral Government budget and the bud-
get of Union T ~rrih)ry. All the 
State Governments and Union Terri-
tcry Administrati,)llS including Anda-
man and Nicobar blands havc been 
n:.quested to formulate a scheme for 
bon owers pf Cooperatives on the 
lines of Government of India's Scheme. 
The exact number of beneficiaries 
and quantum of relief provided batik-
wise under the Scheme will be known 
only at the final stage d implemen-
tation of the Scheme. 

Promotion of adventure tourism 

1610. SHRl MANORANJAN 
IlHAKAIA: WilL the Minister of 
TOURISM be pleased to state: 

(a) whether Union Gcvemment 
have laid emphasis on the need for 
promoting. adventure touris~l so as to 
n:akc peopk aware of enVIronmental 
protection; 

(b) if so. the steps taken hy Govern-
I1lent in this regard: and 

(c) if not. the 1 easons therefor? 

THE MINISTER OF STATE IN 
THE MINISTRY OF PARLIAMEN-
TARY AFFAIRS AND MINISTER 
OF STATE IN THE MINISTRY OF 
TOURISM (SHRI SATYA PAL 
MALIK): (a) to (c) The Central 
Department of Touri3m is fully con-
scious of the need to make people 
aware of environmental protection and 
for that purpose all tourism related 
schcmt:s are approved after ensuring 
that all requisite iormalitje.') are com-
plied with and necessary c]earances 
are obtained from concerned autho-
rities. These include factors relating 
to environmental protection. 
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[Translation] 

~ adftl!'*l by smte Baak of 
Iadia aad Allallahad Bank to WOIDeII 

Eilbepnaeu15 of Utfar PrHesIa 
161l. SHRI RAJVEER SINGH: 

Will the Minister of FINANCE be 
pleased to state: 

(a) the number of women entrepre-
neurs of Uttar Pradesh to whom Joans 
have been sanctioned by the State 
Bank of India and the Allahabarl 
Bank during the last three years; 

(b) the average time taken to sanc-
tion such loans; and 

(c) the action taken/proposed to 
be taken to further simplify the proce-
dure in this re~ard to reduce the time 
taken in sanctioning the loans'! 

THE DEPUTY MINISTER IN 
THE MINISTRY OF FINANCE 
(SHRI ANIL SHASTRJ): (a) The 
number of women entrepreneurs of 
Uttar Pradesh to whom the loans 
have been sanctioned by State Bank 
of India and Allahabad Bank during 
the last three years, as reported by 
them, are as under: 

Year State Allahabad 
Bank of Bank 
India 

2 3 

December 1987 9472 
Match 1988 18825 
March 1989 15466 20849 
March ]990 205Q8 22615 

(b) and (c) Reserve Bank of India 
has advised the b~nks that aU lean 
applications upto a limit of Rs. 25,000 
should be disposed of within a fort-
night and those over Rs. 25,000 with-
in 8 to 9 weeks and this time frame 
is usually being adhered to. 

FWnriaI A5I!iIisfaDce for Beautifkatioa 
of Toar.i!It l.'eatres 

1612. SHRI RAJVEER SINGH: 
Will the Minister of TOURISM be 
pleased to state: 

(a) whetbc:t any allocation has been 
made by Union Government for the 
beautification of tourist centres during 
the current financial year; 

(b) if so, the funds allocated for 
various tourist ~entres of Uttar Pra-
desh with the district-whe details of 
the tourist centres to be beautified; 
and 

(c) if not. the reasons therefor? 

THE MINISTER OF STATE IN 
THE MINISTRY OF PARLIAMEN-
T ARY AFFAIRS AND MINISTER 
OF STATE IN THE MINISTRY OF 
TOURISM (SHRI SATYA PAL 
MALIK): (a) No, Sir. 

(b) and (c) Do not arise. 

[English] 

Replacement of old Equipment of 
Baugalore Doordarshan Kendra 

1613. SHRI H.C. SRIKANTAIAH: 
Will the Minister of INFORMATION 
AND BROADCASTING be pleased 
to state: 

(a) whether Government are aware 
that the equipments of Bangalore 
Doordanhan Kendra have become 
obsolete; 

(b) if so. whether Bangalore Door-
darshan has requested Government for 
replacing the old equipments; and 

(c) the steps taken to provide new 
equipments to Bangalore Doordarshan 
Kendra? 

THE MINISTER OF INFORMA-
TION & BROAOCASTING AND 
MINISTER OF PARLIAMENTARY 
AFFAIRS (SHRI P. UPENDRA): (a) 
The equipment installed at Doordar-
shan Kendra, Bangalore, is well with-
in its useful life span and has not, 
therefore, become obsolete. 

(b) No, Sir. 

(c) Does not arise. 
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[Translation] 

FiaavriM • i &awe to SmIIl Scale 
Ullbs 

1614. DR. LAXMINARA Y AN 
PANDEY A: Will the MINISTER 
OF FINANCE be pleased to state: 

(a) whether the Small Industries 
Development Bank of India has deci-
deq to provide increased financial 
aSSIstance while liberalising its single 
source scheme; 

(b) whether it has been proposed to 
provide working capital upto rupees 
tive lakhs through the State Financial 
Corporations to such small scale units 
which have project cost upto rupees 
ten lakhs; and 

(c) if so, the details in this regard? 

THE DEPUTY MINISTER IN 
THE MINISTRY OF FINANCE 
(SHRI ANIL SHASTR[): (a) to (c) 
Small Industries Development Bank 
of India (SIDBI) has reported that it 
has liberalised its single wjndow 
scheme from April 2. 1990. Under 
the revised scheme. working capital 
assistance upto Rs. 5 lakhs would be 
available to new SSI units having 
project costs upto R~. 10 lakhs. This 
scheme stipulates sanction of term 
loan for appreciation of fixed assets 
as well as working capital assistance 
by the State Financial Corporations I 
Twin-Function State Industrial 
Development Corporations to facili-
tate composite financing of SSI Units. 

ConsumptiOD of Petrol 
1615. DR. LAXMINARAY AN 

PANDEYA: 
SHRI BET RAM: 
SHRI RAM BAHADUR 

SINGH: 
SHRI VUAY KUMAR 

MALHOTRA: 
DR. C. SILVERA: 
SHRI BALGOPAL 

MISHRA: 

Will the Minister of I~INANCE be 
pleased to state: 

(a) whether in view of increasing 
consumption of octroI by Govemment 
offices / MinistrieS and other Public 
Undertakings, Government have issued 
orders to curtain its consumption; 

(b) if so. the details thereof; 

(c) whether the officers of the cadre 
of Join t Secretary and above will be 
provided Government vehicle for 
travelling to and fro between oftke 
and home on the payment of a fixed 
amount; 

(d) if so, the cadre-wise amount 
fixed to be charged~ 

(e) whether the monthly expenditure 
on petrol from Government expendi-
ture has also been restricted for such 
officcr~; and 

(0 if so. the, guidelines issued to the 
officers in this regard '! 

THE DEPUTY MINISTER IN 
THE MINISTR Y OF FINANCE 
(SHRI ANIL SHASTRL): (a) and 
( b) Yes, Sir. Instructions have 
been issued to C~ntral Gove~nment 
Ministries I Departmcn ts and Public 
Sector Undertakings that they should 
reduce their p1.!trol and diesel con-
sumption by 20% compared to the 
consumption in 1989-90. These 
Departments and Public Sector Un-
dertakings have also be~n instructed 
10 evolve suitable modalities for 
nlonitoring compliance of these ins-
tructions. 

(c) and (d) An order has since been 
issued that with effect from 1-6-90 an 
amount of Rs. 75/- p.m. will be ft.-
covered in resrect of officers of the 
level of Joint Secretary and Rs. 100/-
p.m. in respect ef otlicers of the level 
of Additional S~cretary and above, 
who avail of this facility. 
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(e) and (f) An overall reduction 

of 20% in consumption of petrol and 
diesel in Govt. vehicles has been im-
posed as explained in (a) and (b) 
above, which would include journeys 
between office and residences by offi-
cers of the level of Joint Secretaries 
and above. 

New pay scales in Audit aDd Actounts 
Department 

1616. DR. LAXMINARAYAN 
PANDEY A : Will the Minister of 
FINANCE be pleased to state: 

(a) whether the former Comptroller 
and Auditor General of India had re-
cummended new pay scates for the 
Audit and Accounts Officers of the 
Indian Audit :md Accounts Depart-
ment; 

(b) if so, the details of the recoID-
m~ndations made~ 

(\.:) whether these recommendations 
have been accepted by Government: 
and 

{d) if not, the reasons therefor: 

THE DEPUTY MINISTER IN 
THE MTNISTR Y OF FINANCE 
(SHRI ANIL SHASTRI): (a) Yes, 
Sir. 

(b) The recommendation is that 
80'7~ posts of Audit/Accounts Offi-
cers may be pla~ed in a higher scale 
of Rs. 2200-4000. 

(c) No, Sir. 

(d) The pay structure of Govern-
ment employees has been gone into 
by the Fourth Central Pay Commis-
sion and its recommendations in res-
pect of Audit and Accounts Officers 
have been accepted and implemented. 
The recommendations of the former 
Comptroller and Auditor General of 
India wem considered and it was 

held that the scale of Rs. 2375-3500 
recommended by the Fourth Central 
Pay Commission is appropriate. 

The present Comptrvller and Audi-
tor General of India has revived this 
proposal and the same is under consi-
deration. 

[English] 

Concessional financial assistance by 
foreign countries to India 

1617. SHRI KAMAL CHAU-
DHRY: 

SHRI BRIJ BHUSHAN 
TIWARI: 

Will the Minister of FINANCE be 
pkased to state: 

(a) the details of concessional 
financial assistance provided by 
foreign countries tc India during the 
years 1988, 1989 and 1990 (till date); 
and 

(b) the projects assisted and like-
ly to be assisted by the said assistance? 

THE DEPUTY MINISTER IN 
1HE MINISTRY OF FINANCE 
(SHRI ANIL SHASTRI): (a) The 
details of concessional financial assis-
tance provided by foreign countries 
to India during 1988. 1989 and 1990 
are given below in Statement-I part 
of FRGIFRENCH assistance is not 
concessional in nature. It is. how-
ever, not possible to segregate the 
amount. 

(b) Details of project-wise assis-
tance extended by foreign cOlmtries 
during 1988. 1989 and 1990 are given 
below in Statement-II. 
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STATEMENT I 

COWlIry-wise assi3tance provided during 1988, 1989 and 1990 
(Tn Rupees Crores) 

Name of the Country/ 1988-89 1989-90 1990 
(Upto 
June "90) 

Institution 

1 

1. Austria 
2. Belgium 
3. Denmark 
4. France 
5. F.R.G. 
6. Italy 
7. Japan 
8. Netherlands 
9. U.S.A. 

10. Switzerland 
11. Kuwait Fund 
12. O.P.E.C. 
13. Saudi Fund 
14. Czechoslovakia 
15. U.S.S.R. 
16. Sweden 
17. Spain 

TOTAL 

2 3 

0'00 7·16 
1.18 1.44 
9.54 7.36 

128.67 161.57 
262.07 266.09 
42.52 105.41 

318.26 420.96 
89.82 51. 76 
40.11 40.36 
4.37 17.48 
1.82 1.33 

28.97 6.92 
5.58 42.62 

1 t .63 22.15 
207.26 ~18.40 

0.00 90.16 
29.73 

1151.80 1490.90 

STATEMENT II 

4 

16·15 

34.79 
56.36 
5.14 

27.59 
3.82 
3.77 
4.23 
1.29 
4'.9-1 
5.2g 
4.94 

75.82 
24.35 

268.44 

Assistance extellded by bilateral donor agencies (Foreign countries during 
1988, 1989 and 1990, Project-wise) 

Country 

1 

Japan 

Project 

2 

1988-89 

Figs. in 
donor 
currency 
million 

Amount 
Yen 
Billion 

3 

1. Raichur Thermal power Station Expansion 23.14 
2. Ghatghar Pumped Storage Project J 1 .41 
3. Tourism Infrastructure Development 9.25 
4. Small Scale Industries Development Programme 19.50 
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1 2 3 

5. Upper Kolab Irrigation 3.77 
6. Upper Indravati Irrigation 3.74-
7. Ramagundam Fertilizer Plant Rehabilitation 11.13 
8. Mysore Paper Mills Modernisation and Reno- 2.38 

vation. 
9. Hooghly Dock and Port Engineers Moderni- 1.51 

sation 
10. Debt Relief Grant Aid 1.11 
11. Medical Equipment for Regional Cancer Centres 0.64 

and for Cancer Institute, Madras. 
12. Grand aid for improvement of Educational 0.61 

Technology Equipment for Indira Gandhi 
National Open University. 

13. Cultural Grant Aid for import of Audio-visual 0.04 
equipment for the Indira Gandhi National 
Centre for Arts. 

14. Grant aid for import of Fertilizers (DAP) 0.60 

E.E.C. Mil/ion 
ECU 

1. Inland Fisheries Development 22.10 
2. Tank Irrigation Phase-II, Tamil Nadu 24.50 
3. Agricultural Markets, Kerala 18.65 
4. South Bhagirathi Watershed Phase-II, D.P. 8.40 

Denmark Danish 
Krone 
Million 

1. Handpump Rejuvenation, Madhya Pradesh 10.00 
2. Non-formal and Adult Education for Fisher- 3.00 

fOlk, Tamil Nadu 
3. Optical Fibre Project - ECL/ITl . 112.70 

Fran~ French 
Franks 
Million 

1. CPRI-SPIC B::tttigonolles 1 2. Eastern Railways, Calcutta 
3. DESU - Alsthom 
4. NTPC Stein Ind. Talcher STPs. I 
5. Coal India CD F 1 1230.00 
6. Coal India - CDP Kondwadi 
7. Coal India - COF Kottadih 

J 8. Singerini Collieries 
9. Viral Vaccine Plant 171.60 
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1 2 3 
U.K. £ M;llion 

1. Uri Hydro Electric Ploject ] 7.16 
2. A. P. Primary School Building 0.63 
3. Indore Habitat 14.40 
4. Hyderabad Habitat Phase III 14.94 

Switurland SRF 
Million 

1. International Centre for Training and Research 0.79 
in Tropical Serirulture, Mysore. 

2. Research on Improving Access to credit and 0.28 
Technology, Assurance and Ability of the Poor 
High Risk Environment. 

3. Indo-Swiss Coop. in Biotechnology 1.21 
4. Nettur Technical Training Foundation (NTTF) 0.44 

Ca11ada US$ 
Million 

I. Simulator for Indian Airlines 16.8 
2. Rajmahal Opencast Coalmines project 212.5 

USAID S Ml1Ilon 
1. Bio-medical Research Support 1.00 
2. Program for the Advancement of Commercial 

Technology 1.70 
3. Child Survival Health Support project 8.00 
4. Family Planning Communication and Market- 2.50 

ing project. 
5. Development Management and Training 1.50 
6. Contraceptive Development and Research in 2.20 

Immunology. 
7. Plant Genetics Resources 2.60 
8. Technical Assistance and Support 2.20 
9. Program for Acceleration of Commercial Ener-

gy Research (PACER) 
2.00 

10. Water ResoUl ces Management and Training 2.00 

USAID 1989·90 SMillion 
1. Technical Assistance and Support 3.60 
2. Program for Advancement of Commercial Te-

chnology (PACT) 
0.80 

3. Child Survival Health Support 5.70 
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Japan 

2 

4. Water Resources Management and Training 
4. Vaccine and Immunodiagnostic 
6. Plant Genetics Resources 
7. Centre for Technology Development (CTD) 
8. National Social Forestry 

t. Basin Bridge Gas Turbine 
2. Gandhar Gas Based Combine Cycle Power-I 
3. Bhavani Kattalai Barrage Hydro-Electric-I 
4. Anpara Power Transmission System Project-I 
5. System Improvement Project of REC. 
6. Engineering Services for Kolaghat Thermal 

Power Station Fly-Ash Utilisation Project. 
7. Engineering Services for Indira Gandhi Nahar 

Project. 
8. Karnataka State Comprehensive Land Use 

Management. 
9. Rolling Stock Workshop Modernisation 

10. Engineering ServIces for Modernisation of 
Burnpur Works of lISCO. 

11. Grant aid for Improvement of Medical Equip-
ment of Regional Cancer Centres in the country. 

t 2. Grant aid for increasing food production-
import of DAP. 

13. Debt Relief Grant aid 

3 

12.30 
1.00 
1.00 
3.00 

13.70 
Yen 
Billion 

11.45 
13.05 
5.41 

19.32 
24.38 
0.17 

0.08 
16.05 

1.26 
5.55 

0.62 

0.60 

505.50 
t 4. Debt Relief Grant aid 467.09 
15. Grant Aid for supply of auto-visual equipment 0.04 

to the Sangeet Natak Akademy. 
t 6. Grant aid for improvement of fire fighting and 

rescue equipment. 0.37 
17. Grant aid for exploitation of Ground water. 0.50 

USSR Russian 

EEe 

Roubles 
Million 

t. Kayamkulam Thermal Power - Kerala I 
2. Mangalore Thermal Power - Karnakata I 990.00 
3. Maithon Thermal Power - Bihar and associ- ~ 

ated transmission lines for Vindhyachal Thermal I 
power Station Stage-II. J 

I. Strengthening of Veterinary Services for Live-
stock Disease control. 

ECU 
Million 

40.3 
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1 

Denmrak 

France 

U.K. 

Hungary 

Switzerland 

2 

2. Afforestation of Aravalli Hills 
3. Bhimtal Integrated Watershed Development 

1. Pudukottai Livestock Develop,nent - Tamil 
Nadu. 

2. Women and Youth Training/Extension 
(WYTEP) - Karnataka - Pha<;e-II. 

3. Karnataka Watershed Develop.nent 
4. Integrated Rural Water and Sanitation 

Karnataka. 
5. Integrated Rural Sanitation and Water Supply. 

Tamil Nadu. 
6. Health Care Project - Phase I I, Madhya Pra-

desh. 
7. Health Care Project ~~. Phase II - Tamil 

Nadu. 
8. National Programme for ContI 01 of Blindness, 

Phase-II. 
9. Setting up of Tool Room Jamshedpur, Bhuba-

neshwar and Bangalore. 

1. Dulhasti Hydro Electric. 
2. ICICI 

1. A. P. School Building Phase-I[ 
2. Orissa Family Welfare Phase-II 

1. To finance commercial contracts between Indian 
Companies/Enterprises and GDR suppliers. 

3 

23.2 
4.4 

Danish 
Kroner 
Million 

23.54 

59.70 

48.80 
50.00 

35.00 

62.90 

66.30 

103.80 

142.00 

French 
Franks 
Million 

2582.60 
395.40 

£. Sfr. 
Million 

27.90 
18.00 

$ Million 
200.00 

SRF 
Million 

1. Goat Development and Godder Production, 0.82 
Rajasthan - Phase-IV. 

2. Participative and Integrated DevelOpPhmentlIof 0.800&71 
Watershed (PIDOW), Gu1barga -_ ase-. . 

(through MYRADA) 

17-1 LSS/ND/90 
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2 3 

3. National Sericulture Project 40.00 
4. Indo-Swiss Training Centre, Chandigarh (ISTC) 0.02 

(2nd follow-up Phase). 

1990-91 
EEC ECU 

Million 
1. Alkaline Land Reclamation 35.5 

U.K. £ Million 
J. New Railway Sector Grant 12.26 
2. HFC Rainfed Fal ming 2.39 

USAID $ Million 
1. Plant Genetic Resources 2.00 
2. Technical Assistance Support 2.77 
3. Program for Acceleration of Commercial Ener-

gy Research (PACER) 3.00 
4. Centre for Technology Development (CID) 1.00 
5. Private voluntary Organisation for Health-II 3.00 
6. Child Survival Health Support 2.00 

Films exported during 1988, 1989, 
and 1990 

1618. SHRI KAMAL CHAD-
DHR Y : Will the Minister of 
JNFORMATlON AND BROAD-
C ASTTNG be pleas\!d to state: 

(a) rht: names of Indian films ex-
ported during the years 1988, 1989 
and 1990 (till now) and the names 
of the countries to which these films 
have been export~d: and 

(b) the method/criteria ad(\pteJ for 
lielecting the films for export'! 

THE MINISTER OF INFORMA-
TION & BROADCASTING AND 
MINISTER OF PARLIAMENTARY 
AFFAIRS (SHRI P. UPENDRA): 
(a) The names of Indian feature 
films exported through the National 
Film Development Corporation 
(NFDC), a public sector enterprise 
under this Ministry. during the 
years 1987:8_8, 1988-R9 and 1989-90 

and the countries to which these 
films have been exported are given 
in the Statement laid on the Table 
of the House. [placed in the Library. 
See No. L.T. 1257/90]. The export 
documents are maintained financial 
year-wise by the Corporation. 

(b) Selection of films for export is 
based on buyer's preferences. poten-
tia] of films, star cast, thematic con-
tent. entertainment value. overseas 
dc,mand, audience preference. busi-
ness jlldgemcnt etc., in respective 
cireas. 

smke by Lawyers 
1619. SHRI SHANTILAL PURU-

SHOTTAM DAS PATEL: 
SHRI RAGHA VII: 
SHRI RAM BAHADUR 

SINGH: 
SHRI KISANRAO BABU-

RAO BANKHELE: 
Will the Minister of LAW AND 

JQS:rIc:e _~_ p~e~~ to state: 
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(8) the number of times during the 

last three years the lawyers in Delhi 
Courts went on strike; 

(b) the period of each of the strike 
resorted to by the lawyers; and 

(c) the steps Government propose 
to take to tackle the problem of stri-
kes by lawyers to safeguard the' in-
terests of litigants? 

THE MINISTER OF STEEL & 
MINES AND MINISTER OF LAW 
& JUSTICE (SHRI DINESH GOS-
WAMI): (a) to (c) Information is 
being collected and will be laid on the 
T able of the House. 

[Translation] 

Re-investiptioD of Films Division 

1620. SHRl RAMESHWAR PATI-
DAR: Wi1l the Minister of IN-
FORMATION AND BROADCAS-
TING be pleased to state: 

(a) whether Government propose to 
direct the Films Division to make 
fl:r.ture films based on the stories of 
renowned writers and fe·lease them in 
the market in competition with com-
mercial films; 

(b) whether the a('tivities of Films 
Division have come to a standstill 
since the emergence of Doordarshan 
on the scene: 

(c) the time by which its activities 
are likely to restart vigorously; and 

(d) the steps proposed to be taken 
by Government to equip Films Divi-
sion with sophisticated equipments? 

1987-88 

Qty. 
36,949 

Val. 
32?71 

Qty. 
34,023 

THE MINISTER OF INFORMA· 
TION & BROADCASTING AND 
MINISTER OF PARLIAMENTARY 
AFFAIRS (SHRI P. UPENDRA): 
(a) No, Sir. However, Films Divi-
sion has a continuing plan scheme 
for production of special fcaturettes 
meant for rural audience in ] 6 mm. 

(b) No, Sir. 

(c) Ouestion docs not arise. 

(d) Films Oivisil)l1 has a plan 
scheme for augmentation and re-
placement of ::incmatographic equip-
ments which aims at ;'l!plaring the 
old and obsolete equipment by the 
latest cine I;!qllipm~nt. 

[Eflg/i.\/i] 

Export of Ca!!hew 

1621. SHRI MULLAPPALLY 
RAMACHANDRAN: Will the 
Minister of COMMERCE be pleased 
tC' state: 

(a) the district in Kdala that pro-
c;uce" the most LInd the he"t quality 
of <.:ashcw: and 

tb) the quantity and value of ca~hew 
exported from Kera!a during the last 
three years? 

THE MINISTER OT· COM-
MERCE AND TOUR1SM (SHRI 
ARUN KUMAR NEHRU): (a; 
1 he information is bdng colledcd 
and will be laid :,n the Table of the 
House. 

(b) According to Ca~hew Export 
Promotion Council, exports of cashew 
kernels from Indd3 were as follows; 

1988-89 

Val. 
27(\.48 

QIY. Mrs 
Val. Rs. Cr'Jres 

/989-90 (PrrJl'.) 

Qty. 
44,857 

Vol. 
360.34 
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The Council has estimated that not require any financial assiJtancc 
about 95% of the country's cashew from institutions and bank: for run· 
exports are effected through Cochin ning the unit. 
Port. 

Waivei' 0( interest 00 loans availed 
by PuoalUl' Paper Mills 

1622. SHRI MULLAPPALL Y 
RAMACHANDRAN: Will the 
Minister of FINANCE be pleased 
to state: 

(a) whether the Industrial Credit 
and I nvestrnent Corporation of India 
(lCIeI) has agreed to waive the 
entire interest on loans availed by the 
Punalur Paper Mills in Kerala; 

(b) the main bankers; financiers of 
the Punalur Paper Mills; 

(c) whether all concerned banks; 
financiers were consulted on the 
matter of waiver of interest~ 

(d) whether further advance f"r re-
vival of the unit is proposed to be 
made by the banks, if S,). the details 
thereof; and 

(e) the time by which the CHit is 
likely to commence functioning? 

THE DEPUTY MlN1STER IN 
THE MINISTRY 01: l'JNANCE 
(SHRI ANIL SHASTR!): (a) In-
dustrial Credit and Investment Cor-
poration of India (IO( I) has agreed 
to consider a one-time settlement pro-
posal from Punalur Pal ler Mills 
(PPM) subject to cerl.lin terms f\nd 
conditions. 

(b) Canara Bank is 1he sole banker 
to the unit and ICICI i~ the lead ins-
titution. The other financial insti· 
tutions involved are lJ)BI and IFCI. 

(c) Bank and financial institutions 
were kept informed by lelCI regard. 
ing institutions' willingness to consider 
company's proposal for one-tjme set· 
tlement. 

(d) The promoter of the company 
had recently indicated that he does 

(e) In view of uncertainties re-
garding settlement and other factors 
to be taken care of by the promoters 
of the company, lCICI is unable to 
indicate a time for reopening of the 
mill. 

[Trallslation] 

Telecast of Life IIilItory 01 Great 
PenoaaHdes 

1623. SHRI GULAB CHAND 
KATARIA: Will the Minister of 
INFORMATION AND BROAD-
CASTING be pleased to state: 

(a) whether Government propose to 
allot more time to telecast the life 
history of great personalities who 
have inspired the people; and 

(b) whether Government propose to 
make television the pivot of social 
change by making radical changes in 
its programming by telecasting pat-
riotic programmes? 

THE MINISTER OF INFORMA-
TION & BROADCASTING AND 
MINISTER OF PARLIAMENTARY 
AFFAIRS (SHRI P. UPENDRA): 
(a) and (b) It is the constant endea-
vour of Doordarshan to telecast pro-
grammes on personalities of national 
eminence to acquaint the viewers with 
the tremendous contributions made 
by them in the various fields of 
national life and to motivate tbem to 
emulate them in the interest of the 
overall development_ of the country. 

CoDStrudion of yatfri-niwas at Udaipur 
(Rajasthan) 

1624. SHRI GULAB CHAND 
KAT ARIA: Will the Minister of 
TOURISM be pleased to state: 

(a) whether there is a proposal to 
construct a 'Yatri Niwas' for the stay 
of domestic and foreign tourists 
visiting Udaipur in Rajasthan; 
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\b) it ~Q, tb.e detai\s therwi and 
when the work. thereon is likely to 
start; 

(c) whether tourists face numerous 
difficulties due to non-availability of 
cbeap place to stay because of a large 
numbet of tourists visiting Udaipur; 
and 

(d) if so, the assistance likely to 
be provided by Union Government to 
solVe this difficulty? 

THE MINJSTER OF STATE IN 
THE MINISfRY OF PARLIAMEN-
TARY AFFAI~S AND MINISTER 
OF STATE IN fHE MINISTRY OF 
TOURISM (SHRI SA TY A PAL 
MALIK): (a) to (d) The Central 
Department of Tourism provides 
financial a~sistance to State Govern-
ment for construction of Yatri Niwa-
ses on the basis of specific proposals. 
There is no proposal from the Govern-
ment of Rajasthan for construction of 
Yatri Niwas at Udaipur. 

[English] 

Distribution of ~teel materials 

1625. SHRI NANDLAL MEENA: 
Will the Minister of STEEL AND 
MINE~ be pleased to state: 

(a) whethel irregularities have been 
committed in the matter of allotment 
and use of quota of steel in violation 
of the prescribed rules causing finan-
cial loss to the country; 

(e) if so, whether there is an-y pto-
posal to probe the entire matter 
thoroughly and to bring to book the 
persons responsible for the undue 
fav?ur and causing of loss to the 
nahon? 

THE MINISTER OF STEEL & 
MINES AND MINISTER OF LAW 
& JUSTICE (SHRI DINESH GOS-
WA_MI): (a) to (e) Inspections are 
earned out by the regional offices of 
DCJ&S to check misutilisation of Iron 
and Steel materials received from re-
gulat.~d sources. Th-: regional offi-
ces lSSU~ appropriate orders where 
~uch misutilisation i~ established. 
The ~ain producers also investigate 
allegatIOns regarding violation of 
JPC distribution guidelines and take 
suitable action. 

Correspondence between M .PIS.. aIMI 
Minifiers 

1626. SHRI NANDLAL MEENA: 
Will the Minister of LAW AND JUS-
T1CE be pleased to state: 

(a) the number of letters received 
in his Ministry from Members of 
Parliament from 1 February 90 to 
31 July. 90: .' 

(b) how many of the~e letters are 
pending replies; 

(c) the reaSlms thaefor; 

(d) the details of steps taken to ex-
teditc the replies: and 

(b)- if so, the details of the allot- (e) the time by which the repJies 
ment -of steel quota during the last -are expected to be given? 
three years party-wise, date-wise, and 
quantity-whc, use-wise etc.; 

(c) wheth~r inve:;tigations are made 
as to whether the quota of steel i~ 
used for the purpose for which it is 
allotted; 

(d) whether cases have come to the 
notice that undue favours have been 
shown in the matter of allotment of 
steel. channels. angles. pig irons etc.; 
and 

THE MINISTER OF STEEL & 
MINES AND MINISTER OF LAW 
& JUSTICE (SHRI DINESH GOS-
WAMI): (a) 205. 

(b) 11. 

(c) to (et) The references pending 
reply are in the process of examina-
tion and active consideration. The 
replies are expected to be sent shortly. 
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[TransJotion} 

G.s.I.'s survey for fin'" metals Ia 
D.P. 

1627. SHRI MAHESWA R 
SINGH: Will the Minister of STEEL 
AND MINES be pleased to state: 

(a) the names of places in Hima-
chal Pradesh surveyed by the Geo-
logical Survey of India during t}'le 
last three years~ 

(b) the names of metals and the 
q~antity thereof estimated to be 
found there~ and 

(c) when the exploitation work is 
likely to be started at places where 
metals are estimated to be found in 
large quantity? 

THE MINISTER OF STEEL & 
MINES AND MINISTER OF LAW 
& JUSTICE (SHRI DINESH GOS-
W AMI): (a) The names of places 
surveyed by the Geological Survey 
of India during the last three years 
are: Akpa-Yangthang area of Kin-
naur district. Pandoh-Karsog area of 
Mandi district and Dalhousie area of 
Chamba district for Tin. Tungsten 
and lithium minerals, Ghumarwin 
tehsiI of Bilaspur district and adjoin-
ing area of Una district for gold. 
Garsah and Sainj valleys (1f K uUu 
district for Copper. Padhan and 
Panuh areas of Solan district for base 
metals and Ambota-Ranat area of 
Sirmur district for Lead-zinc. 

(b) and (c) The investigations be-
. ing conducted are of preliminary na-
ture. No significant deposits have 
been found to warrant eAploitation. 

(b) jf so, the details thereof; and 

(c) the financial assistance provid-
ed by Union Govt. therefor? 

lHE MINISTER OF STATE IN 
THE MINISTRY OF PARLIA-
MENTARY AFFAIRS AND MINI-
STER OF STATE IN THE MINIS-
TRY OF TOURISM (SHRI SATYA 
PAL MALIK): (a) and (b) In con-
sultation with the State Govt. of 
Maharashtra the following schemes 
ha ve been prioritised for financial 
assistance during 1990-91. 

1. Yatri Niwas at Latur. 
2. Tented accommodation. 
3. Tourist Complex at Kaya-

nagar. 
4. Water Sports equipment. 
5. Purchase of additional tent~. 

6. Visitors Centre at Auranga-
bad. 

7. Fairs and Festivals--Rural 
Craft Centre at Pune. 

8. Buddhist Circuit - Tourist 
Complex at Karla. 

9. Catennaron to ply between 
El~phanta and Bombay Har-
bour Cruises. 

(e) Project proposals with detailed 
estimates are awaited from the State 
Government. Therefore, it is diffi-
cult to quantify financial assistance. 

Increasing Royalty on Iron-Ore in 
Maharasbtra 

1629. SHRI HARIBHAU SHAN· 
Assistance for the Development of KAR MAHALE: Will the Minister 

Tourism in Mabarashtm of STEEL AND MINES be pleased 
1628. SHRI HARIBHAU SHAN- to state: 

KAR MAHALE: Will the Minister 
of TOURISM be pleased to state: 

.(a) whether Government of Maha-
rashtra has submitted any schemes 
for the development of tourism in 
the State during 1990·91. 

(a) whether Government of Maha-
rashtra have requested Union Gov-
ernment to increase the royalty 011 
Iron-ore; and 

-
(b) if so. the details thereof? 
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THE MINIS'IER OF STEEL & WAMl): (a) and (b) Governntcnt of 
MINES AND MINISTER OF LAW Maharashtra have proposed rates of 
& ruSTICE (SHRI DINESH GOS- royalty on iron-ore as follows: 

Existing Proposed 
Rafe Rate 

-----~--~-. - ----
Rs. Rs. 

(i) Ore Lumps 
(a) with 65 % Fe or more 6.00 8.00 
. (b) with 62 % Fe or more 3.50 5.00 

but less than 65 % Fe. 
(c) with 60% Fe or more but less than 65 ~,~ Fe 2.50 4.50 
(d) with less than 60 % Fe 2.00 4.00 

(h) Ore Fines 
(A) Fines (including natural fines produced inciden-

tal to mining and sizing of ore) 
(a) with 65% Fe or more 3.50 5.00 
(b) with 62 % Fe or more but less than 65 % Fe 2. ()() 4.50 
(c) with less than 62% Fe 1.50 4.00 

(B) Concentrate prepared by beneficiation and/or 0.50 1 .50 
concentration of low grade ore containing 40 % Fe or 
less 

Telecast of Cbikb'eD Film DuriDg films in increasing numbers to the 
Last Year extent possible. 

1630. SHRI HARIBHAU SHAN-
KAR MAHALE: Will the Minister 
of INFORMATION AND BROAD-
CASTING be pleased to state: 

(a) the number of children films 
telecast during last one year; 

(b) whether Government propose 
to telecast more children films; and 

(c) if not, the reasons therefor? 

THE MINISTER OF INFORMA-
TION & BROAOCASTING AND 
MINISTER OF PARLIAMENTARY 
AFFAIRS (SHRI P. UPENDRA): 
(a) Doordarshan had telecast, in all, 
14 children's films over its national 
network during the period from June. 
1989 to July, 1990. 

(b) It is Doordarshan's endeavour 
to telecast good quality children'S 

(c) Does not arise. 

Seized Goodsl at I.otemational Air· 
ports in 1989 

1631. SHRI HARIBHAU SHAN-
KAR MAHALE: Will the Minister 
of FINANCE be pleased to state: 

(a) the details and value of good.s 
sc-ized from passengers at DelhI, 
Bombay, Calcutta and Madras air-
ports during the years 1989 and 1990 
u ptil.l now: 

(b) the total amount collected from 
the sale of those confiscated goods: 

(c) the value of goods which have 
not so far been sold: and 

(d) the reasons for delay in their 
disposaJ.? 
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THE DEPUTY MINISTER IN 
THE MINISTRY OF fINANCE 
(SHR~ ANIL. SHASTRl): (a) to Cd) 
The mformatJon is being conected 
and will be laid on the table of the 
House. 

[English] 

PropGIai to produce more Steel by 
Prmtte Sector 

1632. SHRI UTT AM RA THOD: 
SHRIMA THI BASA·v' A 

RAJESWARI: 

Will the Minister of STEEL AND 
MINES be pleased to state: 

(a) t~e quantity of steel bdng pro-
duced 10 the country by thl'! private 
sector; 

(b) whet~er Government propose 
to allow prIvate sector to expand its 
production capacity and set up new 
steel projects; and 

(c) if so, the details thereof and 
the steel expected to be produc~d 
through private sector by the end of 
the Eighth Plan? 

TIlE MINISTER OF STEEL & 
MINES AND MINISTER OF LAW 
& JUSTICE (SHRI DINESH GOS-
WAMl): (a) The quantity of crude 
steel produced by the st!condary pro-
ducers during ] 989-90 was 3.13 mil-
lion tonnes and that by the Tata 
Iron & Steel Company Ltd. (TISCO) 
2.32 million tonnes. . 

(b) and (c) It has been decided to 
aUow CTeation of additional steel 
making capacity in the secondary 
se~t?r with unit capadty upto one 
mIllion tonne based on electric arc 
furnace I energy optimising technolo-
gies including srnaH blast furnaces. 
Entrepreneurs will have th~ option to 
decide the plant size keeping in view 
the product-mix and technology to be 
adopted. Six million tonnes of crude 
steel is expected to be produced by 
the secondary producers by the end 
of the Eighth Plan and 3.05 million 
tonnes by TIseo. 

h~ru~n~NH.am 
NFDC 

1633. SHRI ANADI CHARAN 
DAS: Will the Minisf.er of INFOR-
MATION AND BROADCASTING 
be pleased to state: 

(a) whother no relaxation is given 
to Scheduled Caste and Scheduled 
Tribe candidates in departmental 
promotions in National Film Deve-
lopment Corporation as provided in 
Presidential Directive; 

(b) if so, the reasons therefor; 

(c) the number of times the D.P.C. 
met for selection of candidates in 
promotion and the ) ,'lmber of times 
when no SC/ST rcplcsentative was 
included in D.P.C. and the reasons 
therefor; 

(d) the total strength in National 
Film Development Corporation as on 
30 June, 1990 anc) the number of 
SC/ST amongst th~; and 

(e) the steps taken to fill the back-
log of reserved posts? 

THE MINISTER OF INFORMA-
TION & BROADCASTING AND 
MINISTER OF PARLIAMENTARY 
AFFAIRS (SHRI P. UPENDRA): 
(a) and (b) The National Film Deve-
lopment Corporation (NFDC) gives 
relaxation in gradation to the Sche-
duled Caste/S(;heduied Tribe candi-
dates for considering them for pro-
motion. 

(c) SinCF, i982 the DPC constituted 
for recruitJ(Jent and promotion upto 
the level of Senior Assistants in the 
NFDC n~s met on 15 occasions upto 
March, 1990. There was no SC/ST 
member in the D.P.C. on three occa-
sions prior to 1983. An SC member 
was nominated to the D.P.C. in 
Aptil. 1983 who has been associated 
in Ill1 the DPCs meeting heJd there-
after. 

(d) the staff strength of NFDC as 
on 30-6·90 was 283 out of which 30 
employees belong to SC/ST category 
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(0) Steps have already been taken 
to fill the backlog of reservoo posts 
under the special recruitment drive 
for SCI ST and consequently three 
backlog posts of SC/ST have been 
filled. 

Aaclit of Protit to CiDe Workers 
Welfare Fwd 

1634. SHRI G. KRISHNA: Will 
the Minister of INFORMATION 
ANt> BROADCASTING be pleased 
to state: 

(a) whether there is a mention of 
5 per cent net profit on Gandhi Film 
to be credited to National Film De-
velopment Corporation in the audit 
report submitted by Baker Breaks 
Chartered Accountants, London; 

(b) if not, the reason!! therefor: 

(c) whether the audit reports of 
N.F.D.C. pertaining of Gandhi Film 
has been received upto date from 
the Chartered Accountants of London; 

(d) if not, the action takl!n by Gov-
ernment in this regard; and 

(e) the steps taken by Government 
against the violators of the contract? 

THE MINISTER OF INFORMA-
TION & BROAOCASTING AND 
MINISTER OF PARLIAMENTARY 
AFFAIRS (SHRI P. UPENDRA): 
(a) and (b) 5 % net profit on GANDHI 
film. which is payable to the Cine 
Artistes Welfare Fund. i<; separately 
retained by trustees in London. There 
is no mention either in the agreement. 
or in the audit report that the amount 
should be credited to the National 
Film Development Corporation since 
this amount is creditable til a sepa-
rate account which is payable to the 
Cine Artistes Welfare Fund under in-
structions of the trustees to the joint 
account. The credit account is pen-

Year Production 

ding transfer owing to some cbjec-
tions raised bv Sir Richard Atten-
borough regarding the nomenclature 
and appropriateness of the fund. 

(cl and (d) Audited A,-'Count~ of 
GANDHI have been received ttpto 
31-3-1985. NFDC have been repea-
tedly requesting for audited accounts 
of subsequent years and have been 
assured that the audited accounts for 
subsequent years are in the process 
of finalisation. In the meantime. 
amounts due to the partners incJud-
ing 5 % of profits towards Cine Arti-
stes Welfare Fund are being credited 
on the basis of unaudited accounts 
received. 

(c) The transfer of 5 % profit to 
Cine Artistes Welfare Fund is being 
held up at the jnstance of Sir Ric-
hard Attenborough. The Government 
is alive to the situation and making 
its best efforts to get 5 % net profits 
from the film GANDHI repatriated 
and transferred to India to the Cine 
Artistes Welfare Fund. 
[Translation) 

Exports by HiDdustan Lever Umlted 
1635. SHRI HARSH VARDHAN: 

Will the Minister of COMMERCE 
be pleased to state: 

(a) whether the policy of Govern-
ment for promoting export appJies to 
the existing multi national companies 
operating in India: and 

(b) the total production/!mles ()f 
the products of Hindustan Lever 
Limited and the percentage thereof 
which is exported? 

THE MINISTER OF COMMER-
CE AND TOURISM (SHRI ARUN 
KUMAR NEHRU): (a) Yes. Sir. 

(b) The total production of the 
products of Hindustan Lever Ltd., 
the total exports, the p~r\:entage the-
reof during ]986-87. ]987·88 and 
1988-89 are given below: 

F.O.B. value of 
Exports 

Percentage 

1986-87 
1987-88 
1988-89 

Rs. 829,87,10,000 
Rs. 911,10,69,000 
Rs. 1021.85.91,000 

Rs. 52,51,14,129 
Rs. 60,45.55,934 
Rs. 36,69,83,921 

6.33% 
6.63% 
3.59% 

18-1 LSS/ND/'JO 
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[EnRlish] 

Soa-Et-Lumiere Show Fadlity at 
ADaDd Bhawan, A~ahabad 

1636. PROF. MAHADEO SHI-
WANKAR: Will the Mjnish~r of IN-
FORMATION AND BROAOCAST· 
ING b~ pleased to state: 

(a) whether Son-et-Lumiere show 
faci!ity has been made available at 
Anand Bhawan in Allahabad; 

(b) if so, since when and the num-
ber of people so far who have wit-
nessed the programme: 

(c) the names of firms which desig-
ned and supplied the equipment. 
tolal costs involved, terms of payment. 
balance amount to be paid: and rea-
sons for non-payment of balance 
amount and the time by which full 
payment is to be made; 

(d) the result of evaluation made. 
if any. regarding the quality of the 
equipment installed and deficiencies 
discovered if any: and 

(e) the remedial steps taken or 
contemplated? 

THE MINISTER OF INFORMA-
TION & BROAOCASTING AND 
MINISTER OF PARLIAMENTARY 
AFFAIRS (SHRI P. VPENDRA): 
(a) to (e) The information is being 
collected from the Government of 
Uttar Pradesh and will be laid on the 
Table of the House. 

Women's Rights to Property 

1637. SHRI KALP NATH RAI: 
WiU the Minister of LAW AND 
JUSTICE be pleased to state: 

(a) whether various sodo-econo-
mic groups of women at a meeting 
held recently felt that the present 
laws in regard to women's rights to 
property etc. were biased against 
women and wanted changes for their 
benefit: -and 

(b) if so, the details of the sugges-
tions ma,Ie and the reacthn of Gov-
ernment thereto? 

THE MINISTER OF STEEL & 
MINES AND MINISTER OF LAW 
& JUSTICE (SHRI DINBSH GOS· 
WAMI): (a) and (b) H would not 
be possible to state specifically about 
the details of the suggestions made 
in the meeting of socio-economic 
groups of women unless some indi-
cation is given of the date and venue 
of the said meeting. However. sug-
gestions have been received by the 
Government, from groups of women 
to introduce legislation on women'~ 
right to joint matrimonial property. 
Enac:rmen.t of Jaw relating to joint 
matnmomal property. would involve 
intensive changes in the laws includ· 
ing personal laws applicable to min· 
ority communities. It has been the 
declared policy of the Government 
not to effect changes in the personal 
laws of the minority ('ommunities un-
less sufficient initiative therefor cornel 
from the communities themselves. 

Extra Expenditure due to Delay iR 
Handinc Over Work-Site 

1638. SHRI GANGA CHARAN 
LODHI: Will the Minister of IN-
FORMATION AND BROADCAST· 
ING be pleased to state: 

(a) whether attention of Govern-
ment has been drawn to para 14 of 
the Report of ComptroI1er and Audi-
tor General of India for the year end· 
ed 31 March. 1989 (No. 1 of 1990) 
regarding extta expenditure due to 
failure to hand over the work site (\f 
Calcutta television station~ 

(b) if so, the reasons for delay; and 

(c) the steps taken/proposed to be 
taken by Government in this regard? 

THE MINISTER OF INFORMA-
TION & BROADCASTING AND 
MINISTER OF PARLIAMENTARY 
AFFAIRS (SHR I P. UPENDRA): 
(a) Yes. Sir. 

(b) and (c) The action to examine 
the observations made in the Report 
b as been initiated. 
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[Tramlation J 
Export of Gartic Po,,_ 

during the last three year upto J 989-
90 and the names of the countries to 
which it was exported? 

1639. DR. MAHADEEPAK SINGH 
SHAKY A: Will the Minister of 
COMMERCE be pleased to state the 
quantity of garlic powder exported 

THE MINISTER OF COMMER· 
CE AND TOURISM (SHRI ARUN 
KUMAR NEHRU): 

Export of Garlic Powder from India 

1987-88 
Canada 
U.K. 
Singapore 

1988-89 
Taiwan 

1989-90 

TOTAL 

TOTAL 

USA 
Australia 

Name of COllntr.v 

West Germany (F.R.G.) 
U.K. 
Japan 
Singapore 
Bahrain 

TOTAL 

lEnglish] 

NRI Investment in India 

(c) the 
thereto'! 

QIY· Value 
(Kgs.) (Rs.) 

2770 71756 
1000 22!W() 

m 1924 

3~50 964~0 

30000 496466 

30000 496466 
.-----... - -.----

500 22JXI 
100 3500 

28000 350020 
\600 4mG8 

10000 160851 
500 11611 
300 12:01 

41000 601492 

r~action of Goyernnlt~nt 

THE DEPUTY MINISTER IN 
1640. SHRI MADHAVRAO SCI- THE MINISTRY OF· Fll'ANCE 

NDIA: Will the Minister of FlN- (SHRI ANII. SHASTRI): (a) to (e) 
ANCE be pleased to state: 

(a) whether Government are aware 
that NRI representative at the first 
meeting of the Joint l~usiness COD?-
mittee of Overseas ImiIan EconomlC 
Forum UAB with the Federation of 
Indian Chambers of Commerce and 
Industry, made a number ~f pro~o
sals of NRls investments 10 IndIa; 

{b) if so, the details thereof: and 

Government receives vdfious sugges-
tions and representations from Non-
Resident Indians and variolls Orga-
ni~ations about procedural and poJicy 
issues concerning NR I investment. 
Tnese issues are examin~d in con-
sultation with the con;;erned Depart-
ments and organisations and suitable 
action taken. 
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the action taken by Government in 

1641. SHRI MADHA VRAO this regard; and 
SCINDIA: Will the Minister of 
COMMERCE be pleased to state: 

(a) whether attention of Govern-
ment has been drawn to the news 
item captioned "Frivolous Imports" 
appearing in the English 'Blitz' dated 
7 July. 1990 giving a Jist of 185 pro-
ducts. which cannot be regarded as 
essential and are avai,lable in surplus 
quantities in the country but have 
been allowed to be imported by Gov-
ernment; 

(b) whether the import of afore-
said items is an unnecessary expen-
diture of foreign exchange; and 

(c) if so, the reasons for permitting 
these imports? 

THE MINISTER OF COMMER-
CE AND TOURISM (SHRI ARUN 
KUMAR NEHRU): (a) to (c) Yes, 
Sir. Under the current Import Policy. 
import of only those items is allowed 
which are not available indigenou~ly 
or if available. the quantities are in-
sufficient to meet the domestic de-
mand. Some imports of indigenously 
available items are som;!times per-
mitted to upgrade technolugy and 
modernise industry. Also. some im-
ports become necessary for provid-
ing inputs for exports at internatio-
nally competitive prices. However. 
it is Government's clear objective to 
promote self-r,eliance and. therefore. 
maximum emphasis is being placed 
on import substitution. 

Setting up of a Bendl of 
BomlJay High Court at Pone 

1642. DR. DAULATRAO SONUJI 
AHER: Will the Minister of LA W 
AND JUSTICE be pleased to state: 

(a) whether Government have re-
ceived any proposal from Mahara-
shtra Government for the establish-
ment of a bench of Bombay High 
Court at Pune; 

(c) the time by which the bench 
is likely to be established? 

THE MINISTER OF STEEL & 
MINES AND MINISTER OF LAW 
& JUSTICE (SHRI DINESH Go. 
SWAMI): (a) No. Sir. 

Cb) and (c) Do not arise. 

ReprdiIIg Revenue CollectIon 

1643. SHRI MADAN LAL KHU· 
RANA: Will the Minister of 
FINANCE be pleaSed to state: 

(a) whether his Ministry has esti-
mated the revenue collection that will 
be available on account of the re-
trospectivity to the amendment to 
Section 28 of the Income Tax Act 
and its usefulness with reference to 
the need to assist the exporters for 
their requirements of capital funds 
at cheaper rates instead of draining 
of their capital through such mea-
sures; and 

(b) if so. the estimated figure and 
its value to the exchequer vis-a-vis 
the drainage of capital or the expor-
ters? 

THE DEPUTY MINISTER IN 
THE MINISTRY OF FINANCE 
(SHRI ANIL SHASTRI): (a) and (b) 
The amendments made to sec.tion 28 
of the Income-tax Act were intended 
to clarify the existing legislative in-
tention regarding the taxability of 
export incentives as revenue receipts. 
The Department's view has all along 
been that cash compensatory support. 
duty drawback and sale proceeds 
from import entitlement licences re-
ceived by an exporter is taxable in 
his hand. Since this was only a 
clarificatory amendment and was not 
intended to raise additional revenue. 
no estimate of revenue collection was 
necessary or made. Since the Depart-
ment has throughout been treating 
export incentives as taxab1e. the 
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question of such "drainage of ca-
pital" of the eXJX>rters because of the 
amendment does not arise. 

Impod of Medical EquipmeDts 

1644. SHRI PRAKASH KOKO 
BRAHMBHA TT: Will the Minister 
of COMMERCE be pleased to state: 

{a)l. whether after announcement of 
the Import and Export Policy 1990-
93, the import of all medical life 
saving equipments into this country 
has grounded to a halt: 

(b) if so, to what extent the import 
of the life saving medical equipments 
have been affected due to this policy: 
and 

(c) the steps being takt!n by Gov-
ernment in this regard? 

THE MINISTER OF COMMER-
CE AND TOURISM (SHRI AR UN 
KUMAR NEHRU): (a) No, Sir. 

(b) Does not arise. 

(c) The condition in the new Im-
port and Export Policy that impor-
ters of life saving equipments under 
Open General Licence should be cer-
tified to possess necessary after-sales 
service facilities has since been made 
applicable only where a single item 
is of c.i.f. value of Rs. 1 lakh or 
more. 

National Wage Policy 

1645. SHRI P. R. KUM~~.A
MANGALAM : Will the MInIster 
of FINANCE be pleased to state: 

THE DEPUTY MINISTER IN 
THE MINISTRY OF FINANCE 
(SHRI ANIL SHASTRI): (a) and (b) 
The Government is examining the 
need for setting up a Commission to 
study. inter alia.. the relative wage 
structures prevaiUng in \ ariuus orga-
nised sectors under the Central Gov-
ernm~nt. No decision has, however, 
been taken so far. 

PublkatioD 01 'Yoj ... ' in OIlY. 
Laaguaae 

1646. SHRI BALGOPAL MISH· 
RA: Will the Minister of INFOR-
MATION AND BROAOCASTING 
be pleased to state: 

(a) whether Government have any 
proposal to publish "Yojna" (Fort-
nightly) in Oriya languag-.!: 

(b) if so. the details thereof: and 

(el if not. the reasons for delay in 
publishing the same? 

THE MINISTER OF INFORMA-
TION & BROADCASTING AND 
MINISTER OF PARLIAMENl ARY 
AFFAIRS (SHRI P. UPENDRA): 
(a) and (b) Yes. Sir. A provision 
has been kept in the gth Plan pro-
posals of Publications Divi.sion for 
this purpose. The actual Implemen-
tation of the Scheme would, how-
ever. depend upon the viability of the 
project and it vaila bility of funds. 

(e) Does not arise. 

Allocation of Funds to Hill States 

1647. SHRI K. S. RAO: Will the 

(a) whether Government prop<?se 
to evolve the National Wage Po]Icy 
in order to remove disparities in. the 
pay scales of employees o~ vaflOUS 
organisations like Central . Gove~n
ment, Public Sector Enterpr~ses. Fm-
ancial Institutions, CommerCIal Banks 

Minister of FINANCE be pJeased 
to state: 

(a) whether the Chi~f Ministers. of 
the hill states have recently m a 
memorandum expressed disappoint-
ment over the allocation of funds by 
the Ninth Finance COlT'ntission ~nd 
sought special grants from Umon 
Government; 

etc; and 

(b) if so, the details thereof? 
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(b) if so, the details of demands 

made by the Chief Ministers of the 
hill states; and 

(c) the reaction of Government to 
the demands of the hiJ1 states? 

THE DEPUTY MINISTER IN 
THE MINISTR Y OF FINANCE 
(SHRI ANlL SHASTRI): (a) and (b) 
Chief Ministers/Governments of Spe-
cial Category States (Assam, Aruna-
chal Pradesh, Himachal Pradesh, J&K, 
M~gh3llaya). ~anipur, 'Nagaland, 
Mlzoram, Slkklm and Tripura) sub-
mitted a Joint Memorandum to the 
Prime Minister on 17th June, 1990 
regardinlg issues conne':lted '>'vith the 
Report of the Ninth Finanl:e Commis-
sion in which they expressed their re-
servations over some of the recom-
mendations in the Commission's Se-
cond Report. Thes~ related to 
ovcr-esdmation of State~' f\~venue Ie-
ceipts and contribution of State un(ler-
takings. under-estimation of re-
venue expenditure, methodology of 
estimation of 1101 Ill .. live rt!wnue and 
expenditure. inadequate quantum of 
devolution and debt relief. non-rro-
VISIon of grants for \.·ovaing Plan re-
venue gap, up-g:-adation of standards 
of administration. special probJems. 
interest liability and committed liabi-
lity for the Seventh Plan schemes 
etc. They. therefore. desired that the 
revenue receipts and e<reneJjture need 
.re-assessment on rea/i5Jtic basis and 
that devolution appropriately en-
hanced. 

(c) The recommendations of the 
Ninth Finance Commission have al· 
ready been accepted by the Govt. of 
India in keeping with the traditions 
and conventions and it is not propos-
ed to make any changes now. 

12.00 hrs 
(I nterruptiolls) 

[Translation] 

MR. SPEAKER: Please take your 
seat Mr. Santosh, please take your 
seat. .... . (lnterruptions) 

* Not recorded. 

[English] 

SHRI HARISH RAWAT 
(Almora): I am on a point of order. 

[Transiation ] 

MR. SPEAKER: Shri Harish 
Rawatji, I am unabJe to foHow what 
you are .saying. Why are you rais· 
~ng a POll1t of order when there is no 
Issue? Please take your seat. 

lEnglish] 

SHRI HARISH RAWAT: KindJy 
allow me to say something. 

(/ nterruptiom) 

SHRI EDUARDO fALEIRO 
CMormugao): I have given several 
notices regarding this. (InterruptiOl1.S') 

MR .. SPEAKER: You have given 
the notIce. But I have not permitted 
you. 

SHRI EDUARDO fALEIRO: 
Against the Chief .Minister of Goa 
Shrimati Maneka Gandhi wrote o~ 
the file on a petition ... 

.MR. SPEAKER: I have not per-
mItted you. You have given notice. 
But I have not permitted you. 

(Interruptions) 

MR. SPEAKER: You know the 
procedure. You have given the notice. 
But I have not permitted you. Please 
sit down. 

(Interruptions) 

MR. SPEAKER: Please take your 
seat. 

Mr. Faleiro. I have told you, please 
take your seat. 

SHRI EDUARDO FALEIRO: 
She has made ,·llegations on file 
against the Chief Minister of GOJ ... 

(InterrUPtio~)* 
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MR. SP~ER: I have told you. 
you have given a notice. That is under 
my consjde~tion. Please take your 
seat. 

SHRI EDUARDO f7ALEIRO: 
I am on a point of order. 

MR. SPEAKER: That is not the 
way of raising the point of order. 
You are not being permitted to 
say something in the name of nds-
ing, plim of order. 

SHRI EDUARDO FALEIRO: 
Please look at Direction No. 118(3). 
Under Direction No. 118(3) of the 
Directions By the Speaker. I am lay-
ing· this pa'per on the T .:tble of the 
House. 

MR. SPEAKER: No, no. 

SHRI EDUARDO FALEIRO : I 
am entitled to. 

MR. SPEAKER: You know the 
rules. I have not permitted you. 

(Interruptions) 

MR. SPEAKER: 1 have caned Mr. 
Kamal Chaudhry. 

(Interruptions) 

SHRI SONTOSH MOHAN DEY 
(Tripura West): What about West 
Bengal incidents? (Interruptions.) 

MR. SPEAKER: I am not allow-
ing anybody. It is a State matter. 

(I nterrupt;ons) 

SHRI JANARDHANA POOJARY 
(Mlanga]ore): Sir, point of order. 

MR. SPEAKER: You have said, 
Point of order. What rules have 
been violated? 

(Interruptions) 

SHRI JANARDHANA POOJARY: 
Please hear me. Here i~ the Agenda. 
You have permitted today a dis-
cussion on 'Atrocities on Women'. 

Here is an example of a former M.P. 
of West Bengal who was beaten up. 

(/11Ierruptions) 

MR. SPEAKER: No point of 
Order. Mr. Poojary, you ,were a 
Minister. You know that IS not 
the way to raise a point of order. I 
am not permitting. 

SHRI JANARDHANA POOJARY: 
You have permitted a discussion on 
'Atrocities on Women: 

MR. SPEAKER: Under the garb 
of a point of order. you are going 
to. r~ise an issue which I am not per-
mlttmg. 

SHRI J ANARDHANA POO-
JARY: 
She was a former M.P. 

MiR. SPEAKER: You can live 
a notice. I will consider it. 

(Interruptions) 

SHRI JANARDHANA POO-
JARY: We have given a notice. 

MR. SPEAKER: You want to 
raise a point of order but there ill 
no point of order. 

[Tralls/ation] 
SHRI HARISH RAWAT: Mr. 

Speaker, Sir. my point of order is that 
whenever adjournment motions, may 
be of different nature had been 
moved, those had been replied to in 
tbe House. Today's Adjournment 
Motion whether moved by our 
colleagues of West Bengal. or by 
Harish Rawat or by Shri Kurnara-
mangalam, relates to violent incidents 
occur:'oo during Calcutta bandh. The 
way in which police has committed 
excesses ...... (l nferrupti'olJS) ..... . 

,MR. SPEAKER: This is not a 
point of order. I have not given per-
mission for Adjournment Motion. 

[English] 
SHRI HARISH RA W AT: J wiill 

quote the rule and I wiU quote the 

* As the- Speaker did not subsequently accord th~ necessary permission. 
the pa:per/document was not treated as laid on the TabJe. 
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details also. 
that point. 
to that. 

I am just referring to 
Kindly al10w me to refer 

SHRI SOMNATH CHATTERJEE 
(Bolpur): They cannot raise the 
issue in this manner. 

MR. SPEAKER: There is no 
point of order. 

[Translation} 

I have not given permission for 
Adjournment Motion. 

(I nJlerruptions) 

SHRI HARISH RA'VAT: Mr. 
~ker, Sir. I have some photographs 
whj~b show that 4-5 policemen have 
caught hold of some poor women 
and one other person is beating them 
with lathis ... . (lDferruptions) .... 
It is a tragic incident and no words 
are enough to condemn it. ... (Inter. 
ruptions). ...... .. My point of order is 
that we have given notice of an Ad-
journment Motion concerning a very 
serious matter. Please give your rul-
ing on it. Are you going to accept 
it or not? 

MR. SPEAKER: I told you that I 
have not accepted it ..... . (/nterrup-
tiOn'S) ...... ' 

MR. SPEAKER: I am not permitt-
ing you, please take yOU! seat. . 
(Interruptions) .... 

SHRI HARISH RAWAT: Mr. 
Speaker. Sir. if such heinous crimes 
are committed in Cakutta, this House 
cannot sit silent'y. Democracy is 
being murdered there. Please tell 
us as to what h[., happened to our 
adjournment motion. 

MR. SPEAKER: I have listened 
to your point. Please t;lke your seat. 

(InterruptiOns) 

[English] 

SHRIEDUARDOFALEIRO: What 
is the ruling and what action have 
you taken, Mr. Speaker, on the docu-
ments I have given to you? 

·Not recorded. 

MR. SPEAKER: I have told you. 

SHRI EDUARDO FALEIRO: 
What have you done? 

MR. SPEAKER: I have told you 
that you have given notice. That is 
under my cons-ideration. 

SHRI EDUARDO FA LEIR 0: 
Have you asked for the comments? 

MR. SPEAKER: You cannot ask 
me to ex'plain what I am doing. I 
have told you that it is under my con-
sideration. 

(Interruption) 

SHRI SONTOSH MOHAN DEV: 
Sir, you are sitting in the judgement 
seat of Vikramadi.tya. It is expected 
from you that you wilt do justice and 
you are doing justice to aU the Mem-
bers irrespective of their ism. You 
have risen to the occasion in the past. 
In this House, on the basis of a re-
port from a Govemo~. you have 
allowed certain hon. Members to 
raise an issue of a particular State. 

SHRI BASUDEB ACHARIA 
(Bankura): It was a question of atro-
cities on tribals. (Interruptions) 

MR. SPEAKER: Please, order. 

SHRI SONTOSH MOHAN DEV: 
I have got information from my 
source by a special messenger that the 
Governor of West Bengal has sent a 
report to the Central GNernment re-
garding Law and Order situation in 
West BengaI...... (InterruptiOns). As 
per the news, a former Member of 
Paliament has been beaten. (Inter-
ruptiOn'S) 

MR.. SPEAKER: Mr. Dev, you are 
a senior Parliamentarian. Under the 
garb of raising a point of order, don't 
do this. 

(Interruptions) 

MR. SPEAKER: I have not per-
mitted Mr. Dev. 

(IlJterruptiOns)· 
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MR. SPEAKER: Now I permit Mr 
Kama] Chaudhry. Please tak~ 

even one SeCO?3. Don't you give 
me an opportumty? (Interruptions) 

your seats, 

(Interruptions) 
[T rans la lion) 

SHRI HARISH RAWAT: 
SHRI KAMAL CHAUDHRY 

(Hoshi,arpur?: ~on. Speaker. Sir. 
Mr. Slmran)lt Smgh Mann has given 
a call for Punjab bandh on 11th, 12th 
and 13th of this month followed bv 
t~o. more days' bandh called by th~ 
mllI~ahts. The people in Punjab. 
partIcularly the people in Hoshiar-
pur, rejected this b:-mdh call of the 
militants and Mr. Simranjit Singh 
Man~. I spent five days touring my 
constItuency. The bandh was tota By 
unsyc<:essful. People have kept 
theIr shops and business establish-
ments open. The Government of 
Punjab has failed miserably. (Inter-
rup'tic>ns) 

have rejected my motion not 
You 

his. 

SHRI INDRAJIT GUPTA (Mid-
napore): The same thin~ happened in 
Calcutta. 

SHRI KAMAL CHAUDHRY: On 
15th, there was a bomb blast in 
Hoshiarpur and Dhasua where, in a 
bus, seven people were killed and 10 
others were injured. What action is 
this Government taking on such 
militants who are terrorisino the 
people? It is the Government' which 
is protecting these criminals in this 
country. It is a matter of shame ... 
(Interruptions) I would like to know 
from the Government what action 11lis 
Government is taking in this regard. 
On lS,th August at Lal Qna the 
Prime Minister had made his speech. 
What action is he taking on Punjab? 
I would like to know what the 
Government is doing. Why is it pro-
tecting such criminals in this CC'IJn-
try. (Interruptions) 

SHRI P. R. KUMARAMAN-
GALAM (Salem): Sir, I have given 
notice of an Adjournment Motion. 

MR. SPEAKER: The subject 
matter at both th~ motions was 
same and you know. how serious is 
this matter. 

SHRI P. R. KUMARAMAN-
GALAM: There is distance of 3.000 
\<..m'l. rJetween our constituencies ..... 
{lnterruptions) ........ . 

[English1 

PROF. P. J. KURIEN (Maveli-
kara): Sir, they have given notice of 
an Adjournment Motion. So, we ex-
pect you to understand their feelings. 
Kindly allow them to speak. (Inter-
mptions) 

MR. SPEAKER: I told them 
that I have not pl!rmitted it. 

(/ nlerruptions) 

PROF. P. J. KURIEN: One of 
our former colleagu~s. she is beaten 
up vt'ry badly. You should know the 
feelings. You please understand their 
feelings. Pleasl..! aJlow them to speck. 
(I n:rerrllPliO l1s) 

SHRI SOMNATH CHATTER-
JEE: I am on a point of order. 
Should every Member who is giving 
a notice of Adjournment Motion be 
3IJowed 10 speak here? Is this the 
ruk? (lnterruptiofl's) 

[TIOl1slation] 

MR. SPEAKER: I have told you 
that I have not permitted you. 
(I nterruptiom). 

MR. SPEAKER: I have already 
told you about it. 

SHRI KALKA 
Bagh): Mr. Sp~lkcr, 
listening to them cnly. 

DASS (Karol 
Sir, you are 

SHRI 
GAL;\M: 

P. R. KUMARAMAN-
You have not heard me 

19-1 LSS/ND!90 

MR. SPEAKER: I am not listen-
ing: to them. (Interruptions). 
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[Erlglish] 

SHRI Y ADVENDRA DATT: 
(Jaunpur): You called Mr. Vijay 
Kumar Malhotra. But then how did 
you allow these g(ntlemen to speak? 
(Interruptions). 

MR. SPEAKER: Th\! 
must be in ordl:r to hl:3r 
(Interruptions). 

House 
him. 

SHRI YADVENDRA DATT: You 
~hould ask them to sit down. These 
!!cntkmen who ar~ holding the House 
to ramom. (Interruptions). 

SHRI P. R. KUMARAMANGA-
LAM: I must lx' allowed tc speak 
You can reject it. (Interruptions). 

MR. SPEAKER: 
(Interruptions). 

It i~ not done. 

MR. SPEAKER: I haw permitted 
Mr. Vijay Kumar Malhotra. Let him 
speak. (/llurrLlPliom). 

MR. SPEAKER: He b rai~ing an 
important issue. (Interruptions). 

r TrUIJ.\/atiol1] 

PROF. VIJAY KUMAR MAL-
HOTRA (Delhi ')aduT): Mr. Spe;,kcr. 
Sir. I can speak only when they 'Will 
take their !'Ieats. Please ask them to 
resume their seats. They are not allow-
ing anyone to !lpeak. (/nterrllptiorlS). 

!English] 
MR. SPEAKER: He i .... a sl'nior 

Member. (lmerruptions). 

MR. SPEAKER: Let us hear 
him. Pkast' resume your s~at. (/tl/N-
fUption.\ ). 

SHRI JANARDHANA POOJARY 
(Mangalore): Pka~1.! allow me on 
this issue. (Interruptions). 

MR. SPEAKER: I am :1ot hearing 
you. I am not pl.!rmitting y(~u. Pleasl.! 
take your s~at. 'Jnranlp!ltl"'\). 

MR. SPEAKER: 1 ask you to take 
your scat. I have permitted Mr. \'ijay 
KUllla! Malhotra. (llJlerrupliQIlS). 

THE MINISTER OF FINANCE 
PROF. MADHU DANDAVATE: 
Mr. Speaker has allowed him. He 
has the right to speak. 

(InterruPtiOns) 

[T, un,siafion] 

SHRI RAJENDRA AGNIHOTRI 
(Jhansi): Mr. Speaker. Sir. if there 
is violation of your orders. I will not 
allow anybody to speak. Wbatever 
name you call. the Congress Members 
art.' not allowing him to speak. If 
they behave in this manner. I will 
not allow them to speak. The pro-
ceedings of the House are conducted 
under some rules and everybod) 
shGuld follow the rules of the House ... 
(Illferruptions) ........ . 

[English] 

PROF. MADHU DANDA VATE: 
They are monopolising the House tl, 
tht:mselves. This House belongs as 
ntUch to us and to our sl'pporters as 
to the Members of the opposition. We 
will listen to him. (Interruptions). 

MR. SPEAKER: If Members will 
fl·)t allow me to earn: on the business 
in the House jn ::m. orderl\.' manner, 
then I will go tn the next - business. 
l',.;uw. Shri Vijay Kumar Malhotra. 
( Iwerruplio l1S). 

MR. SPEAKER: I tell yOU to 
take y\)ur seat. Mr. Pal. th'li IS n(lt 
rhl' way. Take your seat 

(I nterrupl iom) 

SHRI JANARDHANA P80-
JARY: Yes, Sir. 

SHRI JANARDHAN -\ POOJARY' 
') es Sir. 

~~R. SPEAKER: Under whkh 
rule? You w~re not ralSlOQ a point 
of llrder at that time. ~ 

SHRI JANARDHANA POO-
JARY: I am formulating my point 
nf order. (/r.terruptions). 

MR. SPEAKER: Will you please 
~aJ.,.c your seats? 

(Trmlslat;on] 

Please take your seat. I am COD-
ducting business of the House. (Inter-
ruptions). 
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[Eng/ish] 

SHRI JANARDHANA POO-
JARY: Kindly go through your 
Agonda Paper for today. Please see 
Item No. 14. 

MR. SPEAKER: 1 have already 
gone through it. 

SHRI JANARDHANA POO-
JARY: You hlve created a prece-
dent y.,esterday by allowing discussion 
on atrocities on women in different 
pans of the country. (I nterruptions). 

MR. SPEAKER: Everv Member 
has a right t,) have hi.;; ·sav. The 
Speaker has permitted Mr. POojary to 
raise hi~ point of l)rder. 

[ Trcuj.\/al IOlJ] 

He wants tv raise his point t)f mder. 
!.I !!Icn (fpll(Jn~). 

MR. SPEAKER: Mr. POlliary. 
~ ou rai~ed that point of order . five 
Il,inuh:s back. 1 "!lled it out. 

SHRI .IANARDHANA POO-
JARY: I am coming to that. Tak-
ing into consideration what the Chief 
Minister ha.; stated. the hon. Chief 
Minister of West Bengal has admitted 
and I will read it out: "That the 
police had failed to act responsibly." 
(/llIerru ptions). 

MR. SPEAKER: It is not a point 
of order. You are not referring to 
any rules or procedure and you are 
going on like this. 

SHRI JANARDHAN A. POO-
JAR Y: He has admitted that thc 
police of West Bengal completely fail-
ed to protect a lady. (/nterruptions). 

SHRI SOMNATH CHATTERJEE 
(Bo}pur): What is happening? There 
must be a limit. (Interruptions). 

MR. SPEAKER: There is no point 
of order. Mr. Poojary. please take 
your seat. (InterrupTions). 

SHRI SOMNATH CHATTERJEE: 
Everyday they are interrupting the 
pI ()Ceedings. 

MR. SPEAKER: [ ruled out his 
point of order. Now Mr. Vijay Kumar 
Malhotra to speak. (l1Jlerruptions). 

SHRI LOKANA rH CHOUDHU-
RY (Jagatsinghpur): 1 want to raise a 
point of order Sir. 

MR. SPEAKER: Und~r which 
rule'? (lmerruptio!i)). 

\1R. SPEAKER: Mr. Poojary. I 
have heard you: 1 hav\! not permitted 
your point of order. There i::. no point 
uf order. I ruled it \)ut. 

SHRI LOKA~A I H CHOU-
DHUR Y: \fhen anybody raising a 
point of orJa makes a stutl.!mcnt 
here. that should not be recorded. 

MR. SPEAKER: Mr. Lokanath 
Choudhury. I have already ruled it 
out. Let U~ not wask the timc of the 
House. Plea~e take }(lur s~at. 
(TrilJl.\ i ClI i 011] 

PRO ... VlJAY KUMAR MAL-
1101 RA: Mr. Speaker. Sir, an as-
~uran,:e had been given in this House 
ill n:gal'J to holding UPSC c\amina-
tlOlV, in Hindi and olher Indian lan-
guages. Satish Chandra COlllmittCt.· 
W.IS t:onstitlllcd and it had ~ubmitted 
its repurt alSl1 . Hul after n.:ceiving 
lhi" rcpoll neithcl it ha:. been publish-
ed nor ;til} ·,tep" havc been taken to 
"ullduet UPSC ..:\aminutiom in Hindi 
alld l)ther Indian language:.. 

Sir. more than JOO I1lcmix:rs of Lok 
~abll:l have given in writing that the 
U.P.S.c. examinations should also be 
held in various Indian languages. 
Most of the Rajya Sabha Members 
have al..,o done the !>ame. 

Sir, we do not "ay that English 
~houJd not be 'he medium of exami· 
nation. Thll'ie" ho want to take the 
examination in English medium arc 
free to do :'0. but why should there 
bl: any restriction for those who want 
to take examination in vari(,us Indian 
Icmguages like Hindi. Jkngali. Tamil. 
etc. Only 2" I of our country's popu-
1<1tion knows English and these peo-
ple are dominating all the scrvice~. 
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Sir. time and again it has been men-
tioned here in the House that people 
living in villages. the urban poor 
and those belonging to backward 
classes do not get jobs because the 
medium of examination is English 
in most of the major examinations. 
The LA.S., I.P.S. and Forest Service 
for which examinations are conducted 
by the U.P.S.C. are bagged by 5%-
10% of those who form the country's 
elite class ............ (Interruptions) .. .. . 

[English] 

MR. SPEAKER: He gives im-
portance to your languaae a]so ....... . 
(Interruptions) ................. . 

[Trumlation] 

PROF. VlJAY KUMAR MAL-
HOTRA : Engiish-medium public 
schools are run here and products of 
such institutions only are able to 
secure these jobs. ~ir, 75 % of the 
population consi_)ts of Scheduled 
Castes and backward classes. 

MR. SPEAKER: Please conclude. 

PROF. VlJA Y KUMAR MAL-
HOTRA: Sir, this is a very impor-
tant matter. People are resorting to 
'dhamas' and the Government has 
given several assurances. The House 
should be informed as to what has 
happened to the Report. 44 years 
have elapsed. 

MR. SPEAKER: Shri Madhu is 
listening. 

PROF. VlJA Y KUMAR MAL-
HOTRA : Yes. Sir. J\1adhuji is pre-
sent. I would like to say that even 
t8Iter 44 years of independence, we 
cannot hold these examinations in 
Indian languages. What can be more 
shameful than this? Under Shri 
Madhu's Ministrv also, the examina-
tions held by Banks and LIe do not 
have Hindi as an optional medium. 
Repeated assurances have been given 
about this and even the hon. Prime 
Minister mentioned this in his speech 
delivered from Red Fort. Why then 
examinations are not held in Indian 
languages. Government must make 

an announcement in this regard at the 
earliest. ....... . (/nterruptions) ........ . 

[English] 

SHRI EDUARDO FALEIRO 
(Monnugao): I also support it. ..... 
. ..... (/nte"uptions) ............. . . 

[Translation] 

PROF. MADHU DANDAVATE: 
Sir, the point raised by Shri Vijayji 
has been raised several times by 
many hon. Members. I would like 
to give him a firm assurance that 
the Report submitted to us will be 
considered and a decision will be 
taken on it at the earliest. 

[English] 

SHRI INDRAJIT GUPTA (Midna-
pore): Sir, the matter which I wanted 
to raise, for which I wrote to you, is 
directed principally for the attention 
of the hon. Railway Minister who is 
not here. But at least, a distinguished 
former Railway Minister being here. 
I am encouraged to raise this matter. 

For the last two weeks, the Rail-
way Workshop at Kharagpur which is 
well-known to him, Sir. and which is 
employing about eight thousand men. 
is virtually at d standstill; no pro-
duction is going on. The reason is 
that there have been very serious 
allegations recently about corruption 
matters against some officers of 
this Workshop. And because some 
allegations were made, some trade 
union leaders inside the workshop 
have been ",uspended from service. 
As a result of this, for the last 
two weeks. work in the Stores Depart-
ment has been stopped, clue to a 
strike by the employees of the Stores 
Department, as a result of which, no 
stores are being made available for 
other Departments of the Workshop 
and al1 work has stopped. [had 
made representation earlier also. that 
some intervention is needed bv the 
Railway Ministry urgently to se~ that 
this matter is settled thraugh some 

negotiation and the dispute is settled. 
There is a recognised Union. which 
Prof. Dandavate at least knows very 
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well. That Union is also sending 
telegrams everyday to the Ministry 
with copies to me and to others say-
ing that, immediate intel v':!1!tion is 
rcquired~ the charge-sheet should be 
withdrawn; the suspendee people 
should be allowed to join work and 
the matter should be settled through 
negotiations. The whole Workshop, 
which is the biggest Workshop in the 
Indian Railways, is virtually at a 
standstill for the last two weeks. 
Therefore, Sir, 1 request that the 
Government should take early steps 
in this matter. 

SHRI DINESH SINGH (Pratap-
garh): Mr. Speaker. Sir, you are 
aware that there is a programme be-
ing rn by Doordarshan called KJ,u/a 
Manch. Yesterday, some recording 
was done with the Minish!r for Rail-
ways as the Chief Guest. I believe 
that there is an elf.:'!'t to censor that 
programme and to restructure it in a 
manner in which it favours the Gov-
ernment. 

Now, through you, Sir. 1 would like 
to appeal to the Government that 
either they maintain Killtill M all ell 
and let whatever is said there be 
telecast in that manner, or if tht:y 
want to monitor it or jf they want 
to censor it then it hardly is a 
Khula Mancil. Then, it is a Gov-
ernment Mancil. And then. they 
should change the name and run it 
as a Government Mandl. Thank you. 
(1 nterruptio1l.\) 

MR. SPEAKER: Yes. Mr. Minis-
ter. 

THE MINISTER OF INFOR-
MA TION & BROADCASTING 
AND MINISTER OF PARLIA-
MENTARY AFFAIRS: (SHI.U 
P. UPENDRA): Sir. I accept t~lS. 
There would not be any censonng. 
(lnterrupt;ous). 

SHRI MA TI SUBHASHINI ALI 
(Kanpur): Mr. Speak~r, Sir. J have 
given notice of a motlon under, Rule 

221 also. [request you to admit tlIe 
same. It is a question o! my privila-
ges being an M.P. t beheve that en-

tire district administration in Kanpur 
is putting restrictions on my move-
ment around the factory manufac-
turing Lohia Scoot~rs located in my 
constituency. This restriction on my 
movement was enforced to such an 
extent that when 1 went there to un· 
furl the tri-colour on the 15th of 
August, I was arrested in front of 
the workers who are my voters and 
who had collected there. The reason 
for my arrest was that 1 had entered 
a prohibited area. I bdieve that the 
dhtrict administration is obstructing 
me from performing my duty as a 
public representative. As you are 
the protector or our rights. I request 
vou to refer this matter to the Privi· 
ieges Committee so that my rights are 
restored tt) me. 

[English] 

SHRI P. UPENDRA: Sir, as per 
the agreement in the Business Advi-
~ory Committee and :lmong the lea-
ders, we haw to ~t(1p this Zero Hour 
at 12.30 and t:.tke up other items 
.. .. .......... (/ Illcrl'llfJ/i(lw) ........ . 

MR. SPEAKER. Mr. Bhogendra 
Jha. will you please take your seat? 
............... (/Illcrmpl;on ) ........... . 

PROF. P.J. KURIEN: Sir, there 
is no such agrt!cment at all ......... ,. 
(illterrupIWI1S) 

1 think, you know what happened 
............... (/1l!emljJliOl! \) ...... . 

[Trails/at ionl 
SHRIMATI SUBHASHINI ALI: 

A member of this House does not 
even have the freedom to unfurl the 
tn-colour on the occasion of Inde-
pendence Day in her constituency. 
Please give your ruling .whether you 
are admitting this Motion or not. 
........... (Interruptiolls) ..... ........ . 

MR. SPEAKER: It is under con-
sideration. 

SHRI L.K. ~DVANI (New Ddhi): 
Sir. in repJy to the matter raised by 
the han. Member you have said that 

the matter /S' dotier cOllf/(ferfl//OD. I 
would like to know whrthe .. the in-
formation regarding the han. Member's 
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arre~t was scm to you and to the MR. SPEAKER: Mr. Pal, 1 have 
House? ........ . (/nterruplions)......... ("" heard you and I have ruled out your 

point of order. 
[English] (Inte"uptions.) 

DR. DEB1 PROSAD PAL (Cakutta 
North West): Sir, I am on a point 
of order. (Interruptions). A motion 
has been tabled today. You have got 
the discretion to allow it or nnt. But 
J wilJ draw your kind atkntion to the 
pl'Ovho to rule 60. J am reading it 
for your information: 

"Provided that where the Speaker 
has refused his c')Osent under 
rule 56 or is of opinion that the 
mater proposed to be discussed 
is not in order. he may. if he 
think ... it n;.;cessary. read the 
notice of motion and state the 
reasons for refu'iin!.! consent or 
holding the motion as being not 
in order:" (In/f'ul/plio/l:,}. 

Sir. I am app~aling to your discre-
tion as a Motion has been tabled. 
The former lady Member. Kumari 
Mamata Banerjee had been injured 
seriouslY in ~ estcrday"s Calcutta 
Bandh which the Chief Minister him-
self has admitkd. (l1I{l'lrtipliom, 

MR. SPEAKER: I have not given 
my consent. 

(/ III ('I'rt! P I in J/.\. ) 

MR. SPEAKER: Mr. Debi Prosad. 
there is no point of order. 

(I111erwptiuns.) 

MR. SPEAKER: There is no point 
of order. Pleas.:: sit down. 

(Interruptions.) 

MR. SPEAKER.: Please tak~ your 
seats. 

(I IllerruptioflS.) 

SHRI SAIFUDDIN C}-JOV-
DHUR Y (Katwa): Sir. 1 am on a 
point of order. (lntermpJiolls) 

MR. SPEAKER: Mr. Saifuddin 
Choudhury is on a point of order. 

(Interruptions.) 

[Trt..lls/atioll ] 

MR. SPEAKER: Please sit down. 
(Inlerruptions.) 

SHRI HARISH RA \V AT: Sir. 
}OU have not heard the entire thing. 

MR. SPEAKER: I have heard it. 
(Interruptions.) 

lEnglish] 

MR. SPEAKER: You are repeat-
ing your point. 

(I nlermpl ions.) 

MR. SPEAKER: Mr. Kumara-
mangalam. please take yaur seat. 

(Interruptions.) 

SHRI SOMNATH CHATTER-
.lEE: Sir. it is a pointless disurder. 
U IllcrruptioIlS). 

MR. SPEAKER: Mr. Pal, will 
) ou re!:>ume your seat? I have heard 
your point of cruer and I have ruled 
it out of order. Mr. SaifuJdin Chou-
dhury. 

(I nlerrupt ions.) 

SHRI NIRMAL KANTI CHAT-
TERJEE (Dumdum): Sir, it is not a 
point of order. It is pointle.,s disorder. 
(/merruptions). 

MR. SPEAKER: No Mr. Pal. 
Please resume your seat. I have not 
permitted you. 

(Interruptions) 

MR. SPEAKER: Will you please 
resume your seat. Mr. Pal? 

(Interruptions) 

MR. SPEAKER: Mr. Pal. you are 
not going on record. 

(lnterruptians)* 

*Not recorded. 
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MR. SPEAKER: Times without 
number I have requeste9 you to re-
sume your seat. You have to resume 
your seat. Mr. Saifuddin Choudhury. 
what is your point of order? 

(Interruptions) 

SHRI SAIFUDDIN CHOU-
DHUR Y: Sir. I am raising this point 
of order under Rule 376. Some hon. 
Members were trying to raise certain 
issues pertaining to the law and 
order situation in West Bengal and 
y6u have ruled them out. But I want 
to know whether or not it forms part 
of the record ............ (Interruptions) 
........... .I have to say something on 
what happened yesterday in Calcutta 
during the Bandh called by Con-
gress(I) and also about the violence. 
(Interruptions). 

SHRI EDUARDO FALEIRO: Is 
what the hon. Member now saying 
also going on record? (lnterruptiolls). 

SHRI SA IFUDDIN 
DHUR Y: The Speaker 
that. (Interruptions). 

CHOU-
will decide 

MR. SPEAKER: Mr. S2Iifuddin 
Choudhury. take your seat. Now. I 
call Mr. Bhogendra Jha. 

SHRI SAIFUDDIN CHOUD-
DHUR Y: Sir. T have not completed. 
The violence that took place yester-
day is highly condemnable. (Interrup-
tions) 

MR. SPEAKER: It is not a point 
of order. Please take your seat. 

(Interruptions) 

MR. SPEAKER: Mr. Bhogendra 
Jha. 

(Interruptions) 

CTrlllM'lation] 

SHRI BHOOENDRA JHA (Ma-
dhubani): My only fault is that I de not 
interrupt others that is why others do 
not let me speak. I assure everybody 
thlat even if they interrupt me to any 
extent. I would not interrupt any-
body. (Interruptions) 

[English] 

SHRI JANARDHANA. POOJARY 
(Mangalore): rose (/Iltermptions., 

MR. SPEAKER : I have ruled out 
your point of order as also. that of 
Shri Pal. 

(l nterrUl'1 ;011S.) 
[Translatioll] 

SHRI BHOGENDRA JHA: I 
would like Poojary Sahib to cool down 
and kindly listen to me. Mr. Speaker, 
Sir, through the House and through 
you, I would like to inform the Gov-
ernment thl3t broadJy speaking we do 
support the provision of reservation 
in employment the announcement of 
which was made recently. However. 
two points have not been made clear. 
It has been ~he cause of gross resent-
ment in Bihar and the situation is 
aggravating. Three persons have al-
ready died and today when T am go-
ing to visit the place I shudder to 
think what will happen when 1 hold 
public meetings at three places. The 
phenomenon of having socially and 
economioally exploited people is not 
new to our society. Till today we 
have not been able to solve the un-
employment problem. Recently our 
Government had announced to give 
employment to all but no Bill to that 
effect has been brought in this House. 
This subject was not discussed even 
outside. I would urge that a Bill in 
this regard should be brought here. 
It appeared in the newspapers tbat 
a notification has been issued, but de-
tailed discussion has not taken place. 
When we discuss the problem of back-
wardness, we should strive to re-
move it also. In the last 55 years I 
have yet to come across a person 
who has toiled so much as I did for 
the socia11y. economically and cduca-
1!ionally backward people. If finan-
cial limit is not imposed in this res-
pect, the benefit of these reservations 
will flow only to e::onomical1y well 
off people and the socially. educa-
tionally exploited people wiI1 remain 
as they were. They wi11 have to' suffer 
generation after generation. Today 
late Karpuri Thaku_r is not with us. 
During the Chief Ministership of Shri 
Karpuri Thakur large scale violence 
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erupted in which more than one hun-
dred and twenty five people were kil-
led. At last my suggestion helped in 
solving the problem. Shri Madhu 
Dandavate is here. he should ask 
for the same, it would be an ideal for-
mula. the only exception is upper 
section. All sections particul,arly wo-
men and the extremely backward clas-
ses have been involved in it. The 
only exception has been made in res-
pect of upper section who have not 
been involved in it. He should call 
for that formula so that we may fight 
the social repression. We should 
>avoid a situation where the poor do 
not get an opportunity to improve their 
lot and which Play lead to conflicts 
between them and the exploitors. The 
future and the past exploitors will try 
to divide the society and it is" feared 
that it may result in internal strife 
throughout the country like Punjab. 
Hence the Government should act 
wisely and seek cooperation of all in-
cluding those who are in opposition. 
We should work together for the up-
liftment of the socially, economically 
and educationally backward people 
and provide equal opportunity of free-
dom to all. The Government must 
take measures for this. 

SHRI BHAJAN LAL (Faridabad): 
Mr. Speaker. Sir. I am on a point of 
order. T have been raising my hand 
for the last 45 minutes but you do 
not look to this side. T would like to 
put before you a very serious matter. 
(lnterruptinns) 

SHRI BHAJAN LAL : Mr. Spea-
ker. Sir. I am goint to draw your 
attention to a very serious matter. 
(lnterrupt;om) 

MR. SPEAKER: First. tell me as 
to which rule or procedure has been 
violated owing to which you want 
to rouse a point of order. 

SHRI BHAJAN LAL : I seek your 
indulgence t~ listen to me first. After 
all certain rules cr procedure has 
to be observed by us. (Interruption'S) 

SHRI BHAJAN LAL: Mr. Spea-
ker. Sir. a very henious. serious and 
tragic incident took place in our area 

towards which I would like to draw 
your attention...... (lmerruptiom) 

Kindly try to listen. 
MR. SPEAKER: Alright. speak. 

SHRI BHAJAN LAL: In our 
arel a 16 years young girl became 
victim of gang rape. (Interruptions) 

MR. SPEAKER: It is not a point 
of order, please sit down. 

'SHRI BHAJAN LAL: Mr. Spea-
ker, a 16 years young girl was gang 
raped and you ~ay that it is not a 
serious matter. 

MR. SPEAKER: It is not a point 
of order. please take your seat. 

(I flJ/ errupt ions) 

SHRI BHAJAN LAL: That girl 
was accompanying her blind mother. 
she was detained and gang raped. 
(Interruption'S) 

MR. SPEAKER : I have said kind-
ly sit down, this is not a point of Of-
der. 

SHRI BHAJAN LAL : It is a very 
serious matter. (Interruptions) 

MR. SPEAKER: This is no point 
of order. 

SHRI BHAJ AN LAL : Eight per-
sons were killed and many injured in 
the police firing. (Interruptions). 

[English] 

MR. SPEAKER: There is no 
point of order. 

(lnferrupliom) 

MR. SPEAKER: It is not going 
on record. 

(Interruptions) 

[Translation1 

MR. SPEAKER: Rao Virendra Ii. 
it will not go on record. Please sit 
down. 

(I nterruptiom) 
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MR, SPEAKER: When nothing 
is going on record why are you stand-
ing unnecessarily? 

(Interruptions) 

MR. SPEAKER : I do not permit 
him to speak. nothing is going to be 
recorded. 

(Interruptions) 

[English] 

MR. SPEAKER : I have ruled out 
your point of order. 

(Interruptions) 

SHRI T ARIT BARAN TOPDAR 
(Bamackpore) : I am on a point of 
order. Sir. 

MR. SPEAKER: What is your 
point of. order? Under which rule you 
are raising the point of order? 

SHRI TARIT BARAN TOPDAR: 
Under the. rule you have accepted to 
conduct the Zero Hour. 

MR. SPEAKER : There is no Zero 
Hour. you know·that. 

Let us hear Mr. Advani. 

SHRI TARIT BARAN TOPDAR: 
I would lae to submit that the entire 
House should see-and you also con-
duct the House in such a way ... , ...... 

MR. SPEAKER: I know how to 
conduct the House. 

SHRI T ARIT BARAN TOPDAR: 
You should conduct the House in 
such a way that the decision of the 
Congress (I). not to allow any Bill 
to Pe passed. should be thwarted. 
(Interruptions) 

[Translation] 

SHRI L.K. ADV ANI: Mr. Spea-
ker. Sir. on the very first day of this 
session the hon. Prime Minister made 
an important statement. and as per 
the convention of the other House 2-
2! hours long discussion took place 
in that House to seek clarifications on 
the i$sue of reservation but here in 

20-1 LSS/ND/90 

this House no discussion took place. 
I am glad that my friend Shri Bho-
gendra Jha raised the issue here. He 
is of the view that had the Govern-
ment reviewed the situation before 
making a statement it would have 
been better. I am not revealing any 
secret here when I say that extensive 
discussion should have been taken 
place before making a statement. Eve-
rybody including the members of the 
opposition should have been consult-
ed and then decision should. have 
been t3ken because it would have 
far-reaching consequences in the coun-
try. The reaction being expressed all 
over the country today is not proper. 

[English] 

SHRI VASANT SATHE (War-
dha): I \V.Ould like to react on this. 

[Translation] 

SHRI L.K. ADV ANI: I would 
like to submit that before the hon. 
Prime Minister takes a final decision 
and issues a notification or enforce 
some law. he should consult all sec-
tions of the House and then only take 
any step. 

Myself and my party of course are 
of the view that if the proposal for 
reservation is to be approved!. econo-
mic aspect must be included in it. 
12.50 Hrs. 
[MR. DEPUTY SPEAKER in the 

Chair] 

That situation should not arise in 
which the backward remain as they 
are and few people get the entire 
benefit. 

Mr. Deputy Speaker. Sir. I would 
reiterate that the statement which has 
been made had its adverse affects at 
some places. The situation at those 
places has also to be tackled and con-
fidence to be restored in the society 
that whatever decision is taken would 
be in the right direction ~lnd only the 
exploited will be benefited. In view 
of this my submission is that we 
should not go into party politics and 
take steps only after national c0n.-
sensus. 
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SHRI DlNESH SINGH (pratap· the hone Prime Minister. We find that 

garh): Mr. Deputy Speaker, Sir, I large scale disturbance is going On. 
welcome the sentiments of Shri Ad- Even the students have got genuine 
vani. I also welcome what Shri grievances. They have got their view-
Bhogendm Jha has submitted. Re- points also to express in the matter. 
servation is an issue about which the They have also started agitation in 
Government should have made a the matter. We certainly want all 
statement after consulting all the par- help and support to be given to the 
ties. The matter should have been people who 'lre oppressed in this 
discussed: in the House accordingly. country, who need help, the people 
The Wly in which this thing has been who are in great impecunious circum-
done by him, does not suggest that stances who do require some protec-
he is interested to work for unity. He tion and help ,from the Government. 
has taken this step with an eye on the But this is a matter that should be 
next elections. (Interruptions.) decided on the basis of as wide a con-

lEnglish] 

SHRI INDER JIT (Darjeeling): 
Mr. Deputy Speaker, Sir. in the last 
two weeks, all sections of the House 
have expressed grave anxiety about 
the situation ~aced by our Indian na-
tionals in Kuwait. Prompted by the 
presence of our Finance Minister here 
today, I would like to spotlight one 
aspect which has not received the 
attention it deserves. The Kuwaiti 
Dinar has crashed. It is still legal 
tender. But our people are not able to 
buy anything in Kuwait. T believe 
our Foreign Minister is visiting Bagh-
dad sometime today. I would like to 
urge the Government and Prof. Ma-
dhu Dandavate in particular, to ad-
vise Our Foreign Minister to discuss 
the possibility of conversion of the 
Kuwaiti Dinars into Iraqui Dinars so 
that our people who are living in 
Kuwait, are able to buy their daily 
needs. This is necessary because the 
Kuwaiti Dinar has crashed and it no 
longer has any purchasing power. I 
would like our Finance Minister to 
kindly respond and let -us know whe-
ther the Government is already doing 
anything in that direction. 

SHRI SOMNA TH CHATTERJEE: 
MR. Deputy Speaker. Sir. I gene-
rally associate myself to what has 
been said by Advaniii and also 
Bhogendra Jha ji. The matter is se-
rious. This is a matter which re-
quires a very deep consideration by 
the Government also and it is true 
that there were no discussions generally 
with the different political parties be-
fore the announcement was made by 

sensus and as deep a consensus as 
possible. 

Therefore. I would request the Gov-
ernment, through you, that in this 
mltier, there should be a proper dis-
cussion with all the political parties 
and that no party can take political 
advantage as is sought to be done. 
Every attempt should be made to 
find out a solution so that all sections 
of the people in this country do get 
an opportunity for their advancement 
and progress and some economic cri-
teria are fixed before a special dis-
pensation is made in favour of any 
particular people. That is our posi-
tion. Therefore, we request the Gov-
ernment to take appropriate steps in 
views as well. (Interruptions) 

[Translation] 

MR. DEPUTY SPEAKER: You 
are an ally of the Government and the 
Government's statements reflect your 
views as well. (Interruptions) 

[English] 

SHRI NIRMAL KANTI CHAT-
TERJEE: Government should res-
pond, not in the form as was stated 
in the Rajya Sabha, viz. let 40% of 
the seats be reserved ..... . (Interrup-
tions) 

MR. DEPUTY SPEAKER: The 
proposal is that it should be discussed. 
Let the proposal given by Mt:". Advani 
be discussed 

SHRI V ASANT SATHE: On this 
proposal which Shri Advani bas glveft, 
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issu~ before the House which has be-
come a matter of anxiety and. con-
cern for the whole country. 

I woul~ like. to support the idea of 
a full dIscussIOn in this House. either 
under rule 193. or 184 or in any form 
that the. G?vernment agrees to, be-
cause. thIs IS a subject that needs to 
~ dISCUSSed and considered dispas-
slonately and coolly in the interest of 
the country. 

No one in his senses would ever 
oppose the idea of supporting the wea-
ker sections of this country. and back-
ward classes. The word used in Ar-
ticle 15(4), Article 46 and Article 
16 ..... . 

MR. DEPUTY SPEAKER : 
we going into details? 

{Interruptions) 

Are 

MR. DEPUTY SPEAKER: Let 
there be a discussion on that point. 

SHRI V ASANT SATHE: Sir. I 
am saying that here, the word used is 
'backward classes'. Specifically. caste 
was mentioned only in the case of 
Scheduled Castes. in the Constitution. 
So, the distinction is very clear p1ease. 
let us not divide this country into so 
many castes, and start a caste war in 
this country. That is why 1 entirely 
s~pport the idea and say (/ilterrup-
uons) that some economic criteria, 
if they are there, will be helpful. Let 
~s discuss this dispassionately. This 
IS what I want to do. (Imerruptions) 
Is Government today wanting, in a 
populist manner, to start a caste war 
in this country? (lnterruptiuns) 
This is what I want to find out. (In. 
terrup'tions) 

MR. DEPUTY SPEAKER: Mr. 
Krishna Kumar, this is not correct. 
Why are you stopping the hon. Mem-
ber from Speaking? 

(I lJierruptioll(;) 

[T ranslati Oll) 

RAO BIRENDRA SINGH (Ma-
hendragarh): Mr. Deputy Speaker, 
Sir, it is a very serious matter and it 
is essential to have an indepth dis-
cussion on it. Such provocative state-
ments incite caste war. I am used to 
taking very little time of the House, 
but today I am forced to present an 

13.00 hI'S. 

Yesterday in my area a painful 
an~ disgraceful incident took place. 
whIch I am sure the whole House 
would ponder oVer and also condemn. 
In the Rewari-Hissar passenger tram 
No.2, which left Rewari station in the 
mo:ning. two Jawans of the Railway 
Pollee, who were on duty in the train 
to protect the life and property of 
the passengers. compelled a youna 
girl to sit in a separate compartment 
away from her parents. brothers and 
sj~ters, although her mother insisted 
upon sitting with her. Those two Rail-
way Police Jawdns outraged the 
majesty of that young girl in broad 
day light in that running train. The 
girl's mother shouted for help, when 
the train halted "t the KosJi 
railway station. The passengers and 
the by<;tanders ::.t t the station, and the 
people from nearby market gathered 
there. They caught hold of the offen-
ding Rai:way Police Jawans and han-
ded them over to tIle local pt)lice. The 
poliL'e not only refused to take them 
into cu':odv, hut abo allowed the 
train to lea~e i.he station. The people 
resisted this move und resorted to 
agitation seeking an explanation for 
allowing the train to kaye. The police 
not only put forward an excuse that 
the erring police personnel c:m1101 be 
LlrresteJ, as they were on duty. but 
also allowd those two policemen to 
leave hy that wry train. This infuri-
ated the people and they rt.:~orted to 
slPning. Instead of taking necessary 
action to punish the guilty. the police 
resorted to indit>.:riminate firing on 
the hundreds of pl,;ople assembled 
there. Seven people died on the spot 
and many more are lying in!ured in 
the hospital. This is such an abomin-
able incident !h'lt even the Govern-
ment should be ashamed of it. The 
Government on its part should make 
arrangements to ensure the safety and 
security of the passengus for no res-
pectab:e person would like to travel 
with his family in such circumstances. 
I would like to submit that the matter 
has become quite delicate, people are 
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very much infuriated and angry over 
this issue. All the towns of that area 
are observing a day's bandh today as 
a mark of protest. It is quite likely 
that ~he law and ord~r situation may 
de~~orate due to . thIS. The Railway 
MimS'ter should ViSIt the site and take 
stric! action against the guilty. Pre-
ventIve steps should be taken to check 
the recurrence of such incidents in 
future. Culprits should be punished. 
Let not the people of Haryana a'lso 
be forced to take law into their own 
hands. The Government should also 
endeavour to bring about some disci-
pline in the Railway Police. 

I expect the Government to come 
out with a statement on this matter 
~nd QIS? ~on~uct a thorough inquiry 
IDtO thIS mCldent. I also hope. sin-
cerely that after collecting all the 
necessary information, both the Home 
Minister and the Raillway Minister 
would inform the House about the 
steps being taken to prevent the re-
currence of such incidents in future. 

SHRI B~AJAN LAL: Mr. Deputy 
Speaker, SIr, I wanted to raise the 
same issue, but I was not allowed to 
speak. (Interruptions) 

[English] 

MR. DEPUTY SPEAKER: It was 
recorded. 

(Interruptions) 

MR. DEPUTY SPEAKER: It is 
part of the record. 

(Interruptions) 

PROF. P. J. KURIEN: I submit 
that when you had allowed him to 
speak, then he should also be allowed 
to speak. (Interruptions) 

MR. DEPUTY SPEAKER: No. nu. 
(Interruptions) 

MR. DEPUTY SPEAKER' Prof 
KU~IEN) rou should please 'under~ 
~~n that It is part of the record 
P";/lat h~ said is part of the record' 

Jease SIt down. . 
(Interruptions) 

PROF. VUAY KUMAR MA_L..: 
HOTRA: The Speaker had already 
ruled it out and said that it was not 
part of the record. (InterruPtions) 

MR. DEPUTY SPEAKER: Well, 
I am told that some statement had 
been made. But you can rest assured 
that the facility whiCh has been given 
to Rao Birender ~ingh on this point 
should be given to the hon. member 
on this side also. I will discuss it with 
the Speaker and we will take an ap-
propriate decision ................. . 

(Interruptions) 

SHRI V ASANT SA TIlE: I will 
make a submission. 

MR. DEPUTY SPEAKER: I will 
solve that problem. 

SHRI VASANT SATHE: Please 
allow him. 
[Translation] 

MR. DEPUTY SPEAKER: If it is 
not there .............. . 

(Interruptions) 

SHRI BHAJAN LAL: If it is not 
part of the record, you may please 
~llow me to speak. 

lEnglish] 

MR. DEPUTY SPEAKER: Your 
statement also will form part of the 
record. I will just discuss with the 
Hon. Speaker. 

{Translation] . 

SHRI BHAJ AN LAL: Mr. Deputy 
Speaker, Sir, you please check it. It 
would be better, if the Horne Minister 
replies to the debate after that. If it 
is part of the record. it is okay. other-
wise. please permit me to speak on 
that. I repeat again that there is no 
problem, if it is part of the record. 
However, if it is not the case, then 
kindly allow me to speak. (/nte"up-
tions') 

SHRI VASANT SATHE (Wardba): 
How can you get it recorded restros-
pectively? 
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(English} 

It will be safer if you allow Shri 
Bbajan Lal. (Interruptiolls). 

MR. DEPUTY SPEAKER: Do not 
worry about it. 

SHRI VASANT SATHE: Retros-
pectively it will have to be allowed. 

SHRI R. GUNDU RAO (Banga-
lore South): I am on a point of 
order. 

MR. DEPUTY SPEAKER: There 
is no point of order in Zero Hour. 

(Interruptions) 

MR. DBPUTY SPEAKER: Well, 
this is a very peculiar situation. Two 
Members have expressed their views 
on the floor of the House and the 
Hon. Speaker was here. I have not 
really heard what he has said on that 
point. What Mr. Bhajan Lal has said 
record. It is taped. I will discuss it 
with the Hon. Speaker and what Rao 
Birendra Singh has said is part of the 
record. In view of these facts we will 
try to see that both the Members get 
equal opportunity. 

SHRI VASANT SATHE: Thank 
you very much. 

SHRI R. GUNDU RAO: My point 
is different. 

MR. DEPUTY SPEAKER: There 
is no point of order in Zero Hour. 
I will call you later. 

RAO BIRENDRA SINGH: 1 
sought special permission from the 
Hon. Speaker in writing and I was 
not allowed to speak till you allowed 
me to raise the matter. 

MR. DEPUTY SPEAKER : I do 
not know what happened. We have 
no written things here. It was some-
thing which you were saying extem-
pore. 

*Not recorded. 

(Translation} 

SHRI BHAJAN LAL: Mr. Deputy 
Speaker, Sir, I had sought permission 
from the Hon. Speaker to raise this 
matter. and he gave me permission 
for the same. (InterruptiQns) 

SHRI 1. P. AGARWAL (Chandni 
Chowk): Yesterday, a similar incident 
took place in Delhi also. Mr. Deputy 
Speaker, Sir please allow me to speak 
just for a second. Yesterday, a person 
was killed by a speeding bus and 
when the people protested against it, 
the police brutally and mercilessly 
beat them up with sti.::ks. One of them 
is lying in the hospital. 

[English] 

MR. DEPtJIY SPEAKER: Only 
one Member can speak at a time. Let 
us hear what the Home Miuister has 
to say. 

[English] 

I have called upon the Minister to 
speak. Whatever you have sait will be 
part of the record. What more do you 
want? 

(I nterruptions) 

[English] 

MR. DEPUTY SPEAKER: Agar-
walji, pJease sit down. Now whatever 
you say, will not form par't of the 
record. 

(I nterruptioas)· 

THE MINISTER OF HOME 
AFFAIRS (SHRI MUFTI MOHAM-
MAD SA YEED): Rao Birendra 
Singh was referring tQ an incident 
when two Police personnel of the 
Railway tried to molest a girl and 
there was a great commotion. The 
Railway passengers were greatly dis-
turbed and when the Rai]way Station 
people came to know about thjs inci-
dent, there was a great commotion. 
The police did not deal with this sit-
ua1ion! discreetly; they should have 
taken some action against these two 
:police personnel by taking them in 
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custody. In that way they could have 
controlled the situation. Instead of 
doing so, they permitted, the Rtailway 
Police Personnel to go and did not 
arrest them. So, there was great deal 
of commotion and thousands of peo-
ple. collected and there was a police 
firing. It is a serious matter. Immedi-
ate action will be taken against these 
two police personnel and investiga-
tions will be made. As far as police 
firing on people is concerned. I will 
request the Chief Minister of Har-
yana to have an immediate inquiry in 
the matter ...... (Interruptions). 

SHRI MADAN LAL KHURANA 
(South Delhi): ludidal inquiry. 

SHRI MUFTI MOHAMMAD 
SA YEED: Whoever is responsible for 
this police firing. action after investi-
gation should be taken against 
them ..... (lnterrupt;on\). 

SHRI 
(Deoria): 
order. 

RAJMANGAL PANDE 
Sir. I am on a point of 

MR. DEPUTY SPEAKER: There 
is no point of order now. Let the 
Minister complete. 

SHRI MUFTI MOHAMMAD 
SA YEED: If railway police people 
behave like this, many people will 
sutTer. So. prompt aClion will be taken 
against state polke. 

As far as the role of state police is 
concerned. I assure the hon. Members 
of this House that I wiH sreak to the 
Chief Minister and an immediate in-
quiry will be ordered. 

MR. DEPUTY SPEAKER: Shri 
'Rajmangal Pande. I am not going to 
allow you to raise your point of order. 
If you want to say something, then 
I will allow you. 

[Translation] 

- SHRI RAJMANGAL PANDE: Sir, 
the Home Minister has himself accep-
ted that two constables of 'The Rail-

way Protection Force' attempted 'to 
m01est a girl as per the information 
received by him. But despite this 
they have not been arrested. Instead 
they have been allowed to proceed on 
leave. No strict action has been taken 
despite so much resentment and com-
motion creating great fear among the 
masses... . .. (Interr'4ptiol'ls). .. .. _ What 
can be expected from such a police? 
How can you talk of enquiry in such 
conditions? I would hke to request 
that the hon. Minister of Home 
Affairs should a~sure that he would 
institute some high-level jUdicial en-
quiry... ... (Interruptions) " .because 
as far as we are concerned we have 
no faith in the police department.. .... 

(I !Jterrup'tio.1~) 

[English] 

MR. DEPUTY SPEAKER: Mr. 
Gundu Rao. 

(/nterrupticns) 

PROF. SAIF-UD-DIN SOZ (Bara· 
mulla): Sir. I have la point of order. 

MR. DEPUTY SPEAKER: There 
is no point of order now. 1 have call-
ed Mr. Gundu Rao. 

SHRI R. GUNDU RAO: Since one 
week there is an acute shortage of pet-
rol. diesel and kerosene in Bangalore 
city. People are sufferin:g like any-
thing and. no action has been taken 
from the Government side. (Interrup-
tions) 

[Translation] 

Mr. Dandavate: I am speaking 
a bout Bangalore city where neither 
petrol, nor diesel nor kerosene are 
available for the last one week. 

[English] 

Not hundreds of people, but thou-
sands of people are suffering. The em-
ployees and the factory workers are 
suffering. Slum people and poor people 
are standing in queues from morning 
to evening but they are not getting 
kerosene, petrol and diesel. No action 
from the Government side either from 
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the Petroleum Ministry or whatever 
Ministry concerned hali been taken so 
far. 1 request the Government that 
immediate action should be t:lken to 
ensure the minimum supply of these 
items. I want you to supply some 
quantity of these items if not in large 
quantity .... .. (lnterrupJio1jS) Thou-
sands ,of people met me yesterday in 
Bangalore. They wanted me to take 
up this matter to the concerned peo-
ple. I am sorry that I could not reach 
here in time yesterday. 1 request the 
GoVernment, through you, that pro-
per arrangements are made to supply 
kerosene, diesel and petrol in time. 

Otherwise. I have to sit on dhaml 
here until you make these things avail-
able to the people there. This is a 
very serious matter. Bangalore city 
is one of the important cities in the 
country and it is a highly industrially 
developed city. I would like to request 
the Government through you to take 
steps to see that proper supplies are 
made avai1able to the people there. 

(Interruptions) 

13.16 Hrs. 

PAPERS LAID ON THE TABLE 

Review OD the working of and Annual 
Report of Kudtremukb Iron Ore Com-
pany Limited Bangalore for 1989-90. 

[English] 

THE MINISTER OF STATE IN 
THE MINISTRY OF PARLIAMEN-
TARY AFFAIRS AND MINISTER 
OF STATE IN THE MINISTRY 
OF TOURISM (SHRI SATYA PAL 
MALIK) : I on behalf of my colle-
ague. Shri Dinesh Goswami. beg to 
lay on the Table a copy each of the 
following papers (Hindi and English 
versions) under sub-section (1) of sec-
tion 619A of the Companies Act. 
1956:-

(1) Review by the Government on 
the working of the Kudremukh 
Iron Ore Company Limited, 
Bangalore. for the year 1989-
90. 

(2) Annual Report of the Kudre-
mukh Iron Ore Company Li-
mited, Bangalore. for the year 
1989-90 along with Audited 
Accounts and comments of the 
Comptroller and Auditor Ge-
neral thereon. 

[Placed in Library. See No. L T-
1223/90]. 

Notifications under Imports and Ex-
ports (Control) Act, 1947 

THE MINISTER OF STATE IN 
THE MINISTRY OF COMMERCE 
(SHRI ARANGIL SHREEDHA-
RAN) : I beg to lay on the Table a 
copy each of the following Notifica-
tions (Hindi and English versions) 
issued under section 3 of the Imports 
and Exports (Control) Act, 1947:-

(1) The Exports (Control) Fifteenth 
Amendment Order. 1989 pu-
blished in Notifioation No. 
S.O. 758(E) in Gazette of India 
dated the 26th September, 1989. 

(2) The Exports (Control) Sixteenth 
Amendment Order. 1989 pu-
blished in Notification No. S.O. 
765(E) in Gazette of India 
dated the 27th September, 
1989. 

(3) The Exports (Control) Nin-
teenth Amendment Order. 1989 
published in Notification No. 
S.O. 877(E) in Gazette of 
India dated the 30th October. 
1989. 

(4) The Exports (Control) Twen-
tieth Amendment Order. 1989 
published in Notification No. 
S.O. 913(E) in Gazette of India 
dated the 3rd November, 1989. 

(5) The Exports (Control) Twenty-
third Amendment Order, 1989 
published in Notifioation No. 
S.D. 1058(E) in Gazette of 
India dated the 19th December. 
1989. 

(6) The Exports (Control) First 
Amendment Order, 1990 Pu-
blished in Notification No. S.O. 
33(E) in Gazette of India dated 
the 11th January, 1990. 
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(7) The Exports (Control) Second 
Amendment Order. 1990 publi-
shed in Notification No. S.O. 
43(E) in Gazette of India dated 
the 16th January. 1990. 

(8) The Exports (Control) Fifth 
Amendment Order. 1990 publi-
shed in Notifioation No. S.O. 
221(£) in Gazette of India dat-
ed the 13th March. 1990. 

(9) The Exports (Control) Sixth 
Amendment Order, 1990 publi-
shed in Notification No. S.O. 
227(E) in Gazette of India dat-
ed the 16th March. 1990. 

(10) The Exports (Control) Eighth 
Amendment Order. 1990 publi-
shed in Notification No. S.O. 
33O(E) in Gazette of India dat-
ed the 17th April. 1990. 

(11) The E~ports (Control) Ninth 
Amendment Order. 1990 publi-
shed in Notification No. S.O. 
340(E) in Gazette of Indi~ dat~ 
ed the 25th April. 1990. 

(12) The Exports (Control) Tenth 
Amendment Order, 1990 publi-
shed in Notification No. 8.0. 
359(E) in Gazette of India dat-
ed the 30th April. 1990. 

(13) The Exports (Control) Eleventh 
Amendment Order, 1990 pu-
blished in Notification No. S.O. 
364(E) in Gazette of India dat-
ed the 30th April, 1990. 

(14) The Exports (Control) Twelth 
Amendment Order, 1990 pu-
blished in Notification No. S.O. 
402(E) in Gazette of India dat-

. ed the 23rd May, 1990. 

(15) The Exports (Control) Four-
teenth Amendment Order. 1990 
published in Notification No. 
S.O. 463(E) in Gazette of India 
dated the 6th June, 1990. 

(16) The Exports (Control) Sixteenth 
Amendment Order, 1990 publi-
shed in Notification No. S.O. 
S06(E) in Gazette of India dat-
ed th~ 25th June, 1990. 

[Placed in Library. see No. LT-
LT-1224/90.] 

NodfiartioDs ..... CeabaI Excises & 
Salt Act. 1944-

THE DEPUTY MINISTER IN 
THE MINISTRY OF FINANCE 
(SHRI ANIL SHASTRI): I beg to 
lay on the Table a copy each of the 
following Notifications (Hindi and 
English versions) under sub-section 
(2) of section 38 of the Central Ex-
cises and Salt Act. 1944:-

(i) G.S.R. 434(£) published in 
Gazette of India dated the 20th 
April, 1990 together with an 
explanatory note making cer-
tain amendments to Notifica-
tion No. 266/67-CE. dated the 
28th November, 1967. 

(ii) The CentJ:1al Excise (Fourth 
Amendment) Rules. 1990 pu-
blished in Notification No. 
G.S.R. 454(E) in Gazette of 
India dated the 20th April, 
1990. 

(iii) G.S.R. 576(E) published in 
Gazette of India dated the 18th 
June, 1990 together with an ex-
planatory memorandum seek-
ing to provide that in accord-
ance with a geneml practice. 
that was prevalent at the rele-
vant time, the excise duty on 
gold potassium cyanide, manu-
fuctured from gold and used in 
the electronic industry and as 
is equivalent to 'the duty of 
excise levi1lble on the value of 
gold used in the manufacture 
of such gx>ld potassium cyanide, 

, shall not be required to be paid 
during the period from lst 
June, 1981 to 16th July, 1987. 

(iv) G.S.R. 577(£) published in 
GaZette of India dated the 18th 
June, 1990 together with an 
e~planatory memorandum seek-
ing to provide that in accor-
dance with a general practice 
that was prevalent at the rele-
vant time, the excise duty on 
sheets. boards. blocks of ther-
mocal shall not be required to 
be paid quring the ~od c0m-
mencing from 1st March. 1986 
to 12th April, 1989. 
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(v) The Central Excise (Fifth 
Amendment) Rules, 1990 pu-
blished in Notificatinn No. 
G.S.R. 579(E) in Gazette of 
India dated the 18th June. 
1990. 

(vi) G.S.R. 607 (E) published in 
Gazette of India dated the 2nd 
July, 1990 together with an 
explanatory memorandum seek-
ing to provide that in accor-
dance with a general practice 
that was prevalent at the rele-
vant time. the duty of excise 
,and the special duty of excise 
on sulphur dioxide and sulphur 
trioxide when consumed capti-
vely in the manufacture of sul-
phuric acid, shall not be re-
quired to be paid during the 
period from 28th February 
1986 to 15th May, 1989. 

(vii) G.S.R. 608(E) published in 
Gazette of India dated the 2nd 
July. 1990 together with an ex-
planatory memorJndum seek-
ing to provide that in acco~d
ance with a general practIce 
that was prevalent at the rele-
vant time, the excise duty and 
special duty of excise sho~
levied on foam rubber lubn-
cating pads shall not be requir-
ed to be paid during the period 
from 1st March. 1986 to 28th 
February. 1989. 

(viii) G.S.R. ·616(E) published in 
Gazette of India dated the 3rd 
July 1990 making certain 
ame~dments to Notification 
Nos 272! 79-CE dated the 18th 
Oct~ber, 1979. 237/85-CE an? 
238/85-CE dated the 15tn 
November. 1985, 5/86-CE da-
ted the 20th January, 1986 
and 398/86-CE dated the 26th 
August, 1986 .. 

(ix) G.S.R. 617(E) published idn 
Gazette of India dated the 3r 
July. 1990 making . cert~in 
amendments to NotIficatIOn 
No. 186/75-CE dated the 21st 
August. 1975. 

*Not recorded 
21-1 LSS/ND!90 

(x) G.S.R. 618(E) published in 
Gazette of India dated the 3rd 
July. 1990 making certain 
amendments ttl Notific:ltion 
No. 123/81-CE. dated the 2nd 
June. 1981. 

[Placed ill Library. See No. LT--
1225 190.] 

13.17 hrs. 

13USI~ESS OF THE HOUSE 

[English] 

THE MINISTER OF STATE IN 
THE MINISTRY OF PARLIAMEN-
TAR Y AFFAIRS AND MINISTER 
OF STATE IN THE MINISTRY 
OF TOURISM (SHRI SATYA PAL 
MALIK): With Yl)ur permission. 
Sir. 1 rise to announce that Govern-
ment Busine")~ in this House during 
the week commencing Monday. the 
20th August. 1990. will consist of:--

I. Consideration of any item of 
Government Business carried 
over from today's Order Paper. 

2. Consideration and passing of 
the PrJsar Bharati (Broadcast-
ing Corporation of India) Bill. 
lC}S9. 

3. Disctlssion and Voting on:-

(a) Demands for Grants for 
1990-91 in respect of Pun-
jab. 

(b) Supplementary Demands 
for Grants (General) for 
1990-91. 

ie} Supplementary Demands 
for Grants (RaHwJYs) for 
1990-91. 

4. Consideration and passing of 
the Lokpa 1 Bill, 1989. 

( Interruptions)'" 
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MR. DEPUTY SPEAKER: What 
the hon. Member says will not go on 
record. 

PROF. P. J. KURIEN (Mavelikara): 
I have an objection here because in 
the Business Advisory Committee-I 
hope, you were there-time was allot-
ted for various business and then there 
was a discussion for extending the 
sitting after 6 p.m. which was not 
agreed to. Therefore. this deadline 
that this should be passed should be 
removed finality because there is no 
such decision. Secondly, BAC can 
say that the business may be comple-
ted. How can the BAC say that the 
Bill should be passed? There is no 
such decision. 

MR. DEPUTY SPEAKER: What 
portion of it are you referring to? 

PROF. P. J. KURTEN: It is the 
last item which says: 

"Discussion and voting on De-
mands for Grants relating to Pun-
jab for 1990-91 and Supplemen-
tlary Demands for Grants (Gene-
ral) and (Railways) for the year 
1990-91 may be taken up on 
Wednesday, the 22nd August and 
passed by 3.30 p.m. on Friday, 
the 24th August, 1990." 

Firstly, the BAC cannot decide like 
that and secondly, there was no such 
decision Ia.t all. At the most. we can 
say that the Bill should be completed. 
The deadline in regard to time has no 
meaning because we did not agree to 
the extension of the House after 6 p.m. 
If you want to utilise the total allotted 
time, then the deadline of time has no 
meaning because six hours have been 
allotted for J&K Bill. Then what is 
the meaning of deadline that it should 
be passed in one day? 

SHRI SOMNATH CHATTER-
JEE (Bolpur) : You do not want 
that it should be passed. 

SHRI INDRAJIT GUPTA (Mid-
napore): Supplementary Budget is 
always like that. 

PROF. P. J. KURIEN (Mavelikara): 
I am talking of Jammu & Kashmir 
Bill and PraSiar Bharati Bill ..... . 

MR. DEPUTY SPEAKER: We 
are discussing the entire business 
transacted in the Business Advisory 
Committee. 

PROF. P. J. KURIEN: About 
completion of the business or passing 
of the business, there should not be 
any deadline. That is my objection. 

13.19 lin. 

BUSINESS ADVISORY COM-
MITTEE 

Fourteeoth Report 

(Translation) 

DR. LAXMINARAYAN PAN-
DEY A (Mandsaur): Mr. Deputy 
Speaker. Sir, I beg to move-

"That this House do agree with 
Fourteenth Report of the Bu-
siness Advisory Committee. pre-
sented to the House on 16th 
August. 1990". 

[English] 

MR. DEPUTY SPEAKER: The 
question is: --

"That this House do agree with 
the Fourteenth Report of the 
Business Advisory Committee 
presented to tile House on 16th 
August, 1990." 

The motion was adopted 

13.20 Ius. 
The Lok Sabha then adjourned for 

Lunch till twenty minutes past 
Fourteen of the Clock. 
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The Lok Sabha reassembled after 
lunch at twenty-five minutes 
past Fourteen of the Clock. 

[MR. DEPUTY SPEAKER in the 
Chair] 

MATTERS UNDER RULE 377 
(English] 

MR. DEPUTY SPEAKER: Now 
we shall take up Matters under Rule 
377. 

'" Shri Era Anbarasu-absent. Shri 
G. S. Basavaraj 

(i) Need to supply adequate quan-
tity of Coal to CemeDt factories 
iB Kamataka to save them from 
Oosure 

SHRI G. S. BASAVARAJ (Tum-
kur): Sir, the cement factories in 
Karanataka State face shortage of coal 
from January, 1990. Cement plants 
cannot run satisfactorily with meagre 
linkage. The position from May, 1990 
onwards has worsened so much that 
all Cement factories in Karnataka "re 
on the verge of closure. Western 
Coalfields Limited, Nagpur are having 
instructions that coal should be sup-
plied to power plants only. In case 
there is a further delay in supply of 
coal to cement plants in Kamataka, 
all of the cement plants will be closed 
and the shortage of cement will occur 
and the prices of cement will go up. I. 
therefore, appeal to the Hon'ble Minis-
ter to direct the authorities concerned 
to supply adequate quantity of coal to 
the cement factories in Karnataka to 
save them from the closure. 
[Translation] 

is entirely disrupted. Every year. 
numerous people are drowned. ren-
dered homeless and crops worth cro-
res of rupees destroyed. Besides. peo-
ple face acute prohlems of drinking 
water. shelter, eatables and road com-
munication. The development works 
also get halted. Every year, crores of 
rupees are spent in the name of flood 
control measures, strengthening of em-
bankment and flood relief works. But 
no step has been taken by the Govern-
ment to ensure the permanent solution 
of this mellance. This year also great 
luvoc has been caused by flood. 

I would. therefure. requt;!st the 
Government to constitute a high 
powered water commission to nego-
~iate with th~ Government of Nepal 
111 order to sign an agreement with 
them to (onstruct a multipurpose dam 
in the catchment areas of Nepal so 
that there is a permanent solution to 
the pwblem of four and a half crore 
people of Eihar. 

(iii) Need to take steps to cbeck the 
growing menace of rats aDd 
monkeys 

[English] 
SHRI ANADI CHARAN DAS 

(Jajpur): Sir. rats and monkeys in 
groups are moving freely, eating con-
siderable quantity uf foodgrains and 
vegetables and causing damage to food-
grains. vegetables and other standing 
crops. Rural people are fed up due to 
this menace of the rats and monkeys. 

(ii) Need to take steps to save 
Northern Bihar from the fury 
of recurri.oc floods. 

It is suggested that the monkeys, be 
captured and left in the jungles and 
the menace (If rats also tackled suita-
bly. This is necessary to provide some 
relief to the rural people who are fed 
up. It is also necessary to avoid na-
tional loss to our foodgrains, vegeta-
bles and standing crops. 

SHrnU DEVENDRA PRASAD 
Y ADA V (Jhanjharpur): Mr. Deputy 
Speaker, Sir, I would like to draw the 
attention of the Government towards 
the serious problems faced by 4 crore 
people of 17 districts of Northern 
Bihar caused by furious floods of Kosi. 
Kamala, Bhutahi. Adhwara. Gandak. 
Bagmati and other rivers. Every year 
life of four and a half crore people of 
Bihar living near Indo-Nepal border 

(iv) Need to increase the speed of 
trains running between Delhi 
and Udaipur and reschedule 
their timings. 

[TrarlSlation] 

SHRI GULAB CHAND KATARJA 
(Udaipur): Mr. Deputy Speaker, Sir. 
Udaipur which holds a prominent 
position on the touri'it Map of India 
and the World, is tribal dominated 
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area. Though, it has got a lot of mine-
l.ll wealth, it lacks railway facility. 
Situated at a distance of 736 kms. 
from Delhi, Udaipur is a single place 
in Rajasthan which i5 connected with 
Delhi by a train viz. 'Chetak Express' 
which takes twenty hours to cover this 
distance. As a result traders and 
tourists and others have to waste two 
days. The train reaches Udaipur at 
9.15 P.M. after leaving Jaipur at 6 
P.M. As a result thereof the benefit 
of three trains becomes equal to that 
of 2 trains. Therefore, if the running 
time is reduced then, time, staff as well 
as a train would also be saved. This 
would save railway's expenditure as 
well. I have raised this question in 
the House on various occasions in 
various forms. but no action has been 
taken in this regard by the Ministry of 
Railway so far. Therefore. I would 
like to draw the attention of the Minis-
ter of Railways towards thi" matter. 

(v) Need for special grants for 
carryir..g out proper repairs 
and preservation of ancient 
monuments in Orissa. 

lEnglish] 
SHRI LOKANATH CHOUDHURY 

(Jagatisinghpur): It is a matter of 
great concern that about 2328 mOllU-
ments in the State of Orissa arc in a 
very dilapidated condition. Most of 
these are likely to collapse if necessary 
repair measures are not taken imme-
diately. A stone slab recently fell 
from Lord Jagannath temple, Puri 
which has not been refixed so far. 
Stone slabs are also falling from Sun 
temple, Konark. Adequate repair and 
protection measures are not being 
taken on the Lord Lingaraj temple at 
Bhubaneswar. Though a separate 
archaeological circle has been created 
exclusively for Orissa, it has failed to 
rise to the occasion. Due to negli-
gence of the archaeological circle as 
many as 711 ancient temples and 
monuments in Puri district, 261 in 
Cuttack 187 in Sambalpur, 26 in 
Kalahandi. 90 in Balangol. 195 in 
Koraput. 585 in Ganjam. 48 in Sundar-
garb, 138 in Balasore, 41 in Pbulbani 
and 45 in Mayurbhanj district are in 
a bad shape and may collapse any 
moment. 

The Government of India is laying 
emphasis on the proper preservation 
of ancient monuments. Orissa is 
rightly called the State of temples. But 
it is regrettable that the ancient tem-
ples and monuments in the State will 
only be there as ancient remains if con-
servation measures are taken at the 
present pace and half-hearted manner. 
As these monuments are the symbol 
of ancient Kalinga or Utkal which has 
witnessed many glorious events of an-
cient Orissa, I request that the Govern-
ment of India should make a special 
provision of grants for the proper re-
pair and preservation of these monu-
ments. 

(vi) Need to link Kargil by air 
~T"(lnslation] 

SHRI MOHD. HASSAN COM-
MANDER (Ladakh): It has been a 
long standing demand of my Cons-
tituency Kargil that it should be lin-
ked to other places by air service. 
But it is the misfortune or the people 
of this region that their demand has 
not been fulfilled even after 40 years 
of independence. The air service has 
not been started there despite their 
demand for it. Whenever any high 
dignatory from centre goes there he 
promises for bringing Kargil on air 
map, but nothing has been done so 
far. The result is that for full eight 
months this area remains cu: off from 
the rest of the country, following 
heavy snowfall, and the State and 
Central Government remain unaware 
of the affairs of this area. Therefore, 
1 fervently appeal to you that you 
should provide the inhabitants of this 
area an opportunity to r~ach in other 
parts of country by bringing it on 
air map so that they too become part 
of the mainstream. 

Lastly, once again I would like to 
make an ardent appeal to you that 
this area should be linked by air-
service. 

(vii) Need to set up South-Western 
Railway Zone for Kamataka 
with its Headquarters at Ban-
galore. 

[English] 
SHRI C. P. MUDALA GIRI-

Y APPA (Chitradurga): Karnataka 
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~tate has a vast area with a popula-
tion of more than 4 crores. The de-
velopment of railway line there is 
quite dispropomionate to the area. 
It has a total of only 300 kms. rail-
way line. Karnataka is split among 
3 railway zones. namely, Southern 
Railway (HQ at Madras), South Cen-
tral Railway (HQ Secunderabad) 
and <;entr!ll Railway (HQ Bombay) 
resultIng In total neglect of railway 
development activities in the State. 
The State has only 60 kms. of broad 
guage double line, but there is no 
trace of triple or quadrup12 lin~s ei-
ther in broad guaQe or metre guage 
as in other States ~like Bihar, -Utt~r 
Pradesh, Andhra Prade:.;h and Tamil 
Nadu. 

Railway Reforms Committee had 
recommended the creation of the 
South Western Railway (SWR) Zone 
for Karnataka with Headquartas at 
Bangalore. constituting Ballgalore. 
Mysore. Hubli and Sholap:Il' Divi-
sions. The Railway Ministry had 
agreed to this in princlplc and in 
fact, while laying the fnundation stone 
for the divisional oflice at R,lOgalore, 
the future requirements of hou~jng 
the railway zone otllc~ \\ a~ kept in 
view and 9-storeyed huildi:lg had 
been planned. Owing to certain tragic 
events which took place ill I Qg4, this 
proposal is still hanging fire in the 
National Planning Commissiun. Kar-
nataka satisfies an the parametr.:s re-
quired for setting up of ,1 xailway 
zone as recommended hv the Rail-
way Reforms Committee~. 

I, therefore, request the hon. Mini-
ster to set up South Western Railway 
Zone for Karnataka with ib Head-
quarters at Bangalore at the earliest. 

(viii) Need to construct Rehabilita-
tion Centlie for the leprosy 
cured at Koratty Leprosy Hos-
pital in Trichur district, Kerala 

PROF. SA VITHRI LAKSHMA-
NAN (Mukundapuram): Koratty 
Leprosy Hospital, Trichur District, 
Kerala is one of the old;!<;t ho~pitaIs 
in the State. A proposal for OPCIl-

Indians in Kuwait 

ing of a Rehabilitation Centre there 
~as in the process and even founda-
tIOn stone thereof was laid a few 
years back. 

The patients trom the Hospital after 
trc,~tment are not accepted by the 
society. The proposed rehabilitation 
centre is the only place where the 
cured leprosy patients can work and 
live. 

At pre~ent 25 wards in this Lepro-
~y Hns(?ltal arc occupied by nearly 
800 patients. Out of this, about 4 
wards are flIkd with th0S~ patients 
who are totally immobile. The COll-
ditiulb of these k~prosy patients are 
very pathetic and they run from pillar 
tl) post for maintaining their liveli-
hood. -

As a rcpreSl'lltati\ c 01 the Koratty, 
1 urge upon the Government to take 
imn~cdiate skp~ (0 iS~ll': l1ccc~sary di-
rcdlOns to ~tart the long pending 
construction \\'ork and rci1abditate the 
patient.'> \\ho arc totally cured from 
the Leprosy in the rcllabilitation 
centre. 

14.38 Ius. 
STATEMENT BY MI!\ISTER 

Position of Il1dia~ in Kuwait 
[Ellg/i.\/i] 

THE Ml:--JISTER OF STATE IN 
THE \1INISTR Y OF EXTERNAL 
AFl-AIRS (SHRI HARI KISHORE 
SlNGH): I wi~h to revert once again 
to a matter which has caused deep 
conCl'rn to all of us in this House. 
that is, the condition of our nationals 
in Kuwait. On August 2 itself. the 
day the Iraqi troops entered Kuwait, 
we iss llI:d instructions to 0ur Ambas-
sador in Kuwait to take all possible 
measures for the safety and security 
or our nationals. He was specifically 
in~tructed to devise a :.uitable mech-
ani~m to keep in touch v:ith our com-
munity. esp('cially so in view of the 
large numbers involved. As the House 
is aware. we have about ] 72,000 of 
our national" in Kuwait. Simultane-
ously. our Ambassador in Baghdad 



327 Stott. by Minister re AUGUST 17, 1990 Position of Indians 328 

[Sh. Hari Kishore Singh] 
approached the Iraqi authorities to 
ensure that appropriate instructions 
were sent to the Commander in Ku-
wait in regard to the protection of 
our nationals. Our Ambassador was 
assured by the Iraqi authorities that 
such instructions had been sent. Since 
then. we have been taking up this 
matter on a daily basis with the Amb-
assador of Iraq here and our Am bas-
sad or in Baghdad has been doing so 
with the Government of Iraq on a 
continuous basis. Our Ambassador 
in Kuwait is also in daily contact 
with the local authorities there in 
order to ensure the security and 

• safety of our nationals. 
The communication links between 

Kuwait and the rest of the world 
became inoperative ~tarting from 
August 3. At first, the telephone lines 
went dead, and then the telex lines. 
Within two days, there occJrred a total 
br~akdown of communication which 
is still continuing. We have managed 
to establish a <.:oml11unication link 
whkh is not entirely reliable and 
cannot take much load. This explains 
our inability to transmit individual 
enquiries and get replies from our 
Embassy in Kuwait. 

It is not only the telecommunica-
tion link that has been snapped; the 
airports and sea-ports w~re closed on 
August 2. and to this day they remain 
so. There can, therefore, be no exit 
from Kuwait and Baghdad except 
through Amman, which is the only 
route kept open by the Iraqi autho-
rities. 

We have kept the House and the 
general public regularly informed on 
the basis of the scanty ir.formation 
that we have been receiving from our 
Ambassador in Kuwait through the 
communication link that was establi-
shed and on the basis of the infor-
mation we have been receiving from 
the Iraqi Ambassador in India and 
our Ambassador in Baghdad. After 
the last statement on this subject 
made by the External Affairs Minis-
ter on August 10, we have received 
further reports which indicate that 
our community is general,ly safe and 

in Kuwait 

sound. Water and electricity are ava-
ilable. Essential food items are avai-
lable. though there are indications 
that there might be SBortages of some 
items. Since banks are closed, there 
may ~ot 1;>e enough money left to buy 
essentIal Items. Law and order situ-
ation is generally satisfactory. but 
with the passage of time, there are 
signs of deterioration. Some cases of 
thefts and looting have come to the 
attention of our Ambassador in Ku-
wait. At the same time, he was re-
ported that offenders have been seve-
rely dealt with on the spot. 

In the unusual conditions currently 
prevailing in the area, we are trying 
our best to evacuate our nationals who 
are stranded or in distress. We had 
over 700 Haj pilgrims str.:nded in 
Baghdad. There are other Indians 
in a similar position. like the passen-
gers of the British Airways flight 
which reached Kuwait on 1/2 Au-
gust. members of Air India crew 
who were on lay-over at that time, 
etc. Since all the airports and sea 
ports in Iraq and Kuwait remain clo-
sed, and it is approximately 2.000 
KMs drive from Kuwait to Amman 
via Baghdad, the task of evacuation 
becomes extremely difficult. It is 
difficult to mobilise transport for such 
a long journey. Besides, in the cur-
rent conditions, it is a difficult task 
to ensure safety during the journey. 

My colleague. Mr. Arif Mohammed 
Khan flew to Amman on August 13 
to see for himself the arrangements 
made for evacuation from Amman 
and seek the coooeration of the local 
authorities. He in~t the Deputy Prime 
Minister and Minister for Interior. 
Mr. Salem Masa 'deh, and Minister 
for Transport and Civil Aviation Mr. 
Nabil Abu AI-Huda. He was assu-
red of full cooperation by the Royal 
Jordanian Government. The first 
Air India flight carrying 210 Indian 
pilgrims and over 70 otlter Indians 
who had managed to rea.::h Amman 
from Kuwait by road, landed in Bom-
bay in the early hours of the morn-
ing of August 15. The next day ano-
ther flight carrying 375 passengers 
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reached Bombay. Shri Arif Moham-
med . Khan. is today proceeding to 
SaudI ArabIa to have discus&ion with 
the local authorities on the question 
of the evacuation of Indian nationals 
from Saudi Arabia. According to 
the Jatest report, Some 500 Indians 
have crossed over from Kuwait to 
Saudi Arabia. Some of our nationals 
Jiving in Saudi Arabia also want to 
return to India. Shri Khan would 
met our nationals in Saudi Arabia 
imorder to assure them of the Gov-
ernment's determination to do all that 

situation in the Gulf for the Indian 
economy and Indian natil)nals in this 
region. 

is possible to ensure their safety and 
security. 

We have taken steps to strengthen 
our Missions in Amman and Saudi 
Arabia. We shall strengthen our 
Missions in Baghdad and Kuwait as 
soon as we are enabled to do so by 
the local authorities. 

The External Affairs Minister 
(EAM) left for Moscow on August 
14 and met his Soviet counterpart 
Mr, Shevardnadze the same afternoon. 
The main points covered in his dis-
cussion were the safety and security 
of the Indian nationals in Kuwait and 
the adverse impact on India's eco-
nomy of the problem of finding. alter-
native sources of supply of 011 and 
of the increase in oil prices. Appro-
ximately 50% of our total oil im-
ports used to come from J raq and 
Kuwait until they were stopped fol-
lcwing the mandatory sanction app-
lied by the UN Security Council. 

While in MoscoW, the Iraqi Deputy 
Prime Minister and Foreign Minis-
ter Mr. Tariq Aziz had a teleph~nic 
conversation with our EAM in WhICh, 
apart from inviting EAM to visi! 
Baghdad. he assured that the IraqI 
Government would take the necessary 
measures to protect Indian nati,opals 
in Kuwait and Iraq and facilItate 
the evacuation of those who are 
stranded or in distress. 

EAM is expected to visit Baghdad 
either tonight or tomorrow morning. 
In Baghdad. he will pursue with the 
Iraqi authorities the quest!o!1 of the 
safety and security of Indian natio-
nals "there and the evac\lution of those 
who are in distress or stranded. 

There is yet anotil.!r matter relat-
inQ to the Indian nationals in Kuwait 
which is causing concern to us. The 
UN Security Council has imposed 
economic sanctions against Traq. Un-
der the Security Counci,t Resolution. 
the only exceptions are food Dnd me-
dicines on humanitarian grounds. Ku-
wait is heavily dependent on import-
ed food; so is Iraq. I mentioned 
earlier about the signs of possible 
food shortage in Kuwait. We a.re 
worried that if this occurs, our natIo-
nals in Kuwait will suffer most. There 
are provisions in the UN Charter 
which enables a member State con-
fronted with specia,l economic pro-
blems arisinf,!; from the implementa-
tion of sanctions imposed by the Se-
curity Council. to consult the .Coun-
cil with regard to the solutIOn of 
these problems. We have. in~tructed 
our Permanent RepresentatIve 1Tl New 
York to get in to~ch with hi~ colJc~
uues from countnes placed In a SI-
~i1ar position in Kuwait, to ~xplore 
the possibility of c~)fivenmg ,a 
meeting of the SecuTlty CouncIl 

EAM went to Washington frow. 
Moscow on 15th August and met 
Secretary of State Mr. James Baker 
the same evening. There also. the 
principal focus of his discussion was 
the problems created by the current 

for this purpose. Some. <;>f these co-
untries have reacted posItIvely. to our 
suggestion. I also look up thl~s mat-
ter with the UN Secretary General 
when 1 met him in New York o!, 
August 10 when .he agreed that thIS 
issue could be raIsed under the rele-
vant provisions of the Charter. B~t. 
as the House knows,. the Securtty 
Council can act only If all the Per-
manent Members agree. We a!e. 
therefore. consulting these c.o~ntrles 
also before taking a final decIsIon on 
this matter. 

PROF. PJ. KURIEN (Mavelikara): 

Mr. Deputy Speaker, Sir. I want 
to ...... , 
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MR. DEPUTY SPEAKER: Gene-
rally it is not allowed. But as a spe-
cial case, I am lallowing you. 

PROF. P.J. KURIEN: I do not 
think the statement has given any-
thing more than what has been read 
in the newspapers. You yourself have 
said that those who are in distress and 
Ilre stranded should be brought back. 9f course. you have taken some steps 
lD regard to those who are stranded. 
But in regard those who are in dis-
tress in Kuwait and want to come 
back. I want to know whether your 
Ambassador there has made an as-
sessment of the number of people who 
want to come back. According to the 
information which we are getting 
otherwise from other sources like te-
lephone calls from U.S.A., etc.. at 
least 50,000 of them want to come 
back immedjately. i.e. about one-
fourth of our popUlation, mainly chil-
dren and women. How do you as-
sess that? 

No.2. what is the action plan you 
are taking to bring them back? You 
have not mentioned that at a]l. You 
have said that there is only one part 
Amman. only one gate-way through 
which we can bring our people, but 
it is 2,000 kms. away from Kuwait. 
But there are exit points in Iraq. We 
are in good rekltion with Iraq. Why 
don't you talk with Iraq Government, 
why doesn't our Prime Minister or 
senior Minister go to Baghdad. talk 
to the Iraq President so that Iraq Gov-
ernment can facilitate and help us in 
bringing our nationals from Kuwait? 
Kuwait is fully under the military con-
trol of Iraq. Therefore.! what is the 
difficulty in taking up the matter with 
Iraq President and settHng it? For 
bringing our people. if there is some 
expenditure. we should meet it. we 
should give the compensation. 

DEPUTY SPEAKER: At 3 0' 
Clock. we start Private Members' Bu-
siness. 

P.J. KURTEN: I will be brief. 
Thirdly. you said actually not only 
that there is food shortage, you ad-
mitted that there is no money be-
cause Dinar is not exchangeable. So. 

shortage of money problem is there. 
What are you going to do about that? 
Y Oll kind1y clarify these three. 

SHRI EDUARDO FALEIRO (Mor-
mugao): I have myself been to that 
area 'and there are two things that 
appear to be very important One. 
we are not getting any information 
from Kuwait on specifics. on indi-
viduals. 1 understand that today or 
tomorrow Shri I.K. Gujral. the Fo-
reign Minister. is going to be in Bagh-
dad. He is being accompanied by a 
high-level delegation of officials. The 
important point on which I want to 
request the han. Minister is this: 
Please send one of the Senior officials 
to Kuwait so that he can make an as-
sessment. coordinate and bring us the 
inform:ltion. He can be the Secretary 
himself. Shri I.K. Gujral or anybody 
can decide it. There is already food 
shortage. Therefore. will the Gov-
ernment send food supply to Kuwait, 
particularly meant for the Indian com-
munity but even otherwise. Please 
coordinate with representatives of diffe-
rent org(lDisations like the Kerala 
Samaj and the organisations in Tamil 
Nadu and distribute food supplies. 
All these organisations are doing 
splendid work. Will you coordinate 
with them and will you send the rep-
resentative of ours to report to us on 
wh3t is happening there? These are 
the two things on which I want the 
reply of the hon. Minister. I seek 
a brief clarification. 

SHRI JASWANT SINGH (Jodh-
pur): I am given to understand that 
some other country, particularly for 
example. Japan has 'heen able to flake 
their citizens out of Kuwait. those 
who are stranded there, they are able 
to take them to Baghdad IClnd back. 
There are two separate aspects of this 
problem. One is that such Indians or 
people of Indian origin or people of 
Indian ethnic origin as are in Kuwait. 
h::lVe been working in Kuwait and now 
wish to move out. 

The other relates to the stranded 
B.A. Airlines. All other passengers 
are on British Airlines whether they 
are Englishmen or Americans. have 
been taken to Baghdad. But Indian 
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passengers ~o were in transit and 
who 8!e ~estined to India are now 
stranded m Kuwait. They fall in a 
separate category. They do not num-
ber more than 120. If you have made 
arran~ements for the Haj pilgrim's 
return, surely you can make arrange-
ments for these 120 odd passengers 
also ~o be flo~ back. They are stran-
de~ In Ku~alt. This is an aspect 
,,:hich requrres an urgent and imme-
dIate clarification. 

~.R. DEPUTY SPEAKER: Hon. 
MInIster please. 

SHRI HARl KISHORE SINGH: 
How many people want to come back? 
No~ only 50,090 ~ut. we presume, the 
entire populatIon In Kuwait would like 
to corne back. 

SHRI MULLAPALLY RAMA· 
CHANDRAN (Cannanore): No. 

~H~I HARI KISHORE SINGH: 
ThIs IS the present situation. You oan-
not be very sure. As I said, 50,000 
~ant to come back. We have a con-
tmgency plan. There is a ship there 
~hich can carry 1,500 people at a 
tIme. 

SHRI INDRAnT GUPTA (Mid-
napore): Raj people. 

SHRI HARI KISHORE SINGH: 
Hil j people are coming back from 
other country. The main problem is 
how to get to Kuwait. This is the 
main problem. 

PROF. P.J. KURIEN: Write to 
Sardar Hussein. 

. SHRI HARI KISHORE SINGH: 
Our Foreign Minister Shri I.K. Gujral 
will be reaching either tonight or to-
morrow to Baghdad. He is at the mo· 
ment in London. From London, he 
will take flight to Amman and is on 
the way to Amman. This is my in-
forrnrltion. Probably, he will go to 
Baghdad tonight or tomorrow to speak 
to the Iraqi Government about the 
. s~urity and safety of our Indian na-
.tionais who are stranded in Kuwait 

_·.or· Baghdad. 
22-1 LSS/ND!90 

About the food supply. it is very 
difficult to arrange for food supply on 
such a massive scale. 

SHRl EDUARDO FALEIRO: 
You give something. 

SHRI HARI KISHORE SINGH: 
There are 1,72,000 people. How to 
distribute it. You cannot go to Ku-
wait. There is no facility to reach 
Kuwait at the moment. The first ob-
jective is to meet Iraqi authorities at 
the highest level and to plead to them 
so thlt we can ensure communication 
with our nationals who afe there. We 
have sent senior officials. One of the 
senior Joint Secretaries bas gone there 
with number of staff. If we are al-
~lowed, they wiU be stationed there 
to enable our Missions both in Bagh-
dad and Kuwait to function more 
effectively. (Irnterruptio(Jr) 

SHRI EDUARDO FALEIRO: 
You go to Kuwait. 

SHRI HARI KISHORE SINGH: 
The senior Minister has gone. He 
will be more effective. (Interruptions) 

Regarding the stranded passengers 
of the British Airways, in spite of our 
best efforts, we have not been able 
to get any information about them 
except that they I8re lodgedl in a hotel. 
After that, we have not been able to 
get any information. All these things 
are in the agenda. That is why. the 
senior Minister has gone, senior offi· 
cials have gone. And number of 
staff is there. We I8re trying to es-
tablish direct contact with Kuwait . 
So, all the efforts are being done. Gov-
ernment is trying to do whatever is 
possible within its power to secure 
information. That is the basic and 
the first necessity so that we are able 
to get in touch with them. We have 
received about 1,000 names. We have 
got about 1,000 enquiries from diffe-
rent people. All the papers have 
been taken by them. As soon as we 
are able to reach Kuwait or Baghdad • 

.we will be la1>le to make individual 
contact (Inter;up~) 
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PROF. P.I. KURIEN: I went to 
Cochin Inquiry Office day before yes-
terday and the inquiry number was 
4000 something. So. one thousand 
number is not correct. 

SHRI HARI KISHORE SINGH: 
I am talking of the full address of 
those people which was provided to 
us. (Interruptions) 

PROF. P.J. KURIEN: Will you 
come back on Monday with the la-
test information? 

SHRI HARI KISHORE SINGH: 
If we are able to establish contact, 
everything will be cleared by Monday. 
(Interruptions, 

PROF. SAIF-UD-DIN SOZ (Bara-
mulla): I want to seek a clarification. 
First of all, everybody must come 
home. The Government is responsi-
ble for that. In fact, I do not agree 
with the Minister that nothing can 
be done so far as relief measures are 
concerned. Those who are infirm. old 
or sick must receive the priority in 
coming, home. Second priority must 
go to Hajis because they hadl gone to 
perform a religious function. Would 
yOlJ assure the House that Hajis will 
receive proper facilities to come back 
a fter the infirms and old? 

SHRI HARI KISHORE SINGH: 
Hon. Member must have read in the 
newspaper that Hajis are given the 
first priority and a number of them 
have already come. (Interruptions) 

15.00 hrs. 

RESOLUTION RE. BAN ON COW 
SLAUGHT£R 

[English]! 
MR. DEPUTY SPEAKER: The 

House shall now take up the Private 
,Members' Business; further discus-
SIon on the following Resolution 
moved by Shri Guman Mal Lodha 
on the 4th May, 1990: 

"This House is of the opinion 
that the Government should 
bring forward a suitable legisla-
tion to ban slau~ter of cow and 

its progeny throughout the coun-
try". 

Before further discussion rcsUJDel on 
the subject I would like to mention 
that two ho~rs and nine minutes have 
already been taken on this Resolu-
tion, thus exhausting the time of two 
hours allotted for this discussion. The 
House hilS now to extend time for 
further discussion on this Resolution. 

Is it the pleasure of the House tnlt 
the time allotted for this Resolution 
be extended by one hour? 

SEVERAL HON. MEMBERS: 
Yes Sir. 

MR. DEPUTY SPEAKER: So the 
time is extended by one hour. Shri 
Harish Rawat to speak. 

[Trans!c.tion] 

SHRI HARISH RAWAT 
(Almora): Mr. Deputy Speaker, Sir, 
t:-;e cow has always enjoyed a very im-
pl.Jrtant place in our country since an-
cient times. We recognise it also due 
to economic considerations. In a sense 
cow forms basis of our family in the 
same way as agriculture is the base 
of our life. Therefore, as far as the 
question of proper protection and care 
of cow and its progeny is concerned. 
I think that Government should pre-
pare a comprehensive plan for it be-
cause just operation flood I, II or III 
would not do. For this we would 
have to take every district as a unit. 
Presently. the situation is so bad that 
if a survey is -conducted it will be found 
that 80 per cent of the cows give noth-
ing except cow-dung. They give very 
little milk. All the programmes re-
lated to cattle development are under 
State Governments but due to paucity 
of funds they are unable to take up 
C3 ttle development programmes. No 
facility for artificial insemination of 
foreign breeds of cow is available in 
districts 'and if they are available. the 
equipments are outdated and conceiv-
ing percentage is very low ~nd if there 
is some conceiving the calfing percen-
tage is still lower. For example. if 
conceiving percentage is, 20 caIfing 
percentage is just 2. The same situation 
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p~vails ~n our regions. Therefore 
I would li!Ce to request that you should 
fully ~~IP ai.I such existing centres 
of ~rtificlal ms<!minatioll by intro-
ducmg modern instruments and ne'W 
te<:hnology so that every cow may con-
~lve and give birth to calf. There 
IS a great need to take ~om t 
in this direction. . e s eps 

. Mr. Deputy Speaker, Sir, 1 would 
iIke to urge through you, that there 
should be a defrazen nitrogen plant 
not <?nly at the district level. but at 
Tehsll level, or for a group of two or 
three blocks. In a similar manner 
~any containe:s in whkh the seme~ 
IS transported g~t. brok~n in the way. 
be,cause the condItIOn of roads is gene-
rally very bad and the semen does not 
~each its destination. Then there 
IS no freezing facility available there 
There is need to formulate a compre~ 
hensive scheme so as to cater to all 
these faci:ities. The situation in the 
districts, 'Yh~re Operati?n Flood II pro-
gramme IS m operatIon is also not 
satisfactory at pres(!nt. 1 would lih 
to request you that the Central (ioVI;'rt1-
ment s;lould make a\uilable sulli~'jent 
funds for this purpose in consultalion 
with the State Government concerned. 

. In villages, a peasant and a villager 
IS mostly dependent upon various pro-
ducts and by-products of cow bec:lUse 
of his I?overty and meagre pur,-'l.lsing 
power. That is why the condition 
of cows is deteriorating. now-
a-days and ther~ j;; nnbtYjy 
who can protect those cows. 
I would like to request that one or 
two cowsheds should b~ comtructed 
for every 3-4 villages where the un-
productive cows could be kept. 
Those cows become a burden upon 
their owners. and the latter in turn 
think in terms of ~elling their 
cows ofr They drive their cat-
tle away to the stree[s and l1loha 1Jas 
out of sheer frustration and anxiety. If 
you construct a cowshed for every 
group of three or four 'vi)bges for 
such discarded <:!nima~s, this will be a 
very good achieverne:;t on your part 
and there is need for you to take steps 
in this direction. 

The hon. Member, Shri GUJTlan Mal 
Lodha, has said a lot through this re-

solution with regard to the cow and its 
progenr.. He has spoken a Jot about 
Its pohtlcal aspect. I do not want 
!O elaborate on his remarks. 1 leave 
It for him to elaborate but I would 
certainly like to tell him that cow is 
the ba~e of ou.r .life today. If you 
make It a reltgh)nS or political is-
sue. You are neither going to do 
any good to the cow-species nor serve 
th~ country an~ the society. This 
WIll only contnbute to the geneiation 
of mutual diHerences mistrust and 
confusion. We hay!:! observed that 
usua:Jy the demand for imposing a 
b:m on cow-slaughter is made with 
a~ aim of aruusing the religious s.!n-
tlrn~nts amo!'~g the people, directed 
agamst the minorities. There m"v be 
differing v :Iues and vie\\points. 'There 
are compulsions in evcry field and the 
peoples habits ar: develop::= I aCl:ord-
ingly in ditl'.:rent su!'roundings. 
1. do no~ underst llld that in a country 
lIke IndlU we can do any justice with 
o'lrselvcs or with the society as a 
Whl1le. if we try to impose nur values. 
viewpoints. orinio.l'; :m:l faith Up01 
dhers. 

15.08 hI'S. 

[SHRI JASWANT SINGH iii the 
Chair] 

\1r. ~hairman. Sir. through you. I 
would like to req:J('st the rr:over of this 
resolution. that if after leclVinl! aside 
hi~ po'itical prejucli,..:cs and interest. 
liC (lilly confines hi" rc!'.olutioll to the 
aim of improving the condition of the 
('tN', ami its e..:o:lnmk aspe~·t, then the 
entir(! House and ~:II of us express our 
~olidarity with him. be~ause cow is the 
very base of our life. We won·hip 
cow. because we ll'1derstand that cow 
is as important tll u" as is our mother-
la nd, agriculture "nu farming to us. 
That is why we worship cow. We 
hold cow in no Jess estel!m than the 
mover of the resolution or his suppor-
ters might be holding but I, by no 
means, agree with the I,lrrow point of 
view with which he has delivered his 
speech while moving this r:!>olution 
and the points he has tried to touch. 
Mr. Chairman, ~ir, I think that by 
doing so he is neither doing any 'jus-
tice, to the cow ano the progeny of cow 
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[Sh. 14rish Rawat] 
nor is he doing justice to the coun· 
try and the society. 

Mr. Chairman, Sir. I would. once 
again. like to urge upon the hon. 
Minister of Agriculture, through you. 
that a comprehensive programme 
should be chalked out for improving 
the condition of the cow, its progeny 
and the livestock ~s a whole. Steps 
should be taken for earmarking suffi-
cient funds for this purpose in the 
Eighth Five Year Plan and) State Gov-
ernment should be consulted in this 
connection. If by formulating dis-
trict level plans. the village panchayats 
and the regional committees are in-
volved in this task. the Government 
should be rendering great service. This 
way, you will also be rendering a 
great service to the rural population 
the cause of whom you and your Gov-
ernment so often champion. 

SHRI HAMENDRA SINGH BA-
NERA (Bhilwara): Mr. Chairman 
Sir. the House should at the very out~ 
set, express its gratitude to the bon. 
M~ber, Shri Guman Mal Lodha. for 
movmg this resolution in the House 
regarding imposing a ban on cow slau-
ghter. The cow is not associat8d with 
the Hindu religion alone. but it is 
a symbol of our Indian culture and 
civilization and bas remained the 
backbone of the economic develop-
ment of this country. There have 
been frequent movements in indepen-
dent IndIa for cow-protection. Ma-
hatma Gandhi had said that the fore-
most thing he would like to do in in-
dependent India was to impose a 
ban on cow slaughter. 

(Interruptions) 

It is deplorable that the cow is be-
,ing slaughtered in our country today 
even after 43 years of independence. 
The hon. Members have expressed 
their viewpoints as to why there 
. should be ban on cow slaughter and 
I would not like to repeat them but 
one thing I wouldt like to propo;e in 
the House is that the situation can-
not be improved unless and until the 
Central Government enacts such a 
legislation by dint of which the IGWS 

already enacted by those states tbat 
want to ban cow-slaughter in their 
respective areas do not get violated. 
For example, cow slaughter is prohl· 
bited in Rajasthan but somehow or 
the other. on the pretext of trade and 
commerce. cow is smuggled out of 
Rajasthan. The State Government 
~nnot impose a ban on such an acti-
VIty. The cow is carried out of Ra-
jasthan in the name of cow trado and, 
wbtat actually happens is that as the 
cow cannot be taken out of Rajas-
than in the name of cow-slaughter be .. 
cause this is prohibited in the State. 
but the fuct remains that all the cows 
that leave Rajasthan are directly di-
vert~ to the slaughter houses. It is 
an Irony that a state in which such 
a law hanning cow slaughter exists. the 
State Government wants the law to 
get it enforced and complied with 
the ~ba?itants of the state accept th~ 
law m Its letter and spirit. but con-
trary to our sentiments and feelings 
the cow is being slaughtered. The only 
reason as to wby tbis is bappening is 
that the Central Government bas not 
enacted any such legislation. Today, 
I. would like to request the hon. Mi-
~llster to enact such a legislation as 
It would at least enable the states that 
possess a feeling of reverence fo~ the 
cow, and which want to ban cow-
slaughter totally and have enacted 
l~w~ t? tbo effect in tbeir respective ju-
rISdIction, to enforce such laws comp-
letely and comprehensively. New 
schemes are today being formulated for 
tbe prosperity of our villages and tbe 
farmers and such schemes have prov-
ed to ~ beneficial to them. But. 
Mr. Chalrma~, Sir. there has been a 
!h0usand year old tradition of rear .. 
mg the cows in our villages and it is 
most essential that a ban is imposed 
on cow slaughter. Shri Guman Mal 
Lodh~ has once again attrocted the 
~ttentlOn of the country towards this 
Issue by bringing this resolution in 
the House. I would like to remind 
you as to how many movements were 
~aunc~ed in our country in support of 
Imposmg a ban on cow slaughter. 
There was one such movement in 
1966. More than one crore people 
submitted 13 signed memorandum to 
~the h?~. President demanding . the 
ImposItion of ban on cow slaughter. 
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In 1960. there was a similar move-
ment and a demonstration was held 
in front of the Parliament In 1966, 
his holiness Shankaracbarya under-
took fast unto death that continued 
for 68 days. An assurance that an 
appropriate legislation would be enact-

Government should come before the 
House with a appropriate legislation. 
Hon. Shri Lod.ha has not only ckaWD 
the attention of the House to this is-
sue but that of the whole country by 
bringing forward this resolution here. 
With these words. I conclude. 

ed to this effect was giiven at that 
time. He broke his fast but no ap-
propriate legislation has been enacted 
till date. The incident of firing took 
place here prior to 1971 as well and 
our supporters were gunned down 
ruthlessly. They had held a demons-
tr!tion in front of the Parliament on 
one 'and only one issue-that the cow 
slaughter be banned. The treatment 
meted out to them is a shameful stig-
ma on this country. 

. Mr. Chairman. Sir. I understand 
that this stigma cannot be washed 
away from this country until irrespec-
tive of our religious and political con-
siderations and affiliations and keeping 
in mind the culture. civilization. dig-
nity and tradition of the country. w,e 
give a serious consideration to thIS 
issue and go into introspection to 
ponder over it honestly andl until the 
centre takes steps to bring forward 
an appropriate. legislation to totally 
ban the cow-slaughter in our country. 
In our villages, in particular, the far-
mers and the poor people are asso-
ciated with the reariThgl of cow. They 
do not have any knowledge of the 
modern techniques of agricu1ture as 
yet, and as such they can make no 
use of that. The Government does not 
have the requisite resources. to make 
available such modern techmques and 
equipment to these people so that 
these poor villagers could develop 
their farming with the help of modem 
techniques. Cow roaring is their only 
means of livelihood. 

Mr. Chairman. Sir, I represent. Ra-
jasthan and the significance that IS a!-
tached to a cow there in tha! state ~s 
well known to everybody. It IS III unI-
versal fact that our rural farmers are 
exhaustively dependant on cow. I 
would like to draw the attention of the 
Government towards at least respect-
ing the law made with regard to the 
cow is Ra1asthan and the way our 
cattle-.wealth is dJ"lagged towards the 
slaughter houses in other states. The 

SHRI RESHAM LAL JANGDE 
(Bilaspur) : Mr. Cbairman. Sir, when-
ever our hon. Members talk about 
cow-slaughter in this House, they 
see to it whether they are going to be 
politically benefited out of it in future 
or not. 

MR. CHAIRMAN: One hour's 
time has been enhanced for this de-
bate and five or six hon. Members 
still want to speak on it and then the 
hon. Minister wiU be giving a reply 
too. The mover of the resolution has 
also to speak. Kindly be careful 
about your time so that more Mem-
bers can have their say. 

SHRI RESHAM LAL JANGDE: 
They oppose it but their opposition is 
indirect rather than direct and they 
do not say in clear terms that the 
cow-slaughter should be allowed. There 
is a total ban on cow-slaughter in 
Kashmir. Why do not you bring it 
in this under concurrent list for such 
states whereas you are competent to 
do so. When I was an MP earlier. 
:Shri Rafi Ahm3d Kidwai had said 
that the Central Government should 
ban cow slaughter if the people of 
the country want it to be done in fu-
ture. The state of mind of the then 
Prime Minister was not shaken at that 
time. At that time Shri Rafi Ahmad 
Kidwai had not agreed to it and 
ban on cow slaughter could not 
be enforced. I can go to the extent 
of saying that the economic condition 
of BJ.'Iahmins is in ramshackles and the 
prices of the cattle are sky rocketing. 
The prices of the cattle have come at 
par with that of a motorcycle. The 
modern chemical fertilizers cause many 
diseases to the standing crops in vil-
lages and geneJ.'lal health conditions of 
our people are showing a decline. On 
the one band. there is the talk of 
bio-:1!as. Along with this, the use of 
manure is also talked about because 
of its yielding capacity and this ma-
nure should be brought to use SO that 
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the land does not lose its fertility at 
the time of the fertilizer reaching a 
saturated point and this can be achiev-
ed only when the cow dung is used. 
Some of our friends advocate the 
cause of banning cow-slaughter. But 
the quality breed cattle and healthy 
calves are sent to the butcher houses 
every six months. These are export-
ed and soft leather commodities are 
made from their skin. The people 
abroad -are very fond of these arti-
cles and pay a handsome price for 
them. The drive for this avarice im-
pels them to stop the propagation of 
quality breed animals. Secondly. I 
w{)uld like to say that you could not 
check the trend of smuggling except 
for the intoxicating dr~s. This ar-
gument is forwarded in this House. 
The- smUggling, of drugs should be 
checked only after the peoples' ad-
diction to them is reformed and 
checked. People conceal the facts be-
cause of their political prejudices and 
present the argument of banning cow-
slaughter ,and that way try to secure 
the future for themselves and their 
parties. The opinion of the House 
and of the crores of people outside 
is that if this issue is put to a refe-
rendum or a plebiscite in any state, 
majority of the country's population 
would favour a ban on cow-slaughter. 

In spite of this. our narrow-mind-
ed thinking has only increased pover-
ty among the eror.:s of farmers in 
this country. Use of chemical ferti-
lizers and destruction of rural areas 
through urbanisation has weakened 
the economic condition of farmers. 
We must refrain from politicisation 
'of issues. In deference to public 
'se'ntiments~ ] request this House to 
pass the resolution on banning cow 
'Slaughter. 

-- SHRI SURYA NARAYAN YA-
DA V (Saharsa): Mr. Chairman. Sir, 
todaY·s. important discussion con-
cerns a ,mute anima.l whose entire 
body. - from head to tail. is utilized 
for somt? purpose or the other. Stran-

, gely, th~' Gov~~ nment has. not been 
-able to adopt a firm policy in this 
-matter till how. 

Sir. cow dung is used as a manure 
and the bones of a dead cow also have 
t~ei~ utility. ~e cow plays a very 
slgmficant role m the lives of this 
country's farmers and labourers. The 
farmer uses cow dung as manure in 
his field and villagers use cow dung 
cakes as fuel for cooking purpose. 
But cows are being slaughtered on a 
large-scale in this country. There is 
no check on this practice .. True. some 
States have banned cow slaughter. 
but this ban has no meaning since 
the Central Government has not made 
any relevant provision. Today. the 
cow has been taken up as a subject of 
research. Besides being used as 
manure. cow dung is also a source 
of electricity. Indian and foreign 
scientists have proved that electricity 
produced from cow dung can be used 
in industry. Cow 'is the country's 
most valuable asset and cow slaughter 
is reducing the number of cows. In 
future th is will deprive us of a valu-
able asset. I hope we don't close our 
eyes now and then repent later on. 
I ike i1 th~ case of environment, 
where we initially remaiaed uncon-
cemed about widespread deforesta-
tion and are now spending crores of 
rupees on afforestation because pollu-
tion of environment threatens the 
very survival of mankind. If the 
Government does not give this matter 
serious thought, we shall lose a valu-
able asset. I demand that the Gov-
ernment enact a law to ban cow 
slaughter in the country. 

More than being my demand. ban 
on cow slaughter is favoured by all 
MPs and the .. 80 crore population of 
this country ..... Non-existance of any 
such law is against public interest. 
The Government should promote in-
dustrial rcs~arch related to cow and 
its progeny. 

With . these words, I conclude my 
speech and thank you for giving me 
the opportunity to speak on the Re-
solution related to ban on cow 
slaughter. 

SHRI SANTOSH KUMAR· GAN-
(GW AR (Bareilly'): Sir. I am very 

grateful to you for giving me an 
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oppc;>rtunity to speak on this import- d' ant Issue. I saal,l take just two minutes regar Illg ban on cow slaughter does 
to speak on this subject. not concern Hindus alone but Muslims also. ~ tree provides sht\de to every-

Sir, regarding the resolution moved one wIthout any discrimination. Simi-
by hon. Shri Guman Mal Lodha for larly. cows are of use to everyone. 
a ban, on .cow slaughter. it is the So it is necessary to impose ban on 
COU~tI1' s mIsfortune that we are dis- cow slaughter for whi·.:h I support 
~ussmg a subject such as this. even t'1is Resolution. 
43 years after Independence. This is SHRI K. MANVENDRA SINGH 
hardly a matter for debate. There (Mathura): Hon. Mr. Chairman Sir. 
ar~ examples in history of Lord first of all 1 thank my hon. col-
K{lShna and Maharaja Dilip who league Shri Guman Mal Lodha who 
were prepared to make any sacrifice has moved a Private Members' Re-
for the protection of cows. After solution regarding ban on cow slau-
Independence. cows have been s]au- ghter. I whole-heartedly express my 
ghtered at a number of places in the support for this Resolution. India's 
country. This matter has been dis- ancient culture. values and religious-
cussed threadbare not only in this consciousness dating back to thou-
House but also on various fora across sands of years has been associated with 
the country. It will be in the interest the cow and these are the values that 
of protecting our environment the have led us all these YClTS. The cow 
Government should introduce a Bill has always been deified and worship-
to ban cow slaughter or should esta- ped in this country. OUf scriptures 
bl~sh a heal~y convention by passing describe the various parts of cow's 
thIS ResolutIon of Shri Lodha and body as representative of various 
act accordingly. Without saying much 'avatars' of God. So the cow is a 
on this subject, I urge the Govern- symbol representing aU the 'avatars' 
ment to consider this issue from the of God. And by worshipping the 
cultural and religious point of view cow we are actually worshipping God. 
and take a decision. 

SHRI HARIBHAU SHANKAR 
MAHALE (Malegaon): Sir, I support 
the Resolution regarding ban on cow 
slaughter. There have been two great 
souls in Indian history, namely. Lord 
Rama and Lord &,rishna who pro-
tected cows. Lord 'Kirshna loved 
cows so much that he was also seen 
in their company. The melodious 
notes of his flute drew cows towards 
him however far they may be. Hon. 
Shri Sathe is present and he too has 
strongly favoured a ban on cow slau-
ghter. When I was six years old. I 
had looked after a cow for three 
years and so my love for cows re-
mains as strong toda y. 

Sir, cow progeny is very im-
portant for agriculture. Cow milk is 
also essential. What is the percent-
age of agricultural land tilled by trac-
tors? 80% of the country's farmers 
employ bullocks to till their land 
and a little over 2% use tractors. 
Besides banning cow slaughter. we must ensure that cows are properly 

"looked after also. The Resolution 

I come from Mathura which is the 
birthplace of Lord Krishna. Lord 
Krishna's image always includes a 
cow in the background and this image 
has been in existence since the time 
of Lord Krishna and will remain so 
forever. It is this image of Lord 
Krishna. inclusive of the cow. which 
is worshipped. It is possible that 
there was a shortage of cows. 
milk, butter and buttermilk during 
that period and that prompted Lord 
Krishna to enact bal,lets to draw the 
attention of future generations. Ano-
ther reason for this is that milk. 'ghec' 
butter, butter-milk etc. have be~n as-
sociated with farmers since times im-
memorial. Our country has been pre-
dominantly agricultural for centuries 
and these things have been the life-
blood of farmers. Net only this. 
whenever .a 'havan' ceremony is per-
formed in an Indian home. cow dung 
is used for cleaning the house and cow 
dung cakes are used in the 'havan'. 
Cow dung is even added in the 
'Panchamrit' preparation used for 
bathing the God. Cow dung is C01'l-
sidered holy. When we talk of wet ... 
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fare of farmers. we find that develop-
ment of villages depends on the pros-
Perity of farmers and butter. butter-
milk. curd etc. add to the prosperity 
of farmers. The health of their 
children depends on these things. 
Cow dung is used as manure and cow 
dung cakes are used as fuel for cook-
ing purposes. fn viHages it is still 
considered sacred to prepare 'rotis· on 
such fires. Apart from this. cow dung 
is '11S0 used to clean houses 111 vill-
ages. All these facts show that the 
farmer is dependent on cow dung for 
most of his work. Bullocks are used 
to plough the land which produces 
foodgrain for the country. It is ano-
ther matter that the advancement 
made by science has diverted our 
attention from cow dung but that does 
nat undermine its utility. Compared 
to industrial fertIlizers. cow dung is 
a much more potent manure. So the 
Government must ensure the protec-
tion of cows which are not only a 
religious symbol but also part and 
parcel ,of the hfe of farmers. Agita-
tions against cow slaughter have been 
launched in the country from time to 
~me.· All religious leaders including 
the Shankaracharya have opposed ('ow 
slaughter and the entire country 
stands by them. I don't believe that 
any Indian citizen does not respect 
the cow. except seme who are in the 
profession. I am sad to see a2ita-
tionists in Mathura being lathi-cfarg-
ed and put in jail. Agitations against 
cow slaughter have not checked the 
slaughter of cows but it has led to 
the kiUing of the agitationists. I would 
urge the Government to enact a law 
banning cow slaugher. The cow i~ 
deeply associated with our national 
culture and strict laws must be made 
for its protection so that the coming 
generations do not have to make any 
sacrifices for this purp<'se. 

. 'Sir, even today beef is served in 5-
star hotels in India. Regrettably. 
even so many years after Indepen-
dence we have not been able to ban 
cow slaughter. The Government 
should also pass orders for immedi-
.atcly di;scontinuing serving of bee[ 
iil~ S-star hotels.· -You .may be s1f1'Pri-
~. «i ~ow . tha~ . young COWS; .these 

giving birth for the first time are sold 
in big cities like Calcutta and liombay. 
A place like Mathura, which had 
traditionally been ricn in milk. curd, 
ghee' and butter. has no good cows 
today. Healthy cows are taken in 
trucks to cities like Delhi. Calcutta 
and Bombay to be sold. Not only 
this. Sir. abortions are done on preg-
nant cows and the dead progeny's 
hide is processed and sent abroad to 
be sold at high prices because that 
hide is very soft. 

Similarly beef is also being export-
ed to other countries where it is eaten 
by the people. Bullocks. which sym-
bolize agriculture are very important 
for farmers of this country, are also 
being slaughtered at young age and 
are sold to professionals. Therefore 
through you, I would like to urge the 
Government to enact a law immedia-
tely for banning slaugheter of cow and 
its progeny. 

Mr. Chairman, Sir, we used to 
hear in our childhood days that im-
proved breeds are being developed, 
by adopting the technique of artifi-
cial insemination. The semen was 
imported from other countries. In 
order to procure higher milk-yield 
our outstanding breeds were cross-
bred to develop new breeds. But 
the result was that the bulls thus 
produced have. not been of any agri-
cultural utility. Due to the hot cli-
mate of our country they are not 
able to withstanding the high tempe-
rature and are not proving useful 
for agricultural purpose. In this 
manner our ancient and good breeds 
of cows are being eliminated. We 
had some outstanding breeds of cows 
in Haryana and Rajasthan. but they 
are now vanishing. In President 
House too, earlier there were some 
well known good breeds but they 
are no more there now. Therefore I 
urge the Government to protect the 
rows belonging to the ancient breeds. 

Mr.' Olairman. Sir, thrqugh you, 
I would also like to urge the Govern-
ment that Gaushalas .should be· 'COt,\-
structed for QIel .decrepit and. diseas· 
.eel animals. whO have out-lived .. tboir 
. - -, ~ -- . ~ ._ 
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utility and arrangements should be 
made for th~ir feed and fodder. The 
Government .IS spending huge amount 
on ,other .proJects then why can't insti-
tu!iOIlS like Gosadans can be esta-
blIshed fo: providing protection to 
cow and Its progeny which is sym-
bol of our culture. With these words 
I. ~xpress my gratitude to you for 
gIvmg me an opportunity to speak 
I am also thankful to Shri Lodh~ 
for moving this resolution and I am 
~dent that the Government will 
Impo~e ban on cow slaughter. for, 
cow IS a symbol of religion. 

SHRI GANGACHARAN LODHI 
(Hamirpur): Mr. Chairman. Sir. 
first of all I would like to thank 
Shri Lodha for moving the resolu-
tion regarding ban on cow slaughter. 
Tn our Hindu religion not only ani-
mals eyen tre~s have been worshipp-
ed as InCarnatIOns of God. A num-
ber of incarnations have descended 
like incarnation of fish. tortoise. cow 
and various trees. Whenever these 
incarnations are referred to. they are 
related to religion, thoui!h of course. 
scientific basis lay behind all these 
incarnati()lIls. It seems at that time 
all the essential commodities requir-
ed for the survival of mankind were 
somehow linked to incarnations. our 
religious scriptures stand testimony 
to this fact. For instance peepal tree 
provides oxygen during the day as 
well as at night so it was also con-
sidered as an incarnation. 'Tulsi' is 
worshipped as mother because scien-
tific researches have revealed that this 
plant is an anti-biotic medicine and 
useful for life. and thus it is consi-
dered to be an incarnation. Similar-
ly cow is of much importance in our 
life. for. when a child is born he is 
given cow milk. Milk of no other 
animal is so enriched with vitamins 
as is the cow milk. Therefore cow 
is also worshipped like mother, when-
ever we raise the issue of cow slau-
ghter we are called fanatics. It was 
said that the issue was heini! made 
instrument of political manoeuvring 
to get more votes. Our Muslim 
brethren should also particioate in 
the discussion because cow milk is 
useful not only to Hindus but for 
everybody whosoever drinks it. 

23-1 LSS/NDf90 

Hindus worship cow as deity as the 
mother of prosperity and it is very 
~ad that here we arc discussing the 
!SSUC of CO~ slaughter. The people 
In power Will not hesitate to sacrifice 
!hclf mo~he: for the sake of power. 
fhe ~ILl" IS dearer to them even 
th3n their mother's life. OUT coun-
!ry a_nd ~>ur culture which we have 
mhented IS of more value to us than 
t~e power. I support this resolu-
tion moved by Shri Lodha. How-
ever. I would suggest a small amend-
ment in it that lxsides imposing ban 
on cow-slaughter ban on slaughter of 
~II other milch ('attIe should aJ~o be 
Imposed. It shnliJd be m::tde a puni-
shable offence. Section 302 should 
be applied in such cases as is being 
applied in case of murder. 

Mr. Chairman. Sir. as Shri Man-
vendra Singh has just now point-
ed out that meat and beef is 
being served in five star hotels of 
this country. Actually five star cul-
ture is a western culture and this 
~ul~ure is influencing our country. 
It IS very sad that this trcrd is be-
coming popular in the ca!)ita\ of 
the country. Ban should be imposed 
on serving meat in five star hotels-
whether it is of cow. buffalo. or of 
any other milch cattle. 

Mr. Chairman. Sir. with these 
words. 1 conclude and extend my 
thanks to Shri Guman Mal Lodha 
fo.r bringing thi<; resolution in the 
House and providing us opportunity 
to ex press our opinion. By bringing 
this re<;ollltion he has reiterated his 
determination to protect our culture. 

SHRI BABUBHAI MEGHJI 
SHAH (Kutch): Mr. Chairman. Sir, I 
support the resolution brought by 
Shri Guman Ma 1 Lodha and extend 
my th:mks to him for this. Today. 
cow slaughtering is taking place in 
many parts of the country. If ban is 
imposed on it people will welcome 
it. What the previous speakers have 
said is absolutely true. The num-
ber of cows is reducing gradually in 
the country. In Gujarat cows of 
Kgkrech and Ge~r breed are found. 
There is a !,laughter house in Bombay. 
I t has proved very harmful for the 
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cows of this breed. Bullocks of good 
breed. used for agricultural purposes 
are available in Rajasthan and Guja-
rat. If ban on cow slaughter is not 
imposed bullocks of this breed will 
eliminate. Satheji wiH certainly agree 
to this. 

Vinobaji is not amongst us today. 
He made great efforts to ban cow-
slaughter. If we pass this resolution 
it would be the best tribute to 
Vinobaji. This is not a matter 
solely related to religion or culture. it 
is in the interest of the country. 
Cow is worshipped as 'Kamdhenu'. 
The bullock is of great utility in 
agrkulture and enable us to earn 
huge money. Therefore slaughter of 
cow and its progeny should not be 
allowed at any cost. 

Today very few members are pre-
sent in the House. Every Indian 
irrespective 0{ Hindu or Muslim re-
ligion should support ban on cow 
slaughter. Lodhaji has moved the 
resolution in order to protect the 
culture of the country. I thank him 
for bringing it in the House. I am 
grateful to you fOir giving me an op-
portunity to speak. 

PROF. RASA SINGH RAWAT 
(Ajmer): Mr. Chairman, Sir. T whole 
heartedly support the resolution re-
garding ban on cow slaughter brought 
by Shri Lodha for which he deserves 
to be congratulated. 

Swami Dayanand SaraswatL a 
great social reformer of the mOicern 
age, has emphasised the value and 
importance of cow from the economic 
and ,agricultural point of view in his 
book 'Gokarunanidhi'. He has dealt 
with it in detail. He has mentioned 
that every organ of the cow is useful 
for the mankind whereas human 
body is a waste after death. Cows 
are like mothers to living creatures 
and confer manv benefit. All her 
organs are useful whether it is alive 
or dead. Can there be 3 grellter (urse 
than the slaughter of such a useful 
animal in free India? 
, When I was a' student I had read 

thAt in. the .:metropolitan cities like 

Calcutta and Bombay there are big 
slaughter houses where huge number 
of cows-about thirty thousand are 
made to stand in a line for slaugh-
tering. Fodder is put before them 
thereafter an automatic machine is 
put into operation which separates 
their heads from rest of 'the bodiCll. 
even the calf bearing cows are not 
spared, Calves are taken out from 
the wombs for processing calf leather. 
With the help of some instrument 
and chemicals calf leather is made 
and the so-called capitalists or 
people influenced by western culture 
. .... . «(lnterruptions)........ or those 
who eat beef wear such calf leather 
shoes and brag. I would like to sub-
mit to such people that the vedas con-
taining divine knowledge say "Gau 
Vishwasaya Matra" i.e. cow is like 
mother of the world. They also 
preach to perform duties in a right-
ful manner and say "Sehridayam 
Saumanasyam A vidwesham Krino-
meviv, Angoanyam A viharyata J atam 
Vatsamev Aghanya". In other words 
as cow loves her calf. every human 
being should love his fellow being 
in the same manner. Cow is an 
ideal symbol of tho! Indian culture. 
it has been the backbone of our eco-
nomy. In an agricultural country 
like India 'Goverdhan Pooja' is cele-
brated on the next day of Deepawali 
and Indbn women feel pride in clean-
ing their homes with cow dung as 
they feel it purifies their homes. If 
in such a country cow slaughter 
takes place nothing would be more 
shameful. I am the son of a farmer. 
I know how much precious the cow 
is for a farmer. When the cow 
returns home after grazing. her affec-
tioo is worth seeing. She feels con-
tented at the time of lactation. Man 
becomes healthy by drinking milk and 
by eating milk products. Our physical 
health, strength, the development of 
our brain and our physical. mental 
and intellectual development all de-
pends on milk. But I regret to say that 
by using the things like Dalda and 
other such chemical products people 
have lost their wisdom. One's mind 
tends to inherit the quaiity of 
food one eats. So is the world 
as you 'see it. Nothing is wrong, bUt 
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today people do not take cow-milk 
or the pure ghee prepared from it. 
These are known as complete diet 
and contain all the nutrients required 
for a balanced diet. As a result. 
different types of diseases have taken 
deep roots. Today. West Uttar 
Pradesh yields a rich and bumper 
crop of wheat. The reason behind 
it was the importance given to cow-
dung by the Late Prime Minister 
Chaudhary Charan Singh. It was 
for the first time in the agricultural 
fields of Uttar Pradesh that the fol-
lowing slogan was raised by the 
farmers "America ka tractor, Iran 
ka tel, Hind ustan ke kisan ka inse 
kya mel." In fact, in those days, the 
fields were ploughed by oxen and 
cow-dung manure was used to pro-
duce a very delicious variety of 
wheat. But today, with the usc of 
different varieties of fertilisers. the 
fertility of soil has vanished. It has 
brought in salinity and the crops so 
produced contain poisonous sub')-
tance of insecticides. Hon. Chairman, 
Sir. through you, I would, therefore. 
like to request the House to adopt 
unanimously the motion moved by 
Shri Guman Mal Lodha regarding th~ 
ban on cow slaughter. I would also 
request the Government of India, the 
hon. Minister of Agriculture and the 
myriads of peopk of this country. 
who live from Kashmir to Kanya-
Kumari and from Gujarat to Naga-
land and who ardently believe in 
India culture, religion. faith and tra-
ditions and who are carrying forward 
the traditions of king Dilcep and 
Nandini. Lord Rama and Krishna. 
Shivaji. Rana Pratap, Swami Vive-
kananda and Dayananda to take it 
as their first and the foremost duty 
to gO' in for a complete ban on cow-
slaughter. However. those who eat 
beef should stop a while to think 
about it. They should see that when 
God created man. he gave him a 
different type of teeth which resem-
bled with those of herbivorous ani-
mals like cow etc. They are blessed 
with' a type of teeth which are qui~e 
different frem those who are carlll-
vorous and have a sharp pointed 
teeth. That makes it evident as to 
what type of food the carniverous 
should eat and our teeth -are . tetally 

unfit for eating meat. Today. it has 
been proved by the foreign scientists 
also that vegetarian food blesses a 
man with long life and strength and 
non-vegetarian food causes different 
type of dreadly diseases like cancer, 
blood pressure etc. So here this is 
in our country that so many saints 
and rishis took birth and preached 
us to be vegetarian. Later on some 
people added some other portions to 
their scriptures just to prove it that 
our saints used to take non-vegetarian 
feod. But this is all baseless and 
false. 1 would like to make a cate-
gorical request that there should be 
a complete ban on cow slaughter 

16.00 hr~. 

whether on religious, economic, social 
or cultural \:onsiderations. We pro-
udly tah the name of 'Gaupalak'. 
Lord Krishna and sing in his praise. 
On the other side, today. people 
move about in their cars with their 
alsatian dogs, but they de not have 
any place fer cows in tlIcir banglews. 
Those who own cats and dogs, if 
they are called as such. they will 
take it ill. It i~ the country of Gepal. 
where c,1w-breeders were given great 
regards and the \:ow was the backbone 
of our C<.:unomy. The word 'Gavcshana' 
means the search for cow. How-
ever. the word 'research' came for it 
only la1l.:r on. But today, we have 
forgotten all our traditions and by 
eating non-vegetarian food, we con-
sider ourselves '.!rcat. In the end, 
I would like to submit that this Prj-
vate-Member\ Resolution moved 
bv Shri LodhJ should be unanimou-
sfy p:issecl. I would also request 
nelt only the private members but 
also the members sitting on the trea-
sury benches that while having a 
sense of respect. for our identity as 
Indians and religious tolerance, they 
should pass a resolution unanimously 
seeking a complete ban on cow slau-
ghter in the entire country with the 
strict enforcement thereof where these 
laws have not been implemented. J 
would like to say to the peeple of 
those States that they should alsO' 
take steps in this regard. During 
Asiad. beef was served to' the -foreig-
ners just to please them. One . of our 
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officials might have felt happy by 
serving beef to the foreigners but 
those people must have felt ashamed 
that a religious country like India 
which gave the message of know-
ledge to the whole world and was 
known as the Guru and preacher of 
Vedas and Upnishadas was serving 
beef. I would. therefore. say that 
cow slaughter should be totally ban-
ned. On the lines of promotion of 
piggery and poultry farming, cow-
breeding should also be promoted, 
so that the, operation flood may have 
an impetus. That will improve the 
general health of the people. They 
will be more sturdy. There is also 
a proverb. 'A sound mind in a sound 
body'. By that, people will be able 
to bring good name to India. 

SHRl NAND KUMAR SAl 
(Raigarh) : Mr. Chairman, Sir, 1 
fully support the Resolution moved 
by the hon. Member, Shri Guman 
Mal Lodha regarding the ban on 
cow-slaughter and would like to 
submit some points in this regard. 

Actually, the villages, the Ganges 
and the Gita are the basic identities 
of our country. But after indepen-
dence, cow breeding has not been 
given its due attention and protection. 
However, some Members of the rul-
ing party have just stated that efforts 
are being made to look at the points 
raised in the resolution from a diffe-
rent angle. Here in India we call 
a cow the 'cow mother' because of 
her utility. So, I would like to sub-
mit that our own mother feeds us 
with her milk only for 2 to 3 years, 
but the cow gives us milk for the 
whole life. So we call her mother. 
Cow dung increases the fertility of 
the soil. Cow urine is panacea. Cow 
m~lk is like nectar. That is why, our 
samts had said that cow is not only 
an animal, but is actually like our 
mother. In an exalted mood, they 
had prayed to the cow in the fo]]ow-
ing words: 
c'Yatha sarvamidam vyaptam; 

Jagat sthavar jangamamf 
tam dhenum shirsa vande 

bhoot matrasya matram". 

Hon. Chairman. Sir. the ~ce 
of cow can be realised from this very 
fact that without them today agri-
culture is in a very bad shape. Cat-
tle are not available. Agricultural 
land remains uncultivated. A survey 
can be conducted in this regard. The 
farmer is unable to cultivate as he 
has no cattle or ox to plough the 
land. It is for this reason, the crisis 
of foodgrains in our country is wor-
sening. The importance of cow can-
not be overlooked. Here I would 
like to give an instance. When Lord 
Indra was sent to the generous Kama 
for getting his sheath and ear rings, 
Kama had said that he would like to 
give him his most preClOlJ:. posses-
sion-

"Gunvadmrit kalpikshhir dhara-
bhivami, 

dwijvar ruchitam te tript va sanu-
yasham, 

tarunamdhikamarthi prarthniyam 
pavitram, 

nihit kanak shringam gosahshram 
dadaami." 

Kama said that he would like to 
give him one thousand of such cows, 
whose milk was rich in nutrients and 
was like nectar and which could give 
health and humbleness to the young 
and which was liked by all the 
great people and whose horns were 
gold plated. Mr. Chairman, Sir, 
such words have been used in our 
scriptures to depict the significance 
of cow. But" today, we find that 
in some States, cow-slaughter has 
not been banned, so a crisis is going 
to take such states in its grip in the 
near future because in that case, 
there will be no cultivation and with 
the constant use of tractor and chemi-
cal fertilisers, the quality of food-
grains will deteriorate and when 
the people consume such fooograins, 
they will contract diseases. If we try 
to have a look at the future. it will 
present a grim picture. 

Mr. Chairman. Sir. time given to 
me is very short. I am thankful to you 
for allowing me to speak and I want 
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to request the entire House to pass 
this resolution unanimously. I would 
also like to request both the Govern-
ment and the hon. Minister that a 
powerful legislation to enforce a blan-
ket ban on cow slaughter in the coun-
try. may be brought forward. so that 
cow slaughter throughout the country 
comes to an end. 

With these words, I support this 
resolution. 

MR. CHAIRMAN: The time al-
lotted for this subject is over. Not 
only that. more than one hour has 
passed since then. The leave of the 
House is necessary to further extend 
the time allotted for this discussion. 

SHRI UTTAN! RATHOD (Hin-
goli): Mr. Chairman, Sir. the next 
resolution on the agenda too is as 
significant as this one. That resolu-
tion should also get the necessary 
time. as it is in the larger interests of 
the farmers. 

MR. CHAIRMAN: You are get-
ting impatient. That resolution too 
is in my mind~ that is why I am seek-
ing1 the opinion of the House. One 
more hon. Member wants to speak on 
this resolution and then the Minister 
would reply to the debate and after 
him the mover of the resolution will 
speak. 

[English~ 

PROF. N. G. RANGA (Guntur): 
Sir. it can be extended by an hour. 

MR. CHAIRMAN: If it is the 
consensus of the House, may I extend 
the time allotted to this discussion up-
to 5 o'clock? 

SEVERAL HON. MEMBERS: 
Yes. 

MR. CHAIRMAN: The time for 
this discussion is extended upto 
5 o'clock. 

[Translation]' 

SHRI UTI AM RATHOD: I want 
to say that it should no~ go the way 

the Shah Bano case went. It is a very 
important resolution as it is bound to 
affect the lives of the farmers. who are 
very much dependent on cow and its 
progeny. 

MR. CHAIRMAN: I shall com-
plete this discussion by Five o'clock 
and you will get half-an-hour for your 
resolution. I am as much concerned 
about your resolution as you are. 

[EnglishJ 

SHRI PETER G. MARBANIANG 
(Shillong): Mr. Chairman, Sir, I 
rise to oppose this Resolution. I beg 
to appeal to my friends that India is 
a country which has a number of diffe-
rent ethnic groups of people Jiving 
and also people of different religions, 
beliefs and faiths. The people also 
have of different food habits. 

I come from the Hills of North. 
Eastern region from Shillong and 
95% of the people living in this part 
of the great country of ours live on 
cattle, on beef for their daily food. 

Besides the food habit of the peo-
ple. this Resolution is also very dan-
gerous and mischievous. This Re-
solution may create a commun,al 
feeling in those parts of the country 
where the food habit is different from 
the other parts of the country. With 
the development of science, we must 
ensure that butchering is done scienti-
fically so that the meat will be proper-
ly packed and also distributed to the 
people without hurting the sentiments 
of anyone, In our are'l, in Shillong. 
we find that in all markets but beef is 
sold but at a place completely away 
from the market area. In this way. 
we do not hurt the sentiments of 
anyone. There iare Muslims who kill 
cows and there ale Khas;s who kill 
cows. Therefore, we should not be 
misled that the cow being a sacred 
animal where the Hindus have the re-
ligious sentiments, the food habit 
should be changed. We should re-
member that the cow is the food habit 
of millions of people of India and as 
a result of this, we should be broad-
minded. We should take care of 
cows, if you go on the road. you see, 
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cattle are being let loose on the roads. 
We find that cattle have become 
speed-breakers. You go on nation:i1 
highway. on any national highway, in 
India. You find that cattle have be-
come speed-breakers. This should 
not be. They should have been look-
ed after better. We should have a 
better different way of treating cows. 
They are valuable for us. 

MR. CHAIRMAN: Please con-
clude. 

SHRI PETER G. MARBANI-
, ANG : My people from the North-
Eastern region strongly oppose today's 
resolution on the ban on cow-slaugh-
ter. 

MR. CHAIRMAN: The hon. 
Minister. 

PROF. N. G. iZANGA: I want 
to speak: before the hon. Minister ans-
wers. 

MR. CHAIRMAN: I always defer 
to your request. I have called the 
hon. Minister. ¥ou have now to ask 
him if he would yield. 

PROF. N. G. RANGA: He would 
yield. 

MR. CHAIRMAN: I have now 
already called the hon. Minister, Prof. 
Ranga. I have already called him. 

PROF. N. G. RANGA: He would 
'yield. 

MR. CHAIRMAN: If he would 
yield. then I would give my consent. 
I cannot iask him to sit down. 

THE MINISTER OF STATE IN 
THE DEPARTMENT OF AGRI-
CULTURE AND COOPERATION 
IN THE MINISTRY OF AGRICUL-
TURE (SHRI NITISH KUMAR): 
Yes. I am yielding. 

PROF. N. G. RANGA: Mr. 
. Chairman, I am glad my hon. friend 
from one of the North Eastern region 
States has spoken out so frankly why 
l1e is opposea to this resolution. I 

have been wondering for a long time 
why our state men leading our Gov-
ernments here have not thought of 
imposing this ban on our cow slaugh-
ter. One can see now the reason why 
they have been hesitant all this time 
and also there is another reason. Some 
of our people may take it as a kind 
of a religious slogan. Therefore. it 
moa y upset some other religionists. 
But. at the same time. I am a Kisan 
apart from all these religious bigotry. 
Kisan. as you know. in this country is 
very much attached to cattle, cows, 
sheep and buffaloes. As a Kisan. I 
have considered the buffalo also. to be 
a part of that generic conception of 
cows. We have always been very 
keen in protecting our bullocks. she-
buffalo as well as he-buffalo because 
we need them very badly. Tractors 
have come but they are not going to 
eliminate the need of our Kisans for 
cattle and cattle are very much more 
important than anything else so far as 
our Kisans are concerned:. We have 
to thinkl about the Kisan's needs apart 
from the religious conception attached 
to it. If. by any .:hance. the people 
of our North-Eastern States are as 
much attached to cow slaughter as the 
others are opposed to it, the only solu-
tion would be, when it comes to be 
the duty of Parliament to pass neces-
sary legislation in regard to this mat-
ter. they h]ve to consider the great 
majority of the people and their 
wishes. very great majority of the 
Kisans and their needs. A proper 
solution then would be to give free-
dom to the State Governments and 
State Legislatures in regard to this 
matter. And at the same time have 
a general le~slation for the whole of 
India leaving option to the States to 
opt out of it and have that general 
legislation against cow slaughter. 
After all, if it is wrong for the general 
majority of the people to impose their 
views upon the people of a few States, 
it is very much more wrong for a few 
States where the population is very 
small when compared to the great ma-
jority of people all over the country 
to insist that they should not have ban 
on cow slaughter in their own State. 
Therefore, the proper solution would 
be, so far as North-Eastern States are 
concerned or any other State, if they 
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do not want to put a ban like this let 
them be free. But so far as rest of 
India is concerned. we should certain-
ly be free to impose this ban on cow 
slaughter. That is the only reason-
able solution that we can have consi-
dering the fact that we are all citizen 
of this great motherland of ours. I 
hope the people of North-Bastern 
States would be democratic enough to 
agree to such a situation. And if the 
tittle comes for the Government here 
to l\ave a legislation of this type for the 
whole of India, it would be open to 
them to give freedom to the State Go-
vernments and the State Legislatures. 
Subject to that. I am sure. the people 
of the North-Eastern St3tes would be 
willing, would be democratic enough, 
would be cooperative enough to let 
the rest of us have this kind of a legis-
lation. Where is the difficulty? Why 
should we have this legislation? So 
many Members have already given the 
reasons for it. I need not labour on 
that point. But one thing is very 
clear. It is very precious for our 
kisans and for that reason he is also 
emotionally attached to his depen-
dence upon our cattle. Cattle and ?ur 
kisans in our country have been gomg 
together and that is why all that poetry 
on Bala Krishna and cow, Gow-mata 
and the rest of it. It is not because 
our women were mad that they wor-
shipped the cow or our mothers were 
foolish to use cow-dung in order to 
keep our house floors so. very cle:m. 
It is because of econOmIC necesslty, 
hygienic conditions and all the rest. 
Therefore. I wish to make this sugges-
tion to the hon. Minister to be willing 
to make this offer to the States, wher-
ever they are, to have their freedom 
to opt out of it and for the rest 
of them to say that on behalf of the 
Government they are in favour of this 
proposal. 

Last bit is this and that is my pen-
ance. I begin to wonder why I belong 
to the Congress. We all belonged to 
Congress at one time. Please remem-
ber that. So many of these young 
people were not born and, their parents 
were there and they were the Con-
gres people. The whoJe lot of us 
were together. But why is it that 
wlitfl we were attached to that the 

Congress Government, the coalition 
Government or any Government, we 
did not have a ban at all. It is a kind 
of foolishness or a kind of mere poli-
tical blindness. Just as we did not 
think of passing 18 legislation in regard 
to National Commission on Women 
we did not think of putting a ban on 
this. It is a kind of an inexcusable 
omission. I cannot say that it is an 
excusable omission on the part of all 
of us. Now T am glad that my bon. 
friend has brought forward this Re-
solution and our friends, including 
those representing the people of North-
Eastern frontiers expressing their feel-
ings so very honestly and boldly and 
freely, all of us are in favour of this 
propositions in so far as I can see 
from the tenor and trend of the debate 
that has taken place in our House. 

If some of our friends would like 
to opt themselves out. I have no ob-
jection if their local legislatures also 
give them the freedom to do so. But 
nevertheless as a country, as a nation 
by overwhelming majority we are in 
favour of this Resolution. We would 
like a national legislation to be 
brought forward with freedom for 
those States which would like to opt 
themselves out of this ban order. 

[T ralflslation] 

SHRI PURUSHOTT AM KAU-
SHIK (Durg): Mr. Chairman. Sir, 
I want to ....... , ... . 

MR. CHAIRMAN: I am not 
allowing you. 

SHRI PURUSHOTT AM KAU-
SHIK : I want to make an earnest 
appeal. I request tha~ the 'Y0rds. cow 
and its progeny mentIOned In thIS re-
solution should be replaced by the 
words cow and its progeny land other 
cattle useful to the farmers. so that 
whatever Prof. Ranga has said in de-
tail can be given a practical shape. 
There is one more thing. We all 
know that all the Hindus in this coun-
try look upon the cow as their reli-, 
gious mother and they would n~ver, 
:eat beef. but when these very, }fm~us;, 
go abroad. they eat beef and upon 
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being questioned they defend them-
selves by saying that they had con-
sumed the beef of foreign cows. In this 
way, aren't they partaking the beef of 
our own cows? Therefore. I would 
like to say here that the issue of ban-
ning cow slaughter should not be 
looked upon from the religious angle. 
but from the economic angle. 

[English]: 

SHRIMATI MALINI BHATTA-
CHARYA (Jadavpur): Sir. I just 
want a minute to speak on this. 

MR. CHAIRMAN: I am under 
severe time const1"3int. please be very 
brief. 

SHRIMATI MALINI BHATT A-
CHARY A : Sir. I disagree with 
this Resolution because I think that 
prevention of cow slaughter would 
not necessarily cause an improvement 
in the existing cattle wealth. I agree 
that basically in an agricultul"al eco-
nomy like ours. the importmce of cat-
tle wealth is very great; but there are 
many other ways in which this wealth 
can be enhanced. I don't think tblat 
if this wealth is going down. it is be-
cause of cow slaughter that it is going 
down. 

I would like to add that there is a 
special relationship between the Kisan 
and his cow or buffalo. There are 
cel1lain sentiments associated with 
these animals. That is true; but what 
happens when a peasant is too poor 
to maintain that cow or buffalo and 
has to let that go or sell it? I would 
'also like to say that we can think of 
many inhuman cruelties that are done 
to the cow for increasing the milk by 
artificial way etc. and at the same time 
caw slaughter is sought to be banned. 
I don't think that this is the right way 
of looking at things. 

I would also like to say tbat at one 
time in Hinduism this cow slaughter 
was permitted. That was for certain 
economic reasons. Then there came 
a time when cow slaughter was prohi-
bited. That again was' for certain 

socio-economic reasons that cow &lau-
ghter was prohibited. Now those rca" 
sons have become outdated. Thore 
are other ways in which we can en-
hance our cattle wealth. So in that 
sense the blnning of cow slaughter is 
not necessary at aU. 

Finally I would say that the main 
reasons that bave been given for the 
banni.n@ of cow slaughter seem to me 
to be sentimental reasons. It is true 
that there are people whose sentiments 
are associated with these and these 
people certainly do refrain from cow 
slaughter. I do not see why for that 
reason a certain ban should be impos-
ed on people who have other kinds of 
food habits. ,as well. I do not think. 
that is rigbt. There are certain com-
munities in our country which con-
sider it irreligious to take pig meat. 
So. is it a vaHd reason tbat banning 
of pig slaughter for other communi-
ties should also take place? Thank 
you. Sir. 

[T ran'S'lation]i 

THE MINISTER OF ST ATE IN 
THE DEPARTMENT OF AGRI-
CUL TURE AND CO-OPERATION 
IN THE MINISTRY OF AGRICUL-
TURE (SHRI NITISH KUMAR): 
Mr. Chairman, Sir, many bon. Mem-
bers have expressed their views on the 
resolution moved by Shri Guman Mal 
Lodha. 

MR. CHAIRMAN: Sorry for 
interrupting you for a minute. How~ 
much time do you want? 

SHRI NITISH KUMAR: I leave 
it to your discretion. 

MR. CHAIRMAN: I was asking 
it because only half-an-hour is left to 
complete this discussion and both you 
and Shri Lodha may share it accord-
ingly. 

SHRI NITISH KUMAR: It is 
Okay. I don't need that much time. 
You may give more time to Shri 
Guman Mal Lodha. 

Some Members. while expressing 
their views on this resolution had said 
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~at a blanket ban on ·cow slaughter 
should be imposed throughout the 

·country. Here. I would like to draw 
your attention towards a fact. So far 
as the questions of imposing a ban on 
cowl slaughter land protection of cattle-
wealth are concerned. they are state 
subjects. Moreover, in the entire 
country. cow slaughter is permitted 
only in Arunachal Pradesh, Megha-
laya, Mizoram. Nagal'1nd and Laksha-
dweep. In the remaining states and 
Uaion Territories, either there is a 
blanket ban or a partial ban on cow 
slilughter. Some hon. Members have 
tried to link the issue of cow slaughter 
with agriculture, but I would like to 
state here that the shortage created 
if any. due to cow slaughter. is met by 
cow breeding in other States. In no 
State. there is a prOvision permitting 
the slaughter of healthy cows. There 

other people. I do not want to cast 
aspersion on anybody but I am sorry 

is no ban in force in the above men-
tioned five S1:i3tes and Union Territo-
ries. There is a blanket ban on cow 
slaughter in Haryana, Himachal Pra-
desh. Jammu and Kashmir, Madhya 
P'Padesh, Punjab. Chandigarh, Delhi 
and Dadra and Nagar Haveli. There 
is' a partial ban on cow slaughter in 

. Andhra Pradesh, Goa. Guj1arat. Maha-
rashtra, Manipur, Tripura, Tamil 
Nadu, Bihar, Sikkim, Karnataka. 
Orissa, Uttllr Pradesh, Andaman and 
Nicobar Islands. Pondicherry and Da-
man and Diu. However, cow slaugh-
ter is permitted in these States pro-
vided certain conditions, laid down 
by the Government are met. There 
are no such laws in three States viz. 
ASSIam Kerala and West Bengal, but 
a lot o'f restrictions are in existence in 
these states also. In the five States 
or Union Territories, where there is 
no restriction at all on cow slaughter, 
it is a question of food habits of the 
people as correctly observed by the 
hon. Member from Shillong,. while 
echoing the feelings and sent~men~s 
of. the people of North-East. In thIS 
re~ard. Mr. ChairmlO. SI!, here I 
have not stood up to argue In favour 
of anybody's food habit, but it is ne-
CesSary- to clarify the position. I my-
self do not eat meat not because of 
any religiousity, but because I don't 
like it.' Moreover, the killing of any 
'iiliiimal is· nbt to my liking.: Fu.tther 
-6De~ot question the food- habIts of 

to say here that there are many such 
people who outwardly champion thl 
cause for imposing a ban on cow 
slaughter, but do not hesitate to eat 
meat. There are also some people 
among them. who take all kinds .of 
meat. except beef. As Shri Vasant 
Sathe rightly stated in the initial 
stages of this discussion. problems 
arise when efforts are made of give a 
religious colour to this issue. Then 
this issue acquires a religious dimen-
sion. Many hon. Members invoked 
the name of Mother Godde§s during 
the course of discussion. This is re-
flective of the overwhelming influence 
of religion on their views. As there 
are many communities in the country 
it is but natural for them to bave di-
vergent beliefs. I don't want to go 
into details. but when we look at tbe 
issue of cow slaughter. from the eco· 
nomic point of view. then the need of 
the hour is to impose a ban on the 
slaughter of cattle as a whole includ-
ing ~buffaloes, camels etc. and other 
df13ught animals whose utility to agri-
culture is invaluable. Permission 
should not be given for the killing of 
any kind of animal. We should have 
such an atmosphere in the country_. 
but many issues are involved here. 
The question is that mere passing of 
laws cannot put an end to such ldll-
in2s. Right now. the hon. Member 
was demanding a ban on cow slaugh-
ter but as I said that ban is in force. 
in 'complete or partial forms in many 
states, yet animals are slaught7r~ 
covertl y in these places and thIS IS 
very unfortunate. One hon. ~ember 
mentioned here tbat leather IS made 
from the foetus obtained by the for-
cible abortion of cows. What can 
one do about such practices? ~ere 
are laws prohibiting s~c~ pract1~ 
and there is even a proVIslon for capt-
tal punishment in su~h cases,. yet 
such abo mimI ble practIces continue 
and this is a pointer towards the fact 
that a ban on cow slaughter won't be 
helpful in solving this problem .. -1 
would say that the preservation of th~ 
entire livestock is at stake .. Now,' If 
in order to respect the feelings. ~d 
-sentiments 'of the people. a ban--.II.llD· 
posed. -on cow -slaugbt-er. then -What 
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about the long term problems that 
may arise out of it? Shri Shopat 
Singh observed correctly that cows are 
left in the lurch once they become old 
and the hone Member from Shillong. 
Shri Peter G. Mar.baniang was also 
right when he Slid that these COWS 
act as speed-breakers. Now the ques-
tion is. whether it is the duty of the 
Government to build cowpens to look 
after aU these cows left in the streets? 
Do you expect from Government to 
do aU· these things? Is it possible for 
the administration to do aLl the works 
under the sun? Is it possib!t!? Is it 
the responsibility of the Government 
to look after all the COWs left on the 
streets by their uwners and provide 
thorn with food and shelter? I don't 
think even Shri Guman Mal Lodba 
would be able to do it. even if he is 
made the Prime Minister. 

(/ nterruptions) 

Nobody can handle this onerous 
task. even if the necessary powers and 
the administrative machinery are put 
at his disposal I repeat that leave 
aJone Shri Lodha. no person would be 
able to do it as it is next to impossible. 

Hon. Mr. Chairman. Sir. while par-
ticipating in the discussion. one hon. 
Member mentioned that the Cattle 
PopUlation is on the decrease. In 
comparison with the 1951 census of 
cattle. the 1982 census shows a defi-
nite increase of 23.9 per cent. 

As far as agricultural loss is con-
cerned. as has been stated by many 
hone members the agricultural area 
per animal has decreased from 0.37 
'per cent to 0.15 per cent as per the 
-resistered population of livestock. This 
'means that number of animals has 
increased. Thus. there has heen no 

'decrease in cattle wealth. This does 
not mean that I am pleading for 
indiscriminate slaughter of cattles. I 
would rather plead for protection of 
'entire Cattle wealth.' (lnte"uptions) 
. 1 would like to sav that there has 
been no decrease in cattle wealth. 
'There was an agitation against cow 
,·slaughter in 1966 and even afterWards 
"under the leadership of Aeharya 

Viitoba Bhave. In i979 also a Ie-
solution was moved in the Parliament 
but the Parliament was dissolved and 
no such resolution could be adopted. 
After that there was continuous Con-
gress rule and this question was avo-
ided on the plea that under the exist-
ing communal situation it was not 
proper to bring forward such a reso-
lution. The situation is no better 
today. The same situation exist 
even today. In the existing situation 
and considering the sentiments relat-
ing to cow slaughter the way this 
issue is being raised it is not condu-
cive for any such legislation which 
seeks for a complete ban on . cow 
slaughter. But as far as the issue 
itself is concerned there is some sort 
of restriction on it in almost every 
state barring the few North-eastern 
states. As far as economic loss is 
concerned it is compensated but yet 
the situation is far from being satis-
factory. As far as I am personally 
concerned. I am for the restrictions 
which may protect our cattle wealth. 

SHRI RAM N AIK (Bombay 
North): I rise on a point of order. 
Mr. Minister is expressing here his 
personal views while we ar~ inter~t
ed in knowing the offiCIal VIew 
point. 

MR. CHAIRMAN: Please take 
your seat. It is true that you are 
not participating in discussion in your 
personal capacity. Therefore being 
Minister you should express Govern-
ment's view point. 

SHRI NITISH KlTh'IAR: I mean 
to say that despite my different per-
sonal opinion it would not be proper 
to make a legislation in this regard. 
(Interruptions) 

SHRI RAJENDRA AGNIHOTRI 
(Jhansi): I rise on a J:!O~nt of order. 
It is the personal opinion of Mr. 
Minister that it is not possible to 
impose such restrictions in the coun· 
try at present. 

MR. CHAIRMAN: I have UD(\er-
stood your POint. of order. I h!lv.e 
been ent:ruated w1th the responSlbl-
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~ty ~ conducting the proceedings of press my regret over the fact that 
e ouse. Please let me do so. the hon. Minister did not consult the 
SHR~ ~ITISH KUMAR: Mr. Chair- ~esearch wing in library on this sub-

man. .It 1S !lot a personal question. J~ct. J:Iad he tried to know the va-
l am mformmg you the Government's flOU~ views expressed in regard to this 
stand that it is neither possible nor particular subject. he would have 
proper. come to know about all the facts. 

When our constitution was being 
S~RI RAJENDRA AGNIHOfRI: 

Is It your ~rsonal stand or official? 

S~I NmSH KUMAR: I am in-
fOllIlIng you about the Government's 
stand that it is not possible in pre-
sent situation. Besides, I would like 
to appeal on behalf of Government 
th~t every concerned party should 
thmk over the ways not only to pro-
tect our cattle wealth but abo to 
provide them with the better care as 
most of them are un.:ared for. It i5 
everybody's concern and all should 
try to mobilise national opinion and 
on the basis of this national con-
sensus, -the Government would take 
suitable action in this regard. It 
sho~lld be legislated only after some 
na!lonal consensus emerges on it. 
WIth these words. I would like to 
request Mr. Lodha n'Jt to press for 
this resolution. 

framed. this question was put before 
t:le Constituent AS3embly. On that 
occasion two leaders of minority 
commu~ity namely Saiyyad Moham-
mad Satdullah and Z. H. Ansari had 
expressed their opinions in its favour. 
Salyyad Mohammad Saiddullah had 
stated: 
[English] 

SHRI SURYA NARAYAN VA· 
DAV (Saharsa): I rise on a point 
of order. Just now. Mr. Minister has 
said that it is not possible to put 
a ban on cow slaughter. I would like 
to ask him when there can be a ban 
on killing the elephants, snakes and 
wild-animals then why can't there 
be a similar ban on' cow slaughter. 

MR. CHAIRMAN: 
point of order. 

This is not a 

SHRI GUMAN MAL LODHA 
(Pali): Mr. Chairman. Sir, the diffe-
rent view, regarding cow-slaughter 
have been expressed in this House. 
Most of the members have expressed 
their opinion in favour of the ban 
on cow sloughter for economic. so-
cial, cultural and other reasons and 
I am thankful to all of them. Some 
members and hon. Minister also have 
expressed their apprehensions that im-
posing such a ban will worsen the 
communal situation in the country. In 
this connection I would like to ex-

"I am a Muslim as everyone 
knows. In my rdigious books. 
the Holy Ouran. there is an in-
junction to the Muslims saying--
La lkraba tid Din or there ou-
ght to be no compulsion in the 
name of religion. 1, therefore. 
do not like to usc my veto when 
my Hindu brethren VIIllnt to 
place this matter in our Consti-
tution from the religious point 
of view." 
1 do not also want to obstruct 
the framers of our Constitution. 
I mean the Constitution Assembly 
if they come out in the open 
and say directly: "This is part 
of our religion. The cow should 
be protected from slaughter and. 
therefore. we want its provision 
either in the Fundamental Rights 
or in the Directive Pinciples." 

[Translatio11] 
Similarly Z. H. Ansari had also as-
serted that they would not oppose it. 
Again, 1 am surprised to see that no 
one from minority community has 
opposed this resolution in this House. 
Some of our persons are opposing it 
by asserting that it would disturb the 
situation. The great Muslim leaders 
like Rafi Ahmed Kidwai and Sulfan 
Ahmed Khan and others also said 
that they did not want to oppose it. 
But our Minister says that it would 
disturb the situation. Is it an exam-
ple of appeasement policy? Dr. Raj-
endra Prasad who was not only a 
great national leader but also Ralh-
tra Ratna, had said that the cow· aDd 
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[She Guman Mal Lodha] 
the girls were nearer to God as they 
had no particular religion. Even Lal.a 
Lajpat Rai had also expressed hIS 
scepticism about the future of the 
child as a consequence of the slau-
ghtering of the cows and buffaloes. 

It has been very clearly stated that 
if cows are protected. keeping in view 
the economic point of view. our 
agriculture would be benefited. Our 
Prime Minister has announced from 
the ramparts of Red Fort that he has 
devoted this decade to the artisans 
and fanners and he appealed every-
one to work for it. I am surprised to 
note that the hone Minister is oppos-
ing this resolution despite this ~ssu
ranee given by the Prime Minister. 

Mr. Chairman, Sir, 1 would like to 
say that this is an opportunity for the 
Minister to rectify his mistake as he 
had done earlier by supporting the 
proposals about electoral reforms after 
opposing it in the initial stage res-
pecting the feelings of the mem hers 
in favour of electoral reforms. In the 
same way this resolution should also 
be supported and adopted. As far as 
suggestion by Prof. Sahim is concerned; 

16.51 brs. lMR. DEPUTY SPEAKER 
in the Chair] 

that would be incorporated at 
the time of legislation if it is in the 
national interest. This is just a re-
solution. 

With these words. I would like to 
request that this resolution should be 
adopted in national interest. 
[english] 

MR. DEPUTY SPEAKER: Mr. 
Lodha. are you withdrawing it or 
you want to press it? 

[Translation] 

SHRI NITISH KUMAR: Mr. De-
puty Speaker. Sir. I have already re-
quested him that there should be 
broad-based consultation and discus-
sion at aU ·levels. 

SHRI L.K-ADVANJ(New Ddhi): 
Mr. Deputy Speaker, Sir, 1 remem-
ber that I had moved a Private Mem-
ber's resolution about electoral re-
forms and at that time also the Gov-
ernment had appealed for its with-
drawal on the plea that the matter 
was already under consideration. At 
that time also I had requested that it 
had become a tradition to ask for the 
withdrawal of a Bi.ll/Resolution des-
pite the total agreement of the House. 
Let us set a new tradition today. The 
differences may come up at the time 
of the enactment of the Bill. If Gov-
ernment itself wants to introduce a 
Bill it is also a welcome step. There 
can be no two opinion 2.bout it as 
it is a part of constitution and it is 
enshrined in the directive Principles. 
Therefore, I would like to request the 
Government that it should not divide 
the House on this issue z.nd facili-
tate the unanimous adoption of the 
resolution moved by my friend Shri 
Guman Mal Lodha. The shape of 
the Bill will be discussed at the time 
of the introduction of the Bill in the 
House. 

[English] 

MR. DEPUTY SPEAKER: Yes. 
Mr. Lodha. 

SHRI GUMAN MAL LODHA: 
Sir, I would Uke it to be passed. 

SHRI SOMNATH CHATIERJEE 
(Bolpur): Sir. I would like to make 
an appeal to Mr. Lodha and also to 
Mr. Advani. Now, the Minister has 
assured that the Government will 
consider the matter and it is neces-
sary that there should be a very br0ad-
base consultation and discussion in 
this matter because there are various 
view points on th~s. When the com-
mitment is to bring a bill and then 
starts discussion. it creates difficulty. 
This very morning Advaniji said that 
before Government· takes a stand 
there should be a discussion. There-
fore. befOTe the Government comes 
with the BiJ,1 there should be a dis-
cussion and the matter should be 
taken into consideration because dif-
ferent view points are ,there. There-
fore. I request the mover of the mel-
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dOll· -Dot to pr~ it He should 
rely on Government assurance that 
some consideration would be given 
to them on the subject. Therefore. 
this may not be pressed and the House 
may not divide on this. That is my 
request to him. (lntet;ruptions) 

SHRI VASANT SATIIE (Wardha): 
Let me say something. It is not a 
debate. The question is about voting. 
They have already spoken. He and 
Mr Advani have spoken. I would 
lik~ to give my view on this (Inter-
ruptions) I think it would be bes.t if 
the Government. knowing the view of 
the House, agrees to bring a Bill 
about this banning. I entirely agree 
with Mr Advani that while the Bill 

SHRI NITISH KUMAR: ,Mr. Dee 
puty Speaker. Sir. I would like to 
reiterate my request to the hon. Shri 
Guman Lal Lodha and hon. Shri 
La} Krishan Advani not to insist up-
on division of vote on this resolution 
at this stage. So far as tbe opinion 
of the House is concerned. keeping 
in view this issue. a proposal should 
come up in this regard on the basis 
of the consensus arrived at after pro-
per consultations with the political 
parties. (Interruptions) 

is there, at that time, we can discuss 
as to what exemption should be made 
..... . (Interruptions) 

SHRI L. K. ADV ANI: Not for ex-
pressing an· opinion of this kind; but 
for formulation of the Bill, I agree. 
(Interruptions) 

SHIn V ASANT SATHE: So, you 
can, before bringing a Bill. take all 
the parties into confidence. We do 
not mind. But the promise should 
be for bringing the Bill. If that is 
given, we have no objection. Other-
wise, we will support the passmg of 
the Resolution. 
[Translation] 

SHRI HEMENDRA SlNGH BA-
NERA: Mr. Deputy Speaker, Sir, 
while associating myself with the 
feelings expressed by hon'ble Advaniji 
and other Members I would like to 
say in this regard that the Govern-
ment of India gave an assurance many 
a times after the country's indepen-
dence that a bill will be presented 
before the House to impose com-
plete ban on the cow slaughter. We 
would like to examine the intention 
of the Government if it really hac; the 
required will to bring forth such a 
bill. The Central Government has 
full control over the export of beef. 
(/ nterr:uptiOm) 

Let the Government make an offi-
cial announcement today its!!'.f that 
there will be no export of beef from 
today oowards ... (lnterruptions) 

SHRI V ASANT SA 1lIE: There 
should be a time-bound programme 
for this., .... (IIrte"Uplio/ls) 

SHRI NITISH KUMAR: I would 
like to request Shri Sathe that ...... 
...... (ll1terruptions) 

SHRI VASANT SATHE: I had 
said it earlier too in 1978. (/nlt'''"P'" 
timz.s) 

SHRI NlTISH KUMAR: I want 
to say that these are the people who 
were holding the seats of power for 
the past ten years, just now tbe ques-
tion of Asiad was raised. they were 
in power, (/nJerruptions) I want to 
ask as to why are they so emphatic 
about this? Since he is a member of 
the supporting party. I would like to 
request him not to press for it. I 
wOlJ~d like to convey this to hon. 
Shri Advani as well. The Government 
will certainly consider and ponder 
over whatsoever conclusion is arri-
ved at after comprehensive consulta-
tion', and discussions ... (Interruptions) 
... Kindly do not press it emphatically 
today itself ... (J I1terruplions) 

SHRI GUMAN MAL LODHA: 
Mr. Deputy Speaker. Sir. whenever 
there is a proposal to hring forward 
such a bill, we wiJI try to bring it 
after arriving at a consensus and after 
proper consultations are hc:1d lceep-
ing in mind all that was s:ud b~ the 
hon. Minister and many other frtends 
including Professor Sahib ~h~ i~. a 
very senior leader. Today It is JUst 
only a resolution. but my ~um~te 
submission is, that a l~lation 
should be enacted at the earliest. 
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[English] 

MR. DEPUTY SPEAKER: I now 
put the resolution. to ~he vote of the 
House. The question IS: 

"This House is of the opinion 
that the Government should bring 
forward a suitable legiSc1ation to 
ban slaughter of cow and its pro--
geny throughout the country." 

Let the lobbies be cleared-

17.00 .... 

MR. DEPUIY SPEAKER: Now. 
the Lobbies have been cleared. 

SHRJ SOMNATH CHATTER-
JEE: Once more. I request Mr. 
Advani-in view of the very clear 
statement by the hon. Minister that 
this is a matter which would be dis-
cussed further and as this is a matter 
concerning the whole country-not 
to press the matter now. Even the 
Hous~ is depleted now. Therefore. I 
would request that such a vital mat-
ter may not be pressed and on the 
basis of the assurance given by the 
hon. Minister this may not be pressed. 

SHRI VASANT SATHE: This 
Resolution should be passed. 
[Translation] 

SHRI RADHA MOHAN SINGH 
(Motihari): J would like to submit 
that this should be p'dSSed (Interrup-
tions) 

[English] 
SHRI SOMNATH CHATTER-

JEE: Sir. it will amount to a direc-
tion to the Government. It will cre-
ate serious complications ... (lmerrup-
tions) 

SHRI SAlFUDDIN CHOUDHU-
RY (Katwa): Sir, on a veIY human 
considera'ion. I want to make an ap-
peal to the mover of the Resolution 

. to withdraw' it. . Af~.- ... ~·ti·! 'f hI. 
I appeal to the mlWa' Of t:It& Retolu. 
tion not to divide the HoUle because 
we have many more importaJrt issues 
than this. Human slaughter is @Ding 
on in our country. We should try 
to stop that first. We should be more 
concerned about human slaughter. " 
(lnte"uptions) 

MR. DEPUIY SPEAKER: Now. 
the Lobbies have been cleared. We 
are on the point of voting. 

The question is: 

"This House is of the opinion 
that the Government shoald bring 
forward a suitable legislation to 
ban slaughter of cow and its 
progeny throughout the coun· 
try." 

The Lok Sabha divided: 

Division No.2 17.06 hn. 

AYES· 

Advani, Shri L. K. 
Argal. Shri Chhaviram 
Banera. Shri Hamendra Singh 
Bhakata, Shri Manoranjan 
Deshumukh. Shri Chandubhai 
Dhuma'. Prof. Prem Kumar 
Gangwar. Shri Santosh Kumar 
Janardhanan. Shri Kadambur M. R. 
Jangde, Shri R~ham La] 
Jaswant Singh, Shri 
Kapse, Prof. Ram Ganesh 
Kataria, Shri Gulab Chand 
Khurana, Shri Madan Lal 
Lodhi, Shri Ganga Charan 
Mtahajan, Shrimati Sumitra 
Maheshwar Singh, Shri 
Meena, Shri Nandlal 

• -. *. The following members also recorded their votes for Ayes througb 
DIVISIon -clerks: 

Shri Gum~n Mal Lodha, Shri Rajendra Agnihotri, Shri Babubhai Meghji 
. S~, Shrl G.S. Basavaraj, Shri Srikanta Datta Narasimha Raja Wadiyar. 
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Nait. SIsti Ram 
Pate\, Dr: A.. K. 
b.\\~'t, ~n. 'R.~me~\wnr 
Raghavii. Shrl 
Raje. Shrimati Vasundhara 
Ram Awadh, Shri 
Ram Sagar. Shri (Saidpur) 
Ranga. Prof. N. G. 

I, 
Rao, Shri K. S. 
Raw at. Prof. Rasa Singh 
Sai, Shri Nand Kumar 
Sathe. Shri Vas ant 
Shakya Dr. Mahadeepak Singh 
Sharma. Shri Dha rm Pal 
Singh. Shri Radha Mohan 
Tarwala. Shri Amratlal Vallabh-

das 
Thakore. Shri Qabhaji Msngaji 
Verma. Shri R. L. P. 
Yadav. Shri Surya Narayan 
Yadvendra Datt. Shri 

NOES· 

Ali.' Shrimati Subhashini 
Bhattacharya. Shrimati Malini 
Bulara. Shrimati Rajinder Kaur 
Chatterji, Shri Somnath 
Choudhury. Shri Saifuddin 
Chowdhary. Shri Dasai 
Das. Shri Anadi Charan 
Datta, S'hri AmaI 
Dome. Dr. Ram Chandra 
Giri. Shri Sudhir 
Handoo, Shri Piyare Lal 
Hannan Mollah, Shri 
Hansda, Shri Matilal 
Khan, Shri Sukhendu 

fne Interests 0) )armers 
Mahale. Shri Haribhau Shankar 

Mallik, fi111i MIDlOro.{ 
Mat~anianc~\ Sb.!\ ~e\e't G. 
Mishra, Shti Ba\gopa' 
Misra. Shri Satyagopll 
Nitish Kumar. Shri 
Pacherwal. Shri Gopal 
Pande, Shri Rajman'gal 
Paswan. Shri Chhedi 
Patnaik, Shri Siva.ji 
Puroshothaman, Shri Vakkom 
Rai. Shri Lalbaboo 
Rai, Shri M. Ramannl 
Ramakrishna. Shri Y. 
Roypradhan, Shri Amar 
Singh. Shri Danraj 
Singh. Shri Ram Prasad 
Sodhi. Shri Mankuram 
Thapa. Shri Nandu 
Yadav. Shri Devendra Prasad 
Zainal Abedin. Shri 
MR. DEPUTY SPEAKER: The 

result of the division is: 
Ayes: 42 

Noes: 50 

The motion was llegatived 

17.15 brs. 

RESOLUTION RE. MEASURES 
TO PROTECf THE INTERESTS 

OF FARMERS 

[English] 

MR. DEPUTY SPEAKER: The 
House wiH now take up the Resolu-

• The following members also recorded their votes for Noes through 
Division clerks: 

Shri Bhagey Gobardhan, Shri Yuvraj, Shri He~ Ram. Dr. S. P. Yadav~ 
Shri Mandhata Singh, Shri A. N. Singh Deo, Shn Ramendra Kumar Ra~ 
Yadav, Shri Ram Sharan Ya4av! Shri Bha.bani Shankar H.ota, Shr! RaV) 
Narayan Pani, Shri Beng;tb SIngh, Sh!l Sarwar ~ussatn, Shrl.Ram 

" Naresb Singh, Shri P. C. Thomas and Shn Heera Dba •. 
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tion on Measures to protect the inte-
rest of farmers' to be moved by Shri 
Dileep Singh Bhurh. Before 1 
ask Shri Dileep Singh Bhuria to 
move his Resolution, we have to fix 
the time for discussion of the Resolu-
tion. Shall we fix two hours time for 
this Reso:ution? 

SOME HON. MEMBERS: No, 
No. Let it be 4 hours. 

MR. DEPUTY SPEAKER: Now, 
let us, for the present. fix two hours 
time ...... (Interruptions). 

PROF. N. G. RANGA (Ountur) ... 
(InterTuptions). No, that is not good. 
Four hours should be allotted. 

MR. DEPUTY SPEAKER: All 
right. Let us discuss it for four 
hours. Now. Shri Dileep Singh 
Bhuria may now move his Resolu-
tion. 
lTrQIJSlation] 
. SHRI DILEEP SINGH BHURIA 

(Jhabua): I beg to move that: 
"This House is of the opinion 
that in order to protect the in-
terests of the farmers in the coun-
try, the Government should an-
nounce the prices of different 
crops at least three months before 
the sowing season; make avail-
able the agricultural inputs and 
implements at reasonable pri-
ces and purchase the entire pro-
duce of the farmers." 

Mr. Deputy Sp.ea~er. Sir. the 
farmers enjoy a majorIty represen-
tation in our House. Hon. Rangaji 
is 'present here; he is the most res-
pected Member of the House and is 
the leader of the c.ountry·s farmers. 

-The -farmers of the country have 
been able to achieve a huge agricul-
~. lproduction target in the post-
iDdepen(lent lndia.' The- target was 
1'12 million tonnes in 1988-89, 115 
.nUlli0I1, trinnes in 1989-90 and for 
2000 A. D. it has been· fixed at ·.225 
million tonnes. . This is a teStiilfony 

the int~rests of farmers 

of the farmers' development., Yet. 
even today. the poorest man uf 'UUs 
country is nobody e)tla, than tbo' 
farmer. 90 per cent famlers live 
below poverty line in our country. 
In reply to one of our -questions 
a '5ked in the morning the hon. Minis-
ter of Finance Stated that a loan 
amount of Rs. fifte<!n thousand eighty 
two crore of the' nationalised banks 
and an equal amount of the co-opera-
tive societies is yet to be realised 
from the farmers and the farmer is 
reeling under its weight. The far-
mer remains a poor fellow even 
after producing so much of food-
grains and putting in so much of la-
bour. His wife and his children 
also work along with him be it the 
scorching heat of the summer. the 
chilly co:d of the winter or the rainy 
season. he remains absorbed twenty 
four hours in his fields and yet he 
continues to be as poor as he was 
earlier. 

The previous Government formu-
lated many welfare schemes for the 
farmers. Mr. Deputy Speaker, 
Sir. you are yourself a farmer. Many 
peopJe tend to become the leaders of 
\the farmers, deliver speeches and 
talk of farmers and about far-
mers but they do not know 
how to do farming. The purpose 
of my bringing forward this resolu-
tion in the House is to have a debate 
on the condition of all the farmers of 
the country so that an agricultural 
policy is framed to determine the 
path for farmer 'in order to enable 
him to increase proouction and that 
way make our country stror1ger. At 
what price is the fertilizer being sold 
to the farmers today? What was its 
selling price a decade ago? There is 
a manifold increase now. At first. 
the tractor was sold for Rs. 20,000 
and now its cost has gone up to Rs. 
one and' a half lakh. The 
price of the fertilizer has increased 
ten times. All other agricultu-
ral implements. too have undergone a 
mllnifold price increase. Mr. Deputy 
Speaker. Sir we should not ~ring the 
fanner at .the . crossroads of poverty 
and misery '-after' tomehriW 'makin' 
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an evaluation of all the above men-
tion~ facts. He works with honesty. 
He 15 the producer of food. Even 
today,. he lives in a hutment. His 
children remain devoid of educa-
tion. He is not able to afford even 
one time meal. He braves the 
heat of the sun as well as the MOD-
soon showers in tile hut. He is sub-
ject to every type of politic:ll exp}oi· 
tadon and he is caught in the whirl-
pool\ of politics. It is the same 
hutment that he is living in after 
43 years of country's inaepcndencc. 
His village remains devoid of a road. 
a hospital or a school. The power-
ful sections of the society who in-
dulge in politics have for themselves 
a1'1 the amenities. The same farmer 
goes to beg before this powerful 
person. But it is regretful that the 
farmer cannot have a satisfactory 
meal in this country even after pro-
ducing 175 lakh tonnes of foodgrains. 
This is the pUght of the country's 
farmers. 

Mr. Deputy Speaker. Sir the l\atiu-
ua1 Front Goveniment was found in 
this country. It gives us pleasure to 
see the aspirations of the country's 
!people for a change being fulfilled 
and this will lead us to the righ t 
path. This Government is com-
mitted to its pledge of writing off of 
the loans of the farmers. Our Minis-
ter of Agriculture is present here. He 
is perhaps unaware of the fact that 
not a single farmer's loan has been 
waived till dak. If the farmer's 
loans are written off. then our hon. 
Minister of Finance who has talked 
of Rs. 16 crore, will not be able to 
give reply to our question in this Par-
liament. The farmer is termed as 
a defaulter. The farmers did not 
get the fertilizers or the money from 
elsewhere. We had freed the far-
mer from the clutches of his exploi-
ter, associated him with the commer-
cial banks and co-operative move-
ments but what is the outcome to-
day? There are 15 crore such people 
in our country today. If the farmer 
becomes a defau1ter and mortgages 

2S-] LSS.'ND!90 

the interests olftl17fl.s 

his fields, bu1faloes. oxen etc,. what 
will be his condition reduced to'! 
This Government has left the poor 
farmers at the mercy of trader for 
their exploitation. That is v.hy the 
present l'Ondition prevails. Neither 
the Government Dor the tanks give 
him any benefit. After all to whom 
would the farmers go? Tcday he 
h going to the exploiters only. 

Mr. Deputy Speaker, Sir, as such 
would like to sa" that in this 

country. exploitation' of the farmers 
will not be allowed any morc. If the 
farmers are exploited auy more in 
this country then a "olatile situa-
tion would devdop because of the 
very high growth rale at which popu-
lation in our country is growing. 
What would he country's population 
by the time it reaches the year 
20M? 

The farmer has wurked honestly 
and laboured hard and produced 
foodgrains to meet the "equirements 
of 80-85 crore of people of this coun-
lry. When we became independent 
the population of this country was 
3() crores and we imported foodgrains 
to feed our people. Today we have 
a population of 80-85 aores but we 
do not import foodgrains from out-
side. Todav we have attained the 
..:apability or" producin,g 175 mi'lion 
tonnes of foodgrains in our country and 
for this the entire credit goes to the 
farmers of this country. Jt is due to 
to these farmers that we have reached 
a stage where after meeting our own 
requirements, we help those c(.untries 
where food crisis takes place owing 
to famine etc. In essence, by virtue of 
hard work put in by the farmers 
we have been able to hoJd 
our heads high before the world. We 
ha ve emerged stronger and we get 
honour. This is the result of tbe 
labour put in by the farmer. As 
such we will not allow any injustice 
towards them. Can any farmer re-
pay the loans to the banks? The far-
mer is reeling under the hurden of 



383 Raohltion ;e. AUGUST 17. 1990 MetUUTt!S to protect 384 

[Sh. Oileep Singh Shuda] 
debt. His land is auctioned. Inte-
rest is recovered from him. Mr. De-
puty Speaker. Sir. if we want to in· 
crease the production of foorlgrains 
in this country and if we want to help 
the farmers then we shall have to try 
and see that a very nominal rate of 
interest is charged from him. We may 
even think of granting him interest 
free loans. Government's announce-
ment regarding waiving of loans of 
farmers. is not going to help them and 
they will not gain anything. I can say 
all this on the basis of my experience 
since J am mystelf a farmer. 

Mr. Deputy Speaker, Sir, on the day 
the Government made this announce-
ment, the price of cotton was Rs. 
1200 per quintal. I II'yself grow 
cotton and 1 fully know abollt its cul-
tivation. On tnat day 1 was really 
pained to bear the announcement made 
by the Government. I raised this 
issue here. After I left the House 
1 kept on thinking about the situa-
tion that wiH develOp as a result of 
this announcement. Can we make 
the farmers stronger in this manner? 
Mr. Deputy Speaker. Sir. you will be 
surprised to know that immediately 
after this announcement the fhrmers 
reduced the price of cotton and it came 
down to Rs. 500-600 per quintal. 
Whenever the produce of the farmer 
reaches the market, the price of that 
item is reduced to half. This hap-
pens only in India and nowhere else 
in the world. If we take the example 
of Japan we will see that the support 
price of the product is fixeJ six months 
in adv.ance. In Japan the price of 
each product is declared in advance 
as the price of wheat will be this and 
for other items it will be this much. 
If they fix the price of whelt at Rs. 500 
or 600 per quintal then they will sub-
sidise the consumer. in the process they 
may have to sell the foodgrains at Rs. 
200-250 per quintal. The gap of the 
price is subsidised by the Govern-
ment. But in our country 
the process is reverse. We buy 
wheat for Rs. ISO and sell it Rs. 
300 we will keep the price of cotton 

the interests 0/ jtll'mers 

at Rs. 10-12 per kilo bat it will be IO~ 
at Rs. 150 per kilo af1\!r the c.oth IS 
manufactured. Mr. Deputy Speaker. 
Sir. it is a huge margin and it is exploi-
tation and injustice. Tojay itself 
I told Chaudhary DeviJalji that 
since he claims to be the leader of 
farmers, he should tell us the ways by 
which we can make the farmers 
stranger but he said that since he bad 
not been allotted any seat he was 
not in a position to say anything. I 
asked him to come to this SIde and 
speak or speak from any place in th.e 
House or to come to our seat as It 
does not make any difference. I would 
like to say that instead of entering 
the race for becoming a leader we 
should care for the welfare of the far-
mers and frame schemes for them ac-
cordingly. 

Mr. Deputy Speaker. Sir, when the 
question of providing electricity in 
our country arises the industrialists are 
given electricity during day time. 

[English] 

SHRI K. S. RAO (Machilipatnam): 
Mr. Deputy Speaker. Sir. the hon. Ex-
Member of Parliament. Kumari 
Mamta Banerjee has expired. 

SHRI BRAHM DUTI (Tehri 
Garhwal): Because she was beaten by 
the police yesterday. 

SHRI K. S. RAO: It is quite unfor-
tunate. In the morning when we 
raised the issue ... 
[ 1'tal1Slation~' 

THE MINISTER OF STATE IN 
THE MINISTRY OF PARLIAMEN-
TARY AFFAIRS AND MINISTER 
OF STATE IN THE MINISTRY 
OF TOURISM (SHRI SATYA 
PAL MALIK): The Minister of 
Home Affairs is coming ill a short 
while. It is necessary to t:ofirm it. 
[English] 

SHRI SONTOSH MOHAN DEV 
(Tripura West): This is not confirmed. 
They are verifying.' : 
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SHRI K. S. RAO: It is confirmed Collector of that area to confirm about 
and the other House was adjourned. it. 
(ImerruptiOl1s) 

[Translation] 

SHRI VASANT SATHE (Wardb;t); 
Please go and confirm and then in-
form the House. 

[English] 

SHRI SONTOSH MOHAN DEV: 
My suggestion is, give them 10 minutes. 

MR. DEPUTY SPEAKER: Let 
them confirm the new~ of anybody'~ 
death. We should not rush to that 
conclusion. 

SHRI K. S. RAO: Mr. Deputy 
Speaker, Sir, the Rajya Sabha ad-
journed. 

SHRI SONTOSH MOHAN DEY: 
Sir, you kindly dire<.:t him to get it con-
firmed. 

MR. DEPUTY SPEAKER: 1 
have asked him to do it. 

(Interruptions) 

{ l'rtUlslatiolJ] 

MR. DEPUTY SPEAKER: Mr. 
Bhuria. you my continue tomorrow. 

(lntermptions) 

SHRI SATYA PAL MALIK: Mr. 
Deputy Speaker, Sir, ~e ~~ve got ~is 
information after talkmg to the ChIef 
Secretary of West Bengal that she is 
all right. 

{English] 

She is all right and she is recovering. 

MR. DEPUTY SPEAKER: I 
would rather believe his statement and 
I wiH not rush to any conclusion now. 
I would ask some responsible mem-
bers from the Minister's office to 
talk to the Chief Secretary and the 

SHRI SATYA PAL MAl.IK: Sir. 
within 10 minutes. <-ne more confirma-
tion is expected. 

17.31 bJB. 
HALF-AN-HOUR DISCUSSION 

/:'slabJisllllU:1U oj sei·'aftlle Develop. 
llJent Boards in Ma/1arashTra 

MR. DEPUTY SPEAKER: Be-
fore I take up Half-an-Hour Dis-
~ussion listed for today, I wish to 
~xplain briefly the procedure. As 
the name of the device "Half-an-
Hour Discussion" indicates. this dis-
cussion is required to. conclude with-
in half-an-hour. 

Honourable Prof. Ram Ganesh 
Kapse in whos\! name the discussion 
is listed Illay kindly make a short 
:--tatemcnt bringing out the points of 
fact on which he would like to have 
elucidation from the Honourable 
Minister. 

Honourable Membt!rs who have 
given notices of their intention to ask 
a question and whose names h.ave 
~en notified may ask a questton. 
which should be relevant to the dis-
cussion. brief and pointed. Then, 
I will call the Honourable Minister 
to answer all those questions together. 

I would repeat that this entire pro-
c~ss has to conclude within half-an-
hour and is not to go beyond. 

SHRI RAM NAIK (Bombay 
North): Since, we are not exactly 
aware of this procedure, we should 
be aIJowed to ask questions. 

MR. DEPUTY SPEAKER: -r:he 
procedure is that you give a notIce 
and other Members also ask for per-
mission to ask questions. If your 
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names are notified. only then you been annOiUllCed' by . the' a~
will be allowed to ask questions. tion. The 'administration has taken 

a decision on 15th August that Statu-
tory Development Board shall be 
constituted in respect of backward 

(InterruptionS)' 

[English] 
THE MINISTER OF STATE IN 

THE MINISTRY OF PARLIAMEN· 
TARY AFFAIRS AND ,MINISTER 
OF STATE IN THE MINISTRY 
OF TOURISM (SHRI SATYA PAL 
MALIK): Sir, one of our officer 
has talked to the Home Secretary of 
West Bengal and he has told that she 
is all right and she is recoyermg. 

[ Translation] 

areas of Vidharbha, Marathwada 
and Konkan in Maharashtra. I wel-
come this announcement but I feel 
that it would have been bette,r had 
the announcement regarding the deci-
sion been made in the Parliament 
when the same is in session. Still. 
I welcome the decision. The deci-
sion for constituting a Statutory 
Board for MARA THWADA and 
VIDARBHA regions has been pend-
ing since 1956, as is evident from the 
course of events. Efforts for this 
have been made by several per-
sons. Shri Vasant Sathe is sitting 

.Despite this we shall once again con- here, he also gave notice of a Bill 
firm it. (Interruptions). relating to this subject. Though his 

SHRI MADAN LAL KHURANA 
(South Delhi): Mr. Deputy Spea· 
kerf Sir, Mr. Ratnaker Pandey has 
announced in Rajya Sabha. (Inler-
ruptiQ1JS). 

[English] 
MR. DEPUTY SPEAKER: We 

will not go by anything happened in 
the other House. We will rather 
like to come to the conclusion that 
somebody is surviving. So, let it be 
confirmed. 

(InterruptiollS) 

[.Translation] 

MR. DEPUTY SPEAKER: The 
Home Minister does not know any-
thing. He will not speak unless he 
enquires about it. 

(Interruptions) 

HALF-AN-HOUR DISCUSSION-
Contd. 
Establishment of separate DevelOp-
ment Boards in Maharashtra-Contd. 

[Translation] 

PROF. RAM GANESH KAPSE 
(Thane): Mr. Deputy Speaker. Sir, 
a decision 'on the subject on which 
J want, to speak today has recently 

Bill on it did not come in the ballot. 
But 'he continued his efforts in this 
regard. Now that our long cherish~d 
desire is being fulfilled by this deci-
sion. I welcome this. In July 1984, 
though it was very late, the Legisla-
tive Assembly of Maharashtra, after 
having considered this seriously had 
unanimously came to the conclusion 
that there was need for constituting 
such a Statutory Board. I wl)uld like 
to read clause 22. of the Rerort of 
Joint Sele:::t Committee. 1956 which 
states as under'; 

[English] 

"It was urged before the Commit-
tee by its members from Vidarbha 
that the agreement entered into in 
September, 1953 . known as Nagpur 
Agreement should, to the extent prac-
ticable, ~ given Constitutional re-
cognition. The members from the 
other Maharashtra area gave the full 
support to this proposal. A new 
clause has accordingly been added to 
article 371 with the consent of' the 
Members from Mabarashtra." 

[Translation] 

Nagpur Agreement was not imple-
mented despite the mass support for 
its 'earliest possible implementation 
in the whole of 'Maharashtra. 
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THE MINISTER OF INFORMA-
TION & BROADCASTING AND 
MINISTER OF PARLIAMENTARY 
AFFAIRS (SHRI P. UPENDRA): 
I think the hon. Members wanted 
some information. I have just spo-
ken to the Chief Minister of West 
Bengal. He has told me that she is 
hale and hearty. She is in the hos-
pital. But a large number of peo-
ple are gomg to visit her and it 
might lead to some infection and all 
that. But she is hale and hearty. 

SHRI 
dha): 

VASANT SATHE (War-
We wish her a long life. 

[Translation] 

PROF. RAM GANESH KAPSE: 
We pray for her good health. 

HALF-AN-HOUR DISCUSSION--
Contd. 

Establishment of separate Develop-
ment Boards in Maharashtra-Contd. 

SHRI RAM GANESH KAPSE: 
Now I begin my speech. Shri Patas-
kar, the then Law Minister had stated 
in his reply to the discussion held in 
the Lok Sabha on 6 September:-

[English] 

"I would like to make it clear 
at the very outset that this has 
been done not because there are 
any fissiparous tendencies or 
any interference from outside 
the State but because of the in-
tention to remove any apprehen-
sions which might have on ac-
count of historical causes, found 
some places in the minds of 
some people." 

[Translation] 

Marathwada and Vidarbha were 
backward areas and the reasons for 
their backwardness lie in the History. 
We wanted a separate Statutory 
Board for VIDARBHA, KONKAN 
AND MARATHWADA in Maha-
rashtra and no one wished to be sepa-

26-1 LSS/ND/90 

rated from Maharashtra. There is 
a lot of backlog and in view of this 
the proposal deserves to be consider-
ed. Ti1I now nothing has been done 
in that direction. In the meantime 
backlog went on increasing constant-
ly. Be it jobs. roads industry or 
technical education everywhere the 
backlog is increasing in each of the 
districts of these three areas despite 
recommendation of various Commit-
tees like Dandekar Committee. Pan-
dey Committee and Chakravorty 
Committee in this regard. It means 
that the expectations with which the 
~ople of Vidarbha. Madhya Pradesh. 
Andhra and Marathwada opted for 
merger with Maharashtra could not 
be fulfilled. Shri Yashwant Rao 
Chavan the then Chief Minister. had 
welcomed the formation of Maharash-
tra province and though he had pro-
mised that he would abide by the 
provisions providing for the constitu-
tion of the Statutory Board but noth-
ing was done to implement that. 
Six years have already passed but 
nothing has been done in this regard. 
Anyway it is better to be late than 
never. Whether there would be 
President's Rule in these spheres due 
to the existence of the Statutory 
Board doubts like this will continue 
to plague the minds of the people. 
This apprehension can be removed 
by involving local people associated 
with developmental activities in this 
statutory board. 

Today. in the Editorial of "The 
Hindu" it has been stated that this 
issue must be referred to the Sup-
reme Court. But I think it is not 
necessary at all. 

The Maharashtra Government want 
to form four Boards. Konkan is a 
very backward region. This region 
has power shortage and there are 
neither industries nor sources of em-
ployment. In every sphere it is back-
ward. Mr. Deputy Speaker, Sir, 
you know the condition of Marath-
wada better than I. The condition 
of Vidarbha is no better. Shri 
Vasant Sathe and Shri Banwari Lal 
Purohit who are sitting here can testi-
fy it. I belong to Konkan. The 
situation of this area differ from that 
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of Poona and Bombay. There are 
many questions which merit conside-
ration. However the solution does 
not lie in the constitution of the Board 
alone. But there should be a 
thorough discussion on it in which 
the Prime Minister, the Union Home 
Minister, the Finance Minister and the 
Members of Parliament representing 
those areas should participate. Be-
sides them, the leaders of the diffe-
rent parties in the Legislative Assem-
bly of Maharashtra also should be 
consulted and a consensus should be 
evolved for early constitution of the 
Statutory Board. It can be consti-
tuted in the Current session if we 
wish. We have waited for long we 
cannot wait any longer. It is re-
quested that the State's views must 
be ascertained in this regard. It 
should be constituted at the earliest 
in order to end the struggle there. 
I hope that the Government will 
make efforts to achieve it. 

I would like to mention about the 
article I have read in the "Maharash-
tfa Times". I have its Hindi trans-
lation which I would like to bring to 
your knowledge. It has referred the 
statement of the Home Minister to 
the effect that no proposal for tlle 
constitution of the Board by the 
Maharashtra Government has been 
submitted to him yet. Shri Ram 
Rao Adik. the Minister of Commerce 
c1aims that the proposal has been 
submitted to the Governor by them 
and the office of the Governor says 
that the same has been forwarded 
by them to Delhi. T would like to 
know from you whether or not such 
proposa1 for constitution of the Board 
has been su bmitted to you by the 
Maharashtra Government? If so, 
now will you decide it? While re-
plying a question you had told that 
vou will take a decision on it after 
consulting us. I hope that we will 
be invited by you in the next week 
and we will meet to take a decision 
unanimously. I finish my speech 
with the hope that Maharashtra 
Government will not create any hur-
dle on it. 

SHRI BARISH RA WAT (Al-
mora) : Mr. Deputy Speaker. Sir. 
I am also interested in this subject 
because there is the same problem in 
my constituency also and the :Board ... 
(Interruptions). 

[English] 

I will come to the point. I am in-
terested in this subject. 

[Translation] 

There are many complaints against 
the ineffectiveness of the Board that 
was constituted in our area. I 
would like to say to the hon. Minis-
ter about the relevant points on this 
issue. Actually I was just discus-
sing this thing with Shri Sathe Saheb. 
After all. you are going to constitute 
this Board by a Presidential order 
under Article 371 (2) in order to 
satisfy the people of Vidarbha and 
fulfil of their feelings and aspirations 
regarding the development of their 
area. In future many complications 
wil'l arise if the public and their re-
presentative of the C'Oncerned areas 
are not taken into confidence by and 
large regarding each and every clause 
of the subject. There may be cer-
tain shortcomings in the provisions 
and details you propose to include 
which the people of Vidarbha might 
disapprove and f'eel that such and 
such thing should have been there. 
They might like to insert something 
or some new provisions. So I would 
like to say to. the hon. Minister that 
he shOUld circulate the draft order 
in the public and their representatives 
and thereby he should take them in-
to confidence because it will be of 
no use if you present only the final 
draft in the legislative Assembly of 
Maharashtra. I would like to know 
from the hon. Minister whether he 
will take the public and their repre-
sentatives into confidence regarding 
the details of the provisions? Now 
the question before us is as to why 
the public is making a demand for 
that in that region? This is only 
because their area is under-develop-
ed. Their complaint is that they 
have not been allotted sufficient 
funds needed for the development of 
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their area. Due to some or the other 
reason the funds ought to have been 
made available for the development 
of the area could not be made avail-
able as a result of which these areas 
have become backward iIi compari-
son to other areas and tht!lr develop-
ment has not been balanced. The 
slackness on the part of the Govern-
ment during the last 30-40 years con-
tributed for the imbalance in the 
development. Government should 

,Jake steps to look into that. The 
section B of article 371 (2) also directs 
you or the Government in this regard. 
It says: 

[English] 
"(b) the equitable allocation of 
funds for developmental expen-
diture over the said areas, sub-
ject to the requirements of the 
State as a whole; ................. ,. 

[Tram lation] 

This is not only related to the present 
but also to the future and the back-
log. Han. Sathe Saheb had men-
tioned all about this while presenting 
his Bill on it. Using his words I 
would like to ask as to what steps 
are you going to take for removing 
the backlog of the development and 
would you like to say something 
about the steps you propose to take 
after taking the Planning Commis-
sion. the Union Government and the 
Government of Maharashtra into 
confidence? 

THE MINISTER OF HOME 
AFFAIRS (SHRI MUFTI MOHAM-
MAD SAYEED): There should 
be some beginning in every direction. 
You talk of the backlog and that too 
of 30-40 years. 

SHRl VASANT SA THE: You 
do not understand. everything will be 
done only on the basis of their drafts 
as they put in the Presidential order. 
Nothing can be done once the order 
is reJeased. Please, consult us at-
least once, Sir. 

SHRI HARISH RAWAT: Mr. 
Deputy Speaker, Sir, you have inter-

rupted me. I have practical experi-
ence about it. The steps taken in my 
area under this scheme gave rise to 
many grievances of different nature. 

MR. DEPUTY SPEAKER: I 
read out the subject to you to tell 
you as to what is the actual subject 
under discussion. 
[English] 

(i) Delay 
tory 
and 

in setting up the StJtu-
Boards in Maharashtra; 

(ii) Conflicting statemt:nts by 
Union Home Minister and 
the Finance Minister, Govern-
ment of Maharashtra. 
This is the subject. 

SHRI HARISH RAWAT: Any-
way. it is well-connected to that ques-
tion. 

[Trolls lariol1] 

MR. DEPUTY SPEAKER: Half-
an-hour discussion is on Vidarbha. 

SHRI HARISH RAWAT: I 
have almost finished. I was just 
requesting to the han. Minister that 
if any lacuna is allowed to' remain 
there today. it will affect the future. 
The people who arc facing frustra-
tion for years together have pinned 
great hopes with this Board. It 
would be very difficult to rectify the 
fundamental lacunae and shortcom-
ings which you might allow there in 
a hurry without taking the people's 
representatives of the area into con-
fidence. Your Government is ac-
customed of such things. I, there-
fore, request that you should move 
very cautiously in that regard. It 
is not necessary that you should re-
ply to it today itself, you may reply 
to it even tomorrow. (Interruptions) 

SHRI BANW ARI LAL PUROHIT 
(Nagpur): Mr. Deputy Speaker. Sir, 
we welcome the announcement of the 
Prime Minister which he made on the 
15th August to constitute the Deve-
lopment Boards for the regions of 
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Vidarbha. Marathwada and Konkan. 
But even today some doubts persist in 
the minds of the people of Vidarbha 
and Marathwada. I would like that 
the persisting doubts in the minds of 
the people of these backward areas 
should be removed. Hon'ble Home 
Minister should look into it. 

In 1956, there was a constitutional 
Amendment Under Article 371 for 
Vidarbha-Marathwada. As one of 
our hon. Member has stated that a 
Resolution passed unanimously by the 
both Houses of Maharashtra Legisla-
ture had been- brought here. The 
problem was that the draft submitted 
by them carried certain defects and 
that draft in turn used to be returned 
to them for rectification of the defects. 
This happened on two or three occa-
sions. This made the people of the 
concerned areas angry and they are 
in a mood to adopt the path of agi-
tation. At last the Home Minister of 
Maharashtra on behalf of his Govern-
ment stated that if the draft under 
the Article 371(2) submitted by them 
is going to be approved by the Union 
Government. We confer full rights on 
the Union Government for prepar-
ing the draft to its liking under the 
Article 371(2) in order to do justice 
to the people of our areas con-
cerned and that they would accept 
the draft as it is. So the role of 
Maharashtra Government has been 
made clear. We say to you again that 
we welcome the announcement about 
the constitution of the Boards for the 
backward regions of Vidarbha. Mara-
thwada and Konkan. It is understood 
that some people wish to bring pres-
sure on the Central Government to 
constitute a Board for the developed 
area of the Western Maharashtra also. 
However the root cause o.f the injus-
tice lies in the fact that tbe entire 
funds including those meant fo.t' 
backward regio.ns were spent on 
Western Maharashtra. I want to 
convey to you the feelings o.f the 
public. If you yield to the pressure 
the very purpose of constituting the 
Boards for those areas would be 
nullified. The people will not re-
main silent over' this. 

As far as backlog is concerned. it 
is above Rupees ten thousands erore 
for Vidarbha only according to a 
rough estimate. Justice demands that 
this backlog should be removed. 
These areas can be brought upto the 
level of the development only when 
the funds are made available to them. 
You should issue an order for mak-
ing the provision for that. Article 
371(2) provides for three things more. 
Firstly, equitable distribution of the 
funds. secondly, technical education 
i.e. engineering colleges and thirdly. 
the backlog in the Government ser-
vices. Justice should be done at all 
levels. I would like to cite an exam-
ple. In Maharasbtra. 137 sub-inspec-
tors were selected. Only six candi-
dates out of 137 sub-inspectors be-
longed to Vidarbha, whereas the 
populatio.n of Vidarbha is 23.8 per 
cent of the total Po.Pulatio.n of Maha-
rashtra. You should keep cases of 
injustice of this type and the factual 
positions in this regard in your mind. 
Government sho.uld state whether it 
will incorPorate it in the order or 
not? I want to. say only by this much 
that you should !ook into it and see 
that no injustice is do.ne to any re-
gion. Who. is committing such injus-
tice? 1 he Maharashtra Go.vernment 
has been in the habit of doing it 
for years together. Such injustice 
has continued due to the dominance 
of the Western Maharashtra there as 
a result of which rest of the areas 
are neglected. I want to make it 
clear to you that we shall not accept 
the proposal that the Chief Minister 
will nominate the Members as has 
been proposed by ~ the Maharashtra 
Government. Please elaborate it. 
What we want is that this should be 
placed in the hands of the elected 
representatives of the people of that 
region. Suppose you have to select 
three Members from Vidarbha region. 
you may do it 3mong the M.L-As of 
different parties according to their 
respective s·trength. The strength 
of the public representatives in the 
Board should not be less than fifty 
per cent of the total membership of 
the Bo.ard. The rest of the Members 
sho.uld be nominated by the Govern-
ment and the persons so nominated 
should be eminent scholars having 
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sufficient knowledge and experience 
in the field of development. It should 
be ensured that those who have com-
mitted injustice have no hand in 
constituting the Board. If you autho-
rise the Chief Minister for nominat-
ing the Members of the Board, he 
will select every Tom-Dick and 
Harry among his own tn.en. Can 
there be any justice in this way? Jus-
tice demands that you should not nul-
lify it under any j_}l"essme. (Interrup-
tions) I have given all the suggestions. 

, (Interruptions) The Governor should 
nominate the eminent scholars who 
possess wide knowledge and are be· 
yond any pressure. By doing this 
only you may do justice to the people 
there. You should nominate 50 to 
60 per cent members from tht: elected 
representatives of the people includ-
ing the M.Ps of the concerned area~ 
and rest of the 40 per cent from the 
eminent scholars possessing wide 
knowledge and experience. I request 
you to do justice to the people of 
those areas by removing the backlogs. 

1 have confined myself to impor-
tant points only. The people there 
are very hopeful now that ju~tice will 
be done to them. So immediate steps 
should be taken in this regard. I 
would like to say that if there is any 
delay in respect of the Amendment 
regarding Konkan, it should be done 
soon. You should act in such a way 
that the Development Boards for 
Konkan. Vidarbha and Man:thwad.a 
are constituted before the end of thIS 
Session. If you do this jl1b before 
the end of this session it wLmld be 
so nice a thing. 

(Interruptions) 

SHRI RAM NAlK: Please give 
me two minutes to .speak. 

MR. DEPUTY SPEAKER: I 
would have allotted two mjnutes to 
you but others also will ask for the 
same. 

(lnteI'YilPtious) 

SHRI MUFTI MOHAMMAD 
SAYEED: Mr. Deputy Speaker, Sir. 
as I have already said the Ch~ef 
Minister of Maharashtra alongwlth 
Shri Rama Rao Adik and other 

senior officers had met me on 5th 
June and put forward a proposal. 
That proposal did 110t fulfill the pro-
visions of the Con<;titution. Accord-
ing that proposal. the Chief Minister 
was proposed to become the Chair-
man of the Board and his senior 
cabinet Ministers its Members. I 
had told them that they could do it 
themselves. 

[English] 

This does not fulfil the provisions 
of Constitution. 

[Translation] 

Thereafter they as wdl as we 
agreed for taking the advice oi 
the constitutional erperts in this re-
gard. I am happy that their present 
proposal is fully in accordance with 
the Constitution in which special 
powers have been given to the 
Governor. 

[English] 

To oversee equitable distribution 
of funds and other affairs. 

[Tran~lation] 

On the very basis of their proposal. 
a proposal will be submitted to the 
Cabinet after fulfilling the provisions 
of the Constitution for constituting 
three Boards i.e. Vidarbha Develop-
ment Board, Marathwada Develop-
ment Board and Development Board 
for the rest of Maharashtra. 

18.00 HIS. 

[English] 

The area of the respective Deve-
lopment Boards shall be as specified 
hereunder: 

(a) The Vidarbha Development 
Board shall t:over the areas of 
Nagpur and Amrawati Revenue 
Divisions. 
(b) The Marathwada Develop-
ment Board shall cover the area 
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